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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 18, 1981/Phu.lg‘una
27, 1902 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SeeakEr jn the Chair]

ORAL ANSWERS TO QUESTIONS
oW g : AW @ ANE G-
WEAELT AE |

Statutory Status for Minorities Com-
mission,

*412. PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there has been a per-
sistent demand that the Minorities
Commission should be given a sta-
tutory status; and

(b) it so, the reaction of Gavern-
ment thereto?

THE MINISTER OF
THE MINISTRY OF
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). There has
been a demand to this effect, The
matter is still under consideration,

PROF. MADHU DANDAVATE:
You will agree with me that this reply
given by the hon, Minister is as bald
as may head. It just says ‘there has
been a demand to this effect, The
matter ig still under consideration.’ It
is something like an applicant asking
for a job and the boss sending the
reply that the matter is under consi-
deration.
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AN HON, MEMBER: You also used
to reply like that,

PROF, MADHU DANDAVATE: I
never replied like that,
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P, VENKATASUBBAIAH).
That is more bald than this,

PROF. MADHU DANDAVATE.
Inspite of this bald reply I would like
to know from the hon. Minister if it
is not g fact that a prominent au-
thority like Justice Khanna  while
speaking in Citizens Council meeting
at Delhi had made certain observa
tions. 1 remember that these are
the observations of Justice Khanna
that ‘any attempts to temper with the
rights of religiougs and linguistic mi-
norities would be not only an act of
breach of faith, but constitulionally
impermissible and likely to be struck
down by the courts, At the same time
he said that nobly worded provisions
like your answer in the Constitution
by themselves were not enough,
Something more was needed to be
done. Obviously something more
means that the Commission which
was appointed has actuslly examined
various witnesses, gathered a lot of
evidence, after a number of riots in-
cluding the Moradabad riot has made
certain suggestions, They had also
appointed a high powered panel in-
cluding other minorities. They have
made certain recommendations. Is it
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not our experience that in spite of
these provisions, in spite of all these
recommendations, nothing concrete
hes emerged? In view of this, rather
than saying that the matter is under
consideration, will you give us 2
time bound assurance?

SHRI JYOTIRMOY BOSU: Time
Bomb,

PROF. MADHU DANDAVATE:
Time bound, not time bomb, You
always think of the bomb.

MR. SPEAKER: Do you think he
is so destructive minded?

PROF, MADHU DANDAVATE:
He is most constructive.

Will you give us tame bound as-
surance instead of saying that the
matter is under consideration thatl
within a stipulated period, you are
likely to give statutory status to the
Commijssion that had already been
appointed?

SHRI YOGENDRA MAKWANA:
The hon, Member has mixed up two
things. One is the Commission and
the other is the panel. The Panel is
appointed by the Commission. It 1s
not appointed by the Government
The Hon, Member has asked for an
assurance from me, It is a promise
given in our manifesto. All the pro-
mises given in the manifesto are to
be fulfilled within a period of five
years We will do jt as early as
possible,

PROF, MADHU DANDAVATE. 1f
you permit me to say no less a per-
son than the Prime Minister of India
when I had raised a question of the
border dispute, had given an assu-
rance in the Fifth Lok Sabha that
before the next elections, the Karna-
taka-Maharashira dispute would be
solved, but that has not been solved,
EBven the Prime Minister’s assurance
does not carry that much weight, will
the assurance given by the Minister
of State for Home Affairs carry any
weight?
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The population of the minorities in
this country is 18 per cent, I do not
want to mix up the issues, but there
are certain tensions which have al-
ready developed among the weaker
sections, Again, the minorities and
weaker sections generally go hand in
hand, Even though they belong to
minority community, they have a psy-
chology that for their protectjon it is
better to unite, Before allowing the
minorities to get disturbed and deve-
lop tension, instead of saying that
manifesto will be implemented in
five ears, will you give us a concrete
time limit before which this particular
assurance will be implemented?

SHRI YOGENDRA MAKWANA:
How is it possible to give a concrete
time limit? I said that all the pro-
mises given in the manifesto will be
implemented within a period of five
years during which we are in power.

PROF, MADHU DANDAVATE:
There is a tradition. There is a con-
vention. Only in this very debate the
Finance Minister had said. For ins-
tance, that as far as LIC employees
are concerned, as far as payment of
their arrears is concerned, they
would be doing it by 15th of April.
Not that they have not given time
bound assurances. If the Finance Mi-
nister has given, why not the Home
Ministery R

SHRI YOGENDRA MAKWANA:
I said, as early as poksible,

SHR!I EDUARDO FALEIRO: The
Home Minister has just now men-
tioned about the Minorities Commis-
sion. He has distinguished it from
the high powered panel, There is
confusion. What are the respective
functions of these two bodies? Will
the Minjster clarify how they are
different? What are their different
functions? The High powered panel
has submitteq recently g report I
suppose it is the first Report to the
Government. Will the Government

lay the Report on #he Table of the
House?
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SHRI YOGENDRA MAKWANA:
Both the bodies are different. The
functions of the high power panel
are: —

1, To ascertain if the benefits of
various fiscal policies of the Gov-
ment, both Union and the States,
really reach the minorities, Sche-
duled Castes and the Scheduled
Tribes and other weaker sections of
society,

2. To identify the constraints or
bottlenecks whereby the incentives,
facilities and other encouragements
are not being fully availed of by
them.

3. To suggest ways and means by
which the benefits of various fiscal
policies, incentives, facilities and
other encouragementis can reach
them,

4, To make recommendations
with regard to other allied matters.

These are the termg of reference so
far as high powered panel is con-

cerned. i

So far as the Minorities Commission
is concerned, it is like this.

PROF, N, G. RANGA: We all
know that they should be given civil
liberties.

SHR] YOGENDRA MAKWANA:
They have to evaluate the various
safeguards provided in the constitu-
tion for the protection of minorities
and the laws passed by the Union and
the State Governments, etc,

So far as the laying of the Report is
concerned, under the Resolution of the
Minorities Commission we have already
laid on the Table of both the Houses
of Parliament two Reports submitted
by the Commission.

So far as the panel is concerned,
there is no provision to lay thai on the
Table of the House.

SHRI G. M. BANATWALLA: This
Minorities Commission is a creation of
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the Janata Party Government, The
Government created that by an Execus
tive Order without giving it statutory
powers merely to keep the Minorities
Commission under its thumb, in order
to enable the Government tn give it
directions. The very same policy is
being pursued, unfortunately by the
present Government. For example they
gave directions to this Minornties Coms
m ssion not to hold seminars in Hyder-
abad. When .Justice Ansari insisted
upon it, he was sacked from Chair-
manship.

My consequent guestion is: Is it or
is it not the policy of this Govern-
ment to continue to keep this Mino-
rities Commission under jts thumb, to
continue it under jts Executive Order
and not to give it any statufory
powers whatsoever? Otherwise, let
the Government tell the House the
practical difficulties because of which
more than a year has passed since it
has assumed office and the statutory
powers have not been given to this
Commission. What are the reasons?
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MR. SPEAKER: Next Question.

SOME HON. MEMBERS: This is an
important question. . . .

SHRI MALIK M. M. A. KHAN: We
have given a Calling Attentjon notice;
you have not approved that also.

MR SPEAKER: Who says I have
not approved? That is there. I have not
rejected it,

SHRI RATANSINH RAJDA: This
Is a very vital matter.. .(Interrup-
tions)

e AL : W TF AT I 15
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There are so many other ways to
take it up, not like this.
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There are other ways to do it. We
have a decorum in the House. We are
to proceed according to the number of
minutes allotted to a Question. Be-
cause of the importance and serious-
ness of the Question, I allowed double
the time.

If I allow it to go, it will go for full
one hour. . . There are also some other
meang t{o discuss this and I have not
barred any discussion on it. I have
not rejected any motion, What is
there? Why should you get agitated?
Please sit down.

AN HON. MEMBER: How many
Members will you allow?

SHRI RATANSINH RAJDA: They
should be from both the sides.

MR. SPEAKER: My decision is my

decision That is all. T do not go back
on my rulings.

Applications for regularisation of ex-
cess capacity

-+

*414. SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI B. V. DESAIL:

Will ithe Minister of INDUSTRY be
pleased io state:

(a) whether Government had exten~
ded the last date for receiving applica-
tions for regularisation of excess capa-
aty upto 31 January, 1981.

(b) if so, how many indusiries have
by now utilized their excess capacity;

(c¢) whether Government prapese to
extend further this date; and

(d) if not, the main reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.A.
SANGMA): (a) Yes, Sir.

(b) The analysis involved has just
started and will take some time to
complete.

(c) No, Sir.
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(1) Enough time has already been
given and no further extension of time
is considered necessary.

SHRI M. V. CHANDRASHEKARA
MURTHY: Mr. Speaker, Sir, the Gov-
ernment identiied some industries
producing goods of mass consmption
for the regularisation of their excess
capacity. In the first instance, the last
date was fixed as 30th November, 1980.
Subsequently, it was extended up to
3ist January, 1981. The granting of
the regularisation of the excess capa-
city would be defeating the anti-mono-
poly objectives of the industrial licen-
sing policy and the Act, and the great-
est beneficiaries would be the mono-
poly houses. In view of this, may I
know from the Minister which are the
sectors that are selected for this pur-
pose and the names of the firms to
whom time was granted up to 3lst
January, 1981, by giving them consi-
deration on a special basis?

SHRI A.P. SANGMA: Sir, the allega-
tion of the Hon. Member taat it will
benefit the monopolists is not true be-
cause separate procedures have been
established for the regularisation of
MRTP, FERA, non-MRTP and non-
FERA companies, When Govern-
ment has taken the  decision
{o regularise the excess capacity,
it was done on a very selective basis.
As the Hon. Member has himself poin-
ted out, consideration was given to the
items which are important to national
economy and to goods of mass consump-
tion. Therefore, the argument that the
big houses will be benefited is not true.
While selecting, we have taken care
to select only 34 items. 1 will give you
the list of those items. I do not know
whether it would be possicle for me to
read out all the 3¢ items. I will lay
the list on the Table of the House. Re-
gularisation was allowed only of these
34 items.

SHRI M. V. CHANDRASHEKARA
MURTHY: My second question is this:
Government is fully aware of the licen-
sed capacity and the installed capa-
city of the various industrial houses,
But, In most of the cases the installed
eapacity is exceeding the licensed capa~
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city. In view of this, I would Iike to
know from the Minister whether Gov-
ernment has taken any action for the
violation of the Industrial Licensing
Act,

SHRI P. A. SANGMA: The whole
idea of this policy is to regularise the
excess capacity. 1 do not know what
the Hon. Member wants.

SHRI B. V. DESAI: It would have
been more appropriate if the indus-
tries under MRTP Act had been
brought in. The Minister has stated
that the analysis involved hag just
started and will take some time to
complete. In view of this may I ask
whether this question can be held over
and the Minister may reply the ques-
tion later? If that is not possible, 1
will ask my question.

SHRI P. A. SANGMA: No, we should
not hold it over. I have already ans-
wered the question and 1 say that
there are separate procedures which
have been laid down for the MRTP
and non-MRTP companies and that
analysis is being done by the adminis-
trative Ministries. This is 'n ‘he pro-
cess. Therefore, ther is no need to
hold over the question.

SHRI B. V. DESAI: You have not
given the names.

SHRI P. A. SANGMA: I said that 1
will lay the list on the Table of the
House.

SHRI B. V. DESAI: No, Sir, I have
not yet asked my question.

MR. SPEAKER: What have you as-
ked then?

SHRI B. V. DESAI: [ wanted to hold
it over. But he says that the answer
has been given. So, I want to ask this
question, in view of the fact that the
MRTP Act industries have been ex-
empted under section 21 of the MRTP
Act so far as regularisation of their
excess capacity is concerned. Why has
this been done specially for the indus-
tries coming under the MRTP Act?
Why should they not come along with -
the other industries?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): First of all,
the House has already been told that the
selections of the two sectors of the
commodities picked up fall under
those which agre engaged in the pro-
duction of articles of mass consump-
tion and those which are of national
importance.The question of MRTP
and non-MRTP has not been there
at all. The 34 items which are
covered by Appendix—I are items of
crucial industries and industries of
national importance and of mass con-
sumption. The processing of these ap-
plications even for regularisation would
be under the MRTP Act. The IIRTP
applications will be processed through
the same process as other MRTF appli-
cations are processed. Therefore, there
is no deviation at all.

Secondly, the hon. Mempoer has as-
ked for the names of the companies
which have applied for it. We have al-
ready said that the applications recei-
ved by the administrative Ministries
are being analysed, and it will oul” be
after the analysis is complete and the
lists are finalised after scrutiny that we
will be able to tell you this.

SHRI INDRAJIT GUPTA: During
this whole period when Lhe installed
capacity of these industries was in ex-
cess of the licensed capacity—that fact
was known to the Government—I
would like to know—they must have
made some estimate the quantity, the
amount of production which was achie-
ved on the basis of this unauthorised
capacity, the excess capacity which
does not have to be shown ‘n the books
at all Therefore, what is the amount
of excise duty which has besen evaded
by this measure, by not showing the
production which is achieved under
excess capacity. This is also a matter
by which black money has een genera-
ted. I would like to know whether this
regularisation now ig g means of mak-
ing that black money into white like
the Special Bearer Bonds Scheme and
how much excise duty has bean eva-
ded all these years by not showing
the returns on the excess capacity, the
loss to the exchequer.
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SHRI CHARANJIT CHANANA: Thg,
hon. Member has referred to 3 praocess
which, of course, is not involved in it.
That is a process which is very sound
theoretically. As far as of data regard-
ing excess capacity is concerned, it is
being collected. (Inferruptions) As
far ag action on the excess capacity
js concerned, we have already sub-
mitted in this House that an amend-
ment to bring about changes in the
IDR Act to cover the excess is under
consideration.

SHRI INDRAJIT GUPTA: What is
your estimate of the loss of excise
duty to the exchequer?

SHRI CHARANJIT CHANANA: That
would be, after the data is ~ollected of
the excess capacity, and that data
would be collected only presuming that
returns are filed about production. As
far as concealment of production is
concerned, that will be a breach of law;
that will be, and that is even now
being, considered as a breach of law.
It does not fall under that.

SHRI JYOTIRMOY BOSU: The hon.
Minister has just now taken the House
for a ride or he is totally ignorant. I
do not know what he knows about his
Ministry. Is he aware of the fact that a
Commission was set up with Shri
Subimal Dutt as Chairman to in-
quire into the matter of exvess and
irregular production outside the licen-
sed installed capacity and if so, has
the Minister ever known about this
Commission’s report which quite ela-
borate and revealing. Even companies
like the Larsen & Toubro - have produ-
ced 900 per cent above ithe licensed
installed capacity. I would like to know
what steps are being taken against
those firms which have produced far
above the licensed registered cspacity
and which have not contributed to the
ruling Party funds.

SHRI CHARANJIT CHANANA: As
far as regularisation is concerned,
for undating the education of the
hon. Member, I would only Ike
to say that regularisation takes
place as on 4th September 1980
when the notification was issued
and the Subimal Datt Commission does
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not have the data upto this. And the
dita upfo this dafe iz being collected.

SHRI JYOTIRMOY BOSU: I would
have replied to this question, Sir.

MR. SPEAKER: You should have re-
plied.

MR. SPEAKER: Next question—Shri
Chhangur Ram. . .

Shri Rasheed Masood. . . .

Next gquestion—Shri Ram  Pyare
Panika. . . .

Next question—Shri R. P. Das.

Evaluation Studies of Integrated Tribal
Development Projects

#*417. SHRI R. P. DAS: Will the
Minister of HOME AFFAIRS be plea-
sed tp state:

(a) whether Government have made
any evaluation studies so far on the
working of Integrated Tribal Develop-
ment Projects as recommended by the
Commissioner for Scheduled Castes
and Scheduled Tribes; and

(b) if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Though no comprehensive evaluation
of Integrated Tribal Development Pro-
jects has been undertaken, selective
sample studies of particular program-
mes in Integrated Tribal Development
Projects have been taken up.

(b) Some studies are in progress
Generally, the programmes are bene-
fiting the tribals. 'Wherever short-
comings are noticed, efforts are made
to make them up.

SHRI R. P. DAS: Despite the fact
that more than Rs. 800 croreg have
been spent so far on development pro-
grammes in the Sub-Plan sareas in
various States and some infrastructure
has also been created, but due to the
limited absorption capacity of the tri-
bal groups, particularly of the primi-
tive ones and also due to the indiffe-
rent and callous attitude of the ad-
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ministrative authority, pregress could
not be achieved in these areas so far as
the lving conditions of these people
are concerned. The seriousness of the
situation can be understood if one only
goes through the reports of the Com-
missioner for Scheduled Castes and
Scheduled Tribes which state tnut some
of the primitive groups like the Anda-
manese, Onges, Shompans in the Anda-
man and Nicobar Islands, Kotas and
Paniyars in Tamil Nadu, Paharis of
Bijhar, Tatos in West Bengal and many
other primitive tribals of ‘“Jadhya
Pradesh, Maharashtra and Orissa are
facing nutrition, health and genetic
problems and are afflicted with disea-
ses like tuberculosis, leprosy, venereal
diseases, malaria, ete.

In view of this, may I know from
the Minister what measures have so
far been adopted in these areas Lo im-
prove the health services and also to
import health education and eradicate
the high incidence of malaria.

I would also like to know whether
drinking water has been ensured for
all the tribal people of the Sub-Plan
areas.

SHRI YOGENDRA MAKWANA: All
these programmes are undertaken
under the Integrated Tribal Develop-
ment Plans and, as rightly pointed
out by the hon. Member, in scme areas
these diseases are there and water
scarcity is also there. Under the Inte-
grated Tribal Development Projects all
these programmes are underiaken by
the Government.

SHRI R. P. DAS: The Mirister tried
to avoid giving categorical snswers to
my specific questions. Sir, I would like
to know one thing. The tribal economy
is intimately connected with the forest
and the tribal people have to subsist
more or less on minor forest produce
like grass, tendu leaves, Mahuwa flo~
wers and seeds, Sal seeds and leaves,
gum, lac, Tasar cocoons nnd seversl
wild fruits and flowers, etec. Though
this relationship is recognised Ilong
back, but unfortunately it has not been
translated in terme of clear policies
and programmes. May, I, therefore, ask
the Minister through you, Sir:
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(a) whether the traditional rights

and privileges of the trital people

in collecting minor forest produce

without paying any royalty on them
= will be recognised;

(b) whether the forest settlement
operation will be completed expe-
ditiously; and

(c) whether the rights and privi-

leges in regard to this will officially

be recognised and codified and
publicised. ...

MR. SPEAKER: Is it a supplemen-
tary or a budget speech?

SHRI R. P. DAS:...in a rmanner
easily intelligible to these people? I
would like the hon. Minister to ans-
wer this.

MR. SPEAKER: I would like the
Members to pe precise in their ques-
tions. It is not a question, it is a
dialogue; it is not a supplementary.

SHRI YOGENDRA MAKWANA: The
question is regarding the e¢valuation of
the Tribal sub-plans. The hon. Mem-
ber raised many things which are not
covered by the question. I require a
separate notice for this.
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SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, regarding the
Integrated Tribal Development Pro-
jects, Government is under-taking
these to improve their economic con-
ditions. I would like to know from
him whether the improvement of the
tribal character at the cultural level
has been included in the Integrated
Tribal Development projects.  You
know that in West Bengal, to improve
their cultural level and educational
level, the West Bengal! Government
has taken up projects for the spread
of education among the adivasis. So,
I want to know whether in the Integra-
ted Tribal Development Projects the
tribal culture will be included and if
so, what gteps are you taking to

improve the cultural level in the
spread of education.
SHRI YOGENDRA MAKWANA:

Sir, in our Constitution, spacial pro-
visions are there to maintain the tribal
culture and to improve their economic
conditions also. Specially for the
improvement of economic conditions
and for their educational development,
these tribal sub-plans are fcrmed.
Under these plans, different schemes
are there for their economic welfare
as well as for their educaticnal deve-
lopment.

MR. SPEAKER: Shri Rajda.
SHRI RATANSINH RAJDA: Sir....

SHRI R. K. MHALGI: I should also
get a chance. I have been standing...

MR. SEAKER: He is askinz his first
supplementary. I have alza got the
time limit.
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SHRI RATAN SINH RAJDA: Sir,
-when we are discussing the [levelopment
and protection of tribal culture about
which the hon. Minister hag just now
stated, gll the authorities on the tribal
culture have already cautioned the
Government and the leaders of the
-gociety that in our enthusiasm to im-
prove them by introducing modern
civilisgtion, we must also see to it
that their basic culture and the like is
not obliterated. Pandit Jawahar Lal
Nehru was very keen on protecting
the tribal culture. He was going and
dancing with the tribals. Wili the hon.
Minister also go and dance with the
‘tribals to protect their culture?

SHRI YOGENDRA MAKWANA:
‘Only dancing will not protect the cul-
ture but when I get an occasion I
-will certainly do it.

‘Cotiage and Small Scale Industries in
Backward Districts

*418. SHR] PIUS TIRKEY: Will the
Minister of INDUSTRY be pleascd to
state:

(a) the factors that come in the way
of a large number of entrepreneurs in
setting up the small industries in back-
ward districts of the country; and

(b) the details of steps {aken by
‘Government to attract more and more
entrepreneurs for geiting up the cot-
tage and small scale industries in the
backward districts of the country
during the Sixth Plan period?

THE MINISTER OF STATE IN 1HE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Faclors
that inhibit growth of small scale
industries in backward districts vary
according to local conditions of each
backward district. The main handi-
caps relate to lack of infrastructure,
long leads in respect of raw material
supply and markets and relative inac-
cessibility to promotional organisations
and agencies. .

(b) In order to overcome the diffi-
culties faced by entreprenurs in seiting
up small units in backward districts,
in addition to various existing enab-
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ling measures and schemes taken up
by them the Central Government io-
gether with State Governmeats, has
initiated the nucleus plant programme
for structurally integrated industria-
lisation supported by a package of
measures.
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SHR] CHARANJIT CHANANA: As
far as the facilities, concessions and
incentives available to the industries
in the backward areas are concerned,
it is a published information and is
also available in the Library. Thesge
are of two types. PFirstly, for back-
ward State recongised by the Central
Government for the Central subsidy;
and secondly, concessional loans from
the financial institutions. These are
two categories of incentives which
the hon. Member will find from this
published information. As fur as the
gap in the imports and exports is
concerned, I would request ths hon.
Memuer to direct this question to the
Commerce Ministry. As far as the
protlems of industries in the back-



19 Orai Answers

ward Districts are concerned, we have
asked the State Gov ents—in~
cluding the West Bengal Govern-
ment—to identify these problems
district-wise,

We will send the Task Force to that
particular district to find out ways
and means besides building ;the buffer
stock. -
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SHRI CHARANJIT CHANANA:
Planning Commission has in fact initia-
ted two exercises through two working
groups The latest one and the third
one is a Special Committee to identify
the areas and the problems of the
backward areas. Government ig consi-
dering that report. After that Report
is finalised, it can be laid on the Tabie
of the House.

SHRI K. P. SINGH DEO: Arising
out of the answer given by the Mini-
ster the Small Industries’ Service In-
stitute had conducted a survey about
Dhenkanegl district in Orissa and they
found it uniquely advantageous for
having a nucleus plant there. May I
know whether the Govemment of
Orissa has taken it up with the Task

MARCH 18, 1981
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Force which had gone to Bhubareswar
some time back for inclusion of Dhen-
kanal district for setting up of such
nucleus industrial plants there?

SHRI CHARANJIT CHANANA: The
report is yet to come to me. When the
report comes, the hon Member wilk
get detalls about it
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SHRI CHARANJIT CHANANA: It
is too general a commert I would
appreciate 1f he can bring specific
cases to our nolice W2 will take
strict action.

=it wreeve o oot o,  fexfa
T PaTs @ v Faw fag
U 30 9 FEOT TERT 0

1
3
3
= |
)
-
%%
ﬂp
57



"

:

g e w2 weivr W

h

11,

ot
ii?
Jis
49

%!L‘Ai
,i’l‘
P!
a4
33,0
i

j 4
:

iy
aééi
%giﬂéa

g
2, bt

et oaal

W !
Take over of Charkhi Dadri Cement
Factory

CHIRANJI LAL
of IN-

*4193, SHRI
SHARMA: Will the Minister
DUSTRY be pleased to state:

(a) at what stage is the proposal to
take over cemenf factory at Charkhi
Dadri (Haryana); and

(b) by what time final decision will
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
The cement factory of Messrs Dalmia
Dadri Cement Limited, Charkhi Dadri
had closed down since March, 1980
and has been lying closed since then.
Governemnt had commisionad a study
by a Committee to examine the econo~-
mic viability of the project. On the
basis of the findings of this study, the
question of restarting the factory Iis
being considered and g final decision is
expected to be taken shortly.

SHRI CHIRANJI LAL SHARMA:
Now, the report of the Committee
appointed by the Government must
have been received. May I request
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the hon. Minister to let ug know the-
reason that led to the closure of the
factory last year? 1Is it a fact that
the main cause for the closure of the
factory was embazzelement by the
Dalmia Management and their agents?
Is it also a fact that the Dalmias took
a loan of Rs. 2 crores or more |efore
the closure of the factory, which was
to be repaid 1n six-monthly 1nstalments
without interest, but even a single in-
stalment has not been paid so far?

SHRI CHARANJIT CHANANA: The
terms of reference of this Commuttee,
as I have said in my reply to the
guestion, were to go into the polential
and the economic viability of the
unit. As far as the quesiion raised by
the hon. Member is concerned, the
case has been in fact referred to the
Company Affairs Department and it
is receiving their active ittention.

SHRI CHIRANJI LAL SHARMA:
The reply given by the hon. llinister
is some what vague and ambiguous.
The Committee must have submitted
its report. No doubt the Commitiee
was appointed to go into the question
of the viability of the vroject. But
now that the report of the Commattee
has been received, the committee
must have mentioned the reason for
the closure of the factfory. I want a
positive reply from the hon. Minister
on this,

SHRI CHARANJIT CHANANA- 1
ecan confirm having told the hon.
Member that the terms of the reference
of the Committee consisting of the ex-
perts, were only for working out the
economic viability and feasibility of
restarting the factory. As far as the
mismanagement and the main cause
for the closure of the factory are con-
cerned, I have informed the hon.
Member that it is under investigation
and study of the Government, The
Department of the Company Affairs
are examining this and they would
take mecessary action in the matter.

SHRI CHIRANJI LAL SHRAMA: I
want to know whether the Govern-
ment is aware of the fact that the
previous management has not paid
wages and salarles to the workers of
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. the factory numbering about 2000 for
ttwo years. The workers ase going
from pillar to post to ensure their
wages and employment. May I know
whether the Governemnt would con-
gider the desirability of taking over
this project? May I also know whether
there iz any possibility of a Bil} for
this purpose being introduced in the
«curent Session of the Lok Sabha?

SHR1 CHARANJIT CHANANA: The
"hon. Mewber is already aware of the
fact that the main reason for the
‘Government getting inta the investiga-
tion of this particular factuory is for the
cause of the workers. It is only be-
cause of the question of employment
and resentment of the workers that
the Governemnt is forced io go into
the whole question. As far as bringing
forward a Bill before this House is
concerned, it 13 only after the Govern-
ment has taken a final decision in the
matter that the next action will be
. taken,

SHRI K. LAKKAPPA: I have
written a long letter to the hon. Minis-
ter with regard to the difficulties of
the employees. The employees who
had been working in that concern have
been thrown out. They have no reans
of living; their condition is so pitiable.
This is all because of the mismanage-
ment of the company Yy the earlier
management and the employees had
to suffer. I would like to know whether
the hon. Minister will take some im-
mediate short-term measures to see
that the grievances of the employees
are redressed earlier than the fnal
decision with regard to the take-over
ete. This may be in the form of pay-
ment of some money as subsistence
allowance in the larger interest o the
workers,

SHRI CHARANJIT CHANANA:
"The whole case is sub judice. As far
as the taking over of the Inill is con-
cerned, we are taking immediate
action in the matter only in the inte-
rest of the workers.

mansr L

SHRI CHARANJIT CHANANA: The
decision with regard to the payment
of arrears for the period when the
employees were on the rol of the
factory will be taken only aiter the
decision,—~whether it is liquidated,
whether it is taken over—is finally
faken. After that, a Commissioner
of Payments will be appointed and he
will decide aboul the payment of
claims ete. But I would like to inform
the hon. Member that in the prionty
schedule o! payments, number one
priorily is given to the payment of
due of the workers.

MR. SPEAKER: Question No. 420,

THE MINISTER OF STATFE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY AND ELE_TRONICS
(SHRI C, P, N. SINGH): Sir number
13 is usually kept as No. 12A or 12B
... (Interruptions). I am simply re-
questing the hon. Speaker who runs
this House so beautifully and also the
hon. Members who participate so
well, that No, 420 may in future be
put as Ne. 419A. May Ye, this (ues-
tion of Siemeng hag been in the news-
papers in a very prominent manner....
(Interruptions) .

SHR] CHARANJIT CHANANA:
In Japan, the unlucky numbers of
the floors, in fact, are not listed in
the lifts at all.

News-item ‘“Bhel’s new bid for deal
with Siemens”.

*420. SHRI K. P, SINGH DEO:
SHRI S. M. KRISHNA :

Will the Minister of INDUSTRY
be pleased to state:

(a) whether his attention has been
drawn {o the news item “BHEL’s
new bid for deal with Siemens” ap-
pearing in the Hindustan Times, dated
23 February, 1981;



25 Oral Answers PHALGUNA 27, 1802 (SAKA)

(b) if go, the broad outlines of the
proposed deal; and

(c) how far it will help in the pro-
motion of research and development
of various products for which BHEL
will get the Siemens' know-how?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) The following three product-
wise proposals have been forwarded
by BHEL to Government for consi-
deration and approval:—

(i) for manufacture of SF 6 and
vacuum circuit breakers with Sie-
mens;

(ii) for manufacture of AC and
DC motorg with Siemens;

(iii) for enlarging the scope of
the existing agreement with Kraft-
werk Union for the manufacture
of turbo-generators of lower rating
below 200 MW,

These proposals are under ecxa-
mination by the Government.

{c) Promotion of research .nd
development in these areas is an as-
pect which is alwayvs taken into const-
deration. The collaborators, namely
Siemens and KWU have expressed
their willingness to provide full know.
how ang know-why in the areas of
collaboration and this will facilitate
accelerating the indigenous R & D
efforts,

SHRI K. P. SINGH DEO: Power
generation has been given very high
priority and importance hy our Gov-
ernment. In view of the fact that
the newspapers have indicated that
a very powerful lobby in the form of
a Minister in the last Janata Govern-
ment had taken interest in this deal,
I would like to know whether we
have indigenous know-how and R&D
available with ys, and whether the
know-how and technology which we
are going to get from Sijemen is the
latest or not., This iz because we
know the functioning of the muiltina-
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tion ig in this country and abroad
and they try to give us second-rate -
and third-rate technology.

SHRI CHARANJIT CHANANA: Sir,
the hon. Member’s question is regar-
ding lobby and former Minister, I
would only like to enlighten him on
this particular thing that the criterian
for selecting or importing a techno-
logy is updating our technology. And
ag the hon, Member hag said, it
is in view of the imporiance attached
{0 power generation in the country
now, when the world is passing thro-
ugh the energy crisis that we want to
be as updateg ag the world in this
technology loday is.

Now ag far as the strong lobby of
the former Minicter is concerned, I
would like the hon. Member to know
that the earler proposa] was that of
an umbrella agreement, It ig be-
cause of the R & D that we are res-
tricting it to the cxamination or
adoption uf technology to fill in the
technological gap only. It is only the
R & D cffort, which has in fact, iden-
tified three kread-, three types of pro-
ducts as necessary as far as the up-
dating of technology s concerned.
So. the hon. Member should be sure
that the updating of a technology
will be done in the interest of promo-
ting this industry in the country,

SHRI K. P. SINGH DEO: 8Sir, I
wanted to l.12x whether indigenous
know-how in R & D is available or
not? He has kept silent on it.

SHRI CHARANJIT CHANANA: 1
have glready replieg 1o the hon.
Member’s question that an exercise
wag initiated as far as availability of
technology is concerned. While up-
dating technology, we see whether
R & D is available or not, and the
resulis of the R & D, The process
aims at putting the technology at ‘he
latest ladder of technology in the
world and that ig being done by fil-
ling in the gaps of technology for this

. particular field.

SHRI K. P, SINGH DEO: My se-
cond Question,
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MR. SPEAKER: Your second ques-
tion has been answered.

SHRI K. P, SINGH DEO: That was
clarification of my tirst one. I would
like to know what is the agreement
period; what is the foreign exchange
content?

MR. PEAKER: These are details.

SHRI K. P. SINGH DEO: This is
my second question.

SHR]1] CHARANJIT CHANANA:
Sir, a proposal has just been recejv-
ed and before examining and taking
a decis.on. It is not proper to give
these details.

DR. SUBRAMANIAM SWAMY:
Sir, T would like to know from *he
Minister whether he has done his
home work and read the repori pre-
pared by a special expert committee
headeq by Dr. Raja Raman set up
duriang the Janata rule? Not that
everything during the Janata rule
was bad s0 you must have.

MR. SPEAKER: Yoy cannot ap-
preciate even this!

DR. SUBRAMANIAM SWAMY: 1
know I am saying something which
they .hould like. Anyway, may I
know whether he has seen this Report
whether it is a fact that as far as 200
magawatt technology is concerned,
the Indian BHEL has managed to
win inieinational ienderg by provid-
ing good technology at cheap prices
ang whether the Minister would give
a guarantec that ag far as ratings less
than 200 magawatt are concerned, no
foreign collaboration would be
sought?

SHRI CHARANJIT CHANANA:
Sir, ag far as question number one of
the hon. Member is concerned, I con-
firm I have said that we are only
filling the technological gap in the
200 magawatt technology, He ig one
of those persons who objected to the
umbrella technology and probably for
that reason he said that all the things
in Janata were not wrong. Ag to his

- second question, as far as the assu-
rance about collaboration is concern-
«ed, we are not collaborating. It is

MARCH 18, 1881

Oral Answers 28

only updating the technology to Al
the gaps. There ig no total collabora-
tion at all,

DR. SUBRAMANIAM SWAMY: On
what basis did you identify these
gaps? Was there an expert commut-
tee?

SHRI CHARANJIT CHANANA:
Below 200 magawatt we have identi-
fied the technological gap even in the
process of supplying the 200 maga-
watts and below generaters outside
the country. And we have been fil-
ling in by importing these parts, so
far. But before this, BHEL ang the
Ministry of Heavy Industry went into
the whole question, by identifying
these products. It ig a technical exa-
mination, which brought us to this
result, viz,, that these three products
were needing updating of technolo-

gy.

MR. SPEAKER: The
Hour is over.

Question

WRITTEN ANSWERS TO QUES-
TIONS

Expenditure on Refugeeg in West
Bengal

*413. SHRI SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount released from the
Central Government to the West Ben-
gal Goevrnment towards reimburse-
ment of expenditure incurred for
affording temporary relief and shel~
ter to the non-Assamese people who
have been forcibly evicted from As-
sam and are now living in camps in
‘West Bengal;

(b) whether Government are aware
that upto the 6th December, 1980, the
State Government have incurred an
expenditure of about Rs, 34 lakhs; angd

(b) if mo, the steps taken in this
matter?
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THE MINISTER OF STATE IN
"THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c), Aovernment of West Ben-
gal have Afequested for financial as--
sistance meet the expenditure in-
curred by them for providing tempo-
rary shelter ang relief to persons who
left Assam ag a result of the agitation
on foreigner’s issue. According to
them about Rs. 34 lakhs have been
incurred up to December 6, 1980. The
request of West Bengal Government
is under consideration.

Shortage of paper

*415, SHR1 CHANGUR RAM-
SHRI RASHEED MASOOD:

Will the Minister of INDUSTRY ke
pleased to state:

(a) whether Government are aware
of thg acute shortage of paper in the
country;

(b) if so, the shortfall in the indi-
genous production of paper, if any,
during 1980 as against the installed
capacity stating the reasons therefor;

(c) the gap between the demand
and supply anticipated during 1981;

(d) whethey there has been any
slippage in the import scheduling pro-
gramme during 1980 causing scarcity
of paper; if so, details thereof stating
the reasons therefor;

(e) if so, the gap between the de-
man@ and supply of paper during
1980 as against the gap during the
year 1979; and

(f) the manner in which Govern-
ment propose to meet the demand of
paper during the year 19817

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The domestic produc-
tion of paper and paper board during
the year 1980 was about 10.80 lakh

tonties as against an installed cape-
city of 15.38 lakh tonnes, The util-
sation of capacity was adversely
affected due to shortage of powo:r,
bottlenecks in wagon movement, and
inadequate availability of coal, There
wag a gap of about 70,000 tonaes bet-
ween demand and supply of paper in
1980, which was met by imports, and
consequently there is no shortage of
paper in the country at present.

(c) As on 1st January, 1981, the.
installed capacity for production of
paper and paper board was 16.57 lakh
tonnes, With the expected improve-
ments in power gnd coal supplies,
capacity utilisation is expectegq to
reach a level where the production is
adequate to meet the demand.

(d) Imports have been arranged
according to requirementg from time
to time,

(e} There was a gap about 70,000
tonnes between demand and supply of
paper in 1980, ang the position was
nearly the same agg in 1979,

(f) The domestic production is
expected to be adequaic to meet the
demand for paper. However, the
position would be reviewed from time
to time and imports would be resort-
ed to, if necessary,
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Import of Razar Blades

*421. SHRI SUSHIL BHATTA_
CHARYA:

SHRI K, A. RAJAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
Karnataka Bladeg Ltd., a company
formed with the Karnataka State In-
dustrial Investment Development
Corporation and Asian Cableg Corpo-
ration as its promoters, would be
marketing the razor blades by import-
ing razor blades from a multination-
al company, Mgs, Wilkinson Sword
Litd.,; and

(b) if so, the reasons why Govern-
ment are encouraging a multination-
al foreign company instead of indi-
genoug production?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

{b) Does not arise,
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Advertisement Re: Recruitmeat of
CRPF in Hyderabad

*422. DR. VASANT KUMAR
PANDIT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his Ministry has com-
pleted its inquiries about the adevrtise-
ment which appeared in Hyderabad
Newspaper in October, 19880 calling
for applications to fill 155 posts in the
Constabulary to select 46 Muslims, 27
SC and ST, 15 Ex-Armymen and 57
rest;

(b) whether the Ministry has taken
action against those responsible for the
issue of advertisement;

(c) if so, what action has Leen
taken and against whom; and

(d) whether general ‘nstructions
have heen issued to all concerned not
to issue advertisements showing reser-
vationg on grounds of religion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA:
(a) Yes Sir.

{b) Yes, Sir.

(c) The Commandant Group centre,
CRPF Hyderabad, the officer responsi-
ble for the said adevrtisement, has
been warned to be careful in future.

(d) Instructions have heen issued.

Investment in Indostries in U.P.

*423, SHRI ANAND SINGH: Wwill
the Minister of INDUSTRY Le pleased
to state:

(a) how much of Centiral money has
been invested in industries in different
districts of U.P. since Independence;

(b) whether it is a fact that some
districts have been ignored completely:

(c) if so, the reasons thereof; and

(d) what industries Government
are planning to set up in Gonda dis-
trict in U.P.?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d).
Gross investment in Central public
enterprises in Uttar Pradesh was
Rs. 802.28 crores at the end of March,
1980. There cannot be any question of
ignoring any particular district or dis-
tricts as location of public sector units
iz governed by positive factors.

It will be explored if during VIth
Plan period any public scctor umt
would be located in the Gonda district
in UP.

Shortage of Coal for Cement Industries
in Orissa

*424 SHRI A. C DAS Will the
Minister of INDUSTRY be pleased to
state:

(a)whether some Cement Indugtries
have been affected severely due to
shortage of coal,

(b) whether any such cement indus.
try of Orissa has suffered a set-back
for the above reasons, and

(c) if so, the steps taken by Covern-
ment for the easy movement of caal?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir. Some of the cement factoiies
have reported short supplies of cool.

{b) There are iwo cement factories
in Orissa, namely Hira Cement Works,
Bargarh and Orissg Cements Ltd.,
Rajgangpur. Even though shortage of
Coal has been experienced, the capacity

utilisation of these two factorleg in

1980 has been 101 and 102 percent
respectively.

(c) The coal supplies to cement
factories are reviewed regularly and
steps taken to step up coal supplies to
the cement industiry.
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Reduction in Plan Allocation for
Power Expansion

*426. SHRI CHANDRAJIT YADAV:
Will the Minister of PLANNING be
Pleased to state:

(a) whether Governemnt propose to
considerably reduce the allocation for
the power expansion programme during
the Sixth Plan period;

(b) if so, details thereof stating the
Teasons for pruning the power expan-
sion programme in the country when
the country is facing acute shortage of
power; and

(e) its likely impact on the new
power projects proposed to be faken
up during the Sixth Plan period and
on the achievement of the power
generation targets commensurate with
the growing demand for power?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) and (b)
No, Sir. A financial provision of Rs.
19265 crores is made for the power
sector in the Sixth Plan ocut of a total
of Rs. 97500 crores investment in the
public sector. This represents 19.8 per
cent of the total public sector outlay
as against 17.8 per cent in the Fifth
Five Year Plan.
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(¢) With the above invesiment an
additional generating capacity of 19666
MW is trageted for commissioning in
tihe Sixth Plan period which will step
up the aggregate generating capacity
to 51191 MW. This financial provision
would also enable Government to
initiate action to take up construction
of new projects to synchronise with
the build up of power demand which
ig directly dependent on the rate and
pattern of growth of the consuming
sectors in the Seventh Plan. The above
target and the financial provisions are
consistent with the rate of growth and
pattemn of economic development pro-
jected in the Plan for the country.

State Labour Ministers’ Meeting
Regarding Minimum Wages

*427. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
LABOUR be pleased to state:

(a) whether it is a fact that the
standing committee of the State Lab-
our Ministers’ conference had dis-
cussed the subject of minimum wages,
the need for its revision and machi-
nery for negotiated wage settlements;

(b) if so, the details thereof; and

(c) the decision arrived thereat?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to (c).
The subjetc was discussed generally
by the Standing Committee of Labour
Ministers’ n September, 1980. It deci-
ded to divide itself into four groups
(sub-Committees) in order i{o consider
in depth and to make recommenda-
tions on, inter-alia, regulation of
minimum wages and periodical review
of wage agreements. The concerned
sub-committee met in February, 1981
and fis recommendations will be put
up to the Standing Commitiee in its
next meeting,
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Restrictions on Tourists on Leh-
Manali Road

*42¢ SHRI P. NAMGYAL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) wheter it is a fact that the
Leh-manali road in J&K State ig pro-
hibited for foreign as well as Indian
tourists;

(b) whether it is also a fact that
due to restriction for tourists, many
tourists are facing problems for the
purpose of trekking and sight seeing
in this region;

(c) whether Government propose 10
withdraw restrictiong for travelling of
Indian and foreign tourists on this
road in the light of public demand;

(d) it so, when the restrictions will
be withdrawn and if not, the reasobns
therefor; and

(e) whether a copy of the nctifica-
tion under which the said road has
been banned to tourists will be lajd on
the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFAIRS (SHRI
YOGENDRA MAKWANA): (a) to (d).
Statement is laid on the Table of the
House.

(e) The Notification No, G.S.R. 300
(E) was published in the Gaette of
India (Extraordinary) Part-II Section
3 Sub-section (i) on 24th May, 1978, a
copy of which has been made available
in the Parliament Library.

(a) Leh-Manali road is open upto
Upshi in J&K and closed only {from
south of Upshi in J&K upto Sarchu
in Himachal Pradeh. The foreign
tourists are, however, permitted to
visit the Gompas at Gya, Miru and
Rumte, lying gouth of Upshi provided
they are in possession of necessary
permits from the District Magistrate
concerned, travel in groups of upto
20 persons and are accompanied by a
‘gujde’ provided by J&K state autho-
rities. The Indian tfourists can visit
these areas after obtaining permit
from the State authorities.



49 Written Answers
(L) to (d). Relaxations to the extent
possible have already been made. It
is not possible fo make further relaxa-
tion at present for reasons of security.

DGTD Industries will negative growth
rate

%429, SHRI RAM VILAS PASWAN:
SHRI B. D. SINGH:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that a large
number of indusries registered with
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{c) the estimated growth rate likely
to be achieved by the end of the
financial year 1980-81 against the tar-
get?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) snd
(b). Out of 132 industries for which
the growth iz monitored every month,
60 industries have shown a negative
rate of growth. Details thereof and
the reasons therefor are given in the
statement laid on the Table of the
House.

(¢) The growth for DGTD indus-

the DGTD have shown negative  ries during 1880-51 was targelted at
growth during the year 1980 10 per cent. Based on the performance
during April-December, 1980 the likely
(b} if so, details thereof stating growth during 1980-81 is estimated to
the reasons therefor; and be between 7 to 8 per cent.
Sl. No. INDUSTRY We'ght o/decline during
Togs anbec,)
1 -] 3 4 5
A Mainly due to infrastructural eonstraints of power & coal etc
1. Beer . . . . . . . - . . o 69 .. —.
2. Newspricts . . . . . . . . o-02 —4 2 —
3. Nitrogenous Fertjlizers o 87 —1I12'5 — 6
4. Caustic Soda o 32 —0 2 —31
5. Soda Ash . .. . . ar22 . —0-8
6. Oxygen Gas . . . . . . 0'05 —II'1 —9-0
7. L.A. Gas . . . . . . . . . o 12 —51 -2:9
8. Calcium Carbide . . . . . . . o-06 -24 2 -19-8
9. Viscose staple Fibre . . .. . . . -31 ~18-6
10, Vat Dyes . . . . . . 0- 41 -0 9'0
11, Cement . . . . . . 117 -7-8 —-2-2
12, Steel Castings . . . . 061 46 -5 7
13. Aluminium . . . . . . Q55 27 8 —~12" 7
14. Power Trausforiners . . . 1-48 —3'0 -3'8
6 57
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1 2 3 4 5

*B" Due to consiraints of Row Materials
1. Biscuts . . . . . . . . . o3t —2-8 —3 5
2. BH.C. (Tech) . . 0-10 —~221 -1 2
§. Malathion . . . . . . . . . o0 -63 4 —66-2
4. Steel Tubes (Black & Galvanised) . . . . 052 —12°6 —10-4
5. Aluminium Sheets and Circles . . . . . o 36 176 —B-4
6, Wire Ropes . . . . . . . . . 0 47 18 -85
7. Welding Electrodes . . . . . . o 62 78 —6 1
8. Elcctric Lamps . . . . . . . o 29 -84 -0 1
g. P.LLL.C. . . . . . . . . . o 15 —i4'0 -6 5
10. Wrist watches . . . . . . . . .. —10°5 —6-2
307
‘G* Due to Industrial Relations Problems.
1. Cigareites . . . - . - . - . 2-21 —-2-8 —14
2. P.V.C. Resins . . . . . . . . o 12 ~—34°5 ~—35'8
q. Polysterene . N N . . . . . N 0°03 —22+8 —22.2
4. Viscosefilament yarn . . . . . . . 015 —2+5 —~1-4
5. Nylon tyre cord . . . . . . . . e —13-3 —g-7
6. Polyster Fibre . . . . . . . . a-14 —9-4 —8-4
%. Zinc . . . . . . . . . . . ~84+4 —31-1
8. Air Conditioners . . . - . . . 0:01 . -0.7
9. Radio Receivers . . . . . . . 0-97 —4'9 —6-3
3-63
‘D Miscellaneous such as rsseryation for w& long production ¢ycle, cagacity constraints,

1. Baby Food . . . . . . . . . o-35 .. —o g
2, Leather Cloth . . . . . . . . 0-43 e —40
8. Indian type Leather footwear . . . . . . 0-31 . -0
4. Western type Leather footwear . . . . . 003 -6.8 ~—j0.3
8. Bicycle tyres . . . . . . . - . o-17 -~7.8 -6 g
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— ——

1 2 3 4 5
6. ILD.P.E, . . . . . . . . 002 —g-1 -19-8
7. Synthetic Rubber . . . . . . o0 —i17.8 -—29-6
8. D.M.T. . . . . . . - . . —5'9
9. Viscose tyre Cord . . o- 85 —15-4 —I11-8

10, Cellulese Filin . . . . 0- 05 —10 4 —0.4
11, DDT . . . . . . . . . —16-7 —14.6
12. Matches . . . . . . . . o 26 —9.6 —D0.2

13, Penciltin . . . . .
14. Streptomyecin. . . . . .
15. Sulppha Drugs . . . . .
16. Vitamin A" .

17. Tranunission Towers

18. Copper Brass sheet & Circles . .
19. Razor Blades . .

20 Sugar Machinery . . . .
21. Gement Machinery . .

22, Earth moveing Equipment . . .
23. Lifts , . . . . . .

24. Rubber & Plastic Accessorjes . .

25. Bicycles . . . .
26. Clocks . . . . . .
27. Pencils N . . . . .

-0 —15.7 —8.8

1r03 —23.6 —=14-9

. . 020 —4.6 —49

. . 0-12 —19.0 5.5

. . o 12 —10.0G —G-5

. . 032 —15.1 —11 8

. o.13 -—136 -—17°9

o-19 ---18:9 -—17.0

. 0. 21 ~—21.0 -—3.5

o ofi —10 9 -13-8

. o o7 .. -0 4

. . o o7 -0.4 —8-1

. a: g7 ~10 2 -5.3

. . 0-13 - 161 -13-0

. ' 0.19 —1.4 —0-2
6 39

Eifect of Imported Cassette Tapes on
Indigenouns Industry

+430. SHRI JAGDISH TYTLER:
Will the PRIME MINISTER be pleased
to state:

(a) whether Governmeat are aware
that imported cassette tapes in the
domestic market are adversely affect-
ing the indigenous industry and ham-
pering ita growth; and

(b) if so, the measures which Go-
vernment propose to take in this re-
gard?

THE PRIME MINISTER (SHRI-
MAT] INDIRA GANDHI): (a) and (b).
The import of cassette tapes is banned
as per thek import policy. The import
of cassette tapes iz allowed only
against supplementary import licences
io cassette manufacturers, and agalnst
REP licences secured by exporters
agalnst export of (a) cassettes and pre-
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recorded cassettes and (b) tape recor-
ders/combinations of tape recordes
and record players or changers, or
combinationg of tape recorders and
radios. However, against the REPs
in category (b) tape for only one num-~
ber of C-30 casseite is permiited
against each product exported. This
import policy is more restrictive than
for many other electronic items and
has been specifically formulted to pro-
tect the indigenous tape manufactur-
ing industry,

Purchase from Small Sector Units by
Large Scale Indusiries in Orissa

*431. SHRI CHINTAMANI JENA:
Will the Minister of INDUSTRY  be
pleased to state-

(a) whether the Rourkela Steel Plant
Authority and other large scale indus-
tries in Orissa are not purchasing their
required materials from the ancilliary
units functioning in the State for
which the small and medium indus-
irial units are facing great crisis to
dispose of their goods; and

(b) if so, the steps taken by the
Union Government to direct the big
and large scale private and public sec-
tor industries to purchase their re-
quired goods from the ancilliary in-
dustries in Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b). Rourkely Steel Plant re=
gularly places orders on smal] scale
and ancillary units. The valua of or-
ders placed by the plant during the
last three years i1s given below:—

1978-79 Rs. 6.17 crores
1979-80 Rs. 6.13 crores
1930-81 Rs. 5.63 crores
(upto Dec. 80)

In so0 far as other public sector units
are concerned, the Bureau of Public
Enterprises have issued detailed

gujdelines To them, spelling out the
steps to be taken to accelerate the
growth of ancillary industries to meet
their pequirements, Besides, a sub-
contracting Exchange jg functioning in
the SISI at Cuttack to assist the gmall
scale unitg in the State to find suitable
buyerg in the public as well as private
sector for their products

Closure of Cement Permits in Ganjam
District Orissa

3964. SHRI RAMA CHANDRA
RATH: Will the Minister of INDUS~
TRY be pleased tp state:

(a) whether the issue of cement per-
mits hag been closed in the Ganjam
district of Orissa;

(b) if so, the reasong thereof:

(¢) whether Government have come
across the representations of the Gan-
jam District Cement Dealers Federa-
tions; and

(d) it so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No.
Sir,

(b) Does not arise.

(¢) and (d). The State Government
of Orissa have informed that one
thousand tonnes of cement under free
sale cate was initially reserved
for flood restoration work in Quarter
Ofctober-December, 1980 in Ganjam
District. On a representation of Gan-
jam District Dealers. Association 500
tonnes of cement were released for
ved for lood restoration work,

Persong Arrested under NSA

3965. SHRI A. K. ROY: Will the
Minister of HOME AFFAIRS be plea=
sed to lay a statement showing-

(a) the number of persons arrested
under the National Security Act im
different parts of the couniry till 18th
February, 1881 (State-wise);
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{v) the number of detained persons
released so far;

(¢) the names of States which have
not used this Act so far;

(d) whether Government are aware
of arrest of trade union leaders of
Delhi Rajhara Iron Ore Mines in
Madhya Pradesh under NSA resulting
in the sirlke of mine workers in Feb-
ruary, 1981; and

(e) whether it ig against the assu-
rance given im the House that the
N.S.A. will not apply to Trade Union
leaders; if so, what action has been
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b). The information is be-
Ing collected and will be laid on the
Table of the House,

(c) The State Governments of Har-
yana, Kerala, Meghalaya, Nagaland,
Punjab, Sikkim, Tripura and West
Bengal and the U.T. Administrations
of Andaman and Nicobar Islands, Aru-
nachal Pradesh, Chandigarh, Dadra and
Nagar Haveli, Goa, Daman and Diu,
Lakashadweep, Mizoram and pondicher-
ry have not invoked the provisions of
the National Secourity Act, 1980 sc far

(d) Yes, Sir,

(e) No, Sir. Detention under the
National Security Act is not made on
the grounds of affiliation of an Indivi-
dual to any Trade Union or any poli-
tical party. The detention of any per-
son under this Act, wherever neces-
sary, can be ordered by the authority
empowered to detain, when his pre-
Judicial actlvities attract the provisions

of sections (1) and (2) of Section 3 of
the Act.

Ke-orfentation of Space Programme

3966. SHRT V. S VIJAYARAGHA-
VAN: Will the PRIME MINISTER be
pleased to state:

(2) whether the Space programme
Is being sultably re-oriented: ang
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(b) if so, by what time India will
be in a position to achieve the above
objective?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) The
Indian Space Programme has  had
very clear objectives from the begin-
ning. The main aim of these pro-
grammes is to use Space Technology
in a self-reliant manner for defined
national tasks which include enhance-
ment of communications and the sur-
vey and management of natural Te-
sources. Towards this end the design,
fabrication and launching of space-

craft and rockets has been proceeding
steadily.

(b) It is expected that a multi-pur-
pose geo-synchronous satellite system
for communication satellite broadcas-
ting and meteorologicg]l _applications
will be available by 1982. A remote
sensing satellite may be available by
around 1985. The capability to launch
such satellites from Indig is likely to
be achieved in the mid-eighties. In
addition, constant review is being
made of relevant national and inter-
national developments so that newer
elements of the space programme may
be conceived, if necessary, to fulfit
our objective of utilising space tecno-
logy for national development.

Rate of Rie Or fall of Industrial
Production

3967. SHRI SUBASH CHANDRA
BOSE ALLURI: Will the Minister of
of INDUSTRY be pleased to state:

(a) what is the rate of percentage
of rise or fall in industrial production
during the last five years; and

(b) what is the compound rate of
growth in ‘Industrial production du-
ring the same period?

THE MINISTER OF STATE IN
THf: MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA): (a)
The percentage change in the provi-
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gional index of industrial production
during the last five years s as under:

197576 e e ) 2%
1976-77 ve e () 9.6%
1977-98 . . . (4) 3.3%
1978-79 . . . » (r) 7-6%
1979-80 . . . (=) 14%

(b) The compound rate of growth
in industrial production during the
same periodq works out to be 5.2
per cent,

Deportation of foreign nationals from
- Meghalaya

3963. SHRI S. B. SIDNAL: Wjll the
Ministe or HOME AFFAIRS be pleas-
ed to state:

(a) whether any arrangements
have been made or tribunal set up to
expedite the process of detection and
deportalion of foreiga nationals from
Meghalaya; and

(b) if so, the details ihereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI YOGENDRA MAKA-
VANA): (2) and (b). As per report
received from the State Government
a one Member Foreigners Tribunal
has been set up recently in Megha-
laya. A retired LA.S, officer has bean
appointed as Member of the Tribunal
and has assumed charge of that office
on 13th February, 1981. This tribunal
shall decide cases involving questions
whether a person ia or is not a foreig-
ner within the omeaning of the
Foreigners Act, 1946. The jurisdiction
of the Tribunal shall extend to the
whole State of Meghalaya,

Employment Opportunities during
Fifth Plan period
3068. SHRI TRILOK CHAND:
SHRI RAMVILAS PASWAN:
SWHRI B. D. SINGH:
SHRI HANNAN MOLLAN:

Will the Minister of LABOUR be
pleased to lay a statement showing:

(a) the employment opportunities
generated during the Fifth Plan
against the target and the number of
educated/uneducated, skilled and
unskilled job-seekerg that could be
provided with jobs during that period;

(b) the total number of unem-
ployed educated/uneducated, skilled
unskilled persong registered with ;he
Employment Exclfanges as on the 31st
December, 1980;

(c) the number of such persons
estimated to rise during 1981-82; and

(d) the programme; if any formu-
lated by Government to provide jobs
to the maximum number of persons
during the year?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) to
(d). A statment is laid on the Table
of the House.

Statement

The Fifth Five Year Plan did not

indicate a target for employment gene-
ration.

Comprehensive information regarding
employment opportunities generated
during the Fifth Plan period or the
number of educated/uneducated, skil-
led/unskilled persons who were pro-
vided jobs during the period is not
available.  Available information,
which relates “to fhe increase in
employment in the organised sec-
tor of the economy during the
Fifth Plan period (1974-78), as re-
formation Programme of the Ministry
of Labour, shows that organised sector
employment increased by 22 lakhs dur-
ing the period 1074-Y8,

There were 162 lakh educated/unedu-
cated, skilled/unskilled persons on the
Live Registers of Employment Exchan-
ges at the end of December, 1980, all

of whom are not riecessarily unemgloy-
ed,



51 Written Answers

The probable increase in the number
«of unemployed in these categories dur-
ing 1981-82 has not been estimated.

A number of programmes for genera-
-{ing substantial employment ojportuni-
ties are proposed to be implemented
during 1981-82 as part of the Sixth
Five Year Plan. Some of the important
Jprogrammes are listed below:

1. Expansion of the area under ir-
rigation by 25 million he:tares dur-
ing the year.

2. Further imnplementation of the
integrated Rural Development Pro-
gramme; which coverg all the 5011
blocks in the country with effect
from 2-10-1380. Thig wil] help 3
million families to cross the poverty-
line during the year.

3. The National Rural Employment
Programme is expected o generate
300 to 400 million mandays during
the year.

4. Operation Flood II Project and
other dairy development projects.

5. Development of fisheries.

6. 25 Regional Rural Banks will be
established. Steps will also be taken
to establish a National Bank for
Agricultural and Rural Development.

7. Development of village and small
industries.

8 National Programme for Train-
ing of Rural Youth for Self-Employ-
ment.

9. 36,000 additional villages will be
provided with safe drinking water.

10. Expansion of capaciiies in oil,
coal and power sectors.

11. 22,000 villages would be elec-
trifled and 4.25 lakh pumpsetg would
be energised.

‘Transfer of Techmnology from Develop-
ed Countries

3970. DR. SUBRAMANIAM SWAMY:
Will the Minister of SCIENCE AND
"TECHNOLOGY be pleased to state:
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(a) whether Government have a
policy on the transfer of techaology
from developed countriegs to India
and from India to other developing
countries; and

(b) if so, the detail especially in
areas of oil drilling, drugs, fertilizer
and power?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N, SINGH): (a) and (b).
In several sectors of industry, in-
cluding those in o0il drilling, drugs,
fertiljsers and power, the basic policy
is one of enhancing technologica) self-
reliance.

Indian technology and experience has
become available to other dJdeveloping
countires through joint ventures and
by undertaking execution of projects
abroad.

Guidelineg have been laid dowa rela=
ting to foreign collaborations and for
joint ventures abroad.

Non-cooperative Stateg for getting up
of Nucleus Industries

3971. SHRI GHUFRAN AZAM: will
the Ministey of INDUSTRY be pleased
to state:

(a) whether some Stateg are not
cooperating in the Centre’s ‘Nucleus
Induustrial Plan’ by identifying tribal
or backward districts;

(b) if so, names of the States who
have cooperated and the States who
are non-cooperative;

(c) the steps being taken to spur
the jnduustirial progress in the back-
ward districts with detajls of alloca-
tion and facilities; angd

(d) steps against States who are
non-cooperatives?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(d): In response to a letter from
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‘Minister of State for Industry to state
Chief Ministers requesting them to
identity -two districts in their States
from out of the Centrally declared
industrially backward districts, replieg
so fay have beep received from Gov-
ernmentgs of Andhra Pradesh, Bihar,
Kerala, Jammu & Xashmir, Madhya
Pradesh, Nagaland, Gujarat, West
Bengal and Tripura. Chief Ministers
of Punjab, Orissa, Himachal Pradesh
and Uttar Pradesh have also suggest-
ed the names of identified districts/
areas during discussions with Minis-
ter of State for Industry.

The modalities of proceeding further
are being settled in consultation with
the State Governments, wherever
districtsfareas have been identified.

“xpansion of TV, Units

3972. SHR] HARIHAR SOREN:
Will the PRIME MINISTER be pleas-
ed to gstate:

(a) whether Government has a pro-
posal to expand the existing units of
TV,

(b) whether fresh licences will also
be given for T.V. tubes;

(c) if so, when the above proposals
are going to be implemented; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) Yes,
Sir. The existing units licensed to
manufacture T.V. sets in the Large
Scale Sector who have reasonably
implemented their present licensed
capacity, are being permitted to ex-
pand thejr capacities to 40,000 sets per
annum. So far ag the Small Scale
Sector is concerned, they are also
being permittey to expand on the
same basis.

(b) No, Sir. Fresh Industrial
Licences are not being given to new

units for manufacturing T.V. picture
tubes. However, the existing unita
are being permitteq liberally to ex~-
pand production,

(c) , These proposals are already
under implementation and applica-
tions for permitting expansion of
capacities are being considered by the
Government.

(d) So far as T.V. set industry is
concerned, the existing wunits, who
apply for the expansion of the exist~
ing capacities, are being approved for
expansion of capacity to 40,000 per
annum. In regard to T.V. picture
tubes, proposals for expansion from
the existing units are being consider-
eq by Government in consultation
with the concerned parties.

Amendment to working Journalists
Act

3973. SHRI RAMAVATAR
SHASTRI:
PROF. MADHU DANDA-
VATE:
SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to amend the
Working Journalists Act;

(b) if so, the salient featureg of the
amendments; and

(c) the time by which Government
propose to amend the Act?

THE MNISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI-
MATI RAM DLAR] SINHA): (a)
to (c): No decision has yet been tgken
to amend the Working Journalists and
other Newspaper Employees (Condi-
tions of Service) and Miscellaneous
Provisions Act, 1055.
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A decision is expected to be taken
a00n.

Shortage of Cement in West Bengal

3974. SHRTY SATYA GOPAL
MISRA: Will the Ministey of
INDUSTRY be pleased to state:

(a) whether Government are aware
of the acute shortage of cement in
West Bengal;

(b) if so, what steps have been
taken or are proposed to be taken to
meet this shortage;

{c) what was the guota of allot-
ment of cement during the last four
years to the West Bengal State and
actual supply year-wise;

(d) what are the reasons for decline
in allotment quota; and

(e) stepz taken by Government to
meet the demand of West Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a)
‘There is a general scarcity of cement
in the country including West Bengal.

(b) The Government are making
every effort to i.crease the availabi-
lity of cement in the country by
better utilisation of existing capa-
cities sanctioning new capacitities and
imports,

(c) The allocations and despatches
of cement made in favour of State of
West Bengal during the last four
years were as follows:

(1n thous-
and tonnes)

Year Allocation Despatches

MARCH 18, 1881

1977 . . . 1157 5 1099°0
1978. - . . 1318'0 1062 1
1979. . . . 1419°6 11064
1980. . . . 1195°6 10514
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(d) Lesser gllocation of cement
to the State is on account of lesser
availability of cement in the country.

(e) Enhanced allocations to the
States including State of West Bengal
will be possible only when the
availability position of cement in the
country improves for which every
effort is being made. However, an
additional allocation of 15,350 tonnes
has been made to the State of West
Bengal during the current quarter,

Setting up of Bambhoo Based Paper
.. Mills, Assam

3975, SHRI SONTOSH MOHAN
DEV: Will fhe Minister of INDUS-
TRY be pleased fo state:

(a) whether it is proposed to set
up paper mills for utilisation of
bamboo in which Assam foresis
abound; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). In addition to Ashok Paper
Mills, an existing unit with a capacity
of 27,000 tonnes per annum located at
Jogighopa in Assam, two new inte~
grated paper mills are being set up in
Assam based on the bamboo resources
lavailable in the state, ‘These are
being set up by the Hindustan Paper
Corporation at Jagi Road, Nowgong
District ang Panchgram, Cachar Dis-
trict with an installed capacity of
1,00,000 tonneg each per annum, The
projects are expected to be completed
by 1984,

Jobs to Unemployed Persons in Goa

3976. SHRIMATI SANYOGITA
RANE: Will the Minister of PLANN~
ING be pleased to state:

(a) whether jt is a fact that there
is a proportionately a large number
of unemployed persons ih Goa; and

(b) if so, the steps proposed to
remove unemployment in that area?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
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DATT TIWARI): (a) According to
the provisional results of the 32nd
round (1977-78) survey of NS5O, the
rate of unemployment in Goa was
higher compared to the all-India rate.

(b) Sixth Plan (1980—85) outlay of
Goa has bene finalised keeping in
view, among other things, the prevail-
ing unemployment situation. Various
programmes includéd in the Plan are
expected to generate employment
opportunities in Goa.

Convention of Scientific Manpower
Utilisation

3977. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state*

(a) whether a convention on
Scientific Manpower utilisation was
held under the aegis of the Institution
of Engineers in March, 1980;

(b) if so, what observations and
suggestions were made thereat; and

(c) what scheme, if any, has been
chalkeg out for™ optimum utilisation
of available manpower under the
Sixth Plan, and how the observations
and recommendations made in the
said convention are reflected in the
framing of the scheme?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHR] C P. N. SINGH): (a) Yes,
Sir.

(b) The recommendations of the
‘Workshop are ag follows:

— Financial inputs in R & D
activities have been consider-
ably low for a developing
country like India. These in-
puts will have to be substan-
tially increased to atleast 1 per
cent of GNP to reduce inelasti-
city of funding.

— R & D cess should be imposed
on indhstry not engaged
R & D activity.

— Applied R & D activities should

be given more recognition to
attract best talent and’to make
S & T more productive.

A few hjgh risk research activi-

ties should be encouraged with
the hope of making break=
through in S & T.

For effective transfer of applied
R & D to the economy, an inter=
disciplinary approach in educa=
tion, training and pesearch is
essential,

Control over the intake to
higher education in S & T is
essential to achieve quality and
objective orienteq education and
training.

Goog facilities and training in
higher education should be
aimed at to attract high scien-
tific and technical calibre.

As far as possible higher educa.
tion should be orgainsed to serve
the specific needs of industry
in terms of sponsoring candje-
dates for higher education.

A sound technician cadre should
be built up in the country by
diverting a sigmficant propor-
tion of students to diploma or
ITT level education and train-
ing. The salary, and wage
structure of technicians cadre
need to be up-graded.

There is a need for a well
defineg recruitment, evaluation
and promotion policy for S & T
persounel which should ajm at
meetings skills and jobs and
identifying future recruiment
and training needs.

Efforts should be made to
attract guitable talent by raising
salary scales, providing incen-
tives, and acording due social
recognition to the achjevements
of S & T personnel engaged in
R & D. The possibility of allow-~
ing R & D personnel to augment
income  through conultancy
should also be considered.
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= R & D effort in the country
suffers from staleness due to
lack of mobility of R & D per-
sonnel. Efforts should be made
to encourage people engaged in
R & D to change their areag of
work after a period of time.

= There is a need to maintain a
data pase regarding the S & T
expertise available in the
country.

— A very low percentage of wo-
men are engaged jn S & T activi-

ties. They should be given
greater participation in such
activities.

(e) Apart from increased invest-
ment in the S & T sector the Sixth
Five Year Plan envisages several
measures such as intensification of
research in high priority areas, forma-
tion of a rural crops of young pro-
fessionals, schemes for S & T for
weaker sections, special programmes
for women anq young scientists,
utilisation of expertise in professional
and scientific bodies, setting up of
State Councilg for S & T and Informa-
tion System for S & T.
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Non-payment of leans to DSID.C.

3979, SHRI BHIKU RAM JAIN: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that the
Delhj Small Industry Development
Corporation is facing serious financial
problems due to non-payment of
arrears by interpreneurs; and

(b) if so, the total
arrears; and

amount of

(c) the steps taken to remedy the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(c). Total arrears from the allottees
of industria) sheds including electri-
city dues, water and interest charges
amounted to Rs. 6.30 crores upto
31-1-81. While effective steps to rea-
lise the arrears due to DSIDC are be-
ing taken, the desirability of leasing
the gheds on a hire purchase basis ins-
tead of rental basis and the modalijties
thereof are being looked at;
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Foreigy Oollaboration in Time Limit

3980. SHRI R. L. BHATIA: will
the Minister of INDUSTRY be pleas-
ed tp state: -

(a) whether Government are hav-
ing a fresh look at duration of fore-
ign tie-up to avoid import of obsolete
technologies; and

(b) if so, the broad outlines of the
proposed change in Government’s
decision regarding foreign collabora-
tion, time limit etc.?

TTHE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
(a) and (b). No, Sir. Technology
assessment is a continuous and
ongoing process. Government's poli-
ey regarding import of technology is
selective and based on national prio-
rities. The objective is to import tech-
nologies which are not obsolete but
are suitable to the needs of the coun-
try in a given timeframe, and to confer
an increasing degree of self-reliance.

The period of the agreement in
respect of individual cases seeking
foreign collaboration is decided by
Government on marits, on a case-to-
caes basis. Normally the period of
the agreement allowed is 8 years and
royalty for 5 years allowing three
Years for commencement of produc-
tion, though a longer perod of the
agreement ypio 10 years may be
considered where necessary.
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wf @ sfwetat st fgher

3081. St TX. Qy. AT :-ar:n

Micro Projects in tribal districts of
Orissa under tribal sub-plan

3932. SHRI K. PRADHANI: Wilk
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some
micro projects are operaling in the
tribal districts of Orissa wunder the
tribal sub~Plan;

(b) if so the name of those tribal
districts where such micro projects
are under gperation under the Tribal

sub-Plan; and

(c¢) the details about the structure
of the Tribal sub-Plan in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a). There are ten micro-projects for
development of primitive tribes in
the State of Orissa. Eight micro-pro
jects are operating in the tribal sub-
Plan area of Orissa,

(b). Koraput Sundargarh, Mayur-
bhan, Keonjhar, Ganjam and Phul-
bani.

(c). The tribal sub-Plan of Orissa
covers 118 Blocks which are consti-
tuted into 21 Integrated Tribal Deve-
lopment Projects. The geographical
area of 19 ITDPs is co-terminug with
the concerned revenue sub-divisional
bounday Remaining two ITDPs
cover only part of the concered re-
venue sub-divisions. In 15 ITDPs-
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independent class ] officers are func-
tioning es project administrators.
In 4 ITDPSs, concerned sub-
divisional officers are functioning as
project administrators. In one ITDP
Project Administrator of the adjoin-
ing ITDF is in additional charge. For
-each ITDP a project level committee
has been constituted of which the
concerned Collector is the Chairman,
Non-officials like Members of Parlia-
ment, Members of Legislative Assem-
bly and Panchayat Samiti Chairman
are members.

Scooter Units and Losseg in Scooters
India
3983. SHRI R. K, MHALGL: Wil

the Minister of INDUSTRY be pleas-
«ed to state:

————— e —

MARCH 18, 1981
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(a) how many units of scooters
India were licensed in the cou:latl'!
and what were their locations;

(b) what are the acoumulated loss-
es of Scooters India till 81st March,
1980; and

(c) out of the licensea units, which
are closed units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) There
were 7 licensees gof Scooters India Ltd.,
Lucknow. The names and localion of
these are given below:—

Name Location Staty

() Andhra Pradesh Scooters Ltg Patanchrtu Andhra Pradesh
(1i) Karnataka Scooters Ltd. Madur Karnataka
( 1i) Scootere Kerala Ltd Alleppey Kerala
(wv) Punjab Scooters Ltd Nabha Punjab

(¥v) Taw: Scooters Ltd Jammu J&K
{v1) West Bengal Scooters Ltd Kharagpur West Bengal
(v11) Bihar Scooters Ltd Fatugh B har

(b) Rs 19 78 crores.

(c). Punjab Scooters Ltd. have dis-
«continued gcooter production. Scooters
Kerala, Taw, Scooters, Jammu and
West Bengal Scooters are functioning
as works and laboyr contraciors of
Scooters Tndia Limited.

Sangli mess land allotted to Maha-
ragshira Government in New Delhi

3984. SHRI V, N. GADGIL: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government of India
have allotted Sangli Mess land to

Government of Maharashira for ex=
pansion of Maharashira Sadan in
New Delhi; v

(b) whether the land is accepted
for defence personnel; and

(c) when Government propose to
hand over its vacant possession to
Government of Maharashtra?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to
(c). The State Government of Maha-
rashira require land in the Sangli
Mess area for expansion of Maharash-
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E::Sndan. Un this land there are
some married quarters for Service
Officers. Ministry of Defence in con-
sultation with the Ministry of Works
and Houging have agreed to the trans-
fer of this land to the Government of
Msharashtra provided:—

(a) equal alternate area ig allot-

ted so as to leave an area of 3.8

acreg with the Ministry of Defence;

(b) Ministry of Works and Hous-

ing provide alternative accommo-
dation for the displaced families,

2. The Ministry of Works and
Housing have agreed to item (a)
above, As regardg allotment of alter-
native accommodation, they are pre-
pared to provide the same. The details
of allotment, however, are yet to be
settled with the Ministry of Works
and Housing. The area required by
the Government of Maharashtra
would be vacated as soon as alterna-
tive accommodation is alotted on
terms and conditions mutually accept-
able to both the Ministries,

Lady killed by elephant im Aadaman
and Nicobar Islands

3985. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
given to Starred Question No. 1140 on
the 16th May, 1979 regarding lady
killed by elephant in Andaman and
Nicobar Islands and state:

(a) whether compensation wag paid
by the Andaman and Nicobar Admi-
nistration to the deceased family
members;

(b) if so, the detajls thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

71 LS—3.

(SHRI YOGENDRA MAKWANA):
(a) to (c), The Andaman and Nico-
bar Administration paid Rs. 1,000/- as
immediate relief to the legal heir of
the deceased Purna Laxmi. The An-
daman and Nicobar Administartion
are considering the question of giving
compensation in consultation with the
Ministry of Agriculture,

Crimes registered in State Capitals

3986. SHRI MOHAMMAD ISMAIL:
Will the Minister of HOME AFFAIRS
be pleased to state the number of
crimeg registered in State capitals in-
cluding Delhi during the last one
year, city-wise and month-wise?

THE MINISTER OF STATE IN
THE MINISRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
The requisite information is being
collected and will be laid on the Table
of the House.

Unemployed persoms in India

3987, SHRI HANNAN MOLLAH:

SHRI JANARDHANA POO-
JARY:

Will the Minister of LABOUR be
pleased to state the number of engi-
neers, doctors, matriculates, M.A, B.A,
and Ph, D, degree holders unemployed
in the country at the end of Decem-
ber, 1980; State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULAR] SINHA):
The available informatioin is furnish-
ed in the statement attached,
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Statement

umber of Educated job-ssskers (Muatric and abope) on the Live Register of Employememt Exchanges
M Ay o o o R et SR - i o

(Provisional)

Number of Live Register as on 31-12-1980

States/U.Ts. Matricu- Higher . Graduates in Total
lates Secondary ~Arts Engg. Medicine Others columns
4 w7
1 2 3 4 5 6 7 H

Union Territories.

1. Andaman & Nicobar

Islands . . . 1734 1194 249 .. - 296 45
2. Arunachal Pradesh® . . . . . . .
3. Chandigarh . . - 13210 6psn 4362 214 324 2497 7anT
4. Dadra & Nagar Havehi* . .. . .
5. Delhi . . . 104887 72848 27774 980 1026 98486 €« 66
6. Goa . . . 11133 1931 1122 51 162 1170 2705
7. Lakshadweep . . . logo 6o 32 4 6 26 o8
8. Mizoram . . . 4064 18 325 .. . i (5
9. Pondicherry . . . 12764 3466 1022 96 99 1653 w870
All India Total -+ . 4555375 2067433 675469 22620 14776 674073 1386038
Nore : 1:'. -;:Emplwm‘:tul?mchuage is functioning in these States/Union Territory.
2. Exclnde figures in respect of Universtity Em; t Inﬁ:mgaum and Guida ce

ployment
Bureaux except for Delhi, Maharashtra, Gujarat and Punjab.
3. All the job-seckers registered with the Employment Exchanges are not necessarily

unem; .

4. Registration being voluntary all unemployed persons may not register with the
Exchanges.



Number of Live Register as on $1-12-1980

N

Post Graduates in

Total
Total Bdn:zd
Engg. Medicine Others Colms. (Ma
States/U-Ts. Asts. i g to 12 & above)
Col. 2,3
8& 13
9 10 1 1] 138 14
Unien Territories
1. Andaman & Nicobar
Islands . . . a1 . . 8 29 3502
2. Arunachal Pradesh® . - .. . e . .
3. Chandigarh . . 847 6 1165 2026 29583
4. Dadra & Nagar
Hﬂwli . . . . - .
-. Delhi ... 2210 52 1289 3823 7374 254275
6. Goa . . . 70 .- 7 63 140 15709
9. Lakshadweep . . . 8 Vi 15 12343
J. Misoram . . . 13 . 3 16 4433
9. Pondicherry . ' 175 130 805 19405
All India Total 78009 1286 1837 53044 134126 Br4g,870

Number of TUnemployed Registered
with Employment Exchanges during
1980

3988. SHR1 JANARDHANA POO-
JARY: Will the Minister of LABOUR
be pleased to state:

(a) whether it iz a fact that there
has been steep rise in the number of
unemnloyed during 1980;

(b) it so, the number of skilled and

bersons registered in the em-
ployment exchanges in the country
during 1880; and

(d) the steps proposed to he tnken
to deal with the situation?

L}
THE MINISTER OF STATE IN THBE
MINISTRY OF LABOUR (SHRIMATI

RAM DULARI SINHA): (a) The in-
crease in the number of job-seekers
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(all of whom are not necessarily unem-
ployed) on the Live Register of employ-
ment exchanges during the year 1980
was 13 per cent. - —-

(b) Available information relating
to the number of Job-seekers on the
live register of employment exchanges
as on 31-12-1979 is as under:

(in lakhs)
Skilled & Semi Skilled—-—7.9
Unskilled — 33.2

(c) The Sixth Plan envisages that
the programmes which are to be {aken
up under the different schemes will
provide considerable potential for Em-
ployment. It has been proposed to have
a decentralised strategy for Manpower
Planning and Employment Generation
by setting up District Manpower Plan-
ning and Employment generation coun-
cils which will help the unemployed
persans.

Seiling up of District Industries Centres
in Karnataka

3989. SHRI JANARDHANA POO-
JARY: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether Government are consi-
dering any proposal for sett.ng up more
District Industries Centres in the coun-
try;

(b if su, how many Centres are to
be set up in Karnataka; and

(c) the names of the places in Kar-
nataka where these centres will be lo-
cated?

THE MINISTER OF STATE IN
THE MINISTRY INDUSTRY (SHRI
CHARANJIT CEHANANA: (a)
382 District Industries Centres cover-
ing 392 districts have so far been ganc-
tioned. Ramaining districts may be con-
sidered for coverage as and when the
proposals are received from  the
concerned State/Union Territory Gov-
ernment. .

(b) and (e). Out of 19 districts in
Karnataka, DIC: have heen senctioned
for 183 districts. Proposals for covering

the remaining districts under the DIC
programme have not so iar been recei-
ved from the State Government.

Setting up of Industries in Backward
Areas of M. P.

3990. SHRI MARTAND SINGH: Will
the Minister of INDUSTRY be pleased
to state:

(a) the number of .ndustrially back-
ward pockets of the country; and

(b) the steps Governmeni have pro-
posed to take to improve the industrial
potential of these pockets specially in
Eastern and Southern areas of Madhya
Pradesh including backward areas?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) 246
districts (as at Statement-I) in the
counfry have been declared as indust-
rially backward eligible for Conces-
sional Finance and other facilities.
QOut of these, 101 districts/areas (as
at Statement-1I) have been further
identified for benefit under the Central
Investment Subsidy Scheme.

(b) For rapid industriaiisation of
backward areas, the Government of
India offers the [olowing incentives;

(i) Ceniral Scheme of Investment
Subsidy.

(ii) Concessional/Finance [acilities

from the All India Term Ilending
Financial Irstitutions.

(iii) Tax Jonvessiol.s

(iv) Hire puccha~e o7 Muachinery

by Small Scale Industries from Na-
tional Small Scale ladustiies.

(v) Consultu .cv ior technical ser-
vices,

(vi) Inleresi Subsidy.

(vii) Svecial facilities for Import
of Raw Materials.

(viii) Rural Indusiries Projects Pro-
gramme.

(ix) Rural Artisans Programme.
(x) District Industries Centre.
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Staternent—I

List of Industrially Backward Districts selected 8o qualify for Concessional Finance from the P iamcial
Institu tions.

Andhra Pradesh .
(14)

&)

Bihar . Ll . - .
(16)

Gujarat . . . . .

(10}

Haryvana . . .

(4)

Himachal Pradesh B .
n

Jammu & Kashmr . .
(10)

Kerala
(5)

Karnataka
(11)

Madhya Prad <h
(36)

Maharashtra . . .
(13)

Ma?;?ur . . . .

Meghalaya . . .
(2)

Nagaland . . . . .
3)

Orissa . .
(8)

Punjab . . . . .
(5)

Anantapur, Glnttoor, Cuddag:h,

Khammam,
Nl.lmdn, Neﬂou'e, leamabnd,
‘Warrangal.
Gadur » Kamrup, Mikir Hills, North

Hill, owgmg, and new Lakhimpur District.

w. Champaran,* Darbhanga,* Muzaffarpur,*
Purnea, Saharsa, Santhal Parganas, Saran®
Nahndn. Aurangabad, Nawadah, Gaya, Bhojpur,
Begusarai and onshyr.
Amreli, Banaskantha, Bhawvnagar, Broach Junagadh,
Kutch

, Mehsana, Panchmahlh barkantha  and
Surendernagar,

Bhiwani, Hissar®, Jind and Mohindergarh.*#

Chamba, Kangra,* Kimmaur, Kulu, Lahaul and Spiti,
Solan and Sirmur.

Anantnag, Baramula, Doda, Jammu, Kathua, Ladakh,
Poonch, Rajori, Srinagar and Udhampur.

Alleppey, Cannanore, Malapuram, Trichur and
Trivan .

Belgaum, Bidar, Bijapur, Dharwar, Gulbarga, Hasan,
Mysore, North Kanara, Raichur, South Kanara and

Balaghat, Bastar, Betul, Bilaspur, Bhind, Chhatarpur
Chi.ndmx‘:;d Damnhl;uaDatm, Dahar, Dewas, Guna
Hoshan, ’ Khuxone, Mandla,

F\.::r, Morjﬂ]?:. Nmmmap..., Panna, Raigarh,
Raipur, Rajnandgaon, Rajgarh, Raisen, Ratlem
Rews, Sconi, Shajapur, Shivpuri, Sidhi,
Su.rmul Tiknmg'arh Vidisha & New Sehore District

Aurangabad, Bhandara, Bhir, Buldhana, Chanda,
. Dhuha, Jalgaon, Nanded, Osmanabad
Parbhani, Ratnagiri and Yeotmal.

All the 5 districts.

Garo Hills* & United Khasi and Jaintia* Hills,

Kohima, Mckokchung and Tuensang.

Kcuput Mayurhh:nj and Phulbani. sndi,

Bhn&nd:,* Ferozepur,** Gurdaspur, Hoshiarpur and

*District as it existed prior to its recent re-organization.

s*District as re-organised recently.
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Rajasthan
(16)

Sikkim . . s
@

Tamil Nadu . .
(9

Tripura . 5 .

(3)

Uttar Pradesh . .
(38) . . .

West Bengal . G
(13)

And,aman & Nicobar.

Arﬁﬁachal Pradesh

Dadra & Nagar Haveli

Goa, Daman & Diu .

Lakshadweep

Mizoram .

Pondicherry

Alwar, Banswara, Barmer, Bhilwara, Churu, Dungar-
pur, Jaisalmer, Jalore, Jhunjhunu, Jhalawar, Jodhpur,
Nagaur, Sikar, Sirohi, Tonk and Udaipur.

All the 4 districts of Gangtok, Mangan, Gyalshing and
Namohi.

Dharmapuri, Kanyakumari, Madurai, North Arcot,
Ramanathapuram, South  Arcot, Thanjavur,
Tiruchirapalli and Pudukkottai district.

All the g districts.

Almora, Azamgarh, Badaun, Bahraich, Ballia, Banda,
Barabanki, Basti, Bulandsahar* ,Chamoli, Deoria, Etah,
Etawah, Faizabad, Farrukhabad, Fatehpur, Garhwal,
Ghazipur, Gonda, Hamirpur, Hardoi, Jalaun,
Jaunpur, Jhansi,* Mairpuri, Mathura, Moradabad,
Pilibhit, Pithoragarh, Pratapgarh, Rai-Bareli,
Rampur, Shahajahanpur, Sitapur, Sultanpur, Tehri
Garhwal, Unnao & Uttar Kashi.

Bankura, Birbhum, Burdwan, Cooch-Bihar, Darjeeling,
Hoogly, Jalpaiguri, Malda, Midnapur, Murshidabad,
Nadia, Purulia and West Dinajpur.

Entire Area.

Entire Area.

Entire Area.

Entire Area.

Entire Area.

Entire Area.

Entire Area.

Statement—II

Districts|Areas qualifying for Central Schemes of Investment Subsidy

1. Andhra Pradesh.

Srikakulam district and 5 ‘areas’ Two ‘areas’ from
Rayalseema region comprising 22 blocks :

Area—I : comprising 13 blocks viz.  Chittoor,
Bangarupalam,* Pulicherla* Pattur,* Chandragiri
and Kalahasthi (from Chittoor District) and Kodur,
Rajampet, Sidhona, Cuddapah, Kamalapuram,
Proddutur and Palivendla (from  Cuddapah
district) ;

Area—II : comprising ¢ blocks viz. Tadpatri,
Singanamala, Gooty, Kudair* (from Anantapur
district) and Dhone Kurnool, Banganapalli*

Nandyal* and Giddalpur* (from  Kurnool
district).

‘Three ‘areas’ from Telangana region comprising
43 blocks ;

Area—I : comprising 14 blocks viz. Mahabubnagar#®
Jadhcherla,* Shadnagar,* Kalwakurthy and
Amangal (from Mehaboobnagar district) and



By

3

8.

10,

Written Answers” ~ * MARUH 186, 1¥8T ~  Writren Answers 84'
Na]unnd.l M Nlh‘ahl, ﬂzzet,m*
Dcnnbond.a‘ (fmm Nalaonda d.m:}

Area—II : Comprising 14 blocks viz., Khammam,
Thmmalax{:{m, Kullur,‘ Yellandn,' Kothagu-
dem,* ta,*  Puragampao* and

Bhadrachalam®* (from Khammam district) and
Mahabubabad, Narsampet, Hanamkonda,
Ghanapur, Jangaon* and ug' (from Waransal

Area—III : comprising 15 blocks viz., Za.htrrabad,“
Patancheruvi, Namapur* Medak* and Siddj
E Med.ak district), Yedapalli,* Nizama "

ya,* and Demakond*(from Nizamabad

md Sirilla,* Karimnagar, Sultanabad.

Pﬂida li, Manthani* and Hazurabad (from
Karimnagar district).

Assam . . . . . Goal Mikir Hills, ,* Nowgong*, Cachar®,
l::d New Lakhimpur® districts.
Bihar . . . . . Bhagalpur, Darbhanga,(x Champaran@ Palamau,*
pnr * and Santhal Parganas* districts.
Gujarat . . . . . Panchamahals, Broach* and Surendranagar districts:
Haryana . . . . . Reorganised Mohindergarh  district  (comprising
M h and Rewari* Sub-divisions) iwani

district (comprising Bhiwani and Dadri* Sub-
divisions and one ‘area’ comprising 8 blacks viz.
Hissar Bloct No. 1 and Rarwana Blosk (of Hissar
Tchsil), Hansi Block No. 1 (from Hansi Tehsil)
Bahuna Block (from Fatchabad Trehsil). Tohana
Block Tehsil (from Tohana Tehsil) from district
of Hissar-Jind Block and Julana Block (from Jind
Tehsil), Uchana Block (Narwana Trhsil) from the
district of Jind

Himachal Prade<h . . . Kangra,f Cl'mmim,' Kulu,* Sirmur,* and Solan
districts.

Jarmamu & Kashmir . . . Jommu. Srinagar. Anantnag,*Doda.* Basamulla* and
Poonch* districts.

Karnataka . . . . Raichur, Mysor * and Dharwar®* districts,

Kerala . . . . . Alleppey, Cannanore* and Malapuram#* districts.

Madhya Pradeh . . . <Six Areas’ :

Area—I : (from Fasterm Region) cnmpricmﬁ(
blocks viz, ¥orba, Baloda. Champe ota,
Masturi and Bilha (Rilaspur) blocks (from
Bilaspur district), Bhatapara Simgan Tilda,
Dharsiwa (Raipur) Albhanpur and Rajim blocks
(from Raipur district) ;

Area —IT : (from Western er](}n comprising
blockt piz Dewas and Tonk urd Block (fr rotn
‘.Dcwas dutn Gulana, Shajalpur- and Shajapur

japur district) Pa.nchor (Sarang-
p'lng and Biaora block (from Rajgarh district)
Chachaura, Baghogarh and Guna blocks
(from Guna district).

*Represents  districts/Sub-divisions/Taluks/Blocks/Tchsils selected after 10-7-1972.
@Represents districts as they existed prior to their recent re-organisation,
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Areg—1I. ». (from Northern Region) @ i
9 blocks viz., Shivpuri and Karera (from vnur?
district) Datia Scondha (from Datia d}m‘!ct;

ind, Mshgaon and Gohad (from Bhind district
and Morena and Jaura (from Morena district).
drsa—IV*. (from Central Region) : comprising 11
blocks viz. Bina-Itawa, Khurj—Banda )
h Shahgarh (Amarmau) ((fmm
?x&r dl;mct ?mh dBaldeogarh (ﬁ'om

ikamgarh district) Vidisha and Gyaraspur (from
Vidisha district) and Chhatarpur {ﬁ'om. Chhatar-

pur district).

Area—V%. (from Western Reglm-l!) mmpnﬂng
12 blocks viz. Potlawad and hlegh:nafr

ua district) Padnawar, Dhar Nalobha

ﬂ'am Dhar district), Maheshwar &
Khargone dutm:t) Ratlam nnd Jaura
Mandsaur, Malhargarh

(from Batlam district)
and Neemuch (from Mandsaur trmt)

Area—V1I* : (from North Bastern Region) : mmg:'ng

51 bochsriz Rm&ﬁlw(ﬂarh) (from
district) Maj Doosar & Waid-
han( from S;dh:dmm«:t) Sonhat Baikunthpur,
Maheudgarh  Surjapur  and Ambikapur
(from Sarguja district).

11. Manipur . . . . . All the five districts.

12. Meghalaya . . . . GaoHils@ and United Khasi & Jaintia Hills.

13. Maharashtra . . . . Ratnagiri, Aurangabad and Chandrapur districts.

14. Nagaland . . . . Kohima, Makokchung, Tucnsang* districts,

Kalahandi, Mayurbhanj, Bolangir.* Dhenkanal®,
Kconjhar* and Korapur*districts,

16. Punjab . . . .| . Hoshiarpur, Sangrur* and Bhatinda @ districts.

Alwar, J'oclhpur, Bhilwara*, Churu*, Nagaur* and Udai.
pur* dis

18.  Sikkim . . . . . Gangtok*, L‘Ilmgsn“ Gyalshing* and Namchi* dis.

tricts. (covered with cffect from 16-5-1973).

19. Tamil Nadu . . . . Three 'areas’/Tracts comprising 33 Taluks :—

Area—1 : Comprising 12 Taluks (including Sub-
Talulu) Viz., Ramanathapurim, Madikulathur ,
Siv; 1ga, Parmakuradi, Thiruvadani, K- raikudi
and upathur Taluks gmm Ramanathapuram
district) Melur Taluks (from Madurai district),
Pudukkottai, Thirumayam, Alamguli and Kula:
thur Taluks (from Puddukkottai district).

Area—*1II : Comprising 11 Taluks viz., Dharamapuri,
Palacode, Hosur, Denkanikotiah, Kriahnlgiri
Utha.ngarm,‘}larur (&;::Iaj: D%armpu,n district)
Tirupatiur, Vaniyamb: ellore, Wallaja
(ﬁbﬁ North Arcot d:stru:t) pet

Area I+ ing 10 Taluks viz. Aruppukkottai
Sattur, v.mf" unagar, Srivilliputhur, Rajapala-

(from West Ramanathapuram of k

nath am district) Thirumangalam, hm.-
ilakothai, Dindigal and Vedasandur (from

!dura.l district).
20. Tripura . . . . . All the g districts.
21. Uttar Pradesh . . . . Almora*, Baha" Basti*, Faizabad*, Jhansi and Rae-

t5. Orissa . . . . .

17. Rajasthan . .

* districts.

w

*Represents  districts/sub-division/Taluks/Blocks/Tchsils selected after 10-7-1972. .
@Represents districts as they existed prior to their recent reorganisation.
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s and
Nodias dismcrn

UNION TERRITORIES
1. Andaman & Nicobar Islands . Eatire Territory

2. Arunachal Pradesh . . .

9. Dadra and Nagar Haveli
4. Lakshadweep . .
5. Mizoram . . .

Do.

Entire Territory excluding the area within the

Municipal limits of territory’s Capital.

%. Pondicherry . . . . Entire Terri

uding the area within the courts

erritory excls
Chabrol, South Boulevard, West Boulevard and
North Boulevard in the Pondicheiry Municipal arca
of territory’s Capital.

Cancellation of Letters of Intent of Big
Houses

3991. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government ave aware
that big industrial concerns first get
licences for setting up industries in
backward areas and then express their
ingbility to set up the units on one
pretext or another, thereby delaying
the industrial progress of the regions
concerned;

(b) if so, whether any action of a
deterrent nature is taken by Govern-
ment against them like the cancellation
of licences/ letters of intent issued
subsequent to their unwillingness to
put units in backward areas or by
blacklisting all such concerns for grant
of licences in future;

(c) it so, the details thereof for last
three years; and

(d) if not, the reasons .herefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT (CHANANA): (a) The
Government attaches great importance
Lo a balanced regional development of
the entire country so that disparities
in levels of develapment “etween diffe-
rent regions are progressively reduced.
All applications for grant of letters of
iatent or industrial licences are consi-
dered under the provisions of the In-

dustries (Development nni Regulation)
Act, 1951 with specific reference o
locational angle. It is the endeavour
of the Government 1o encourage shift-
ing of industries from congested metro-
politan cities to approved locations in
the backward areas, and to generally
discourage shifting of industries from
approved backward areas to an area
not notified as backward area.

(b) Any change of loration by an
MRTP undertaking has to undergo the
clearance of the Department of Com-
pany Aflairs as also the appropriate
Licensing Committee. As a rale, change
of location from a backward utea io a
non-backward is not approved. In the
circumstances, cancellation or lapse of
an industrial licence itself i; a sufll-
cient deterrent.

(c) and (d). Do not arise.

Working of District Industries Centres
in Surderbans (West Bengal)

3992. SHRI SANAT KUMAR
MANDAL: Will the Minister of
INDUSTRY be pleased to state:

(a) whether any assessment has been
made about the working of the District
Industries Centres in the Sunderhans
(West Bengal);

(b) if so, the details thereof: and

(c) the measures taken or proposed
to be taken to make it more effective?

'Eepresentl
10-7-1972.

districts/sub-divisions Taluks/Blocks /Tehsils

selecteg after



89 Written Answers PHALGUNA 27, 1902 (SAKA) Written Answers 9o

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) lo (c).
There is no separate District Industries
Centre in Sunderbans (West Bengal).
The District Industries Centre—24 Par-
ganas set up in the year 1978-79 covers
the Sunderbans area also.

An evaluative study of some District
Industries Centres was undertaken of
the effectiveness of the existing ar-
rangements in consultation with the
State Governments. On the basis of
this study, certain proposals for re-
orienting the District Industries Cen-
tres programme were discussed at the
recent State Industries Ministers’ Con-
ference. The DIC scheme will be
modified in the light of the suggestions
made in the Conference.

Shortages and Productivity of Two
Wheeler Scooters

3993. SHRI BHEEKHAPBPHAI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether there is acute shortage
of two wheeler scooters;

(b) if so, what are the

therefor;

reasons

(c) what was the demand of various
types of two wheeler scooters during
1979-80 ie. ending March, 1980;

(d) what was the company-wise
production of various types of scooters
during the last three years i.e. 1977-78
and 1979-80;

(e) what measures have been taken
to increase the production of two
wheelers;

(2) whether there 18 any proposal to
give letter of imtent to increase the
production of two wheelers; and

(g) it so, the names of all the
companies of whom the permission has
been given to increase the production
with name?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). While there is a substantial wai-
ting list in respect of the Bajaj and
Priya scooters which enjoy a greater
consumer preference, other makes are
readily available.

(c) The working group on Trans-
port, Earthbmoving Equipment and
Agricultural Machinery set up by the
Planning Commission had indicated
demand for the wheeler scooters
during 1979-80 at 2,60,000 Noa.

(d) A statement is laid on the Table
of the House,

(e) Various measures taken by Gov-
ernment to increase production of 2-
wheeler scooters include augmenting
of capacity by M/s. Bajaj Auto Lid.
from 80,000 nos. to 1,60,000 Nos. and
provision of funds to Scooters India
Ltd., a public sector enterprise, towardas
rehabilitation and modernisation for
increasing the production.

(f) There is no propossl with the
Government for issuing a letter of im-
tent for the establishment of 8 new
unit for the manufacture of scooters.
However, in respect of mopeds an
application for the issue of an indus-
trial licence has been received by the
Government,

(g) In respect of scooters M/s. Bajaj
Auto Limited, Pune have been permit-
ted to increase their capacity from
80,000 nos. per annum to 1,680,000 nos.
per annum.
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Statement
Production of scooiers (hwo wheslsrs) during the last three years.

Sl Name of the firm Production (in Nos.)

e 197778 197879  1979-80
1. M/s. Automobile Products of India Ltd., Bombay 20474 26844 26407
2. M/s. Bajaj Auto Ltd., Poona . - . . 85134 81422 62613
3. Mjs. Scooters India Ltd,, Lucknow . . . . 16717 23101 33994
4 MJs. Escorts Ltd., Faridabad . . . . . 676 221 e
5 M]/s. Maharashtra Scooters Ltd., Poona . . 27982 27279 18986
6. M/s. Andhra Pradesh Scooters Ltd,, Patancheru . 8133 10265 g53@
7. Mjs. Gujacat Small Industriss Corpn. Ltd., Ahmedabad 222 291 1082
8. Mjs. Aravalli Svachalit Vahan Itd,, Alwar . . . 965 424 ‘e
9 M/s. Punjab Scooters Ltd., Nabha (Punjab) . . 2572 1666 .

10. Mjs Bihar State Industrial Dev. Corpn. Ltd., Fatwah

(Patna) . . . . . . . . . 75 . .

11. M/s. Karnataka Scooters Ltd., Bangalore . . 8523 3690 2831

12. M/s. West Bengal Scooters Ltd., Calcutta 610 S ..
Total . . . . . . 166484 175203 155445
Employees in Ministry of (b) the total number of employees

SC/ST Home Affairs i belonging to Scheduled Casles and
&cheduled Tribes, category-wise and
. also their Trespective percentoges,
oon SHRL N, SOUNDARMIAN. Loy, oot ot e’
MURTHY:

Will the Minjster of HOME AF-
TAIRS be pleased fo lay a statement
showing:

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
and (b). A statement show.n; the in-

formation asked for in 1espect of
(a) the total number of employees Ministry of Home Affairs in New
category-wise in the Ministry of Home Delhi, is laid on the Table of ihe
Affairs in New Delhi Office; and House.
Statement
s Category of post  Total number of  No. of emploxa No. of employees
No. employees as on gth out of those shown outo?thoucfh:zmin
March, 1981, in column 3 belong- Column g belong)ig
ing to 8.C, & their to S.T. and
percentage pereentage
1 2 3 4 5
1. Group ‘A’ . 98 5 (%) 2 (2%)
2. Group ‘B . 438 46 (r0-50%) 8 (x-83%)
_ 8 Group °C 636 76 (11-95%) 7 (1 10%)
4 Group ‘D’ . 1144 219 (19* 15%) 40 (8°50%)
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Headquarters gpecial pay to scientific
officers

3995. SHRI C. CHINNASWAMY:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that a case
of Headquarters special pay in respect
of 30—35 scientific officers working in
DGI, Directorate of Standardisation
and DTD and P (Air) has been kept
pending from 1976 by Government
while their counter-parts working in
othey Headguarters organisation have
been getting it gince May, 1978;

{(b) whether it is also a fact that
legal adviser hag stateq in writing
that these officers are to be paid
Headquarters gpecial pay;

(c) whether responsibility has been
fixed for the delay; and

(d) if so, the detailg thereof and
the aclion taken by Government tor
the payment of HeadgUariers pay to
these Scientific Officers?

THE MINISTER QF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) The
question regarding grant of Head-
quarters special pay in respect of oili-
cers belomging to Defence Quality
Aggurance Service and Defence Aero-
nautics Quality Assurance Service In
the orgamisatiens of Directorate Gene-
ral of Inapection and DTD&P (Air)
respeetively and officers gerving in the
Directerate of Sfandarisation  has
been under active considertion and a

final decision in the matter is likely '

to be taken ghortly.

(h) The Legal Adviser (Defence)
has opined that officers of the Direc-
torate of Standardisation are also en-
titled for the special pay,

“

(e) apd (d). Does npot arise, in
view o# (8) above.
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Social survey

3996. SHRI SURAJ BHAN: Wil
the Ministey of PLANNING be pleas-
ed Lo state:

(a) whether the National Seminar
on Social Statistics in 1975 recom-
mended that an annual review of so-
cial trends (i.e., Social Survey) be
undertaken as a Joint Project of the
Central Statistical Organisation and
the Indiap Council of Social Science
Reasearch;

(b) if so, the particulars of the
action taken thereon so far; and

(c) whether a Social Survey will
also be presented to Parliament every
vear along with the annual Economic
Survey?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir,

(b) As a follow uyp action on the
recommendations of the Seminar, it
was decided to bring out a report 9n
avallable data on Social Statistics and
this report is in an advanced stage of
finalisation in collaboration with the
Indian Council of Social Science Re-
search. .

(c) At present there is no such pro-
posal.

Participation of Assam Government
employees in agitation

3997. SHRI G. Y. KRISHNAN: Wwill
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that a dele~
gation of the Citizens Rights Prestr-
vation Committee have urged the
Prime Minister to take drastic action
against Assam Government employe-
eg for their participation in the cur-
rent agitaiton; and

(b) if so, the details regarding the
demands of the Citizens Right preser-
vation Committee?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b), A delegation of the
Citizens Rights Preservation Commit-
tee submitted a memorandum to the
Prime Minister on 20th February 1981,
Their suggestions/demands are in the
statement.

Statement

(a) That the Government Employ-
ees who actively participategq in the
agitaiton should be brought to book,

(b) That the hands of assistance be
extended to the State Government to
overcome the difficulty to man senior
officers in Executive Departments,
Civil end Police Administration.

(c) That steps be initiated for strue-
tural change in the Administration in
order to achieve the goal of reflection
of population pattern in the Adminis-
trative set up at all levels ang the
Department of C.R.P, should continue
till return of complete normaley.

(d) That steps be taken to provide
security to the Examinees belonging
to minority community in and around
the Examination Centre during the
period of Board and University Exa-
minations and also ensure security to
teachers and students in the campus-
es,

(e) That immediate steps be taken
to rehabilitate al victimg of atrocities
and to bring back all those persons
who had to take shelter in camps out
side the State and to rehabilitate
them by ensuring security and to pay
adequate compensation for losg of or
damage to their properties ang ade-
quate fung be provided for the pur-
pose,

(f) That steps be taken to with-
draw all Quit India Notices served on
Indian Citizens in deflance of Lhe
position of Government of India in
thig respect and to stop further issue
of guch notices pending instruction
from Government of India on the

MARCH 18, 1981
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basis of policy announced in Parlia-
ment,

(g) That under no circumstances
any unreasonable concessiong should
be made to the agitators whils conti-
nuing the effort for arriving at a ne-
gotiated settlement with the ggitators
and that the Government of India
should stick to its already
ed policy decision in regard to identi-
fication of foreigners,

(b) That the Citizens Right preser-
vation Committee, the representative
body of the linguistic, religious and
ethnic Minorities of the State may %e
made a party to any future negotia-
tion on the issue of so called Foreign
nationals,

(i) That proper investigation may
be conducted fo find out the culprits
of the murders committed on the
minorities in the wake of agitaiton
and exemplary punishment to the
murderer should be given. All false
cases instituteq against the Minorities
should be withdrawn forthwith,

(j) That stepg should be taken for
reconstituting State Integration Coun-
cil with dedicated Workers from all
religious, linguistic and ethniec groups
of the State,

(k) That in order to achieve com-
munal harmony and National Integra-
tion a mass mobilisation programme
may be initiated ang efforts may be
made to associate State Units of Na-
tional Political Parties having faith in
the objectives of such programme,

Licences Issued to 15 Top Imdusirial
Housey

30908. SHRI B. K. NAIR: Will the
Minister of INDUSTRY be pleased to
state details of new licences, if any,
issued to the 15 Top Industrial houses
during the years 1976, 1877 and 1978?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
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Adopting the ranking of the Depart-
ment of Company Affairs in regard
to the 15 top Industrial Houses ag on
(31st December 1878), the total num-

ber of licences granted under the
Industries (Development and Regu-
lation) Act, 1851 dtn'ing 1976 to 1878
are as follows:

Name of the Industrial Houses

Total number of

Industrial Licences

issued duning 1976
to 19v8

10. Scindia

11, Larsen & Toubro
12, A.C.C.

13. Bhiwandiwala

14. Kirloskar .

15. Hindustan Lever

10

= e ~N o - -]

—

The details of all Industrial Licen-
ces issued are published in “Weekly
Bulletin of Import Licences, Export
Licences and Industrial Licences” and
supplement to the ‘Monthly News
Letter’ publisheq by the Indian In-
vestment Centre, Copies of these
publications are available in the Par-
Hament Library. ~
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Labour cases pending in labour tri-
bunals
4000. SHRT AMAR ROYPRADHAN:
Will the Mimister of LABOUR Dbe
pleased to state:

(a) whether it is a fact that a
very large numbzr of labour cises
are pendig in the Labour Tribunals
and the High Courts; and

(b) if =0, what stens Government

propose to take to dispose of these
cases?
THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR
(SHRIMATI RAMDULARI SINHA):
(a) 890 cases under Section 10 of the
Industrial Disputeg Act, 1947 were
pending before Lhe Central Govern-
ment Industrial Tribunals on 31st
January 1981, 6838 labour cases were
pending before the various High
Courts on 30th June, 1980.

(b) The position of these caseg is
reviewed from time to time and the
Presiding Officers are requested 1o
expedite disposal.

Regarding labour cases before High
Courts, though no special steps have
been taken to reduce in pearticular the
pendency of such cases following
steps have been taken to reduce the

MARCH 18, 1981

Writtzn Answers 100

pendency in High Courtd by the De~
partment of Justice:—

(1) High Courts have been reqlies-
ted to adhere to specified time
schedule Yor sending their proposals
for fllling up the vacancies of the
Judges posts:

(ii) The sanctioned strength of
the Judges has been increased; and

(1i) Caseg involving common a
question are being grouped together
by several High Courts.

The Industrial Disputes Aet, 1947
does not specify any time limit with-
in which awards are required to be
gwen, Hgfever, some of the chan-
ges 1n ti Act which are being cousi-
dered to secure speedy disposal of
cases include entitling workmen to
approach the Labour Court direct n
caes of discharge, dismissal, ret-
renchment or otherwise termination
of gervices, specifying time limits for
the disposal of cases by the Labour
Courts|Industrial Tribunals and en-
hancement of the powers of <ihese
authorities,

Reconstitution of Coir Board

4002, SHR1 E. BALANANDAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) The rcasons for the delay in
Coastituting the new Coir Board; and

(b)when it is going o be reconsti-
tuted?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The reconstitution of
the Board ig still under consideration
and Government hope to-take a deci-
sion as early as possible

Production of Fans

wiﬂﬂﬂ. SHR N. E SHORO: Will the
nister of INDUSTRY be pleased
to state: B

(a) whether it ig a fact that Gov=
ernment policy to allow tqtﬁﬁm
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‘tion of excise duties to gmall fan
,nniu bas ~ adversely
“growth Of gentine sinall
saaiuunm n:m!t

(b) it po, the details regarding the
annual production of fans ang the sm-
nual foreign exchange earning?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

{a) No, Sir.
(b) Doeg not arise.

Coir and Mateh Indnstiries in Kerala

4004. SHRI XAVIER ARAKAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
traditional industries like coir and
match are facing serious economie
problemg espccially in Kerala;

(b) the steps being taken by Gov-
ernment to help these traditional in-
dustries; and

(¢) the financial assistance given to
these Industrieg and in what form?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). Som> reportg aboul ac-
cumulation of stocks of coir yarn and
products in Kerals have been reoceiv-
ed. Government have t{aken the fol-
lowing measures to improve galeg of
coir and coir producty both within
the country and abroad:—

(i) For improving the internal
movement, availability of wagons
has been ensured.

(ii) Various Ministriegs in the
Central Government have been re-
quested to buy more coir materials.
They have been reguested to issue

_ similar instructions to the Under-
‘takingg and Offices under them.

(i1i), State Governments have been
Tequeted' tb, maximise the use of
colr hn-nlﬁ;ixfu in Govement ofi-

ces, public enterprises and Govern-
ment cpntroliedjAided imgtitubons.

(iv)y Efforts are being made fo in-
crease our trade with countries,
particularly with whom we have
bilateral trade agreement.

(v) Effort; are also being made
to increase domestic sales and for
this purpose special teams  have
been formed in association with
State enterprises to canvass orders
from prospeclive customers.

No direct financial assistance to the
Coir Industry is given by the Central
Government. However, concessional
institutional finance is being awailed
of by this industry,

The Ministry of Industry has not
received any representation about the

difficulties being faced by the Match
Industry in Kerala,
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pleased to state:

(a) whether it is a fact that selec-
tion grade is given to Stenographn_:-rs
Grade ‘C’ not on the length of service
‘but on the basis of percentage thereby
depriving a large number of Stenogra-
phers who have put in over 18 years
of gervice;

(b) i so, whether Government pro-
pose making the grant of selection
grade automatic on completion of 15
years of service by making it a time-
scale promotion as is the case with

. :‘Tmmwmcm:

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
ARTMENT

AND DEP OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) A Steno-

grapher Grade ‘C’ of Centra] Secreta-
riat Stenographers Service becomes
eligible for appointment to selection
grade either on completion of 14
years service in the grade or on
covering 3/4th span of the scale of
the ordinary grade whichever is bene-
ficial.
{b) No, Sir.

(c) The criterion for appointment
to selection grade is based on the re-
commendation of Third Pay Commis-
sion.

Loans for raising commercial forests
for paper industries

4008, SHRI HIRALAL R, PARMAR:
SHRI TARIQ ANWAR:

‘Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have de-
cided to direct the Indugtrial Develop.
ment, Bank of India to work out a
formula for providing soft term loans
for raising commercial forests to meet
the raw material resuirements of the
paper industries;

(b) whether the plan of raising the
commercial forests will be able to
check the deforestation on the large
scale; and

(c) whether Government desire to
direct the IDBI to similar goft term
loang to other industrieg to meet their
raw material requirements?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir. A Working Group has
bgen constifuted to explore the possi-
bilities of raising pulp wood planta-
tiong for meeting the requirements of

ugtrial Deve-

#
:
*
¥
g
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23 & member of the said Working
QGroup. The Group will work out the
economic of plantations to be raised
inciuding modalities of financing these
plantations.

(b) It iz expected that industry
oriented pulp wood plantations would
prevent destruction of natural forests
and also assure the paper industry
of supply of raw material on a sus-
tained basis,

(e¢) No, Sir,

SBeparate allocation for literacy and
health services for women

4009. SHRI CHINTAMANI JENA:
Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that in case
of women no separate targets in re-
gard to literacy and health services
have been projected in the State
Plans and no separate funds have
been allocated to varioug depart-
ments;

(b) if so, whether it ig also a fact
that the attitude of State Govern-
ments has not been found better in
this regard; ang

(e) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Health pro-
grammes are primarily intended to
create and develop the basic infra-
structure in terms of primary health
centres, sub-centres, referal hogpitals,
ete. required for providing services
to the entire community, Therefore,
benefits of thig sector will flow o all
the gections of the society who are
in need and separate targets for wo-
men have not been fixed. Similarly
in regarg to literacy services for
women, no geparate targets for en-
rolment of women have been fixed
under adult education programme, It
hag, however, been decided that while

g the programme of adult
—education, priority would be given to

MARCH 18, 1981
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the weaker sections lilge women, sche-
duled castes, scheduled tribep and
agricultural lasbourers and slum-dwel-
lers,

(b) and {(c). Rural health and
adult education, as part of elementary
education, have been included under
the Minimum Needs Programme of
the State Plans and the outlays are
earmarked ag high priority program-
mes,

Prevention of Tribal population frome
being uprooted from their original
abodes

4010. SHRI A. T. PATIL: Will the
Minister of HOME AFFAIRS  be
pleased to state:

(a) the steps taken by Govern-
ment to prevent the Tribal Population
being uprooteq from their original
abodes in different Stategs in general
and in North-Eastern States in parti-
cular during 1980-81; angd

(b) the results achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) There are no reports of any case
of tribal population being uprooted
from their original abodes in any
State of the country or in the North-
Eastern Stateg during 1980-81,

{b) Does not arise,

Beeng of new found energy iree of
Phillippineg in substitute kerosene .

4011, SHRI V. KISHORE CHAN-
DRA S. DEO:

PROF. P. J. KURIEN:
SHRI DHARAM BIR SINHA:

SHRI R, P, YADAV:

WHI fhe Minister of SCTENCE
TECHNOLOGY be pleased to state:
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(a) whether Government are aware
of the new gound energy tree in Phi-
lippines, whose beens are useful to
substitute kerosene and it can be
grown in any soll; and

(b) if g0, the steps taken by the
authorities to develop the same in our
country?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) and (b), Government is aware
of the new found energy tree in
Philippines whose nuts have been
used to yielg an oil gimilar to kero-
sene, The commoa name of the plant
is “Wax Tree’ and the botanical
name ig Alewites-moluceang (family
Euphorbiaceae), It is a native of
Philippines Malaysia and some other
countries in the Pacific Islands. The
nuts of the tree yield an oil called
‘Tung Oil'’ which ig rich in hydro-
carbons. The oil is used for lighting
purpyses and for manufacture of
paints and varnishes. The tree is also
cultivated ang growg wild in South
India and Assam, This species, in
addition to other fast-growing and
hydrocarbon-yieldiag species has been
identificd for further detaileq invesii-
gation including field trials under the
Devpartment of Science and Techno-
log 7 Programme oa Produclion of
Biomass,

Distregsed labour uof UF and Bibar in
Punjab

4012. SHRI SATISH AGARWAIL:
Will the Min'ster of LABOUR be
pleased to state:

(a) whether Government's atten-
tion has hoen drawn to the news item
appearing in the  Hindustan Times
dated 14th February, 1981 that Bihar
Jabourers are being picked up every
day at Ludhiana. Jullundur and Pa-
tiala for forceq labour in Punjab

* ()it s0,

(b) whether Government have in-
quired into the matter if so, findings
in this regard; and

what step have been
taken fo prevent this exploitation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (2)
Yes, Sir.

(b) and (c). The Government of
Punjab is the appropriate Govern-
ment in respect of agricultural estab-
lishments under the Inter-State Mig-
rant Workmen (Regulation of Emp-
loyment and Conditions of Service)
Act, 1979. The State Government has
reported that no such instances have
come to npoice, that complaints of dis-
crimination or ill-treatment, if any,
are promptly attended to and that
payment of notified minimum wages
to agricultural workers is ensured.

Post-matric scholarships to SC and ST
S{ndents

4013. SHRI P. RAJAGOPAL NAI-
DU:

SHR! DHARAMBIR SINHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

{a) the tnial number of  post-
Matrir scholarships being granted to
the scholais of Scheduled Caste and
Scncduled Tribe separately and the
amount pa.d to each category annual-
ly, throushout the country; and

(b) the State-wise break up therc-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The Centrally Sponsored Scheme
of Post Matric Scholarships for Sche-
duled Castes and Scheduled Tribeg is
administered by the State Goveérn-
ments and the Union Territory Ad-
ministrations and the expenditure,
over and above the States ‘Committed
Share’ ie, the level of expenditure
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reached at the end of the previous able. During the year 19790-80, Gov-
plan, is reimbursed by the Govern- ernment of India have released Rs.
ment of India. As the Scheme is 649.86 Iakhs and Rs. 10541 Jakhs to
implemented by the State Govern- various StatesiU.Ts Tor Scheduled
ments|Union Territory Administra- Castes @nd Scheduled Tribes respec-
tions, complete and upto date inW  tively,

formation regarding total number of
Scheduled Caste and Scheduled Tribe
students and total expenditure in-
curred by each State|UT is not avail-

(b) A statement of break-up of
Centra] relesses made during 1979-80
is laid on the Table of the House.

Statement
(Rs. in lakhs)
State/Union Territory Central assistance released for
Scheduled Scheduled Total
Castes Tribes
~
1. Andhra Pradesh . . . . . 22.20 4.00 26.20
2. Assam . . . . . . . 6.00 4.60 10.60
9. Bihar 10.00 12 50 22.50
4. Gujarat . . . 20.00 12.90 32.90
5. Haryana . . . . . . . . . 3.70 - 3-70
Himachal Pradesh . . .

%. Jammu & Kashmir . o.6o - 0.6o
Karnataka . . . . . . 20.00 2.50 22.50

9. Kerala . . . . . . . . 8.00 1.00 9.00
10. Madhya Pradesh 11.70 3.68 15 38
11, Maharashtra N . . . . . 50.00 7-90 57.950
12. Manipur . . 0,90 7.35 8.25
13. Meghalaya . . 0.40 2.00 2.40
14. Nagaland . . . . . . . R . 2.50 2.50
15. Orissa . . . . 6.00 4.68 10.68
16. Punjab . . 8.50 8.50
17. Rajasthan . . . . . . . 8.70 7.31 16.01
18. Tamil Nadu . . . . . . . . 16.00 1.60 17.60
1g. Tripura . . . . . - . . . 1.50 1.00 2.50
g0. Uttar Pradesh « + &« . 483.00 8.75  441.75
a1. West Bengal . . . . . 22,00 5.90 2¥.g0
22. Sikkim . . . . . . . . . o.26 0.51 .77

Total . . . . - . . - m-@ p-a 940. 1'4
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{Rs. in lakhs

Central assistance released for

Scheduled Scheduled Total
Tribes

State/Union Territory

Castes

———

90.68 740 14

649.46

Total States (B/F)
Union Territories

o

o-28

28. Dadra and Nagar Haveli .

24. Delhi

25. Goa, Daman & Diy

26. Mizoram .

10

10

1445

o 30

14 45

0 30

27. Pondicherry

14 73 1513

105.41

0 40
649 86

Total

Grand Total

755 27

mmr .r
mw mma m

% Mﬁﬁ“ mm £
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Non.deposition of employees P F.
Contributions by Parle Group of Com-

4017. SHRI K. LAKKAFPPA:

SHRI DHARAM DAS SHAS-
TRT:

Will the Minister of LABOUR be
pleased to state:

(a) whether il iz a fact that Parie
Group of Companics have not deposit
ed Pro.ident Fund contributions for
the last number of years;

(b) if so, the driails thereof; and

(®) 1~ action contemnlated by
the Provident Fund authorities to re-
cover thie dues?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
to (¢)., The Provident Fund Authori-
ties have reported that there are no
dues against the Parle Group of
Companies.

Promotion of Section Officers/Desk
Officers to Undar Secretaries

4018. SHRI CHANDRA PAL, SHAI-
LANI: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) the eligibility for promotion of
Sectionn Officers/Desk Officers to the
grade of Under Secretary in the Cen~
tral Secretariat Service;

{b) the total number of Section Ofii-
cers/ Desig Officers promoted to the
grade of Under Secretary of the Cen-
tral Secretariat Service during the last
three years, yearwise;

(c) the number of Scheduled Caste
and Scheduled Tribes Officers amongst
them, separately;

(d) whether the quota reserved for
Scheduled Caste/Scheduled Tribe offi-
cers is complete; and

Year Gen. Citegors SC/ST
sc
1978 106 29
1979 113 12
1980 a8 19

(d) and (e). The gquota res=rvea for
SC/ST Ofcers for the year i978 is
complete. The mode of filling up of the
remaining vacancies for 1979 & 1980 is
under consideration.

Crime Incidents.

4019. SHRI AJOY BISWAS. will
the Mini tor of HOME AFFAIRS be
pleased to state how many incidents
of murdar, dacoities, rape, Harijan
and Girijan oppression have occurred
during the last ycar in the country,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Requisite informalion is being collect-
ed and will be laid on the Table of
the House,

Reservation of Posts for Economically
Backward People

4020. SHRI DHARAMBIR SINHA:
Will the Minister of HOME AFFAIRS
be pleased 1o state:

(a) whether Government are consi-
a proposal to reserve certain

+
+
+
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(e) if not, the reasons for not com~-
pleting the quota reserved for Schedu-
led Caste and Scheduled Tribe officers
and when the same will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) In accordance with the
Provision of Rule 12(2) of the CSS
Rules, 1862, vacancies in Grade I of
CSS are filled by promotion of perma-
nent Sectoin Officers/Grade ‘A’ Offi-
cers of CSS who have rendered not
less than 8 years gpproved ser—ice.

(b) and (e).

Category Total
5T
x = qI

o
o

=

1z
19

=t

prercentage of posis for oconomically
backward people irrespective of caste,
in Central Government esta-lishments,
in addition to the reservations for
Scheduled Castes and Scheduted Tri-
bes, in order to help cconomically
weaker section; gnd

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) No such proposnl is
under consideration, at present.

(b) Does not arise,

Officials of Deputation in Government
Offices

4021. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of officials on depu-
tation for more than five years in all
the Central Government offices;
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(b) the ressons for their not being
repatriated to their parent offices after
completion of five years ihereby depriv-
ing other eligible officials of equal
opportunities; and

() what steps are being taken to re-
patriate such persons who have com-
pleted more than five yearg on depu-
tation?.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF FARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) to (c). Informstion is
being collected and will be laid on the
table of the House as soon as received.

Seiting up of Industries in U.P.

4022. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government of U.P. has
approached Government of India for
establishing major industries in U.P.

and if so, the number of such indus-
tries; and

(b) how far the proposal has keen
accepted and what kind of industries
are proposed to be established?

THE MINISTER OF STATE IN THE
MINISTRY OF INDWUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
Normally all the State Governments
approach Government of India for lo-
cation of Central Public Sector Pro-
jects in the respective States. But the
locations of Central Public Sector Pro-
jects are based on techno-economie
considerations. However, ‘the various
Central Sector Projects in UP. as in-
cluded in the Sixth Five Year Plan are
listed belows—

1. Bharat Weavy Eleciricals Ltd., Har-
dwar & Jhansi.

(i) Transformer Factory, Jhansi.
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(ii) Large Size Turbo Generotor
Project, Hardwar.

(iii) Central Foundry Forge Plant,
Hardwar.

.

(iv) Central Foundry Forge Plant,
Hardwar Balancing facilities.

(v) Stamping Shop, Hardwar.

(vi) Testing Facilities for TG Sels,
Hardwar.

(vii) Additional
Sets, Hardwar.

facilities for TG

(viil) Heavy Electrical Equipment
Plant, Hardwar.

(ix) Captive Power Plant, Har-
dwar.

(x) Forging Press, Hardwar.

(xi) Replacement, renewals, mo-
dernisation, Township.

2. Bharat Pumps & Compressors
Ltd., Allahabad.

3, Scooters India Ltd., Lucknow.

4. Triveni Structurals Ltd., Allaha-
bad.

5. Aromatics Recovery Unit.

6. Indian Drugs & Pharmaceuti-
cals, Rishikesh.

7. Fertiliser Corporation of India
Ltd. Gorakhpur Project.

8. Pyrites & Phosphates Co. Ltd.

9. Central Electronics Ltd., Ghazia-
bad.

10. Tannery & Footwear Corpora-
tion.

11. Expansion of
Bareilly and Naini.
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Demand for Return of Council Hall
By Naval Authorities

4024. SHRI G. M. BANATWALLA:
Will the Minister of DEFENCE be plea-
sed to state:

(a) whether the Naval authorities
have demanded the return to them of
the Council Hall Building in Bombay;

(b) if so, details therefor; and

(c) the reaction of the Maharashtra
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b). An
informal request was made in 1978,
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to the then Chief WMinister of Maha-
rashtra, to consider feturning the Coun-
cil Hall bullding to the Nav.ry.

(c) A verbal assurance was given by
the then Chief A Minister to look into
this, as and when the new Couneil Hall
was built,

Use of Coal Ash Discharged by Thermal
Power Stations and Indastries

4025. SHRI ZAINUL BASHER: Will
the Minister 0! INDUSTRY be pleased
to state:

(a) whether any use has },een, iound
of the coal ash discharged by the Ther-
mal Power Stations antl other industriés
for ihe industrial purposes;.and

(b) if so, the details thereof?

THE MINISTER QF STATE IN THE:
MINISTRY OF INPUSTRY (84RI
CHARANJIT CHA\TA‘\IA) {a) and(b).
The coal ash discharged by tie thermal
power stations is used by the cement
factories and Poozzalanjc material for
manufacture of Pozzolana (ement.
There are 13 cement factories which
are reported to bé usfng this ash as
one of their pozzolanie mateiial.

Constitution of A Committee of M.Ps.
_ To Help Freedom Fighters

4026. SHRI HARINATH MISRA: wilt
the Minister of HOME AFFAIRS he
pleased to state:

(a) whether there has been any
proposal pending with- the Government
to constitute a small committes con-
sisting of Members of Parliament from
both Houses, as happen to Le freedom
fighters to advise the Government on
policy matters so far as help to freedom

- fighers is concerned; and

(b) if so, how long the inatter has
been pending and by what time Govern-
‘ment propose to constitute such a Com-
mittee?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

«{a) No, Sir.

(b)) "Does not arise. .
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Offer of De Havilland of Canada and
Casa of Spain for Manufacture of
Feeder Liner Aircraft at Hal

4027. SHRI M. RAM GOPAL REDDY:
Will the Minister of DEFENCE be
pleaseq to state: -

(a) whether De Havilland ;Arcraft of
Canada and Casa of Spain have offe-
red to start manufacturing line for
their respective aircraft at Jindustan
Aeronautics Ltd. for feeder liner air-
craft for the third level airline* and

(b) if so. the terms oﬁered by two
parties and reaction of Goverament to
it?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Some foreign
aircraft manufacturers,. including M/s
De Havilland of Canada and M/s Con-
structions Aeronautices S.A. of Spain,
have offered collaboralion proposals to
Hindustan Aeronautics Ltd. for manu-
facture of light transport aireraft for
feeder lines and other roles,

(b) Negotiations will be initiated
after completing ‘studies relating to the
feasibility and wviability of the project
for manufacture o a light {iransport
aircraft in Hindustan Aeronaulies Ltd.
It will not be-in-public interest to dis-
close details of the terms offered by the
parties, at this stage.

Eunergy Needs Met out of Existing
Atomic Power Plants

4028. SHRI NIREN GHOSH: Wwill
the PRIME MINISTER ‘be pleased to
state:

(a) the percentage of India’s needs
for energy which is met by existing
atomic power plants; .

(b) whether there is any plan to
meet a substantial percentage of India's
energy needs by atom.\c power plants'
and

(c) if so, the details of such a plan?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
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(SHRI C.P.N. SINGH): (a) The exist-
ing atomic power stations contribute
abbut 3 per cent of the total eléctri¢al
energy consumed in the. counlry. .

(b) and (c) It is proposed to start
work on six more reactors of 235 MWe
each in the Sixth Five Year Plan
1980—85 which, when completed, would
add” 1410 MWe to the total power
generation. )

Acquisition of

4020. SHRI CHITTA BASU: Will the
Minister of DEFENCE be pleasad to
state:

(a) whether Government propose to
acguire new Subtmarines for the Indian
Navy; . ..
(b) if so, whether offers have been
made by West Germaiy and Sweden
for- the sale of submarines; and

(c) if 2, the terms -and condjtions
for the sale? ., . . .

Snbma_.rlnes

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SERI
SHIVRAJ V. PATIL): (a) Yes, Sir..

(b) Yes, Sir.

(c) The terms_and cond:tmns of the
sale have not yet been finalised.
Chaunge in The System of Couduciing

E.P.F. Account Service Exauiination

4030. SHRI RASABEHARI BEHERA:
Will the Minigter of LABQUR be plea-
sed to stafe:

(a) whether it is a fact tha* the Cen-
tral Provident Fund Commissioner has
changed the earlier system of conduct-
ing the Employees Provident Fund Ac-
count Service Examination which " was
earlier Deing conducted by the Direc-
forate of Training of the Ministry of
Labour, Government of India;

(b) if so, the reasons therefor; snd
(c) whethér Government have ap-
proved.such a change?.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to (e).
The Directorate of Training under
Directorate General'of Employment

and Training in the Ministry of Lab-
our, had been conducting siace, 1969
the employees’ Provident Fund Acco-
unts Service Examination on behalf of
the Employees’ Provident Fund Orga-
nisation. Since 1974 the Director Gene-
ral, Employment and Training has been
expressing difficulty in continuing this
arrangement owing to their own in-
cregsed work load, This was reiterated
in March, 1980. Meanwhile, the Staff
Selection Commission of Department
of Personnel and Administrative Re-
forms were requested to conduct the
examination but they also expressed

- their inability to conduct exaimnations

for non-government Organizations. In
view of the Organisation having deve-
loped sufficient expertise to conduct
this examination, the work has - been
taken over hy the Central Provident
Fund Commissioner with *he approval
of the Chairman, Central Eoard of
Trustees. No change has been effecied
in the procedure of conducting the ex-
amination.

Cess on Salt and its Disbursement

4031, SHRI DIGVIJAY SINH: Will
the Minister of INDUSTRY be pleased
to state:

(a) what is the amount accumulated
from the Central Salt Cess in the State
of Gujarat over the last 5 ycars;

(b) out of this amount, how much
has already been disbursed for the
benefil of the Salt producers; and

(¢) when will the balance amount be
disbursed for the purpose for schich it
had been accumulated?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Since
Salt Cess collected from various States
is credited to general revenues of Gov-
ernment, from which expenditure on
works pertaining to Salt Industry is
incurred; the -question' of state-wise
accumulations of Salt Cess Collectians
does not arise.

(1) and (c). Do not arise.

;
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Bettlement of Wages in BHEL

4033, SHR} GEORGE FERNANDES:
Wili the Minister of INDUSTRY be
pleased to state:

(a) whether BHEL signed a settle-
ment pertaining to wages and other
conditions of services with the unions
of its employees on 8th January, 1980;

(b) whether this setflement was con-
sequent uypon prolonged negotiations
between the unions and the manage-
ment;

(c) whether Government have ac-

corded formal approval to this agree-
ment;

(d) if so, when; and

(e) whether the approval was given
unconditionally or with any reserva-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir. A formal memorandum of settle-
ment was signed by the BHEL manage-
ment with the unions of its employees
on 8th and 9th January, 1980 which
was in pursuance of the agreement
reached on wage increases on 3rd and
4th November, 1979.

(b) The settlement was reached after
prolonged negotiations commencing
from March, 1978.

(c) to (e). The formal approval of
the Government was not accorded but
BHEL was informed that it has Leen
moted that the settlement had been
finalised in accordance with the appro-
val given to the Chairman of BHEL by
the then Minister of Industry.

W off § A wrvere
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Non-Utilisation. of Annual Plan Alloca-
tion by Orissa

4035. SHRI ARJUN SETHI: Will the
Minister of PLANNING be pleased to
state:

(a) whether it is a fact that Govern-
ment of Orissa have shown poor per-
formance regarding the utilisation of
Annual Plan allocation by December,
1980; and

(b) if so, the details regarding the
total budgetary provisions Jepartment-
wise earmarked and the expenditure
according to the assessment made by
the Planning and Coordination depart-

71 L8—5

THE MINISTER O : PLANNING
AND LABOUR ' (SHRI‘ NARAYAN
DATT TIWARI): (a) and (b). Against
the approved outlay of Rs. 250.16 cro-
res for the Annuagl Plan 1980-81, the
expenditure up to December, 1980 has
been reported by the Government of
Orissa at Rs. 109 92 crores. The COrissa
Government has also reported that
there will be full utilisation of Plan
funds in the current year.
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Strength of Ministecs' persomal Staft

4037, SHRI JYOTIRMOY BOSU:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a2) the authorised strength of the
different Ministers’' Personal Staff, de-
tails and grades to be given;

(b) whether in every case sanction
of the Department of Personnel and
the Ministry of Finance have been ob-
tained;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) to (d). The
entitlement of the Personal Staff to
different Ministerg is given in  the
Ministry of Home Affairg Office Me-
morandum No, 20/1/62-CS(B) dated
27th June 1962 Iaid on the Table of
the House. Placed in Library. See
No, LT.-2139|81). The sanction of
the Department of Persomnel and
Administartive Reforms ang Ministry
of Finance is necesgary only in res
pect of posts created in excess of the
scale lald Jown in the aforesald Office
Memorandum.
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Aspent to Keraly iand refroms
(amendment) Bill, 1920

4038, SHRI E. K. IMBICHIBAVA:
SHRI M. M, LAWRENCE:

‘Will the Minister of HOME AF-
FAIRS be pleased to gtate the reasons
for the delay in giving President's
assent to the Kerala Landg Reforms
(Amendment) Bill, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): The Bill in-
volves legal and constitutional issues
which are being examined.

Degrees in number of employees in
HAL Barrackpur

4039. SHRI MUKUNDA MANDAL:
Will the Minister of DEFENCE be
pleaseq to state:

(a) whether it ig a fact that the
number of employees of the Hindus-
tan Aeronautics Limuted, Barrackpur,
West Bengal hag been decreasing in
a sharp rate and the fresh employ-
ment has been stopped for a number
of years;

(b) if so, factg thereof; and

(c) number of employees and fresh
appointments of the last five years
(year-wise and category-wise) of
Hindustan Aeronautics Limited?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b), The Barrackpore Unit of
Hindustan Aeronautics Ltd, wag get
up to overhaul certain types of air-
craft. With the gradual phasing
out of guch aircraft from aervice,
workload in this Unit has giminished.
‘This has had its impact on the level
of employment. The number of emp-
loyees of this Unit has decreased from
770 on 81st December, 1978 to 747
on 31st December, 1980, During the
same period 14 fresh a ts
have been made in the Unit,
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(c) Information is being collected
ang will be placed on the Table of the
House,

Report of committee for setting up of
Naval Academic

4040, SHRI M. M. LAWRENCE:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the committee consti-
tuted to report the locations of Naval
Academy has submitted its report; and

(b) if so, what are the findings?

THE MINISTER OF STATE IN

THE MINISTRY  OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a)
Yes, Sir,

(b) The report of the Committee is
under consideration of the Govern-
ment, A decision is likely to be tak-
en shortly,

Number of jobless illiterates in the
country

4041, SHRI SAIFUDDIN CHOU-
DHURY: Wil the Minister of PLAN-
NING be peased to state:

(a) the number of jobless illiterates
in the country at present; and

(b) the percentage of unemploy-
ment increased in each plan?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) According to
the provisional results of NSS 32nd
Round conducted during 1977-78, the
number of unemployeq illiterates in
the country (age-group 5 and above)
on the basig of usual status was 3.3
million.

(b) Reliable and comparable =sti-
mates of uremployment for the past
Plan periods are not available,

Call to army to assist in maintaining
Law and Order

4042, SHRI P, K. KODIYAN: will
the Minister of DEFENCE be pleased
to state:

(a) how many times and in how
many places army has been called to
assist eivil authorities to maintain
law and order in the past one year;

(b) whether the expenseg of tihe
army units on such occasions are inet
by the civil administatrion or by tihe
army itself; and

(¢) the usual procedure for
requisitioning army'y services for
maintaining law and order?

THE MINISTER OF STATE iIN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): (a)
During the past one year viz. from
1st March 1980 to 28th February 1981,
Army wag calleg in by the civil
authorities to assist them on 47 occa-
sions at 38 places,

(b) All expenditure on the employ-
ment of armed forces in aid to rivil
authorities for maintenance of law and
order ig borne by the Central Gov-
ernment although it iz open to the
State Governments|Union Territory
Administartions to contribute towards
the cost, if they wish to do so.

(¢) The Magistrate of the hiighest
rank ig authorised to requisition as-
sistance of the Army for maintenance
of law and order.

Fishery and Occeanography research
vessels for development of living
sources of sea

4043. SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government propose
{o acquire fishery and oceanography
research vessels for the development
of living sources of the sea; ang
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(b) if so, the number of vessels to~
be acquired, total cost involved and
the name of the country from where
to be obtained?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI O. P. N. SINGH):
{(a) Yes, Sir.

(b) A large deep ocean-going Fish-
ery and Oceanographic Research Ves-
sel (FORV) is proposeq to be acquir-
ed by the Departmemt of Science and
Technology with Danish financial as-
sistance. The cost is estimated to Rs.
22 crores, Two smal]l Fishery Re-
search Vessels (85M) are under cons-
truction in India for the Indian Coun-
cil of Agricultural Research involv-
ing an outlay of approximately Rs.
4.2 crores. Similarly three small
Fishery survey vessels are also under
construction in India for the Depart-
ment of Agriculture involving an out-
lay of Rs. 7.29 crores,

Setting up of Industries in Madhubani
and Darbbhanga, Bihay

4044. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY be
pleaseqd to state:

(a) what are the plang and projects
for industrialising Madhubani, Dar-
bhanga and other districts of Bihar;
and

(b) what facilities are provided for
cottage, mini-small and small scale
industries in Bihar and other States
of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) ang (b). Various Corporations
of the State of Bihar like Bihar State
Industrial Development Corporation
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Bihar State Credit and Investment

Corporation, Bihar State sugar Indus-
tries Corporation, Bihar State Textile
Coporation, Bihar State Chemical
Corporation, ete,, have, in their Sixth
Five-Year Plan (1980—85), proposals
for setting up industries in the State,
In the Village and Small Scale Indus-
tries sector all the 31 districts of
Bihar, including Madhubani and Dar-
bhanga, are covereq under the Cen-
trally Sponsored Scheme of District
Industries Centres which aim at pro-
viding all assistances and serviceg re-
quired by the entrepreneurg under
one roof, as far as possible; for sef-"
ting up of cottage and small scale
units. The State Government of
Bihar have suggested Madhubani ani
Palamau for establishment of Nucleus
Industrial Complexes. Steps are be-
ing taken to set up Task Forces to go
into the proposals in all details to for-
mulate ccncrete possibilitieg in  this
regard.

The schemes and programmes for
cottage, tiny and small scale units
are majnly promotional in nature.
Important among these are technical
extensicn support through small in-
dustries service Institutes, branch
Instituies, extension centres, regional
testing centres, tool rooms. Other im-
portant promotional measures include
entreprcneur development pogramme,
provision of consultancy <=ervices,
assistance in project formulation,
hire purchase of machinery, reser-
vation of items for exclisive
production and purchase from
small gecale industries, provision for
credit on softer terms ete. These pro-
grammes and schemes are in opera-
tion in all the States including Bihar.
In addition to the above facilities, cer-
tain other facilities are available in
Bihar gs indjcated in their Five Year
Plan document, Important among
these are electricity subsidy, long-
term interest free loan in lieu of ex-
emption from sales-tax, trade centre
at Patna, Capital subsidy to small
scale unitg for purchase of diesel ge-
nerating sets and special infrastruc-
ture facilities being provided in selec-
ted industrial areas ang estates,
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Olosure of Twenty Engineering Unils
in West Bengal

4045, SHRIMATI GEETA MU-
KHERJEE: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government’s atten-
tion hag been drawn to the report up-
peared in ‘Economic Times’ dated
February 16 captioned “Twenty En-
gineering Units closed in West Ben-
gal"”;

(b) if so, details;

(c) whether it is a fact that these
units have not deposited to appro-
priate authoritieg their share of con-
tribution to the Provident Fund, ESI,
family pension ete;

(d) if so, the full details of arrears
o this account of each of these com-
Panies;

(e) whether any action was taken
against these companieg for default-
ing the remittance of such contribu-
tion; and

(f) if so, the details?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANJIT CHANANA):
{a) Yes, Sir,

(b) to (1), The information is be-
ing collected and will be laid on the
Tabe of the House,
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4047. SHRI TARIQ ANWAR:

SHRI MADHAVRAO SCIN-
DIA:

DR. VASANT KUMAR PAN-
DIT:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Chinese have taken
possession of the strategically import-
ant Karakoram Pass Highway;

(b) whether the Chinese are now
in a position to deploy more than 36
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military division at a wvery short
notice on the Indian borders through

the pass; -

(c) whether the Chinese military
personnel are regularly passing
through the pass and are being dep-
loyed at the important military posi-
tions inside the Pakistan occupied
Kashmir and in Pakistan as well; and

(d) if the answer of the above be
in the affirmative, how do Govern-
ment plan to safeguard the national
security?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): (a)
No, Sir.

(b) China hag gained certain stra-
tegic advantages because of the cons-
truction of this high-way.

(c) Government have np confirmed
information on this subject.

(d) All events which have a bear-
ing on our security are constantly
monitored while updating plans for
full defence preparedness.

Payments to be made my M|s. Maruti
Ltd.

4048, SHRI ATAL BIHAR] VAJ-'
PAYEE: Will the Minister of
INDUSTRY be pleased to state:

(a) names of persons and their ad-
dresseg alongwith amounts and rea-
sons to whom various types of pay-
ments are to be made by Maruti
Limited; and

(b) names ang addresses alongwith
amounts and reasons to whom various
types of payments have been made
by Maruti Litd., after the Government
take-over?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(DR. CHARANJIT CHANANA): ¢
(a) These details are to be decided
by the Cormrmissioner of Paymentg in ;
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uccordance with provisions of the
Maruti Limited (Acquisition and
Transfer of Undertakings) Act, 1980

regarding payment of compensation.

(b) No such paymentg have been
made go far.

Filling up of vacancies by candidates
who passed combined limited depart.
mental competitive examination

4049. SHRI SATISH PRASAD
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether some of the Govern-
ment servants pass the Combined Li-
mited Departmental Competitive Exa-
mination held by the Union Fublie
Service Commission for the Section
Officers and the Senior Personal As-
sistants not once, twice but thrice but
do not find a place in the merit list
prepared by the Commission for want
of sufficient number of vacancies re-
sulting in the wastage of hard work
and labour of the examinees;

(b) whether some unforeseen
vacancies occur in the year and these
instead of going to the examinees who
rot in the absence of vacancies at the
time of declaring the result go to ad-
hocees;

whether Government
would ensure that such wvacancies
should go to such Examinees who
have passed the UPSC examination;
and

(c) if so,

(d) if not. the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) Under Rule
13(2) of the CSS Rules, 1062 read
with Regulation 2 of the Schedule
thereof, 28 per cent vacancies in =
year in the Section Officers’ Grade are
filled in from among the candidates
recommended by the Union Public
Service Commission on the results of
the Combined Limiteq Departmental
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Conipetitive Examination, Since the
gaid Examination is of a competitive
nature, the merit list is restricted to
the aumber of vacancies available to
this mode of promotion,

(b) to (d). The short-terms|tem-
porary vacancieg in the grade of Sec-
tion Officers are filled in by promo-
tion of eligible Assistants in accord-
ance with the provisions of Rule 13 of
the C.S.S. Rules, 1962. The question
of filling wup of these vacancieg by
those who have not been found suc-
cessful in the Limited Departmental
Competitive Examination would not
arise,
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Unemployed Engineering Graduates

4051. SHRI SUDHIR GIRIL:
SHRI JANARDHANA POO-
JARY:

Will the Ministey of LABOUR be
pleased to state:

(a) the total number of Eng:neering
graduates unemployed in the country
till January, 1981; and

(b) the Government’s wroposal fo
tackle the unemployment problem of
the engineering graduates?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATIL
RAM DULARI SINHA): (a) the
number of Engineering Graduate in-
cluding Post-graduate, Job-seekers
(all of whom are not necessarily un-
employed) who were on the Live
Register of Employment Ezchanges
as on 31st December, 1980 was 283,856
(Provisional).

(b) The Sixth Plan document 1930—
85 provides details in the Chapter
“Manpower and Employment” on dif-
ferent programmes to be taken up for
creation of employment potential for
the educated unemployed, including
engineers. The Plan envisages that the
programmes which are to be taken up
under different Sectors, will provide
considerable potential for the employ-
ment of the educated, including engi~
neers. It is proposed to provide a new
dea] for the self employed oy providing
training programes, credit facilities,
marketing facilities and guidance.

Earned leave facility not for Indust-
rlal workerg in Naval Dockyard and
Depots

4052. SHR} BAPUSAHEB PARULE-
KAR: Will the Minister of DEFENCE
be pleased to state;

(a) whether it is a fact that the faci-
lity of 30 days earned leave is granted
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only to ministerial and non-industrial
staff of Flag Officer Commanding in
Chief, HQ. Western Naval Command
Bombay, while the same facility is not
extended to the industrial workers in
naval dockyard and other outlined
depots, thus depriving the benefit to
ten thousana employees;

(b) the reasons therefor;

(¢) whether Government propose to
remove thig discrimination and if not,
the reasons; and

(d) steps Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL); (a) Yes, Sir.

(b) Ministerial & Non-Industrial and
Industrial employees are governed by
different sets of rules jp the matter of
their Earned Leave entitlement.

(¢) and (d). The matter was referred
to a Board of Arbitration (JCM) atter
a disagreement between Official Side
and Staff Side had been recorded in the
National Council (JCM). In pursuance
of the Award given by the Board of
Arbitration Earned Leave entitlement
of industria]l employegs has been en-
hanced w.e.f. 1-1-1984.

Manufacture of Gobar Gas Planis

4053. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have plan-
ned or propose to plan the manufac-
ture of gobar gas plantg either in public
sector or private sector which could be
easily installed and operated in remote
villages; and

(b) if so, the detailg of such plan/
scheme?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI O. P. N. SINGH): (a) and (b).
Government intends to launch a major
programme of installation of biogas
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plantg all over the country during the
Sixth Plan perioa. For this purpose,
several thousand plants will have to
be fabricaled and both the public sector
and the private sector urlits, which
have the expertise, will have to pe
involved in the manufacture and cons-
truction. At present Khadi and Vil-
lage Industries Commission, Planning
Research and Action Division of the
UP State Planning Institute and cer-
tain Agro-Industries Corporations in
the States are manufacturing/const-
ructing these units. Their pro-
grammes will also be further expend-
ed as per the requirements.
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Robbery in Siate Bank of India,
Sahibabad

4055. SHRIL NAVIN RAVANI. Wil
the Minister of HOME AFFAIRS be
pleased ty state;

(a) whether it is g fact that the
Delhi Police has solved the Rs. 7 lakfs
Sahibabad State Bank of India robbery
of last montp with the recovery of
property worth Rs. 4% lakhs;

(b) if so, the details of the game and
the details of weapons, articles, goods
and other articles recovered;

(c) the action taken against the cul-
prits and the persons involved in the
same;

(d) whether it is a fact that a inter-
state gang and dacoils are involved in
such robberies; ana

(e) if so, the steps taken or pro-
posed to be taken to wipe out such
gangs for ever?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The Delhi Police has worked
out the robbery committed at the State
Bank of India, Maharajpur, near
Sahibabad, with the arrest of 2 accused
persons, Jagtar Singh and Ansar
Ahmed. Rs, 57,000/-in cash, household
articles, ornaments and one motor
cycle which was purchased py accused
Jagtar Singh out of his share of the
bank rebbery booty have been reco-
vered. Four Fiat cars and one
Ambassador car have also been re-
covered from the accused persons,
Jagtar Singh and Ansar Ahmed.
One pistol (Indian) alongwith five
live cartridges and one empty (fired)
cartridge was recovereqg from Jagtar
Singh. One English revolver, along
with six live cartridges was also re-
covered from the accused Ansar
Ahmed.

(c) Both the accused have bheen
arrested in case ¥FIR No. 42 and 43
datea 22-2-1981 u/s 27/54/50 Arms Act,
Police Station Najafgarh, Delhi, Efforts
are being made to apprehend their
associates,
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(d) The gang involved in this
robbery case jg an inter-State gang.
(e). The Delhi Police have taken the
following steps:—
(i) Pickets have been posted at
vulnerable points.

(ii) Sources have been deployed *»
collect intelligence.

(iii) Strict vigil is being kept on
the movement of bad charac-
been increased.

(iv) Mobility of the police force has
been increased.

(v) Barriers have been placed at
selected and strategic places.

(vi) Inter-District meetings with
the police officials of the other
adjoining States are being held
ana information exchanged.

IMPLEMENTATION OF GOVERN-
MENT ORDERS FOR RESERVA-
TION IN RECRUITMENT AND PRO-

MOTIONS BY DEPARTMENT/

OFFICES

4056. SHRI NATHU RAM SHAKYA-
WAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are certain depart-
ments/officers which do not {furnish,
any information to the Commissioner
for Scheduled Castes and Scheduled
Tribes and other such bodjes in re-
gard to the implementation of Go-
vernment orders for reservationg at
the recruitment/promotion stages al-
though their entire expenditure is
met from the Government funds;

(b) if so, what are these depari-
ments foffices which do not furnish
not been sending the information to
such bodfes;

(c) whether the Commissioner {for
Scheduled Castes and Scheduled Tribes
and other such bodies have ever taken
up the matter with the Ministry of
Home Affairs during the last three
years; and

(d) it so, the details in this regard
and the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
YOGENDRA MAKWANA): (a) to (dh
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The fact of the cases are furnished to
the Commissioner for SC/ST whenever
enquirjes are made by him. According
to the gvailable information, he has ant
brought cases of non-furnishing of in-
formation to him by Departments/
offices, except what he has included in
his annual Reports for 1977-78 and
1978-79, where mention has been made
of Bureau of Public Enteprises, Minis-
try of Railways, Union Territory Ad-
ministrations, State Governments ete.,
who have either sent delayed, incom-
plete or no information. Ministry of
Home Affairs processes all the recom-
mendations of the Commissioner for
SC/ST in consultation with the con-
cerned departments/agencies. Instruc-
tions have been issued in January, 1981
requesting the State Governments/
Union Territories Administrations to
ensure that the required information
is made available regularly to the
Commissioner for SC/ST.

Shortage of Cement in Kerala
4057. PROF P. J. KURIEN: Will the
Minister of INDUSTRY be pleased to
state:
Quarter I/80 (Jan-March, 1980)
Quarter IT'80 {April-Junc, 1980) .
Quarter ITI{80 (July-Sept. 1980)
Quarter IV/82 (Oct.-Dee. 1980) . .
(c) Enhanced  allocations to the
States including States of Kerala will
be possible only when the availability

position of cement improves for which
every eflort is being made.

arRgert g whawr
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(a) whether Government are aware
of the acute shortage of cement in
Kerala and the consequent aaverse
effect on the developmental activities
in the Central and State sector;

(b) the quantity of cement asked
for by the State Government and the
quantity of cement supplied; and

(c) steps to provide adequate sup-
ply to the State of Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIL
CHARANJIT CHANANA): (a) there
is a general scarcity of cement in the
country including Kerala and to this
extent, it is possible that some of the
development activities in the State
might have been affected adversely.

(b) The demands of State Govern-
ments for cement are not collected.
However, the Govt. of Kerala have
indicated recently that their require-
ments would be 5 lakh tonnes per
quarter. Despatches of cement made to
Kerala State during the last 4 quarters
are as follows:—

2,28,400 tonnes

. . . . +« 3,05,300 ”
. M . - - 1 ) 95s90° (1]
B . . . . 2,16,400 .
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Refugees from Burma,

4058. SHRI CHINGWANG KONYAK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that refugees
had come to Nagaland from Burma
for seeking safety and protection;

(b) if so, the details thereof; and

(c) the total number of refugees
from Burma crossing over to Nagaland?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (n)
to (c). Yes, Sir. According to the
State Goverament 1362 such refugees
belonging to the Khemungan tribe
crossed over to Nagaland since April,
1980. Of these, 682 are reported (o
have returned so far.

Propesal for Employment and Wel-
fare of women in the Sixth Plan

4060. SHRI AJIT KUMAR SAHA:
Will the Minister of PLANNING be
pleased to state:

(a) what are the recommendations
put forward by the women orga.isa-
tions before the Planning Commission
for the employment and welfare of
women in the Sixth Five Year Plan,

(b) whether any of the recommen-
dations has been accepted; and

(c) if so, what are these?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Replacemeat of
family/household approach in pro-
grammes with women as a  target
group, special component approach
with earmarked resources in all sec-
toral plans and programmes in the
centre and the states, provision of a
network of child care centres within
the minimum needs programme, expaa-
sion of training opportunities for wo-
men particularly in agriculture and
agro-based industries emphasis on
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maternal. child health and family plan-
ning as a special component within
the primary health care plans, adop-
tion of physical and time targets to
reduce male-female gaps in lteracy
and elementary education, promotion
of values of sex equality through the
educational process, improvement of
the enforcement of the existing laws
for the protection of women and
women workers are some of the im-

portant recommendations made by
them.

(b) and (c). Recommendations were
fully kept in view while finalising the
Sixth Five Year Plan. A  separate
chapter on “Women and Development”
has been included in the Plan docu-
ment.

Recommendations of Working Group
on Tribal Development for medium
term Plan,

4061. SHRI GIRIDHAR GOWANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the recommendations of
the Working Group on Tribal Deve-
lopment for medium term plan 1978—83
have been accepted and implemented
by his Ministry and concerned Minis-
tries/Departments and the States;

(b) if so, the result of the imple-
mentation thereof; and

{c) how many of them have not been
implemented and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢). The Working Group was set up
to advise on the approach strategy
and priorities during the medium term
plan 1978—83. The Report was
accepted by the Government and for-
warded to the State Governments and
Central Ministries so that they could
take into account the views of the
Working Group While preparing the
State tribal sub-plans and the Cen-
tral Ministries’ sectoral Plans. Recom-
mendations-wise information about
how many have been acted upon by
the State Governments etc. is not

154
availagble. The medium term plan has
since replaced by the Sixth Plan.
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Meonopoly of M/s. T.V. Sundarm
Ayyangar

4063. SHR] N. DENNIS: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether Government are aware
of the monopoly of the automobile come
posits  manufacturing plants at
Tamil Nadu by the T. V. Sundaram
Ayyangar and Sons; and

(b) the details of the steps taken te
break the monopoly?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Assum-
ing the reference to the expresion
‘Monopely’ has the meaning of ‘domi-
mance' as defined in the MRTP  Act,
1969, there is only one company be-
longing to the T.V. Sundaram Ayyan-
gar and Sons Group, namely, M/s.
Lucas Indian Services Ltd. which is
registered under Section 20(b) read
with Section 268 of the MRTP Act,
1969 as a dominant undertaking for
the manufacture of rotor arms and
ignition coils.

(b) Attempts are being made to
develop additional sources of supply.

Special Assistance for Tribal Sub-Plan

4064. SHRI MANMOHAN 'TUDU:
Will the Minister of HOME AFFAIRS
be pleased to lay a statement show-
ing:

(a) the amount given to  various
State Governments as special assistance
for the implementation of tribal sub-
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Statement
The amount released as Special Central Assistance for sub-Plan Programme
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plan programme during 1978-79, 1978~
80 and 1980-81;

(b) whether it is a fact that some
State Governments have surrendered
some grants as they could not spend
the entire amount in the upliftmeat
programmes of the tribals; and

Written Ansiers

(¢) the names of those States and
the amount they surrendered as uns-

pent during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
YOGENDRA MAKAWANA): (a) A
statement showing the amounts re-
leased State-wise is laid on the Table of
the House.

(b) and (c). Surrenders under grants
released as Special Central Assistance
to States have not been reported during
the years 1978-79 and 1979-80. The
financial year 1980-81 has yet to close
and no surrender is anticipated.

States 1978-79 1979-80 1980-81
Andhra Pradesh . . 283.00 374.10 289.22
Assam . . . . 325.00 g925.80 319.01
Bihar . . . . 994.00 g72.10 g67.98
Gujarat . . . . . Gag.70 566.20 560.20
Himachal Pradesh . . . 150.00 125,00 31.22
Karnataka R . . . . 28.00 48.00 17.17
Kerala . . . - 26.00 40.00 57.00
Madhya Pradesh . . . 1922.80 1918 ,.go 1918.51

Maharashtra . . . . . gaB.00 $80.60 542.16




1§57 Written Answers PHALGUNA 27, 1802 (SAKA) Written Answers 158

States 1978-79 1979-80 1980- 81
Manipur . . . . . 177.00 126.00 112.05
Orissa . . . . . . 1038.00 9g1.10 881.45
Rajasthan . . . . . s88.50 537.00 496.49
Sikkim . . . . . . . 10.00
Tamil Nadu . . . . . 54.00 55.00 73.87
Tripura . . . . . 115.00 130.00 19.07
Uttar Pradesh . . . . . 18.00 31.20 122,58
Weat Bengal . . . . . 268.00 314.00 359.0%
A & N Islands . . . . 43.00 12.50 14,00
Goa, Daman & Diu . . 22,00 15.00 12.81

Grane ToraL . . . . 7000.00 6g62.50 6774.26

BSF Personnel Involved in Pakistani
Spy Rnig

4065. SHRI CHANDRADEQO FPRA-
SAD VERMA:

SHRI MANGAL RAM PREMI.

Will the Minster of HOME AFFAIRS
be pleased to state:

(a) whelher it is 3 fact that some
persons of the BSF were recently found
to be involved in a Pakistani spy ring
operating in Uri border in Kashmir;

(b) if so, the details thereof and the
nature of anti-Indian activities in
which they were found to be involved;
and

(c) the action taken by Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) Accor-
ding to information available, only one
BEPF constable was recently found in-
dulging in espionage activities.

(b) He had passed on certain docu-
ments as well ag information pertaining

to the BSF to Pkistani security person«
nel,

(c) Action against the constable con-
cerned is being taken under the B.S.F.
Act and Rules.

Hindi Training for Government
employees

4066. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that with a
view to increasing the Use of Hijndi
for officia]j purposes, Government
employees are sent for Hindi training;

(b) it so, how many officers and
employees have under one Hindi lear-
ning courses including the {yping
caurse during 1980;

(¢) how many of them are being uti-
lised for increasing the use of Hindi
for official purposes;

(d) whether some of the emgployees
who haye undergone training in Hindl
have refused to work in Hindi; and
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(e) if so, what is the number of
such employees and whether Govern-
ment propose to issue instructions to
the effect that those who have refused
to work in Hindi are made to refund
the cash awards granted to them by
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANY,; (2)
In accordance with Presjdential Order
dated 27-4-1960, in-service training in
Hindi is given to non-Hindi knowing
Central Government  employees.
Arrangements have also been made
for imparting in-service trajning in
Hindi Typewriting and Hindi Steno-
graphy.

(b) The number of officors/emplo-
yees who have successfully completed
various training courses in Hindi and

Hind Typewriting in 1980 is as
under: —
Name of the Course. No. of
employees
Probodh . . . . 5614
Praveen . . . . 5696
Pragya . . . . . 5086
Hindi Typewriting . . 2651

(c) to (e). A Central Government
employees is free to use aither Hindi
or English in his official work. How-
ever, as provided in rule 8(4) of the
Official Languages (use for official
purpose of the Union) Rules, 1976,
the Centra] Government may specify
the notified offices where Hindi alone
shall be used for officia]l purposes by
employees who possess proficiency in
Hindi. No reports have been receiv-
ed by the Government regarding re-
fusal of the employees to work In
Hindi. The endeavour of the Go-
vernment is to promote the wuse of
Hindj in official work by persuation
as well ag by providing incentives.
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Trawlen Develoyment Fund

4067. SHRI DAULATSINHJI JADE-
JA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government have cre-
ated a Trawler Development Fund for
the manufacture of Trawlers in India;

(b) if so, the smount allocated for
the year 1980-81;

(e) the fund utilised till 31st Decems~
ber, 1980;

(d) the present trawlers manufac-

turing capacity of the Indian Shipy-
ard and the Trawlers actually manu-
factured during the year 1980:

(e) whether the fund allocated has
not been utilised; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE iN THE
MINISTRY OF INDUSTRY (SHRI

CHARANJIT CHANANA): (a) Yes,
Sir.

(b) Rupees One crore.

(¢) NiL

(d) The capacity is about 170 traw-
lers per annum including that in the
small scale sector. Two
have been reported manufactured in
the organised sector during 1980.

(e) Yes, Sir., The funds sallocated
have not been utilised.

(f) No applications have 52 far been
received for assistance from the fund.
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Industrialisation of Tribal Aveas of
Rajasthan

4069. SHRI JAI NARAIN ROAT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have for-
mulated any scheme for rapid Indus-

71 LS.—6

rialisation in the fribal areas of the
Rajasthan State; and

(b) if so, the details of lhe scheme
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). While the Primary responsibilty
for formulation of schemes for the in-
dustrial development of any district/
region is that of the State Government,
the Central Govt. has taken 1 number
of enabling measures to facilitate the
growth of backward areas, inter-alia,
provision of capital investment sub-
sidy, transport subsidy and arranging
for concessional finance to units com-
ing up in these areas. In the tribal
areas of Rajasthan, a number of sche-
mes for development of that region
are under implementaticn e.g, Lead &
Zinc mines are being developed to
enable production of metals by the
Hindustan Zinc Limited, It is also
reported that the State Government
has a number of mining schemes un-
der its consideration for exploiting
other minerals in the tribal arca.

“Facilities to  Central Government
Employees for Aitending various
Meetings"”

4070. SHRI DAYA RAM SHAK-
YA: Will the Minister of HOME
AFFAIRS be pleased to state the
facilities provided to the Central
Government employees while attend-
ing the meetings of (i) JCM 1II and
II level, (ii) recngnised federalions/
associations of Central Gavernment
employees, (iii) Advisory Commit-
tees/Board of Workers Education

scheme sponsored by the Labour
Ministry; and (iv) sports tourna-
ments/meets?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLTAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH); Facili-
tieg provideg to the Central Govern-
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meat employees for = the  purposes
mentioned in the Question include:

(i) The serving e'rﬁﬁ‘ft'lyees of
Staff Side of the Juint Consulta-
tive Machinery are treated on duty
and are paid TA/DA as sdmssible
under the Rules for attending the
meetings of the Illrd and Iind
level councils.

(ii) The members of the Exe-
cutive Committees, etc., recognised
Associations/Federations are grant-
ed 20 days special Casual Leave in
a year for attending the meetings
of such federations/associations.

(iii) Central Government em-~
ployees attending the meefings of
the Advisory Committees/Central
Boards of Workers Education
Scheme draw TA according tc the
Departments Rules, The officials
are treated ag on tour on beralf of
their Departments.

(iv) For gttending sports tourna-
ments/meets, the Central Govern-
ment employeeg are allowed:—

a. Railway concession ‘single fare
double journey’;

b. DA @ Rs. 20/- per day;

c. Refreshment @ Rs. 1.50 per day

on match days;
d. Journey allowance ® Rs. 5/-
per 12 houre;

e. Special Casual Leave to parti-
cipate in the tournaments upto
a maximum period of 30 days
during a calendar year;

1. Free accommodation by the host
State at the place of tourna-
ment;

g. The regular staff of the Board,
when, they attend sports tour-
naments/meets, are treated to
be on duty and are entitled te
TA/DA as pravided under the
existing rules of the Govern-
ment of India,
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Modernistion of Coment, Tyre  and
Paper Industries

4071, SHRI LAKSHMAN MAL-
LICK: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether there is any pznposal
under Government’s consideration to
grant incentives for modernisation of
cement, paper and tyre industries;
and

(b)if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). It has been suggested
to the Industrial Development Bank
of India that the Paper and Tyre
industries should be covered under
the Soft Loan Schemg for moderni-
sation. So far ag the cement indus-
try is concerned, a scheme is being
formulated to assist the industry to
modernise and adopt newer lechno-

logy.

Bamboo based Paper Mills

4072. SHRI K. A. SWAMI: Will
the Minister of Industry be plcased
to state:

(a) the number and particulers of
paper mills in the country which
utilise bamboo for their raw material
utilise bamboo for their raw
material;

{b) the amount of bamboo ulilised
by such paper mills in 1979 and 1980;
and

(c) the details of licences issued
for bemboop based paper mills?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(8HRI CHARANJIT CHANANA):
(a) Paper mills genepally utilise @
variety of raw materials such gs
bamboo, tropical hardwoods, agri-
cultural residues, grasses, waste
paper, etc. and It iz therefore not
possible to specify which mills utilise
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‘bamboo exclusively. However, a list
of integrated pulp and paper mills
‘based on substantial usage of forest
raw materials including bamboo is
placed at the Statement,

(b) Exact figuies of consumption

166

(¢) /Industrial Licences are issued
for manufacture cof different varie-
ties of paper and paper boazd. No
lcence s issued stipulating manu-
facture of paper based on specific
raw materials. .

wof bamboo by the paper mills are
not available,
Statement
‘IS#‘;. Name of the party m?f;c;é'r Location
Aannum
1 Titaghur Paper Mulls Co. Limited. . 93,000 'I'il;ﬂ;:" %Ih D‘I.Idh\'l:l!‘, or\ie;t
2 India Paper & Pulp Co. Limited . 23,000 Naihati (W. Bengal)
3 Bengal Paper Mills Co. Ltd. . . 50,000 Rani Ganj (W. Begnal)
4 Star Paper Mills Ltd. . 46,000 Saharanpur (U.P.)
5 Rohtas Industries Ltd. 60,000 Dalmianagar (Bihar)
6 Oricnt Paper Mills . . . . 76,000 Brijraj Nagar (Orissa)
7 Straw Products Ltd. . . . . . 50,500 Rayagada (Orissa)
8 Straw Products Ltd. .« . . 25700 Bhopal (M.P.)
9 Orient Paper Mills Ld. . . 85,000 Amlai (M.P.)
10 Ballarpur Industries . . 69,000 Ballarpur (Maharashtra)
11 Sirpur Paper Mills Lid. . . . 66,100 Kaghaz Nagar (M.P.)
12 Andhra Pradesh pulp & Paper Mills Ltd . 75,000 Rajamundry (A.P.)
13 Mysore Paper Mills Ltd . . . 24,000 Bhadravati (Karnataka)
14 West Coast Paper Mills Ltd. . . . 60,000 Dandeli (Karnataka)
15 Seshasayee Paper Boards Lid, . . . 50,000 Pallapalayam (Tamil Nadu})
16 Ashok Paper Mills Lid. . . . . 40,500 Jogigopha (Assam)
17 Rayalseoma Paper Mills Ltd. . . . 42,000 Kumool (A.P.)
18 Bhadrachalam Papers & Boards Lid.. . 50,000 Bhbadrachalam (A.P.)
19 Central Pulp Mills Lid. . . . 16,500 Songad (Gujarat)
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Stitching of uniforms in ordnance
clothing factory, Shahjahanpur

4073, SHRI JITENDRA PRASADA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment are consjdering actively pro-
posals for stitching and manufacturing
uniforms and textile items used
by Para military forces, Civil Police
of various States, Railway uniforms
and uniforms for Central Government
employees by Ordnance clothing Fac-
tories; and

(b) if so, details of the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) and
(b). Ordnance Clothing Factories are
primarily meant for supply of cloth-
ing and other textile items for the
Armed Forces which is being done to
their satisfaction. The requirement of
Para Mihtary Organisations like Bor-
der Security Force, Central Reserve
Police Force, Director General Bor-
der Roards and NCC are practically
treateg at par with the requirements
of the Armed Forces and their re-
quirements as projected on Ordnance
Factories have all along been met.
The requirements projected by other
bodies such as Civil Police, Home
Guard, Railwayg are also met to the
extent capacity is available, after
meeting the demands of the aforesaid
organisations. While no scheme has
been envisaged for sctting up addi-
tional capacity to meet all the re-
quirements of other organisations, a
request has been made to them to
project their requirements with a view
to utilising whatever capacity may be
available with the Ordnance Facto-
ries to meet their demands, After
the response of these bodies are
known, it will be possible to indicate
whether all their demands can be met
by the Ordance Factories.
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Setting up of Mini Husk-based cement
Planty

4074. SHRI D. L. BAITHA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there is a proposal to
encourage setting up of mini cement
industries; if so, the progress made so
far, the incentives given to the entre-
preneurs, the capital involved and the
places selecied for the purpose;

(b) what are the ingredients of
raw materials of cement;

(c) whether it is a fact that paddy
skin husk is also found to contain
some material which can be used as
one of the ingredients of raw mate-
rials for producing cement; if so, the
details of same, if any; and

(d) whether Government propose
considering encouraging the private
entrepreneurs to set up paddy husk
based cement industries in the paddy
growing areas by giving them special
incentives?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The policy of the Govl. has been
to encourage setting up of mini
cement plants in the country. Apart
from 57 mini cement plants registered
with the DGTD, 32 letter of intent/
industrial licences have been granted
for setting up mini cement plants in
the country. The incentives for set-
ting up mini cement plants were an-
nounced through a Presg Note of 4th
Janwuary 1979 copies of which are
available in the Parliament Library.
The Capital investment involved in
establishment of 200 t.p.d. rotary kiln
based mini cement plant ig estimated
to be around 5 crores depending upon
the extend of automatisation. The
location of the plants who have been
granted letters of jntent/registration
by DGTD is gives in the satement at-
tached.

(b) The chief ingredients of the
raw materials of cement include Cal-



169 Written Answers PHALGUNA 27, 1008 (SAKA) Written Answers

cium Oxide, Silicon Di-Oxide, Alumi-
nium Oxide anq Iron Oxide.

(¢) Paddy husk ash obtained
through controlled burning, contains
reactive silica which can be used in

Statement

170

producing a binding material in ad-
mixture with lime.

(d) No such proposal is at present
under consideration of the Govern-
ment. -

Name of State/Union
Territory

District where Mini Cement
Plant are proposed to be located

2

1. Andhra Pradesh . .

2. Gujarat

8. Himachal Pradesh

4. Karnataka . .

5. Madhya Pradesh

o~

Adilabad
Cuddapah
Guntur
Karimnagar
K.V. Ranga Reddy
Kurnool
Nalgonda
Krishna
Banskantha
Surrendranagar
Katch
Jamnagar
Bhavenagar
Junagadh
Panch Mahal
Kangra
Dharamkot
Sirmur
Chitradurga
Bijapur
Gulbarga
Belgaum
Balaghat
Rewa
Damoh
Raipur
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Dhar
- Raigarh
Khargone
6. Maharashtra Chandrapur
7- Orissa Sundergarh
8. Rajasthan . Sirohi, Chittorgarh
i Sikar
Pali
Banswara
Jodhpur
Jaipur
Udaipur
g. Uttar Pradesh Dehra Dun
10. Bihar Hazaribagh
1 :./Hi:yana Ambala
12. Tamil Nadu Ramanathapuram, Madurat
13. West Bengal Parulia
14. Pondicherry Pondicherry
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Report of the Commitiee on the work-
ing ot P.F, Organisations
4076. SHRI K. RAMAMURTHY:
SHRI JAGDISH TYTLER:

SHRI M. RAMGOPAL
REDDY:

SHRI MANMOHAN TUDU:

Will the Minister of LABOUR be
pleased to state:

(a) whether the Committee set up
under the chairmenship of Bhvi G.
Ramanujam to study the working of
Provident Fund Organisation has gub-
mitted its report; and

(b) if s0, the recommendations
thereot ang the action taken thereon?
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THE MINISTER DF STATE IN
THE MINYSTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) The recommendutions of 4+he
Ramanujam Committee on Provident
Fund Scheme are furnished in the
statement laid on the Table of the
House Placed in Libraty (See No.
LT-2140|81) Thege are under consi-
‘@eration.

Setting up of News Print Project in
Tamil Nada

4077. SHRI K. T. KOSALRAM:
Will the Minister of INDUSTRY bpe

pleased to state:

(a) the details of ihe letter of
intent issued to a joint sector project
in Tamil Nadu for establishing a
newsprint manufacturing unit in
Tamil Nadu for which the World Bank
has agreed to participate in the
equity capital; and

(h) the steps being takeén to ensure
the implementation of the project
according to the schedule so that the
World Bank is not compelled to with-
draw its offer an account of any bot-
tlenecks?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT <CHANANA):
(a) and (b). A letter of intent hes
been issued on 3rd July, 1979 to M/s.
Tamil Nadu newsprint anq Papers
Ltd., a State ‘Sector, for establishing
a new undertaking for the manufac-
ture of 83,000 tonnes of newsprint and
17,000 tonnes of writing and printing
paper, at Salemn District, Tamilnadu
As this is a Stdte Projecf Tamilnadu
Government appears to be taking #ll
bossible steps ¢o implement the pro-
ject on time.

Development of Small Unity by Na-
tional gmall Indusiviss OCorporation
4073. SHRY 'MANMOHAN “PUDU:
Will ‘the Minfstey 8f INDOSTRY be
pleased to gtate:
(a) whether the National Small In-
dustries Corporation has formulated
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some plans to Welp yurel part of the
country;

(b) whether the Corporation would
help rural and small seotor with im-
proved equipment; and

(c) the other details of develop~
mental programmes proposed to be
implemented by ‘the National 3mall
Industries Corporation during the
Sixth Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) to (c). In its Corporate Plan for
rendering assistance to the gmall genle
sector in the country, National Small
Industries Corporation has laid due
emphasis on the development 2f back-
warg ang rural areas. TUnder the
plan, NSIC will give preference in
supply of machinery under hire pur-
chase to small scale units coming up
in backward areas or promoted by
SC/ST entrepreneurs; utilise its train-
ing centres for training rural youth
in self employment; and develop and
improve machinery and egquipment
applicable to rural industries.

Invitation of experts from foreign col-
laborators by BHEL

4079. SHRI s. M. KRISHNA: will
the Minister of INDUSTRY be pleased
to state:

(a) whether a team of experts from
three foreign collaborators has been
invited by the Bharat Heavy Electrs-
cals Ltd, which has supplieg equip-
ment to many thermal and hydro-
electric plant; to resolve the long
drawn crisis of confidence between
the manufacturer and the BHEL gnd
the Btate Electricity Boards and the
consumers;

(b) it do, the outcome of the discus.
won which these experts had with
varfous suthorfties; ang

{c) what meagurés have been »r
are being {aken to tone up the work-
ing of the BHEL?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANIIT CHANANA):
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(a) There is no crisis of confidence
between BHEL and the State Electri-
city Boards, However, a team of 3
expert; from M]s. Combustion Engi-
neering U.S.A,, 2 experts from Kuhnle
Kopp and Kausch, West Germany and
2 experts from Mije Air Pre-heater
Co.,, U.S.A, visiteg 8 power station
sites during February, 1981 A con-
ference was held on 26th and 27th
February, 1981 to which, among
others, representatives from all Elec-
tricity Boards, Central Electricity Au-
thority ang the Ministry of Energy
were invited. BHEL's collaborators
also sent other experts to attend the
Conference,

(b) Technical discussiong took place
on the problemg relating to the boil-
ers, fang and air pre-heaters. Prob-
lems relating to the ash handling sys-
tem, controls, seal air gystems, open
ash reject systemg and fans were
identified, The team of experts, inter-
alia recommendeq that power plants
should be put on automatic controls
and oversized foreign material should
be removed grom the coal before it is
fed to the bunkers.

(c) Effortg to tone up the working
of such organisation ig a continuous
process, BHEL endeavours constant-
ly to impraove its performance by such
measures asg updating of technology
and improvement in the quality of its
products ete.

Non.issuance of annual statement of
PF. by the establishments under sub-
regional Office, Ranchi

4080. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that large
numbers of Annual Statement of Ac-
counts of the establishment under
the Ranchi Sub-Regional Office have
not been issued so far;

(b) if go, the details thereof;

(¢) whether it is a fact that majo-
rity of the estgblishments involved
are in the Hazaribagh and Giridih in

WTHIETE JATHWEIS l?”

the mica belt area and poor-subscri-
bers have not receiveg the annual
statement of Accounts for ag many as
twelve to fourteen yearg although the
establishments are uptodate in pay-
ment and submission of accounts;

{d) whether Government are aware
that thig is due to the negligence of
the Accounts Branch of the Employe-
eg Provident Fund Organisations; and

(e) if so, what steps are being con-
sidered in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABUR (SHRI-
MATI RAM DULARI SINHA):
(a) and (b). The Employees Provi-
dent Fund Authortjes have reported
that 1,00,308 Annual statements of
Accounts of the provident fund sub-
scribers 1n respect of the covered
unexempted establishments have not
been issued by the Ranchi Sub-Re-
gional Office.

(c) to (e).
examination,

The matter is under

Problems of I B.

4081. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of HOME AFFAIRS be pleased to
state:

(a) whether Government are aware
of the problems existing in the Intel-
ligence Bureau for a long time;

(b) if so, the getails thereof; and

(c) the action taken by Govern-
ment to solve their problems?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). Government is awarz of
various problems existing in the LB.
Problems of 10 employees are more
or less the same ag exist in respect
of other clag of Government servants
i.e, stagnation in promotion, disparity
of pay and allowances problem of
family accommodation ete, These
problems are under constant review
and revision by fhe Government
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keeping in view the general approach
to such problems of such classes of
Government gervants. Action has al-
ready been taken fo remove asome
stagnation by re-structuring the exe-
cutive cadres in the IB and by provid-
ing higher level posts,

Sub-Committee of State Labour Minis-
ters on Housing Schemes

4082. SHRI HARIHAR SOREN:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that Sub-
Committee of the State Labour Minis-
ters hag recommended to make a de-
tailed study on housing schemes for
workerg in the country;

(b) if so, when the detaileq study
on the above matter is likely to he
started; and

(c) what other steps his Ministry
propose to take to gtudy the problems
of the workers?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA):
(a) to (e). Sir, no such recommenda-
tion was made. However, an official
Committee in the Ministry of Labour
is already going into the matter, Ame-
liorating the conditions of workers 18
an on-going process, Various gurveys
and reports have listed out problem

Statement

sreag and recommended measures
which are being examined and when-
ever possible, implemented,

States’ Chief Ministers’ demand to
change in Gadgil formula

4083, SHRI ZAINUL BASHER:
Will the Minister of PLANNING be
pleased to state:

(a) whether some of the States’
Chief Ministers have demanded the
change in the Gadgil Formula includ-
ing modified Gadgil Formula in the
recent meeting of N.D.C;

(b) if so, what are their demands;
and

(¢) the reaction of Government
thereto?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) A statement indicating the
changes suggested by some of the Sta.
tes’ Chief Ministerg in the Gadgil For-
mula including modified Gadgil For-
mula at the meeting of the National
Development Council held on 13th
ang 14th February, 1981 is laid on
the Table of the House,

(¢) The suggestions did not {ind
general acceptance at the recent meet-
ing of the National Development
Council,

Suggestions sm by the Siate Chief Ministers for changes in the Gadgil Formula including

modified Gadgil Formula at

meeting of the National Depelopment Council held on

19th and 14th February, 1981.

States Changes suggested by the State Chief Ministers

a. Kerala . . . .

(i) Twenty per cent of the Central amistance should
be allocated to a few States baving per
ta income below the national average but to
States.

1i) Data on per capita income used for the calculations
(i) p:rdapi

be updated.
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States Changes suggested by the State Ch ef Ministers

.

2. Karnatakn . . . . . (i) Data on per capita income mcd for the dlslrrbutmn
of Central assistance under ‘per capita income”
criteria should be ¢n the basis of average
capita incame for the period 1977-78 10 197g-80.

(ii) Central assistance under I.A.T.P. Fuin vl ¢} ould
continue to be provided for the remaining two
years of the Sixth Plan.

3- Punjab . . . . . (i) The weightage given under the modified Gadgil
Formula for allocating twenty per cent of Central
assistance to States having per capita income
below the mational average should be  cherged to
ten percert.

(ii) Ten per ccnt nf-Ccnir&I assistence sl guld be allo-
cated on the basis ol scheduled castes population
in the States.

(iil) Ten per cent of Conrral asscumee gl co o0 for
‘Special Problemy’ ot Swates should bt o opped,
Instead ten per cent of Central assistance should
be allocated on the basis of ‘Investment mm Itnga-
tion & Power Prajects’ as a percentage ol total
Plan Investment.

4. Rajastkan . . . . . (i} The weightage asvigned to ulation eriteria
under the modiﬁcdgnGmdgil ormula should be
reduced from sixty per cent to forty per cent.

(ii) Ten cent of Central assistance should be
provi on the basis of area.

(iii) The weigh assigned to ‘Special Problems’ of
States sheuld be raised from ten per cent to twenty
‘pér cent,

%. Tamil Nadu . . . . ty .‘;:r cent compohent of Centml
assistance to allocated to States having per
incoirfe Below the national average under the modi
Gadgil Formula should be distributed on the buu

of poverty ptrcentages.

6. Uttar Yradesh . . . . 6o per cent of the Clentral assistance should con-
tinue be distributed on the basis of population.
‘Fhe wisire of the States for the balance amount should

e detdemined under the Income Deviation Formula.




E. B, 1, Stndy of Technology and
Production Technigue used by Small
Scale Imduntrich

4084, SHR1 SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleaseg to state:

{(a) whether Government’s atten-
tion has been drawn to R.B.I study
of technology and production tech-
nique used by small scale industries
in the country, 30 per cent of which
are classified as poor being artisan
units not using power;

(b) if so, what steps are being
taken by Government to help the
small scale industries through general
pool of technology and production
process; and

(c) what 1s the total number of
small scale industries under opera-
tion in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) RBI had prepared a Report enti-
tled “Survey of Small Scale In
trial Units, 1977 (Statistical Report)”,
This is basically statistical report and
is not an exhaustive Study on tech-
nology and production techniques
used by small scale industries, Ac-
cording to the survey, 45 per cent of
the units do not use power,
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{bY Technical assistance and sup-
port to the small scale industries is
being provided through a met work
of Small Industries Service  Insti-
tutes and its branches and Extension
Centres, Regional Testing Centres
ete, Tool Rooms and Prototype Deve-
lopment and Training Centres ete,

(¢) There were 3,84 lakh small
scale industrial unitg registered with
State Directorates of Industrieg at
the end of 1978.

Setting up of Industries in Assam

4085. SHRI SONTOSH MOHAN
DEV: Will the Minister of INDUSTRY
be pleased to state:

(a) the total number of industries
set up in the backward areas of
Assam during last three years; and

(b) the number of industries set
up the district-wise during the
period?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) ang (b). A Statement showing
the number of Small Scale Units set
up jn the backward areas of Assam
1s enclosed,

The following Letters of Intent and
Indsutrial Licences were also issued:-

1978 1979 1980
District
LI IL LI IL LI 1L
Gonlpara . . 1 1 2
Kamrup . . . . . .. 1
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Statement
The number of small Scale Units sst up in the backward areas of Assam
Sl. No. District No. of Units (SIDO)

1977 1978 1979

1 Goalpara . . . . . 1 62 2

2 Karbi Anglong (Mikir Hills) Nil 1 Nil

3 Kamrup . . . 29 g1 99

4 Nowgong . . . . 2 18 6

5 QCachar . . . N . 15 10 Not available.

6 New Lakhimpur . . 2 5 4

7 North Cachar Hills . . Nil Nil Nil
‘ToTAL . . . . 59 187 11r

Sick Industries Identified in Orissa (b) and (c), According the RBI

for Revival

4086, SHRI RAMA CHANDRA
RATH:

SHRI K. P, sINGH DEO:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government have a
proposal to evolve a scheme for the
revival of sick units in the small
sectors;

(b) the number of sick units jin
Orissa that have been identifieq to
Tevive;

(c) the details thereof; and

(d) the quantum of assistance that
would be made available tp these
industrial units in Orissa during 1980-
817

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I CHARANJIT CHANANA):
(a) Yes, Sir. Government ig finaliging
a Margin Money Scheme to help in
the revival of sick small scale units.

the number of sick SSI Unit; out of
those assisted by commercial units
in Orissa as on 31-12-1979 was 772.

(d) It is not possible to readjly
quantify the amount of assistance
given to the sick units, because such
assistance takeg various forms and is
often given as a package for revival
of a sick uwnit by wvarious agencies,
including the State Government, viz.
waiver of penalty interest, re-sche-
duling of past liabilities, loan assis-
tance to fill gaps in margins required
from entrepreneurs, charging of con-
cessional rates of interest, easier
accesy to controlled raw materials
and marketing assistance including
Government purchases,

Setting up of 1000 industries in Orissa

4087, SHRI RAMA CHANDRA
RATH: Will the Minjster of INDUS-
TRY be pleased to state:

(a) whether Orissa Government is
going to set up 1,000 industries with
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an investment of Rs, 1,000]. crores
during 1981.82;
(b) if so, whether any central

guidelines have been sent by his
Ministry to the State for giving prio-
rity to set up industrieg in the back-
warg areas;

(¢) whether central sector units
have been included in the target of
thig 1000 industries;

(d) the number of industrieg going
to be set up in Ganjam distriet of
Orissa; and

(e) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (e). As per the Sixth Five
year Plan proposalg of Government of
Orissa, the number of small scale
units likely to be set up in the state
during 1980—85 1s 12.000 with 2100
umig expected to come up in 1981-82.
incentive to set up units in backward
areas.

Th overnment of India, from
time/to time, have stresseq the need
for giving priority in setting up of
small industrieg in backward areas,
For tlie purpose, various facilities
like cap.tal subsidy on fixed invest-
ment in backward areas, concessjonal
finances for units in backward areas,
income tax concessions services and
concessional rates of interest etc., are
already provided both under central
and State Government schemes as an
incentive to set up unmits in backward
areas,

Some of the major Central sector
industrial and mineral projects inclu-
ded in the Sixth Five Year Plan to be
located in the State of Orissa are list-
ed below:—

1. Rourkela Steel Plant (Silicon
Steel Project, Modernisation of Hot
Strip Mill, Additional. Naphtha re-
forming plant, fertilizer  plant,”
diversification, cement plant, Mo-
dernisation of Steel Plant, Captive
power plant, Coke Oven plant etc.).

186-
2. National Aluminium Corpora-
tion—Orisga Aluminium Complex.

3. Hindustan Zinc Ltd.—Saragij-
palli lead mines.

4, Orissa Sand Complex (Indian
Rare Earths Ltd).

5. Heavy Water
cher),

6, Bharat Aluminium Co.
Gandhamardan Bauxite Mine,

7. Fertiliser Corporation of India—
Talcher Project.

8, Second New Steel Plant,

Project (Tal-
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Demand of HMT Waiches

4089. SHRI CHIRANJI LAL
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that there
ig great demand for HMT watches
because of their durability;

(b) if ro, stepg taken or proposed
to be taken to meet the demand?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.



187 Written Answers

(b) The production capacity of
HMT watches has been steadily in-
creased from 2060 lakhs in 1861 <o
over 30 lakhs, ang it ig being further
raised to 409 lakhs through on-going
schemes of modernisation, and expan-
sion as well ag new schemes,

Demand of Cement in Haryana

4090 SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of INDUSTRY
be pleased to state:

(a) the annual demand of cemeat of
Haryana;

(b) the steps taken and proposed 1o
be taken by Government to raeet this
demand; and

(¢) the yard stick laid down for
supplying cement to the various
States?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
demands of State Governmeals for
cement are not collected. However,
the Government of Haryana have indi-
cated recenily that their requirements
would be 20 lakh tonnes per year.

(b) Increase in allocation of cument
to Siates 1ncluding Haryana would be
possible only when overall availahility
of cement in the country improves for
which every effort is being made.

(c) The States are given allocalions
of cement every quarter on ihe basis
of past consumption and keeping in
view overall availability of cement.

Names of Industries in Haryana

4091. SHRI CHIRANJI LAL
SHARMA: Will the Ministey of
INDUSTRY be pleased to state:

(a) number of industries, big, me-
dijum and small in Haryana, with

names and locations in detail;

(b) total capital investeg and num-
ber of men working there; and

MARCH 18, 1881

Written Answers 188

(c) whether any indusiry is lying
closed, if o, facts in details? -

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Details of all the letters of intent
and industrial licences including ihe
name, location etc., issued are pub-
lished in the Monthly News Letter
published by the Indian Investment
Centre, copies of which are available
in the Parliament Library, Other
units do not require licensing and re-
gister themselves with the regisation
authoritieg concerned,

(b) No figures of these are main-
tained ceatrally in the Secretariat far
Industria] Approvals.

(¢) Information on gick industnal
undertakings in Haryana as furnished
by the Reserve Bank of India on the
basis of norms accepted by it is 35 fol-
lows:

Swick large units Swck SST wmit
As on % un
31-12-78  31-12-79 31-12-1979

5 5 225

Details in respect of the above can-
not be divulged in accordance with
practice ang usage custornary among
bankerg under the provisions of sta-
tutes govering Public Sector banks.

‘Target of Cars in Sixth Five Year
Plan

4002. SHRI  C[HIRANJI
SHARMA: Will the Minister of IN-
DUSTRY he pleased to state:

(a) the target of cars to be manu-
factured fixed in the Sixth Five Year
Plan keeping in view of the require-

. ments,

‘(h) wheter there is any proposal
to gset up car manufacturing unit in
Public sester; and
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(c) if go, the detajls thereof?

THE MINISTER OQF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (¢). The Sixth Five Year Plan
Document indicated a target of capa-
city and production of cars as 60,000
and 48,000 nos, respectively, How-
ever, in view of a company having
heen recently incorporateg in the
Ppublje sector, which, inter alia propo-
ses to have a capacity of producing
1,00,000 cars per annum, these tragets
are proposed to be revised to 1,50,000
and 75,000 respectively, These tar-
gets take into account the demand
elasticity in relation to quality and
price of cars.

Non-proper utilisation of funds by
Delhi Administration

4093, SHRI BHIKHU RAM JAIN:
‘Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that funds
allocated for various development
schemes have not been fully utilised
by the Delhi Administration;

(b) if so, the detailg thereof; and

(c) the detalls in regard to Lhe
actual fund utilised for various deve-
lopment schemes in Delhi go far?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) According to
Delhi Administration, no shortfall is
envisaged in the funds allocateq for
various sectors of development in
the Annual Plan 1980-81 of Delhi.

(b) Does mot arise.

(c) The details of actual expendi-
tyre incurred ynder Annual Plan-—
1980-8} upto January, 1981 under dif-
ferent heady of development are given
in the Statement placed on the Table
of the House,
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Statement

(Rs. in lakhs)

Actual expenditure in-
curred Under Annual
Plan—1g80-81 wupto

January, 1981,
d Delhi
‘ o iistration).

Agriculture & Allied Serv.ces 150,20
Cooperation 10.25
Medium Irrigation ..
Flood Control 563 16
Power 26z0.82
Industries 105.17
Transport & Communication 1319 73
Genceral Education . . 1162.26
Technical BdiKation 52.15
Art & Culture 6.95
Midical 313 97
Public Health and Sanitation 190. 44
Water Supply & Sewecrage 1538 51

Housing including Police Housing 1095 22

Urban Devclopment 566 .22
Information & Publicity 5.18
Labour & Labour Welfare 13 08
Welfare of SC/ST/OBC 37.36
Social Welfare 50.84
Mutrition 45 90
Economic Services 1.05
General Services 2.63
(_}muro ToraL 9791 98
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Centra assistance of Orissa for tribal
welfare

4094. SHRI K. PRADHANI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total amount of Central
agsistance given to the Government of
Orissa towardg various tribal welfare
programmes in 1980-81;

(b) the total amount out of that
spent in Orissa in the varioug tribal
welfare programmes during the above
period;

(¢) whether the entire amount
earmarked for 1980-81 has been spent
within the time schedule;

(d) if not, whether the unspent
balance amount can be spent in Feb-
ruary, 1981; and

(e) the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Centra] assistance given by the
Ministry of Home Affairs to the Gov-
ernment of Orissa for the tribal sub-
Plan schemes for 1980-81 is Rs., 908.90
lakhs,

(b) Total amount speni till the end
of January 1981 is Rs. 441.84 lakhs.

(c) to (e). The balance amount
could be spent before the end of
March 1981, The details of the ex-
penditure will be available only after
the financial year is over.

Allocation under tribal sub-plan to
Orissa during Fifth Plan

4095. SHRI K. PRADHANI: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) the amount allocated to Orissa
during the Fifth Plan period under
the Tribal sub-Plan;

(b) the amount spent in Koraput
district In 1976-77, 1977-78, 1979-80 for
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the welfare of tribals from the Tribal
sub-Plan allocation; and

(c) the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) An amount of Rs. 27,05,15,000 was
allocated to Orissa ag special Central
assistance during the Fifth Plan pe-
riod (1974—79) under tribal sub-Plan,

(b) the amounts spent in ITDAs/
TDAs of Koraput District out of spe-
cial Central assistance during 1976-77,
1977.78, 1979-80 were  respectively
Rs. 41,42,000, Rs. 1,60,63.000 and Rs.
1,73,43,000,

(¢) Details are being obtained from
the State Government.

Trade union workers, arrested under
NSA,

4096, SHR1 MOHAMMAD ISMAIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many trade union workers
have so far been arrested under the
National Security Act; and

(b) the namesg of the Central Trade
Unions to which these arrested trade
union workers belong?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). No detention under the
National Security Act, 1980 is made
on the grounds of affiliation of an in-
dividual to any Trade Union, or any
political party, The detention of any
person under the Act, wherever ne-
cessary can be ordered by the autho-
rity empowered to detain, when his
prejudicial activities attract the pro-
visions of sub-sections (1) and (2) of
Section 3 of the Act.
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Infyastructure support to Indusiry

4097, SHR] B, V, DESAIL: Will the
Minister of INDUSTRY be pleased to
state:

{(a) whether Government are consi-
dering to evolve a co-ordinating for-
mula to streamline the infrastructure
support to industry with a view w0
reviving constraints in achieving opti-
mum production;

(b) if so, whether this hag been
done on account of the views express-
ed by the various State Governments;

(¢) whether hig Ministry propose to
strengthen the support to financial
instituitons for industrial enterprises;
and

(d) if so, to what extent this deci-
sion will help the industrial produc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Government ijs committeq to opti-
mise industria] production, and where
infrastructural bottlenecks act as con-
straints, these are being attended to,
for removal, at a very high level.
Government has instituteq standing
arrangements to oversee and improve
performance of the infrastructure,
Results are already beginning to be
apparent, with improved railway
movement and power availability to
industry, The rates of growth of in-
dustrial production from September
1980 to December, 1980 were:

1980 Variation over preceding
month (% charged)
September . . +a.5
October . . +4.6
November . . +5.6

December . . . +9.4

"(b) The importance of a coordinate

ed approach to the programme in-

fragstructure development wag reaffir-
med in the recently held Conference
of Ministerg of Industry of different
States and Union Territories.

(¢) and (d). Within the limits of
available resources, efforts are made
to meet the requirements of the finan-
cial institutiong to-the extent possible.
The consequent increase in industrial
production has not been quantified.

Conference of State Industries Minis-
ters

4098. SHRI B. V. DESAI:
SHRI S. M. KRISHNA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether State Ministers confer-
ence was held on 8th February, 1981;

(b) if so, what were the main sub-
jects that were discussed n the cons
ference;

(e) whether more States have de-
manded that district industries centres
should continue;

(d) if so, the reaction of Govern~
ment; and

(e) to what extent the decisions of
the meeting have been accepted by
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRi CHARANJIT CHANANA):
(a) to (e). A Conference of Ministers
of Industry of different States and
Union Territories was held in New
Delhi on the 7th February, 1981.

Among the subjects discussed at
the Conference were: implemention
of Industrial Policy and monitoring of
industrial gpprovals, rationalisation of
incentives backward area development
through nucleus plants, support for
the small scale sector and re-orienta-
tion of Distriet Industries Centres.

It was decided that State Govern-
ments would build up counterpart
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mechanisms to0 ensyre menitoring and
fruition of letiers ol intgmt and licen-
cés for industrial projects. It was also
sgreed tbat incentive patlierns should
be individually tailored to the growth
needs of different areas and concerted
efforts will ‘be made to set up nucleus
complexes, Further discussion with
Minigters of Industrjes will be held for
evolving a consensus in regard to the
criteria for identificutinn of backward
areas,

Ag regards District Industries Cen-
tres, the main thrust of the discussion
was on giving a new project orienta-
tion to them. There was general agree-
ment that District Industries Centres
should function as the focal points of
project conceptualisation and imple-
mentation at the district level.

The recommendations of the Con-
ference are being processed.

i
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Extension of time limit for Foreiga
Collaboration !

4100, SHRI S. M. KRISHNA: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether with a viéw to updating
technologies, Government are thinking
of reversing its decision extending the
foreign collaboration time limit from
5 to 10 years; and

(b) if so, its likely impact on the
transfer of technology and collabora-
tion agreements?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Government considers
proposals from Indian parties seeking
foreign technical collaboration on the
basis of payment of royally and/or
lumpsum. Where royalty payments are
involved, the royalty allowed is norma-
lly not more than 5 per cent (taxable)
and will be comprised within the period
of the agreement which may extend to
10 years including the period of going
into commercial production. These are
treated as upper ceilings and the rate
of royalty and the period of the agree~
ment in respect of individua)l cases are
decided by Government gn merits on &
case-to-case basis. Normally the period
of the ggreement allowed is eight years
and royalty tor flve years allowing
three years for commencement of
commercial production.

Annual Draft Plan of Karnataka For
1981-82

4101. SHRI S. M. KRISHNA: Wwill
the Minister of PLANNING be pieased
to state:

(a) whether the State Government
of Karnataka has submitted its draft
annusl plan for 1981-82;

(b) it so, the proposed outlays and
targets in various sectors of economy
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and” soefa] Weltare proframities envisa-
ged therein;

(c) whether this has been approved
by the Plgnning Commission and the
Central Government; snd

(d) it not, the modifications sugges-
ted therein?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Suir.

(b) to (d). The proposals have been
discussed and finalised by the Plann-
ing Commission with the State Govern-
ment. The State Government has, how-
ever, yet to present their Budget to the
State Legislature.

Decline of Popularity of NCC IN
Colleges

4102, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether there has been a short
fall 1n the popularity of N.C.CC. in the
colleges during the past three years;
and

(b) if so, the reasong therefore and
the steps proposed to be taken to res-
tore its popularity particularly by in-
creasing the ‘refreshment amount’ to
Cadet-trainees and the allowance to
officer/teachers in-charge of N.C.C.?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No Sir.

(b) Does not arise.

Representation fromm Clerks Working
in Himachal Pradesh Govt.

4103. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government have recei-
ved a representation from Clerks work-
ing in Himachal Pradesh Government
(consequent upon their allotment to
Himachal Pradesh after the re-organi-
sation of Punjab in 1966) against the
decision of the Government of India

for equating them with Junior Clerks
(having a pay scale of Re %5-110)
whereas the representationists wers
having a pay scale of Rs. 60~—175 and
had higher conditions of services and
duties and responsibilities;

(b) if so, the decision taken by Gov-
ernment thereon; and

(c) if not, the likely date by which
the decision would be taken by Gov-
ernment and the reasons for ‘he
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) to (c). Represeatations
have been received through Smt. Usha
Malhotra- and Shri R. L. Bhatia, Mem-
bers of Parliament, on 29-12-1980. The
matter on the subject is still under
consideration in consultation with the
Ministry of Law, Justice and C.A. It
will take about two months’ time to
arrive at the final decision in the mat-
ter.

Amendment of Industrial Development
and Regulation Act to Empower to
Taeke-Over of Sick Units

4104. SHRI XK. A.RAJAN: Will the
Minister of INDUSTRY be pleased to
refer to the answer given to the Unstar-
red Question No. 1348 on 26th Nevem-
ber, 1980 regarding Take-over of Ssick
industries/companies and state;

(a) whether Government are consi-
dering to amenqd the provisions of In-
dustries (Development & Regulation)
Act 1951 inasmuch as to empower vari-
ous State Governmeuts to tzke over
the sick industries/undertakings direc-
tly; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Proposals to amend In-
dustries (Development & Regulation)
Act are being conceptualised and so
neither details nor level of considera-
tion can be indicated.
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Perceniage change over In the Imdex
Number of Industrial Growih

4105. SHRI K. A, RAJAN: Will the
Minister of INDUSTRY be pleased to
state what is the genera] index number
of industrial production (1970=100)
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change over the corresponding month
of the previous year during 1875 tfo
19807

THE MINISTER OF STATE IN
THE MNISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

and the corresponding percentage A statement ig atached.
Statement (Base 1970=100)
Month 1975 1976 1977* 1978% 1979* 1980%
January . . 123.3 134.4 143.8 149.0 158.6 154.0
February ., ., 7.1 141.5 139.6 142.3 152.2 149.0
Mareh . |, | 127.4 141.9 152.5 159.3 168.8 160.3
April C e 112.0 125.4 1331 143.0 146.0 138.8
May . . 111.2 132.9 133.8 149.0 146.4 143-4
June . . . 1081 128.5 135.3 141.7 141.53 141.2
July . . . . 120, 1 133.0 134.6 146.5 144.6 147-9
August . . 119.1 129.3 135.3 145.2 147-3 148.4
September . . 119.5 1291 134.0 1457 145.6 150.3
October . . . . 118.8 126.2 134.6 142.1 143.8 151.2
November . 119.6 137.2 1332 146.9 145.8 155.2
December . 134.4 145.3 150.1 162 3 153-5 164.7
* Provisional,
Percentage change in the monthly index of industrial production over the corrcspond-
ing month of the previous year for 1975 to 1980.
Month 1975* 1976% 1977* 1978° 1979*  1g80®
January . . . 7.1 9.0 ¥.0 3.6 64 -,
February . . . . 7.3 20.8 -—1.3 1.9 7.0 —2.1
March | . . 50 1.4 7.5 4.5 6.0 —5.0
April . 4.3 12.0 6.1 7.4 2.1 —4.9
May . . 4.2 19.5 0.7 11.4 -1.7 —2-0
June . . - —0.6 18.9 5.3 4.7 —-_0.3 —0.1
July . . . 4.5 10.7 1.2 8.8 -—.5 2.3
August . 5.8 8.6 4.6 7.3 1.4 0.7
September . . . 5.7 8.0 3.8 8.7 -0. 3.2
October . . . 4.9 6.2 6.9 5.6 ¥.2 5.1
November . . 5.7 14.7 -—2.0 10.3 -0.7 6.4
December . . . 8.8 8.1 3.3 8.1 —4 7.8

* Provisional,
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Guidelines em Excise Policy in Trdibal (d) Details are contained in the
Areas statement laid on the Table of the
House.
_ 4108. SHRI K. PRADHANI: Will the )
Minister of HOME AFFAIRS be plea- ol
sed to state:

(a) whether Government have sent
guidelines to various State Govern-
ments for the implementation of excise 4107.
policy in the tribal areas;

L L1
{b) if so, the steps reported to be fxa

taken by various State Governments

to protect the tribals from intoxication wrd, @7 ofgd o @y

and exploitation; aﬁgg}mﬁ g w et e
(c) whether prohibition has been T a9 W AN -A A~ AN fwaAr

proclaimed in the tribal areas of Pafor gam; -

Orissa; and i

(d) the Jetails about the implemen- (®) =1 1900 W eni-‘ fasfo &
tation of the prohibition policy in Praaz a’
various States?

THE MINISTER OF STATE IN THE ]
MINISTRY OF HOME AFFAIRS (%) Perfar ‘;" TR # faq war I
(SHRI YOGENDRA MAKWANA): R T & g ?

(a) Yes, Sir.

(b) A Statement is laid on the Table Wiy wrar) ;o (%) ot =, PavPag
of the House. [Placed in library, See m—;j W qnf'ﬂ qk ;—‘m‘
No. LT—2141|81]. ® T én‘c IS R I B A

(¢) No, Sir. Fiws A= a3 o ¢ -

B m—— —

FeagT (AT F)

1977 1978 1979 1980
AT FIY 38285 34630 29303 30462
faufge e 18396 19151 17117 26519
arfofsas agT 41207 51560 58373 65931
A CEY 34729 53046 60142 67 662
(@) ™ AT aw ®  INA FT 1980 @ ITft & & INw®T A=
g & 1980 ¥ Paufgy =z, Preaz o ot
T i a;ff ::‘E?g?f () 1080 # IR FH B TEET
:“&“:’g:;?ﬁ P Foad T T T e § A A A
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THE
Police Training Institutions

4108. SHRI JAGDISH TYTLER: Will
the Minister of HOME AFFAIRS be
pleased to stale:

(a) whether it is a Isct that the
Police Training Institutions are inade-
guately equipped;

(b) whether ihese inslitutions are
manned by third-rate Personnel, and

(c) it so, the measures proposed by
Government to remedy the situation?

THE MINISTER OF STATE IN TIIE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKANA): (a) to (c).

The Police training insbitutions are
generally handicapped for want of
modern eguipment to the desired ex-
tent and improper recruitment of police
personnel. The problem of identifying
basic training needs for police person-
nel has been constantly engaging the
altention of the Central and ihe State
Governments. Realising the importance
of tramning, the Government cf India
set up the Gore Commititee on Police
Training to suggest various measures
for bringing about improvement in
police training programme. The recom-
mendations made by the Committee
were communicateq to the State Gov-
ernments for implementation. The Cen-
tral Government have taken a number
of measures based on the recommenda-
tions made in the Gore Committee Re-
port. A Directorate of Training has
been set up in the Bureau of Police
Research & Development to aid and
advise the States/UTs on the training
of police’ officers. A Standing Com-
mittee on Police Training has also been
constituted in the Bureau under the
Chairmanship of Prof. M. S. Gore and
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the various problems/requirements are
reviewed from time.to time, Instruc-
tions and guidelines have uLeen issued
to the States/ UTs on maiters relating
to training. Central Government have
also been rendering assistance through
Central training institutions where
officers from the States/UTs are train-
ed.

The question of improving the train-
ing of police personnel in States was
also discussed at the Conference of
State Chief Secretaries/Home Secre-
taries and Inspectors Generai of Police
held on 3rd April, 1980, and Conference
of State Governers and Chief Minis-
ters held on 3rd April, 1980, and the
need of taking immediate steps in this
regard was emphasised upon ihs Siate
Governments. The recommendations
made in these Conferences have been
forwarded to the State Govern-
ments for necessary action,

With a view to assist the Staole Gov-
ernments in modernising the police
this Ministry introeduced a Scheme for
Modermsation of State Police Forces
during 1969-70. Under this Scheme,
total Central financial assistance
amounting to Rs. 52.24 crores was
granted to the State Governments upto
1979-80. One of the items on which Cen-
iral financial assistance was admissi-
ble was for the purchase of eguipment
ifor Police Training Institutions. The
Scheme stood terminated at the end ol
1979-80. However, keeping in view the
importance of the Scheme, the Govern-
ment have revived it for a period of
another 10 years with a sizeable out-
lay of Rs. 100 crores. During 1080-81,
it has been decided to grant Central
financia] assistance amounting to Rs.
750 lakhs to the State Governments
under this Scheme. As in ihe past, pur-
chase of equipments for Police Train-

ing Institutions qualifies for (entral
financial assistance,
The Seventh Finance Commission

have also recommended a total oullay
of Rs. 16873.00 lakhs (Revenue) for
the years 1970—84 for Upgradation of
Standards of Police Administration in
9 States which are backward in Police
Administration. One of the items for
which the State Governments can uti-
lise these funds is to improve staff
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training. The Government have since
accepted these recommendations and
funds are being released o the State
Governmenis on year to year basis.
The State Governments have Leen
and are being assisted by the Centre
to the extent possible to equip Police
Training Institutions with modern and
latest equipments.

The Government have appoinied a
National Police Commission to suggest
measures for bringing about improve-
ments 1n the functioning of the police
in the country. One of the terms of re-
ference to the Commission is to exa-
mine the methods of police training,
development and career planning of
officers and recommend any changes
that are required at any time in their
service, to modernise the outlook and
to make the leadership of tbe force
effective and morally strong. The Gov-
ernment have under examination the
question of re-orienting and improv-
ing the traming needs in the light of
the recommendations of the Nrtional
Police Commission and to ensure that
the State Governments take eflective
steps to improve their police tiuining
institutions.

Completion of Orissa Complex of Indian
Rare Earth Limited at Chatrapur

4109. SHRI K. PRADHANI:
SHRI ARJUN SETHI:

Will the PRIME MINISTER be plea-
ged to state:

(a) whether any approach has been
made by the Orissa Government to the
Centre regarding completion of Orissa
Complex of Indian Rare Earth Limited
at Chatrapur in Ganjam district which
is delayed by over one year;

(b) it so, the details regarding the
expansion. Schemes and the details re-
garding foreign exchange required for
its completion; and

{c) the time by when it is Lkely to
be completed?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS

(SHRI C. P. N. SINGH): (a) No, Sir.

(b) Does not arise.

(c) the Project is likely to be com-
pleted by end of December, 1982.
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to Find out Derects in Kota
Atomic Power Plant:
4111. SHRI BHIKHU RAM JAIN:
SHRI MANPHOOL SINGH
CHAUDHARY:
Will the PRIME MINISTER be
pleased to state:
(a) whether the Govt. propose to
send experts to inspect the Kota Ato-
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mic Power Plant and find out its de-
fects in maclgnery and design and set
it right;

(b) whether it is a fact that the
Rajasthan Chamber of Commerce and
Industry had demanded an enquiry
into the working of the Kota Atomic
Unit; and

(c) if so, the steps proposed by Gov-
emment to set it right?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a), (b) and
(¢). Though a press report to this ef-
fect has been brought to Government's
notice no such demand has been recei-
ved by Government. The performance
of the Station is under constant review
by competent experts.
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Karnataka Government's Claim for one
of the Three Nuclear Power Stations
in the Sixth Plan:

4113 SHRI B. V., DESAI: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that Karna-
taka Government has asked jits claim’*
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for one of the three nuclear power
stations proposed to be set up in the
Sixth Plan perlod;

(b) it so, whether the Chief Minister
had drawn the atiention of the Prime
Minister to the serious power shortage
the State is facing due to total depem-
dence on Hydel power;

(¢) if so, whether it has alao Leem
pointed out by the Chief Mimster that
Karnataka had idle locations for the
nuclear power statiens;

(d) if so, whether Government have
taken any decision in this regard;

(e) when the nuclear power plant in
Karnataka State will be set up; and

() if not, the main reasons for the
refusal?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) to (c).
Yes Sir.

(d) to (f). Government has not
taken a decision about the setting up
of a nuclear power station in tke
Southern Region of which Kurnataka
forms a part.

Gobar Gas Cell Battery Tnvented by a
Student of Bamaras Hindu University

4114. SHRI PIUS TIRKEY: Will the
MINISTER OF SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the steps taken to popularies
gobar gas cell battery invented by
Sriman Mohan Prakash, a young stu-
dent of Banaras Hindu Umversity; and

(b) the details of the invention with
the economic point of view and sour-
ces of energy and the encouragement
given by Government to develop the
new invention?

THE INISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N. SINGH) (a) and (b).
techno-ecopomic viability of the batte-
ry or “fuel cells” using gobar ges as
one of the components claimed by
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Shri Mohan Prakash of Banarag Hindu
YUniversity and by some other workers
Thas still to be established. Further in-
+wvestigations are in progress.

End to Infiation

4115. PROF. MADHU DANDAVATE:
wWill the Minister of PLANNING be
pleased to state whether in view of the
fact that the economic survey for
1080-81 gives no promise of end to in-
flation, plan allocations will get reduced
in real terms and thereby affect the
process of growth?

THE MINISTER OF PLANNING
AND LABOUR {(SHRI NARAYAN
DATT TIWARI): The Sixth Five Year
Plan 1980—85 lays utmost emphasis on
non-inflationary development. However,
if prices rise, leading thereby to rise
in project costs, additional resoures
mobilisation in nominal terms may
have to be higher than indicated in
the Plan, if the real size of the Plan is
to be protected. Every effort will,
therefore, have to be made to ensure
that the Plan allocations do not get
reduced in real terms and the process
of growth is not affected adversely.

Suapply of Jaguars

4116. SHRI M. V. CHANDRASHE-
KARA MURTHY:
SHRI B. V. DESAL

Will the Minister of DEFENCE be
pleased to state:

(a) whether U. K. handed over direct
supply batch of Jaguar aircrafts to
India in February, 1981 under the
contract signed in April, 1979;

(b) if so, whether these will be own-
ed by India;

(c) whether ithe previous Jaguar air-
craft supplies were treated as jnterim-
batch and were in the naure of a
loan; and

(d) how many Jaguars were deliver-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI

SHIVRAJ V. PATIL): (a) Supplieg of
Jaguar XHircraft are being made since
1879 as per mgreements between the
Government of India snd the British
Aerospace. No Aircraft was handed
over in February, 1981.

(b) Does not arise In view of (a)
above.

(c) and (d). It is not m public in~
terest to disclose the terms of supplies
and he numbers of aircraft delivered.

Resumption of Negotiiations on Foreigm-
ers’ Issue

4117. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Mimster of
HOME AFFAIRS be pleased to state:

(a) whether the Central Government
have responded positively to the deci-
sion of the Assam students Union to
resume negotiations over the foreigners’
issue without preconditions;

(b) if so, whether talks were held
during the month of February, 1881;
and

(e) if so, whether any concrete for-
mula was evolved during the meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI YOGENDRA MAKWANA): (a3
efforts towards finding a soluion to
the problem of foreign nationalg in
Assam are continuing,

(b) No Sir.

(c) Does not arise,

Confroutaiion Between Public and
Police in States

4118. SHRY M. V. CHANDRASE-
KARA MURTHY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the indiscipline in the
police force has increasing all over
the country and this indiscipline has
led to a confrontation hetween the
public and police;

(b) if so, whether Governmeni's at-
tention in this regard has been drawn
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to the times of Indig dated the 1%h
February, 1981;

(¢) whether during January and
February, 1081 many cases of confron-
tation between public and police have
been noticed in various States;

(d) if so, the States
the reasons therefor; and

involved and

(e) whether Government progose to
call a meeting of the State Hoine Minis-
ters to discuss this andg {ind ways and
means to remove this conlrouiziion
which will go against the intcrests of
the country if not checked?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAJRS (SHRI
YOGENDRA MAKWANA):. (a), (o)
and (d). There is no such indiscipline
and confrontation between the Public
and Police in the Siates of Manipur,
Meghalaya, Nagaland and I'unjab. 1ln-
formation in respect of other ‘State
Governments is being collecied and will
be laid on the Table of the llouse as
goon as received.

(b) Yes, Sir.
(e) No, Sir.

Brain Drain

4119. SHRI PIUS TIRKEY:

SHRI MADHAVRAO SCIN-
DIA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether our economic growth is
being held back because of Hrain drain
of our educated manpower;

(b) what are the up-to-date figure
of our doctors, engineers and scientists
working outside India couniry-wise;
and

(c) the steps taken by Government
to create conditions for the absorption
of our talented manpower?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N. SINGH): (a) No
material is available which indicates
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the impactof brain drain on economic
growth,

(b) The Division for Scientific snd
Technical Personnel of the Council of
Scientific and Industrial Research
maintains the “Indians abroad regis-
ter” for enrolling persons with over-
seas study/training/research/employ-
ment, The registration is voluntary. As
on 1-1-1981 the number of Indian Scien-
tists/ Technologists/ Engineers and
Medical perscnnel registered in this
register was 22,085. Of these 11,402 did
not report return to India and their
couniry-wise break-up is as under:

-~

Name of the Country No.
U.S.A. 4,417
Canada 818
U.K. 3,819
West Germany 988
Other European counirieg 704
Austadia & New Zealand 172
Others 484

Total: 11,402

(c) Several Schemes in operation are
as under:

— The Scientists’ pool Scheme
operated by CSIR provides for tem-
porary placement of scientiists, Tech-
nologists, Doctors, ete. with high
academic records, while they are
looking for permanent employment.

— Scientists, engineers and tech-
nologists are encouraged to set up
their own enterprises. The public
sector Banks provide the total capi-
tal needed for such ventures

— Financial asistance is also ren-
dered by nationalised banks to en-
terprising unemployed persons.

— Industrial Cooperatives formed
by scientists, engineers, technologists,
etc. with specific projects in view
would be entitled to a Govt. contribu-~
tion to the equait capital to the ex-
tent of three times the capital sub-
scribed to by the partners. In addi-
tion, State Governments would also
provide facilities like infrastructure,
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rent subsidy in deserving cases, in-
cenives like, exemption for a per-
iod from Sales Tax, Octroi, electrici-
ty duty ete.

— The Scheme for the Transfer of
Know-how through Expatriate Na-
tionals (TOKTEN) has been initia-
ted under which professional men
and women, who have achieved pro-
minence in their fields, and have set-
tled abroad, are being invited on a
voluntary basis for short technical
assignments for the transfer of know-
how to selected institutions,

+— In some scientific institutions
there is provisions for appointment
of scientists working and/ or study-
ing abroad against supermumerary
posts.

Employment and Training in Labonr
Force of Tea Garden

4120 SHRI PIUS TIRKEY: Wil] the

Manister of LABOUR be pleased to
state:
(a) whether it is a tact 1that the

Standing Labour Commuttee has agreed
to strengthen the infrastructure of em-
ployment and training in the couniry;

(b) the delails of the scheme for the
infrastructure of employment and tra-
ining for the excess labour force for
the tea gardens of North Beungal; and

(c) the steps {aken far self-employ-
ment and the schemes “earn while you
learn and learn while you earn” in
North Benga] with full getails?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRTMATI
RAM DULARI SINHA): (a) the
matter relating to strengthening of the
infrastructure of employment and
training was discusseq in the meeting
of the Standing Commitlee of Labour
Ministers held on 15th and 16th Sep-
tember, 1980 and the State Labour
Ministers agreed to ensure that neces-
sary provisions are made in the State
Plans to strengthen the infrastructure
of employment and training,

(b) No proposal has beea received in
the Ministry of Labour on any scheme
for the infrastructure of employment
and training for the excess labour force
in the tea gardens of North Bengal

(¢) A copy of the ‘Production Orien-
ted Training Scheme’ oo the concept of
‘Earn while you Learn’ ifi*roduced by
the Government of Mabarashira in
selected Industrial Training Institules
was circulated to the State Govern~
ments, including West Bengal for im-
plementation in some selecied ITIs, in
their respective States by adapting the
same lo suit local conditions. The sche-
me is under process at the Directorate
of Industries (Training) of the Govern-
ment of West Bengal Lo explore the
possibilities to implement the same,

Part-lime classes for industrial work-
ers on the concept of ‘learn while you
earn’ are conducted in some Industrisl
Training Institutes in some States in-
cluding West Benigal and also in the
Ceniral Training Institute under Gov-
ernment of India.

H.MM. LTID,, Faridabad

4121. SHRI SUSHIL BHATTA-
CHARYA Will the Minister of LABOUR
be pleased to state:

(a) whether M/s. HAMV Lid.  had
been utilising its factory premises at
Faridabad for packaging Horlicks
through a contractor M/s A. K. Packa-
ging;

(b) if so, how many workers were
employed therein and for how long.

(c) whether this factory has since
been closed down because the work-
men, who were engaged in perennial
nature of job, demanded to he {reated
as workmen of the principal em-
ployer, M|s. HMM Lid.;

(d) whether Government have re-
ceived any representation in the matter;
and

(e) if so, what action has been taken
by Govenment in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) According
to information received from the Gov-
ernment of Haryana which is the ap-
propriate Government under the Indus-
trial Disputes Act, 1847 in respect of
M/s. HMM Litd., Faridabad, the pack-
aging of Horlicks was done hy M/s. A.
K. Packaging in their rented premises
the DLF 1odustrial Area, Faridabad on
contract basis for M/s. HMM Ltd.

(b) The contracting firm of M/s.
A. K. Packaging employed about 138
workers, who remained employed with
them for more than a year.

(c) M/s. A. K. Packaging closed
down their factory w.ef. 7-2-81 with
due notice it without assigning any
reasons.

(d) The State Government of Har-
¥ana has received a representation in
the matter, A

(e) The State Industrial Relations
Machinery made efforts to resolve the
dispute; but since nro settlement could
be arrived at, the dispute relating to
the closure of M/s. A. K. Packaging
has been referred to the Industrial
Tribunal, Haryana on 11-3-81 for ad-
judication,

Russian help for Tripura Paper Mills

4122, DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the Russ:an Govern-
ment have shown keen interest to help
the Tripura Paper Mills Project,

(b) if so, the delails of expenditure
to be incurred on setiing up the oro-
ject and the estimated paper production
annually; and

(¢} whether n Soviet delegation had
visited India in this regard and if so,
the outcome of discussion held with
them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c).
A Working programme of Cooperation
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between India and the U.S.S.R. in the
fleld of the pulp and paper industry was
agreed upon in June, 1980 when a
Soviet delegation visited India. The
programme inter alia provides for co-
operation in the sefting up of new
pulp and paper mills. The Government
of Tripura have proposed setting up of
a paper project with a capacity of
250/300 tonnes per day based on the
forest raw materials of the Stale.
According to the State Government
the project is estimated to cost about
Rs. 175 crores. No formal offer of
assistance has been received from the
Governemnt of U.SS.R. in resgect of
the Tripura paper project.

Price Line of Consumer Goods

4123. DR. VASANT KIIMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether he had held a high
level meeting of manufacturers’ re-
presentatives and businessmen in the
month of August to discuss reduction
in the price level of consumer goods;

(b) whether the manufacturers and
business-men, gs agreed, submitted to
Government concrete proposal to hold
the price line; and

(c) if so, the details of the proposals
and the implementation thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (¢).
In the context of rising prices of con-
sumer goods, the Minister of State in
the Ministry of Industry held meetings
during the month of August ard Sep-
tember, 1980 with the producers of
soaps, tooth pastes, tyres and tubes,
footwear, etc. As a result of these
meetings, the prices of some of these
commedities, were stabilised or re-
duced to some extent. The price cuts
ranged between 2§ per cent 3%
per cent in the case of socaps and bet-
ween 4 per cent and 5 per cent in the
case of tooth pastes. The tyre moanu-
facturers agreed to reduce prices to
tyres of certain sizes by 2 per cent
at the manufacturer’s leve! and 1 per
cent at the dealer’s level. The manu-
facturers of footwear jn the organised
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sector also undertook to market two
varieties of shoes priced at Rs. 30[-
and Rs. 385|-.

Harijans and Adivasis victims of
of Police Firings

4124, SHRI A, K. ROY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Harijans, and
adivasjs amongst the victims of
police firings in 1980 in different
States;

(b) whether there is a sudden in-
crease in the Police firings since the
present Government has come to
power at the Centre; and

(c) if so, the steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). The informa-
tion 1s being collected from — State
Governments and Union Territory Ad-
ministrations and will be placed on
the Table of the House.

Payment of Bonus

4125. SHRI CHANDRA PAL
SHAILANI; Will the Minister of
DEFENCE be pleased to state:

(a) the categories of staff  which
have been given production-linked
Bonus in his Ministry and in which
departments; and

(b) the ground/criteria on which
the Bonus can be given to any cate-
gory of staff in his Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Producti-
vity linked bonus (not Production
linked bonus) has been sanctioned to
all categories of civilian employees
of the following Defence Production
establishments covering industrial,
non-industrial, supervisory  staff
including Gazetied Officers drawing

monthly wages up to and jnclud-
ing Rs. 1600/~ except teaching staff
in schools maintained by Ordnance
Factories, DGI Organisation and
Heavy Vehicles Factory and those
employed in Headquarters Establish-
ment of DGI and audit staff employ-
ed in Cells looking after R and D
establishments exclusively:—

(iy Ordnance Factories, OEF
group of Factories, Ordnance Fac-
tories Board Haqrs (including Ord-
nance Factories Cell, New Delhi}
and OEF Group Hgqrs, Kanpur,

(ii) Heavy  Vehicles
Avadi;

(iii) Directorate General of In-
spection;

Factory,

(iv) Organisations of the Control-
ler of Accounts (Factories) and
Chief Internal Auditor (Factories);
and

(v) Controller of Finance (Fac-
tories).

(b) The Productivity Linked Bonus
Scheme has been extended to em-
ployees in production oriented|rela-
ted organisations. There i no propo-
sal to extend this scheme to the gen-
erality of Central Government em-
ployees,

Vigilance Cases against Gazetted
Government Officers

4126. SHR] AJOY BISWAS: Wilt
the Minister of HOME AFFAIRS be
pleased to state:

(a) how many vigilance cases were
instituted against the Central Govern-
ment officers (Gazetted) during last
two years;

(b) how many of them have been
proved guilly; and

{c) the number of cases which are
pending?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF"
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PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a)
to (c). In all vigilance cases against
+Gazeited officers of the Central Gov-
ernment, the Disciplinary authorities
are required to consult the Central
Vigilance Commission, During the
years 1979 and 1980, on the advice of
the Central Vigilance Commission,
798 cases against Gazetted officers of
Central Government were instituted
out of which 265 were concluded and
533 are still pending. In the 265
cases concluded, 147 officers were
found guilty and 82 were not found
guilty; in respect of the remaining 36
- officers, charges framed against them
were not proved but other lapseg were
noticed and CVC advised suitable
administrative action against them.

Lockout in Factories/Companies
During 1980

4127. SHRI AJOY BISWAS:

SIRI SUBHAH CHANDRA
BOSE ALLURI:

Will the Minister of LABOUR be
pleased to state:

(a) how many factories, companies
have been lock-out, lay off through-
out India during the last three years,
State-wise and the names of factories;
and

(b) how many workers have been
out of employment as a result of lock-
out and lay oft in these factor:es,
State-wise and the names of the fac-
tories?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). A statement (i) showing the
numker of lock-outs, the number of
workers involved therein and the
numker of mandayg lost due to them
during the last three years, 1978 to
1930, by States is laid on the Table of
the House, [Placed in Library. See no.
LT—2142|81]. Anothir Statement (ii)
showing the number of units affected
by lay-offs and the number of wor-
kers affected due to them during the
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same period by Stateg ig laid on the
Table of the House, [Placed in library
See No. LT-2142/B1]. The names
of individual factories affected due to
lockouts/lay-offs are not readily
available.

Implementation of Récommendation
of Dinesh Singh Committee on Deve-
lopment of Tripura

4128. SHRI AJOY BISWAS:;
SHR1I MUKUNDA MANDAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Dinesh  Singh
Committee recommended fo take up
some developmental works for quick
upliftment of the condition of 'Tri-
pura people by setting up Paper Mill,
extending Railway line, etc.

(b) whether the Central Govern-
ment have taken any decision to im-
plement  those recommendations
which are connected with the deve-
lopment of Tripura;

(c) if so, the main features there-
of; and

(d) if not, the ressons therof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Recommendationg of the
Dinesh Singh Committee are con-
tained in the report, which was laid
on the Table of the House on August
11, 1980. Those requiring 1mmediate
attention have lbeen communicated to
the State Government and all con-
cerned authorities for necessary
action, The Government js alive to
need for accelerated development of
Tripura and is taking necessary action
in thig direction. g
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Opening of a sub-Regional Office of

Employees P. F, Organisation at
Jamshedpur

4120. SHRI K. M. MADHUKAR:

SHRI RAMAVATAR
SHARTRI:

Will the Minister of LABOUR be
Ppleased to state;

(a) whether Government are
aware that there are approximately
900 establishments/factories/mines
wcovered under the Employees Provi-
dent Fund Act, 1952 in Singhbhum
district;

(b) whether there are about more
then 50,000 subscribers in the unexe-
mpled and more than 1.50 lakhs
subscribers in the exempted establish-
ments;

(c) whether the poor subscribers
are facing acute hariship and immense
difficulties in getting their final set-
tlements and loans and advance from
Ranchi Sub-Regional Office, where
they are struck up for months to-
gether and even years;

(d) whethor Jamshedpur will be a
‘Central Place from  Chakradherpur
and Chaibasa, Chakulia, Ghatshila
ete,; and

(e) if so, whether Government pro-
pose to open another Sub-Regional
Office at Jamshedpur io ameliorate
the grievances of the poor workers?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) to
(¢). The Employees’ Provident Fund
authorities have informed that:

(i) there are 774 establishments/
factories/mines (763  unexempted
and 21 exempted establishments) in
Singhbhum district covered under
‘the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952.

(ii) There are 25,350 subscribers
in the unexempted and 1,09,684 sub-
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scribers in the exempted establish-
ments.

(iii) The provident fund claims,
loan and advance application of sub-
scribe received 1in complete form
with all the supporting documents

are settled without delay. Only those
applications received in incompleta
shape or not accompained with the
supporting documents get delayed
in settlement.

(d) Yes, Sir.

(e) The Central Board of Trustees
has laid down certain guidelines for
opening of Sub-Regional Offices. The
proposal for opening of a Sub-Re-
gional Office at Jamshedpur when re-
ceived, will be examined in the light
of these guidelines.

Opening of a Sub-Regional Office of
P. F. at Muzaffarpur (Bihar)

4130. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
LABOUR be pleased to state:

(a) whether it is a fact that thera
are more than 800 establishments co-
vered in North Bihar and there are
more than 50,000 sutscribess in  those
covered establishments under the
Employees Provident Fund organisa-
tion;

{b) whether Government are
aware of the hardship faced by the
subscribers in approaching the Offi-
ce of the Regional Provident Fund
Commissioner, Patna; and

(c) if so, whether Government pro-
pose to open Sub-Regicnal Office at
Muzaffarpur to ameliorate the grie-
vances of the subscribers?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
There are 428 covered establishments
and 71089 subscribers in these covered
establishments in North Bihar.

(b) Yes, Sir.
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-(¢) The Central Board of Trustees,
Emnployees’ Provident Fund has recen-
tly approved the proposal to open a
Sub-Regional Office at Muzaffarpur.

Poor Maintenance on Inspectorate
Offices under Employees P. F. Act.

4131. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
LABOUR be pleased to state:

(a) whether Government are
aware that various Inspectorate Offi-
ces all over India under the Employees
Provident Funds Act, 1852 are so poo-
rly equipped that there is no furni-
ture, no typewriter, no assistant, no
sufficient forms and stationery;

(b} whether all Gazette notifications
circulars and Government orders re-
garding pattern of investments ecte.
are not sent to the Inspectorate Ufli-
ces in various states so that Inspectors
do not know the uptodate position and
amendments made ete.; and

(¢) whether in view of the above,
Government propose to take immedi-
ate steps to equip the Inspectorate
Offices?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMAT] RAM DULARI SINHA):
(a) and (b). Provident Fund authori-
ties have reported that necessary san-
clion according to  existing norms
has already been accorded for the pro-
vision of the required furniture, type-
writer and clerical assistance to all
the Provident Fund Inspectorates
gituated all over the country. The
Regional Provident Fund Commis-
gioners are supplying the forms and
stationery to all Inspectorateg accord-
ing to their requirement Copies of all
important gazette notifications, circu-
lars and other Government orders re-
lating to investment pattern and
amendments to the schemes are also
circulated to the Provident Fund In.
spectorates,

(c) Does not arise in view of (a)
and (b) above,

Written Answers 204

Setiing up of Public Secior Industries
in Orissa

4132. §HRI CHINTAMANI JENA:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Central Govern-
ment have decided to expand some of
the public sector industries in the
country;

(b) if so, whether the Union Gave
ernment have already decided the
location of establishment of such ex-
panded industries;

(c) if not, whether the Union Gov-
ernment would select some places :n
the State of Orissa to set up such ex-
panded industries like BHEL, Hindus-
tan Paper Corporation, HMT, IDPL,
ete;

(d) whether the State Government
of Orissa has requested the Centre to
set up all such expanded industries in
their State; and

(e) when the decision for setting
up such expanded industrieg will be
taken by the Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes, Sir.

(b) to (e). The decision on loca-
tion of expansion projects of Central
Public Enterprises is taken on techno-
economic considerations at the appro-
priate stage in each case. While there
is no proposal at present to locate any
of the expansian projects of BHEL,
Hindustan Paper Corpn. and HMT in
Orissa, a proposal of IDPL for setting
up a drug formulation unit in the
State of Orissa in association with
Industrial Promotion &  Investment
Corpn. of Orissa Lid. is under consi-
deration,

Some of the major Central sector
industrial and mineral projects inclu-
ded in the Sixth Five Year Plan to be
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located in the State of Orissa are
listed below:— ‘

|
1. Rourkela Steel Plant (Silicon
Stesl Project, Modernisation of,
Hot Strip Min. Addjtional Naptha
reforming plant, fertiliser plant
diversification, cement plant, Moder-
misation or Steel Plant, Captive Po-
wer Plant, Coke Oven Plant etc.)

2. Nationa] Aliminium Corpora-
tion—Orissa Aluminium Complex,

2. Hindustan Zinc Ltd.—Sargipallj
lead mines.

4, Orissa Sand Complex (Indian
Rare Earths Ltd.)

5. Heavy Water Project (Talcher)

6. Bharat Aluminium Co. Ltd—
Gandhamardan Bauxite Mine.

7. Fertilizer Corporatijon of In-
dia—Talcher Project.

8. Second New Steel Plant.

Regularisation of casual Labour

4133. SHRI MANMOHAN TUDU:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government has a
proposal to make a definite policy at
All India level for speedy regulari-
sation of casual workers;

(b) if so, when this proposal will
be implemented.

(¢) whether guidelines will be sent
by his Ministry to varioug State Gov-
ernments for the implementation of
this proposal; and

(d) the details thereof?

THE MINISTER OF STATE IN YHE
MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
to (d). A Sub-Committee of the
Standing Committee of labour Minis-
ters in its meeting on 10-2-81 inter-
alig suggested that the Model Stan-
ding Orders by Maharashtra ould be
adopted mutatis-mutandis to all casual
labour. The deliberations of this
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Sub-Committee are yet to be consi-
dered further by the Standing Com-
mittee of Lahour Ministers,

Setting up of Industrial in the Back-
ward Districis of Orissa

4134, SHRI CHINTAMANI JENA:
Wili the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fac! that eight
out of tlurteen districts in the State
of Orissa have been declared indus-
tiially backward districts for which
Central subsidy is available to the
industrialists of these districts;

(b) if so, whether State Govern-
ment of Orissa hag moved the Centre
to declare that whole State as indus-
trially backward, considering the
industrial backwardness of the entire
State; and

(c) if so, the Union Government's
decision on this issue?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJT CHANNA): (a) Out
of eight districts of Orissa, indentifi-
ed as industrially backward for con-
cessional finance facilities from the
All India Term Lending Institutions,

six districts, namely, Kalahandi,
Mayurbhanj. Bolangir, Dhenkanal,
Keonjhar and Koraput are eligible

for Central Scheme
Subsidy.

(b). The Government of Orissa
had made a request in April, 1980 that
the entire State excluding selected
urban areas should be declared as in-
dustrially backward.

of Investiment

(c). National Committee on the
Development of Backward Areas set
up by the Planning Commission
under the Chairmanship of Shri B.
Sivaraman, former Member, Planning
Commission to inter-alic review the
existing Scheme of incentives to back-
ward areas and to recommend the
criteria by which backward areas
should be identified and the Commi-
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ttee had submitted its report on
‘Industrial Dispersal’ which is under
examination in consultation with
the State Governments and concern-
ed Central Ministries and financial
institutions and any change in the
existing list of backward areas would
depend upon the dzcisions to be taken
on the recommendations of this report.

Cencellation of Non-Implemented
Letters of Intent

4135. SHRI CHINTAMANI JENA:
SHRI JAGDISH TYTLER:
SHRI ARJUN SETHI:

Will the Minister
be pleased to state:

of INDUSTRY

(a) whether more than half of the
letters of intenti issued by the industry
ministry duriiz 1977-7C have not bezn
implemente3 so far.

(b) the doteils regarding the letters
issued year-wise and no! vet imple-
mented;

(c) whether some Ia2tlers have been
cancelled or laps:d which were issued
during above mentioned time ;

(d) if so, the details thercof; and

(e) what measures Government
propose to take in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a). No, Sir Only 105 per cent of the
total number of Letters of Intent
issued during 1977 to 1979 lapsed or
were cancelled.

(b) to (d). Details of all the Letters
of Int2nt issued are  available in
Parliament Librarv in the Monthly
News I etter published by the Indian
Investment Centre. All Letters of
Intent have a wvalidity period of one
Yyear, and many are frequently exten-
ded while under implementation, on
valil justification being advanced.
Others lapse or are cancelled, and
details of all Letters of Intent can-
celled/lapsed are available in the
above nawasletter.
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(e) AU administrative Ministrias
are to review all extent Letters of
Intent and if no vaild reasons exist
for grant of extension to weed them
out by 31st March, 1981,
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CRP Battalions and Coafpanies

4138. SHRI MOHAMMED ASRAR
AHMAD:; Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of Central Reserve
Folice battalions and Companies exis-
ting on 1st January, 1980 and the
iotal number of CRP personnel;

(b) the number of CRP bhattalions
jincreased in 1980;

(c) the number of C. R. P. batta-
lions as on 1st January, 1981 and the
iotal number of Personnel; and

(d) the headquariers of CRP batta-
licns in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA) (a). As on 1-1-1980, there
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were B8 battalions of CRF. The
total number of personnel were
89,610."

(b) B additional CRP battalions
were sanctioned in 1980.

(¢) After the raising of the addi-
tional 8 battalions, there will be 66
battalions of CRP. The total num-
ber of personnel would be 78,823,

(d) A statement showing the loca-
tion of Headquarters of CRP batta-
lions is attached.

Statement

THE LOCATION HEADQUARTERS
OF CRP BATTALIONS

Group Centre CRPF
(1) Hyderabad.
(2) Nagpur
(3) Avadi
(4) Pallipuram
(5) Neemuch
(6) Rampur
(7) Mokamoahghat
(8) Durgapur
(%) Bhubaneswar
(10) Bantalab
(11) New Delhi
(12) Ghandinagar
(13) Ajmer (I)
(14) Ajmer (II)
(15) Imphal
(16) Gauhati
Technology for Conventing Spent
Uranium” ijo Plutonium

4139. SHRI R. P. GAEKWAD:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether the Bhabha Atomic
Research Centre hag developed a
technology for converting spent yra-
nium into plutonium and utilising ib
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ag a fuel in the Atomic Power Sta-
tion;

(b) if so, the findings of the reserch
along with the details of nuclear
scientists working on guch research;

and

{c) whether Government are consi-
dering to utilise spent wuranium as
fuel for Tarapur Atomic Power Sta-
tion in case U.S.A, does not fulfil its
commitment?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N. SINGH): (a) and (b).
Yes, Sir. Technology has been develop-
ed for making moxfual for use in
certain type of reactors. The work has
been carried out by a team of engine-
ers and scientists in the ‘Bhabha Ato-
mic Research Centre and the Nuclear
Fuel Complex of the Department.

(¢) Such an eventuality will be
congidered when the need arises.

Per-Spective Plan for Weapon System
by Research and Development Wing

4140. SHRI K. P. SINGH DEO: Will
the Minister of DEFENCE be pleased
1o state:

(a) whether the Research and
Development Organisation of the
Minjstry has formulated plansg for
the manufacture of weapons for the
country’s security within the country
before the present weapon system be-
come obsolete;

(b) whether any perspective plan
has been drawn up for increasing in-
ternal manufacture of such weapons
during the Sixth Plan and if so, the
break up for sophisticated weapons
and conventional ones; and

(¢) how has the R&D contributed
over the past years to_cut down im-~
port Bill for army weapons and equip-
ments?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL); (a) to (¢). The
Defence Research and Development
Organisation (DRDO) ig responsible
for the design and development of
weapong whereas the formulation of
plans for their manufacture is the
responsibility of other agencies.
DRDO has formulated plans, both five
yvear plang as well as  perspective
plans, to take up design and develop-
ment programmes of contempqgary
and sophisticated weapon systems.
The five year plans suitably dove-
tailed into the perspective plans. Some
of the important weapons/equipment
stores undertaken/planned for deve-
lopment include: Main Battle Tank;
modernisation of Vijayanta; advanrce
technology gas turbine engines and
simulators; advanced types of radars
and communication systems, sonars
and underwater weapons, futuristjc
missjle systems, special materials, hign
energy propellants and ammunition
and so on. The efforts of DRO have
resulted in achieving agreater degree
of self-reliance and a large number
of items developed by DRDO have
gone into production and are in ser-
vice use,

Measures to place Industry on Road
t0 Healthy Growth

4141, SHRI K, P. SINGH DEO:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government  have
made a survey of the efficacy of the
various measures taken during the
last one year by Government to lift
the industry and place it on road to
healthy growth;

(b) if so, how Government policies
helped the public sector undertakings
and the private sector industrieg se-
parately to boost production and ex-
port; and

(c) whether depending on this sur-
vey Government are able to move
any projection for the future for the
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industries in both the sectors and if
so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c¢)| The variation of the index
of industrial production over the
preceding month from July, 1980 to
December, 1980 is as follows;
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Period (1 Various (9) over

(5% o R
September . +2.5
October. . . . +4.6
November . . 5.6
December . . . 9.4

Pattern of growth for 148 selected
industries, accounting for 5 weight of

832 per cent in the general index,
was as follows:

Period (1980) Variation (%) over

. Previous Month
July . . . +1.9
August . . . +1.6
Industry Group

Weight  Percentage change in
(per cent)  April-Nov. ‘8o over
Eril-l\:ov. 19%9.

Basic Industries .
Capital Goods Industries .
Intermediate Goods Industries

Consumer Durable Industrics

FY Q¥ >

Consumer Non-durable Industries.

28.58 (+) 1.7
9.79 (—) 9.2
15.11 (+) 0.8
5.05 (+) 3.8
23.72 (—) 2.9

The analysis of provisional data of
29 industries which account for a
cormbined weight of about 47 per cent
in the general index shows that they
have together recorded an increase
of about 10 per cent during Decem-
ber, 1980 as comparcd to Decemkber,
1979,

The performance of some selected
imdustries during the period April—
November, 1980, over the correspond-
ing period of 1979 is as in the state-
ment laid on the Table of the House,
[Flaced i Labrary., See No.- LT—
2143 81]

Government will continue to pur-
sue policies for optimising industrial
growth, with  particular care being
devoted io infrastructural require-
mentg o¢ industry, and to removing
all bottlenecks which may be ad-
versely affecting industrial produc-
tion.

Supply of Cement to states

4142. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
INDUSTRY ibe pleased to state:

(a) whether there is acute shortage
of cement for house building and
other construction purposeg in the
country;

(b) if so, what is the procedure and
machinery for the distribution of ce-
ment to consumers;

(c) whether there is any quota for
the States and Union Territories, on
an annual or quarterly basis gnd the
details thereo¢ for each State and
Union Territory;

(d) whether there hag been any
reduction in the quota or supply dur-
ing the financial year 1980-81; and
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(e) if so, the details thereof, State-
wise and the steps taken by Goversie
ment to ensure the sufficient regular
supply of cement to consumers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARNJIT CHANANA): (a)
There 15 a general scarcity of cement
in the country.

(b) and (c). Distribution of cement
among the various sectors including
States/Union territories is effected by
the Cement Controller through a sys-
tem of bulk quarterly allocations on
the basis of the past consumption and

keeping in view its overall availa-
bility., A Statement showing alloca-
tion and supply of cement to State/
Union territories during the years
1980 is attached.

(d) and (e). There has been no
reduction in the basic quarterly al-
location to States during the financial
year 1980-81 compared to the alloca-
tion of the last quarter of 1879-80.
Details of supply of cement against
allocation during the year 1980 are in
the Statement Annexed. Every effort
is  being made to improve the avai-
lability and supply position of cement
in the country,

Siatement
State-wise allocation of Cement and Despatches during the ycar 1980

(Figures in 000 tonnes)

5. No. Region/State R . . ,Allocgtion Despatches
NORTHERN REGION o
1 Haryana . . . . . 619.5 430.0
2 Rajasthan . . . . . . 571.7 501.0
g Uttar Pradesh . . . . . 1952.3 1439.6
4 Himachal Pradesh . . . . . . 118.0 or.4
5 Jammu & Kashmir . . . . . . 184.4 140.4
6 Punjab . . ' ' . . . . QIT1.0 523.8
7 Chandigarh . . . . . . . 83 6 2.6
8 Delhi . . . . . . ' . 527 2 429.5
SOUTHERN REGION
g Andhra Pradesh . . . . . . 1550.5 1539.1
10 Tamil Nadu . . . . . 1529 9 1489.2
11 Karnataka . . . . . 1025.7 049.0
12 Kerala 983.7 941.0
13 Pondicherry . . . . . 45 © 5¢.1
14 Andaman Nicobar . . . . . . 18.3 13.1
15 Laccadives . . . . . . 7.6 2.3
EASTERN REGION
16 Assam . . v . . . . . 219.0 169.9
r7 Bihar . . . . 914.6 819.6
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§. No. Region/State

] Allocation Despatches
18  Orissa . . . 431.9 409.8
19 West Bengal 1195 6 1051 .4
20 Manipur . -7 46.5 2.2
21 Nagaland . .. 46.3 35-9
22 Arunachal Pradesh 52.0 17.3
23 Tripura . . 49.0 18.1
24 Meghalaya 66.0 446
25 Sikkim 44 6 32 4
26 Mizoram . . . 26.4 6.2
WESTERN REGION
27 Gujarat . . . . . 1539.3 1481.6
28 Madhya Pradesh . . 746.1 662 .9~
29 Maharashtra . . . . . . . zi08.9 18c0-3
30 Goa Daman Diu . . . . . . 120.2 115.8
31 Dadra Nagar Haveli . . . . . . 1t 6 5 4

Setting up of Panel {0 take stock of
Rubber Industry’s Requirements

4743, SHR]I JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have set
up a panel to take stock of the rub-
ber industry’s present and future
requirements and also to find out ways

to increase the industry’s capacity
utilisation;

(b) i so whether any recommenda=-
tions have been made by this panel;
and

(c) if so, the detajls thereof and
reaction of Government to it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
No, Sir, No such panel has been set
up by the Ministry of Industry.

(b) and
arise,

(c). Question does not

Reprocessing of Spen Fuel

4144, SHRI JANARDHANA POO-
JARY: Will the PRIME MINISTER
be pleased to state;

(a) whether Government are wor-
king on a plan to reprocess the spent
fuel from Tarapur and Rajasthan Ato-
mic Power Stations;

(b) if so, whether the fuel thus
obtained will be fit for being used at
the Atomic Stations; and

w¢) if so, the details in this regard”

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C, P. N. SINGH):
(a) Yes, Sir, However, in case of
the spent fuel from the Tarapur Ato-
mic Power Station, under the 1963
Corporation agreemnt between
India and the TUnited States,
the TUnited States is requir-
ed to complete a “Joint De-
termination” exercvise on the “Safe-
guardability” of the reprecessing
plant before the spend fuel can be re-
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processed. The Government of the
United States has not responded to
our repeated approacheg for the com-
pletion of this formality.

(b) and (c¢). The results of our
development work indicate the feasi-
bility of using mox fuel in certain
type of reactors.
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Peusion to Freedom Fighters

4148. SHRI HARINATH MISHRA:
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of freedom fighters,
Statewise, who are getting a monthly
pension of Rs. 300 or above, upto
Rs. 500,

(b) the number of applications
from freedom fighters for grant of
pens: n pending with the Home Minis-
try and the time likely to be taken in
disposing of these applications;

(c) whether medical aid to freedom
fighters continues tp be the responsi-
bility of the State Governments and
the quality of such aid vary from
State to State;

(d) if so, what is the position, Stale-
wise; and

(e) whether there is any proposal
to extend medical aid to freedom
fighters on a uniform basis; if so, what
and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The number of freedom fighters
and their dependents who have been
granted pension under the Pension
Scheme is 1,19,310. The number In-
cludes self freedom fighters getting
pension @ Rs. 300/~ p. m. and their
eligible dependents if they are no
more alive, whose monthly quantum
of pension ranges from Rs, 200/- to
Rs. 300/- depending upon the stze of
the family. A Statewise statement
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(Armexure I) in this respect has been
laid on Table of the House [Placed in
Library. See No. LT-2144|81]. The
number of freedom fighters who are
getting higher pension upto Rs, 508/-
pm. is 27. A Statewise Statement has
been attached (Annexure. II) laid on
[Placed in Librar. See No. LT-
Library See No, LT-2144|81].

(b) No application for the grant of
pension under the Swatantrata Sainikg
Samman Pension Scheme formerly
known as Wreedom Fighters Pension
Scheme, 1972 is pending initial scru-
tiny, However 37.793 cases have been
filed for want of documentary evi-
dence from the freedom fighters and/
or reports from the State Government/
Union Territory Administrations, A
decision 1n all such cases will be
taken as soon as the requisite infor-
mation from the individual or from
the State Government is received.

(¢) Yes, Sir.

(d) Statement aitached (Annexure.
III) laid on the table of the House.
Placed in Library. See No, LT—
2144181].

(e) Providing medical aid being the
responsibility of the State Govern-
ments. No such proposal is under con-
sideration at present.
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Police Computers
4152. SHR1I R. L. BHATIA: Wil

the Minister of HOME AFFAIRS be
pleased {o state :

(a) the progress made 8o far in
linking of the Police computors in
Delhi and in the States for creating a
national grid and evolution of the
systemn of integrated traffic manage-
ment;

(b) if so0, the broad outlines thereof;

(c) whether the police computors
are p-esently being used by some
States and Ceatral Police Organisa~
tions for preparing pay-rolls and
maintaining provident fund records:
and

(d) if so, reasons for not pufting
them for the use for which they were
installed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). A statement is attached.

Statement

Computers (TDC-316) have Leen
allotted to eleven State Governments
viz, Andhra Pradesh, Gujarat, Kar-
nataka, Kerala, Madhya Pradesh, Ma-
harashtra, Punjab, Rajasthan, Tamil
Nadu, Uttar Pradesh and West Bengal
and one computer has been allotted to
Delhi (Directorate of Coordination
Police Computers). It is planned to
have a national hook up of all the
computers connecting them with the
National Police Computer Centre in
Delhi. The qustion of having commu-
nication channels from the P&T is
being pursued with them,

An integrated traffic management
system has been developed by the
Directorate of Cordination Police
Computers. In th's system it is pro-
posed to have comprehensive data of
all the wvehicles in the State in the
Police computers. This will enable the
Transport and Police authorities to
know the statug of any vehicle in res-
pect of taxation, lcence particulars,
registration particulars, permits, vio-
lation of traffic laws and rules etc. At
any paint of time, Thig system has
been circulated to all the States for

e

formal acceptance. Thig will also help
the Police authorities to keep track of
erring vehicles and exercise effective
supervision over vehicular traffic in

the cities.

A common pay roll package has
been developed by the Directorate of
Cuordination Police Computers for
preparation of pay bills of the Paolice
forces in the country. Thie, Central
Pslice Organisations namely, the Bor-
der Security Force, Centra] Reserve
Police and Indo-Tiletan Border Police
have implemented this package in the
National Police Computer Centre in
Delhi and are producing the pay bills
of the force on a day-to-day basis. No
State has yet implemented this pack-

age.

A sub-system on GPF records has
also been developed which is heing
implemented by BSF and CRPF in
the National Police Computer,

The Computier have been introdu.,
in the Indian Police mainly with a
view to help the field siaff in the pre-
vention and detention of crime by
building up a comprehensive data
baak on crimes. criminals and finger-
prints. The investigating officer will
e 1n a position to send quarr {o the
¢ muuter .n spe2cified parameters and
get 1ae 1eply wilhin the shortest pos-
sible time. Since computers are costly
equipment and jn view of their
large capacity of storage and
fast processing spred, it will be
necessary to us> them round the clock.
Thus, there will be considerable spure
time for the cemputer as it will not he
used by the field staff round ihe clock
for the purpose of crime, criminal
and fingerprint job. Thus, the com-
puter can he very effectively used as
a tool in man and resource manage-
ment. Keeping these factors in view,
systems like payroll package, person-
nel information system, traffic infor-
mation system, inventory contral etc.
which are very useful to improve the
eficiency of the police could be imp-
lemented on the computer, At present
the National Police Computer Centre
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Police Computers

4152. SHRI R. L. BHATIA. Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the progress made so far in
linking of the Police computors in
Delhi and in the States for creating a
national grid and evolution cf the
system of integrated traffic manage-
ment;

(b) if so, the broad outlines thereof;

(c) whether the police computors
are presently being used by some
States and Cenatral Police Organisa~
tions for preparing pay-rolls and
maintaining provident fund records;
and

{(d) if so, reasons for not pufting
them for the use for which they were
installed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). A statement is attached.

-Statement

Computers (TDC-316) have heen
allotted to eleven State Governments
viz. Andhra Pradesh, Gujarat, Kar-
nataka, Kerala, Madhya Pradesh, Ma-
harashtra, Punjab, Rajasthan, Tamil
Nadu, Uttar Pradesh and West Bengal
and one computer has been allotted ¢o
Delhi (Directorate of Coordination
Police Computers). It is planned to
have a national hook up of all the
computers connecting them with the
National Police Computer Centre in
Delhi. The qustion of having commu-
nication channels from the P&T is
being pursued with them.

An integrated traffic management
system has been developed by the
Directorate of Cordination Police
Computers. In this system it is pro-
posed to have comprehensive data of
all the vehicles in the Statz in the
Police computers. This will enable the
Transport and Police authorities to
know the status of any vehicle in res-
pect of taxation, licence particulars,
registration particulars, permits. vio-
lation of traffic laws and rules etc. At
any point of time. This system has
been circulated to all the States for

formal acceptance. This will also help
the Police authorities to keep track of
erring vehicies and exercise eftective
supervision over vehicular traffiz in
the cities.

A ccmmon pay roll package has
been daveloped by the Directorate of
Coordination Police Computers for
preparation of pay bills of the Police
forces in the country. Thre: Central
Pslice Organisations namely, the Bor-
der Security Force, Central Reserve
Police and Indo-Tiketan Border Police
have implemented this package in the
National Police Computer Centre in
Delhi and are producing the pay bills
of the force on a day-to-day basis. No
State has yvet implemented this pack-
age.

A sub-systemm on GPF records has
also been developed which is heing
implemented by BSF and CRPF in
the National Police Computer.

The Compute:s have been introdu...:
in the Indian Peclice mainly with a
view to help the field staff in the pre-
vention and detention of crime hy
building up a comprehensive d-ta
bank on crimes, criminals and finger-
nrinis. Tha investigating officer will
e in a position to send quer— to the
comnuter on specified parametsrs and
get the repiy ithin the shcrtest pos-
sible time. Since computers are costly
equipment and jn view c¢f their
large capacity of storagz and
fast processing speed, it wiil be
necessary to us: them round the clock.
Thus, there will be consideraile spare
time fer the computer as it will not be
us2d br the field staff rouna the clock
for the purpose of crime, 2riminal
and fingerprint job. Thus. the com-
puier can he very eJectively usad as
a tool i1 man and resource manage-
ment. Keeping these factors in view,
systems like payroll package, person-
nel information system. traffiz infor-
mation system. inventory control etc.
which are very useful to improve the
efficiency of the police could be imp-
lemented o1 the computer, At present
the National Police Computer Centre
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in Delhi caters to the needs of Delhi
Police and all the Central Police Orga-
nisations. The Delhi Police have crea-
ted data banks on crimes and criminals
for the purpose of retrival by the field
officers. During spare time the ccm-
puter is also used for other applica-
tions like pay roll jobs.

Seiting up of electronic industry
during Sixth Five Year Plan

4153. SHRI NIREN GHOSH:
SHRI V. S. VIJAYA
RAGHAVAN:

Will the PRIME MINISTER be plea-
sed to state:

(a) how many ncw electronic units
are going to be set up during the Sixth
Five Year Plan;

{vi the total putlay involved in that;

(¢) the places where they will be set
up; and

(d) the reasons for choice of those
gites?

THE MINISTER OF STATE 1IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) to (3.
During the Sixth Five Year Plan, the
Department of Electronics will be
setting up an Electron Tube Comuplex
and a Radar Systems Consuliancy and
Production Corporation at a tctal in-
vestment of Rs, 9 crores.

As far as the Ministry of Communi-
cations is voncerned, the new units are
to be: a new plant at Rae Bareli, UP
at an investmeni of Rs. 65 crores lo
manufacture Crossbar Telephone
Switching Equipment. the first laige
Electronic Switching Systems plant
at an outlay of Rs. 40 crores, a start
on the second Electronic Switching
Systems plant at an outlay of Rs. 10
crores during the Sixth Plan period,
and an Electronic Teleprinter Unit
of Hindustan Teleprinters Ltd, Mad-
ras, to be located in the Hosur Indus-
trial Complex of the State Industrial
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Promotion Corporation of Tamil Nadu
at an outlay of Rs, 5 crores.

Proposals for the establishment of
two new units of Bharat Electronics
Ltd. (BEL) for the manufacture of
electronics equipments for the Defence
Services at an estimated cost of Rs.
30.5 crores and a new unit of Hindus-
tan Aeronautics Limited (HAL) for the
manu‘acture of Advanced Avionics
(Air Borne Electronics), gt an approxi-
mate cost of Rs. 30 crores are under
consideration of Government

The Electronics Corporation of India
Lid. (ECIL) is proposing to set up a
subsidiary company called Marine and
Communication Electronics (MACE)
jointly with the Andhra Pradesh In-
dustrial Development Corporation on
a 51:49 basis at a total capital cost
of Rs. 5.8 crores, The unit ig to ke at
Vishakapatnam because of the proxi-
mity of the Hindustan Shipyard and
Naval Dockyard both of which would
be important customers of the marine
electronic products which the company
is to make.

Instrumentation Limited has set vp
a subsidiary company called Rajasthan
Electronics and Instruments I td. joint-
ly with the Rajasthan Industrial and
Investment Corporation on a 51:49
basis at a total capital cost of Rs. 97
lakhs to produce Electronic Milk Ana-
lysers and other agri-electronic and
analytical instruments.

Several new electronic units are also
proposed to be set up by the various
State Electronics Development Cor-
porations during the Sixth Plan. How-
ever, the examct details regarding the
financial outlays involved in  those
units and the places where they will be
set up have not been worked ocut in
detail.

Pac Responsible for Killing and Loot-
ing in Moradabad

5154, SHRI E. BALANANDAN: Wil
the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether it 18 a fact that 28
Members of Parliament belonging to
minority community, submitted a
memorandum to the Prime Minisier
saying that the PAC is respoasihle for
the killings and looting in Morada-
bad; and

(b) if so, what steps were taken for
punishing the guilty and giving relief
to the sufferers?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir,

(b) A copy of the memorandum has
been forwarded to the State Govern-
ment of Uttar Pradesh. The PAC, is
an armed police force administered
and contrclled by the Siste Gevern-
-nent. It is, therefore, for the State Go-
vernment to consider the allegations
made against the P.A.C. and take
such action as they might consider
appropriate in the light of such inquir-
ies as they may decide to make., As
regards glving relief to the sufferers,
it is again for the State Government
to make an assessment of situation and
decide about the steps to be taken for
giving relief. The State Government
have initiated action for relief {o those
affected in the Moradabad riots.

Quantity of Paints Products

4155. SHR1 BHIKHU RAM JAIN:
Will the Minister of INDUSTRY bLe
pleased to state:

(a) the quantity of paints produred
ia the country in organised as well as
small scale sector;

(b) the per capita consumption of
paints in the couniry and its compari-
sion with other advanced nalions of
the world; and

(c) the steps proposed for raising the
consumnption rate of paints in {he coun-

THE MINISTER OF STATE IN THE
MINISTRY QE‘ INDUSTRY (SHRI

71 LS—8

CHARANJIT CHANANA): (a) The
quantity of paints produced in the or-
ganised and small scale sector is as
under:

Year Production  Small
in Orga- Scale
nised Sector
Sector {Tonnes)
{Tonnes) -

1978 . . . 88,552 88,000

1979 . . . 71n6i2 B4400

g8 . . « 00,500 Not

available

(b) The per capita consumption of
paints in India Is very low, bemg only
aboui 0.3 Kg. to 0.4 Kg. Similar infor-
mation for advanced countries is not
avalilable,

(c) Adequate capacity for the manu-
frcture of paints has been approved/
proposed o be approved to meet the
likely demand on account of industria-
hisaf10m and economic developinent in
general.

Ban on Strikes in Public Sector

4156, SHRI CHITTA MAHATA:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government propnse lo
ban the strikes in the public sectcr
uniis and the organised labour in key
sectors in the country; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
There is no such propesal at present.
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Study conducted on sick small scale
industries

4157. SHRI BHEEKHABHAI:
SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of INDUSTRY be
pleased to state:
(a) whether any studies have  been

conducted in the field of sick small
scale industries;

(b) the findings of thal study team;

(c) the remedial measures suggested
by the study team;

(d) whether such a scheme hos becn
circulated to the State Govar-menis
and Union Territories; and

Sfate Govern-
in regard

(e) the reaction of
ments/Union  Territories
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to el
Development  Commissioner, Smuall
Scale Industries through his machinery
keeps a watch on the sickness in this
sector. Government have recently ce-
cided to initiate a sample survey
through DCSSI to determine {he exient
and nature of sickness in this sectcr.
The extent of sickness is being coa-
tinuously monitored by the commercial
banks and compiled from time to
time by the Reserve Bank India.

Death of Triba] Miness in Mining
Areas of Anantgiri, Visakhapatnam

4158, SHRI BHEEKHABHAI: Will
the Minister of LABOUR be pleased
to state:

(a) the causes of the deaths of tri-
bal miners in mining areas of Anant-
giri forest, Visakhapatnam;

(b) whether the deaths were caused
by radic-activity in the rocks of the
mines;

(c) if not, the causey of their deaths;
(d) the amount of compensation paid

MARCH 18, 1881

Written Answers 260

to relations of each individual decea~
sed on the spot;

{e) whether such deaths have occ-
curred earlier also and the number of
such persons;

(f) whether any action has ever
been taken against such mine owaers;
and

(2) whether any safely measures
were adopted or not?

THE MINISTER OF STATE [N THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to ()
The information is being collected
from State Government and Directo-
rate General of Mines Safety and will
be laid on the Table of the House,

Vacant postg of peong of Centra] P.F,
Commissioner’s office

4159, SHRI SATYANARAYAN JA-
TIYA; Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that more
ithan 30 posts of peons have been re-
mained vacant in the office of the Cen-
tral Provideat Fund Commissioner,
New Delhi for g year;

(b) whether it is also a fact that
candidates were interviewed but mnot
a single appointment has been mude;
and

(c) if so, the reasons for not filling
up the posts?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATIL
RAM DULAR] SINHA): (a) to (o).
According to the Provident Fund
authorities there are at present 25
posts of peons vacaat in the office of
the Central Provident Fund Commis~
sioner and action is in progress to fill
the vacancies.
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Class I & 1I Posia vacant in employees
Provident fund organisation

4160. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether Government are aware
that large number of class I and class
II posts proposed in the Employees
Provident Fund Organisation have nol
Yet been sanctioned;

(b) if so, the reasons therefor;

(c) whether large number of Regio-
nal Commissioners have retired or
are on the verge of retirement during
the next flve years and if so, the de-
tailg thereof: and

(d) how many posts have been re-
quested for Regional Commissioner,
Assistant Commissioner, Provident
Fund Inspector (Grade I) and  Ac-

counts Officer and how maay  posts
have not been filled up and if not, the
reasons therefor?

THE MINISTER OF STATE I[N THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
Proposalg for creation of a few posts
of Assistant Provident Fund Com-
missioner and Regional Provideat Fund
Commissioner bave been  received
from the Central Provident Fund
Commissioner. These are under con-
sideration of Government,

(c) During the last five years (le;
1976—1980), nine departmental officers
retired from service of the E.PF.
Organisation while working 1s Regio-
nal Provident Fund Commissioners.
Seven Regional Provident Fund Com-
missioners are likely to become due
for retirement during the rext five
years (i.e. 1981—1985).

(i) Regional Commissioners (including Dcpu!y Rrgxonal

Provident Fund Commissioners) .
(ii) Assistant Commissioners (Grade-I)
(iii) Assistant Commissioners (Grade-II)
(iv) Provident Fund Inspectors (Grade-I)
(v) Accounts Officers . . .

Statement

Number Posts  Vacancie

of posts filled

sanctioned

34 31 3
. 54 49 5
. . 8 8 Nil
. 144 142 2
. . 159 145 14

As regards filling up the vacant
posts of Regional Commissioners and
Assistant Commissioners, the maller
has been taken up with the Union
Public Service Commission. Orders
in respect of appointment of {wn Pro=
vident Fund Inspectors (Grade. D)
are expecied to be issued soon after
the completion of formalities concern-
ing this matter, in respect of appoint-
ment of 10 Accounts Officer, orders
have already been jssued while selec-
tion of four more officers for appoint-
ment is under finalisation,

Child Labour in State Factories

4161. SHRI PIUS TIRKEY: will
the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that ibout
4000 children are working in the inhu-
man conditions at the slate factories
of Mandsaur and Malhal in Madhya
Pradesh;

(b) if so, what steps have so far
been faken by the Central Government
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to stop the exploitation of child l-bour
in these Iactories;

(c) whether it is 5 fact that ihe
average life of the labourers is only
40 years if 50, the list of deaths re-
corded from 1870 to 1980, year-wise;

(d) whether it is a.fact that out of
4000 workers, only 1000 are employed
permanently and the rest are treated
as casual labourers;

(e) whether it is also a fact that the
dust is dangerous for the health of the
labourers, if so, the steps taken by Go-
vernment in this regard; and

(f) the details of recommendations
made by the Committee on =—=<child
labour and steps taken by Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Accor-
ding to the information supplied by
the Government of Madhya Pradesh
there are 89 Slate pencjl factories at
Mandsaur which has an estimated em-
ployment of 1000 workers and no
ch:d labour is employed in these fac-
tories.

(b) Does not arise,

(c) Government of Madhya Pradesh
have stated that it is not a fact that
workers working in the factory die
before the age of 40. Civil sugeon
Mandsaur is reported to have inti-
mated that there were only two cases
of death last year, record prior to this
period does not show any recorded
death due to Silicosis,

(d) Information is awaited from the
Government of Madhya Pradesh.

(e) Yes, the Silico dust if inhaled can
cause Silicosis in six moths' time and
the disease is incurable. According to
the information supplied by the Go-
vernment of Madhya Pradesh, all wor-
kers are medically examined, 75 sus-
pected cases were ex-rayed between
December, 1879 to March, 1980 and 26
certificales issued for partial infection
of Silicosis. Factory owners have
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been instructed to install exhaust ap-
pliances to save the workerg from the
pollution of dust. Seventeen fuctories
have already fitted these appliances
in thirty cuiting machines. 'The State
Government hag also instructed fac-
tory owners to provide suitable dust
masks fo workers to check inhalation
of dust and they have agreed to pro-
vide them soon, The exhaust ma-
chines and dust masks will almost
completely save the workers from dust
Inhalation. The State Government
has also prosecuted the defaulting fac-
tory owmers.

(f) The Committee on Child Labour
submitted its report in December, 1979
which contained 23 recommendations
for the welfare of the working chindren
as well as to check exploitation on
Child labour. An Empowered Com-
mittee which was set up to examine
the recommendations of the Committee
on Child labour have taken decision
on the recommendations gubmitted by
the Committee on Child labour., The
Government of Indian have accepted
decision of the Empowered Commit-~
tee. Necessary follow-up action for
the implementation of the recommen-
dations of the Commitiee on Child la-
bour accepted by the Government ls
being taken. In pursuance of one of
the recommendations of the Commii-
tee on Child labour a Central Advisory
Board has been set up to review aund
to suggest legislative and other mea-
sures for welfare of working children
and to recommend the Industries and
areas where there must be a progres-
sive elimination of child labour All
State Governments/Union Territories
have also been insiructed to set up
State/District level Advisory Board on
child labour with similar functlons,

Reintroduction of Supervisory inspec-
tors by the Provident fund ingpector
Grade-1

4162. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR be
pleased to state: .



265  Written Answers PHALGUNA 27, 1003 (SAKA) Written Answers 36

(a) whether Government are aware
that the supervisory inspections were
to be conducted by the-Provident Fund
Inspector according to the recommen-
dations of the Administrative Reforms
Commission and if so, the details of
recommendation thereof;

(b) whether the supervisory inspec-
tion conducted by P.F.I. (Gr. I) under
the Employees Provident Kund Orga-
nisation, has been.discontinued;

(c) if so, the reasons therefor; and

(d) whether Government propose to
accept the recommendations of Admi-
nistrative Reforms Commission by
giving the same powers to Provident
Fund Inspector Grade (I) for supervi-
sory Inspection for the sake of effi-
ciency, administrative propriety and
check over the inspection of the Ins-
pector (Grade II) as already accepted
earlier?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) and
{b). Yes, Sir.

(c) Provident Fund Authorities have
reported that on a review of the sys-
tem of Supervisory Inspeclion, by
Provident Fund Iaspectors (Gr. I), it
was found that it was not working
well and, therefore, it was decided to
discentinue it.

(d) Provident Fund Authorities have
reported that the inspection wcrk has
been reorganised and that the preseat
arrangement is working satisfactorily.
The matter is under examination.

Btatehotd to Pondicherry Goa, Mizo-
ram, Arunachal Pradesh and Laksh-
dweep
4163. PROF. NARAIN CHAND
PARASHAR:

SHRIMATI SANYOGITA
RANE:

SHRI P. M. SAYEED:
SHRI CHITTA BASU:
SHRI JAGDISH TYTLER.

SHRI M. RAM GOPAL
REDDY':

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the Union Territories
of Pondicherry, Goa, Daman and Diu,
Mizoram, Arunachal Pradesh and
Lakshdweep have demanded  State-
hood; and

(b) if so, the decision of Government
on their demand?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) end (b). Suggestion for grant of
statehood to these Union territories
except Lakshdweep are being received
from various quarters from time to
time. These are coasidered keeping
in view the totalilty of circumstances
and other relevant factors.

12 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION MAK)NG AMENDMENT OF THE
Derar EaTiNe HOouses RECISTRATION
REGULATIONS, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
On behalf of Shri P. Venkatasubbaiah,
I beg to lay on the Table a copy of
Notification No. 898/DCP/Lic. (Hindi
and English versions) published in
Delhi Gazette daied the 24th January,
1981 making certain amendment {o the
De Eating Houses Registration Re-
gulat , 1980, published in Notifica-
tion No. 1555/Spl. Cell ian Delhi
Gazette dated ,the 28th June, 1980,
under Sub-section (2) of section 148 of

*the Delhi Police Act, 1978. [Placed in
Library. See No. LT-2121/81].

SHRI JYOTIRMOY BOSU (D!amond
Harbour): I rise to seek your permis-
slon, Sir. I gave an adjournment mo-
tion regarding the Rajasthan Judge
who has been taken away.

MR. SPEAKER: Nothing was to be
discussed. Please sit down, I geek
your cooperation in implementing what
you have agreed, Please sit down.



267 Messages from R.S.
" Please consult your leaders hefore talk-
ing. Now Mr. Barot

NOTIFICATIONS UNpDER CusToMS AcT
aNp CENTRAL Excise RULEs

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table: .

(1) A copy of Notification No. GSR.
177(E) (Hindi and English vetsions)
published in Gazette of Irdia dated
the 11th March, 1981 together with an
explanatory memorandum making
certain amendment to Notification No.
132-Customs dated the 2nd July, 1980
so as to add five more producls of
Nepalese origin to qualify for prefer-
entia] entry into India under the Indo-
Nepal Treaty of Trade, 1978, under
section 159 of the Customs Act, 1962,

(2) A copy of Notification No. GSR
178(E) (Hindi and English versions)
published in Gazette of Iadia dated
ihe 12th March, 1981 together with an
explanatory memorandum exempting
smoking mixture known as Gudaku in
the form of granules from 5o much of
the duty of excise and additional duty
of excise leviable thereon ag is in ex-
cess of the duty leviable on hookah
Tobacco, issued under the Central
Excise Rules, 1044.

STATEMENy Te: PROVISIONAL POFULA-

TioN TOTALS Or THE 1981 Census OF
INDIA.

THE M'NISTER OF STATE IN THE
MINISTRY OF HOME APFAIRS
(SHRI YOGENDRA MAKWANA): I
beg to lay on the Table a statement
(Hindl and English versions) regarding
the provisional population tolals of
the 1981 Census of India.

12.03 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: 8ir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha: —
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(i) “In accordance with the provi-
sions of Rule 127 of the Rules of Pro-
cedure and Cenduct o[ Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabba,
at its sitting held on the 16th March,
1981, agreed without any amendment
to the Life Insurancen Corporation
(Amendment) Bill, 1981, which wés
passed by the Lok Sabha at its silting
held on the 8th March, 1981.”

(ii) “In accordance with the provi-
sions of Rule 111 of the liules ({ Pro-
cedure and Conduct of Business in
the Rajya Sabha, I am directed to
enclose a copy of the Delhi Sikh Gurd~
waras (Amendment) Bill, 1981, which
has been passed by the Rajya Sabha
Ia;siff sitting held on the 17th March,

DELHI SIKH GURDWARAS (AMEND-
MENT) BILL AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the Delhi Sikh
Gurdwaras (Amendment) Bill, 1681,
as passed by Rajya Sabha.

12.05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
EIGHTEENTH REPORT

SHRIMATI KRISHNA SAHI
(Begusarai): I beg to presen! the
Eighteenth Report of the Committee
;n Private Members' Bills ana Resolu-

ons.

12.06 hrs.
BUSINESS ADVISORY COMMITTEE
FoURTEENTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): I beg to move:

“That this House do agree with
the Fourteenth Repori of the Busi-
ness Advisory Committee present-
igaic:’the House on the 17th March,
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of royalty on
crude oil (St.)
SHRI SURAJ BHAN (Ambala):
Sir, I have given an amendment.

MR SPEAKER: Please sit down.
How can you do it? Why should
you do it? You are a part and par-
cel of the Committeg, The question
is: ’

“That this House do agree wilh
the Fourteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 17th March,
1981.”

The motion was adopied.

12.08 hrs.

STATEMENT RE. INCREASE IN
RATE OF ROYALTY ON CRUDE
OIL

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
1IZERS (SHRI P. C. SETHI): M
Speaker Sir, with your permission
I would like to make g statement
about the enhancement of royalty
payable to the States where crude
oil is produced.

The rate of royalty on crude oil is
fixed under the Oil Figlds (Regula-
tion and Development) Act, 1948
Royalty is payable on onshore crude
oil to the States of Gujarat and
Assam and Arunachal Pradesh where
it is being produced, The rate of
royalty on crude oil was inc:eased
from Rs. 15/- to Rs. 42/~ per tonne
with effect from September 8, 1978
and has continued to be paid to these
State Governments at thai rate,

The Government of Gujarat and
Assam submitted detailed Memo-
randa requesting for further en-
hancement of the rate of royalty, At
present, the price payable for on-
shore crude oil as fixed by Govern-
ment is about Rs. 305 per tonne.
After due consideration of the views
of the two State Governments and
other factors, Government have de-
cided to increase the rate ol royally
payable on crude oil from Ra. 42

(Immunities etec.

per tonne to Rs. 81 per tonne with
effect from 1st April, 1981, Royalty
of Rs. 61/- per tonne is the maxi-
mum that ecam be paid on the basis
of the present sale price of crude.
Extra income to the Stateg in terms
of royalty and sales tax for tue year
1981-82 is estimateg at about Rs. 6.32
crores for Gujarat and about Rs. 10.08
crores for Assam.

SHRI NIREN GHOSH (Dum
Dum): Mr. Speaker, we chould get
an opportunity to discuss this state-
ment.

AN HON. MEMBER:
pened to item no. 3(a)?

MR. SPEAKER: He hasg already
done it. Now the Statuiory Resolu-
tion—Mr. Jyotirmoy Bosu.

SHRI KRISHNA CHANDRA
HALDER (Durgapur): In the List
of Business it has been mentioned
that at 4 p.m. Rao Birendra Singh
will make g statement. But in the
revised List of Business, at 4 pm. it
is said that a motion by Shri Ram
Vilas Paswan will be taken up.

MR. SPEAKER: Supplementary;
List of business is there.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Both will be taken
up at the same time. (Interruptions)

MR, SPEAKER: Within 4.5
minutes, we will do it.
MR. SPEAKER: He will make it.

What hap-

12.10 hrs,

STATUTORY  RESOLUTION RE.
DISAPPROVAL OF SPECIAL BEAR-
ER BONDS (IMMUNITIES AND
EXEMPTIONS) ORDINANCE 1881,
AND SPECIAL BEARER BONDS
(IMMUNITIES AgD EXEMPTIONS)

ILL

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:
“This House disapproves of the
Special Bearer Bonds (Immunities
and Exemptions) Ordinance, 1881
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(Ordinance No. 1 of 1881) promul-
gated by the President on the
12th January, 1881."

Sir, this bearer bond which I am
inclined to call as g bail bond, be-
cause it is a bond which is bailing
out the economic criminals of this
country, 1s unparalled in the history;
and it has come out of the brain of
one whom I have always described
as the queen of blackmoney and
fountain of corruptio»n in this coun-
try.

MR. SPEAKER;
opted for g queen?

SHRI JYOTIRMOY BOSU; It
curries favour with t(he rich who
keep them in power. In the Cabinet
meeting one thoughtless Minister
like Patil had sought a clarification,
but the Minister was  purshed
aside at once, and since it was an
idea from the Supreme Commander,
Cabinet was simply informeg as was
done in the devaluation case where
none but the Prime Minister had gone
to the United States of America and
agreed with President Johanson and
the World Bank Chief in 1966 to
devalue the Indian rupee. (Inter-
rptions)

MR. SPEAKER: Order please.

SHRI JYOTIRMOY EOSU: The
bearer black bond has not surprised
me at all

SHRI EDUARDO FALEIRO (Mor-
mugao): I am on 4 point of order.
We are going to djscuss the Bearer
Bonds legislation, etc. which we will
discuss, we will not allow and I sub-
mit respectfully that you will not
allow personal allegations tp be made
here against anybody; whether it is
Prime Minister or anybody else un-
less he has given to ycu evidence of
his allegations. I want to draw your
attentlon to your raling and the
ruling of your predecessors.

THE MINISTER CF FINANCE
(SHRI R, VENKATARAMAN): May

Why have you
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I request you to please sit down and
allow this Bill to he passed quickly?
This will only delay the passing of
the Bill

MR. SPEAKER: “What T said, we
always adhere to. We have given
certain rules and regulations and they
are also enshrined im this book.
Whatever is said, that goes accord-
ing to them. Otherwise, we take
exception. It is so simple. He knows
the rules.

SHRI EDUARDO FALEIRO: I just
want to say this. I will not take any
time.

MR. SPEAKER: He yill not name
anybody.

SHRI EDUARDO F4LEIRO: I
just want to say that there are rul-
ings of your predecessor in 1967, You
protect me.

MR. SPEAKER: These are standing
orders to be followed. We have cer-
tain things, cerfain decrorum, certaia
tradition and certain rulgg and regu-
lations. Ncbody, who is not present
in the House or anybody else also,
if he is a membey or a Minister,—he
has to give prior information....

SHRI EDUARDO FALEIRO: No-
tice and submit evidence.

MR. SPEAKER: He has to give
prior information and proof. He has
already done. He will do whatever
is requireq of him. Otherwise, it will
not go on record.

SHRI JYOTIRMOY BOSU: This
bearer bond or black bond has not
surprised me. This is the first gift
for the year 1981 (Ordinance No. 1
of 1981) because this is the Govern-
ment which c¢an only survive on
blackmoney, this is the Party which
can survive only on _ blackmoney
and the beginning has been made
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with the induction of L. K. Jha and
Tandon and their report. This is a
naked ang unabashed surrender and
is quite consistent with their charac-
ter and class character. Blackmoney
iz the life line of the ruling class.
Here I have already produced before
you the photostat copy of the file in
which. . ..(Interruptions)

MR, SPEAKER: I do not know
what are these files?
(Interruptions),

SHRI JYOTIRMOY BOSU: Photo-
stat copy of AICC Fue of Collection
(Interruptions) and 1ihe collections
and receipts nos......

MR. SPEAKER: How do we deter-
mipe?

SHRI JYOTIRMQY BOSU. I will
authenticate it. (Interruptions) 1
take full responsibility for this, I
will take full responsibility for this.
The collections are like this:
Asian Cables—Ramnuth Goenka
caught on criminal charges—Rs. 3
lakhs; Assocjated Cement—Rs, 7
lakhs; Ballarpur Industries Limited
(Thapard)—Rs. 10 lakhs; Bennet
Coleman Ltd., Jains—Rs. 5 lakhs;
Bombay Dyeing—Rs. 5 lakhs, Baroda
Rayon—Rs, 4,75,000; <Century Spin-
ning (Birlas)—Rs. 6,50,000; Chow-
guls Limited—Rs. 5§ lakhs; Chow-
gule Steamship—Rs. 7 lakhs; Cora-
mandal Fertilisers—Rs. 10 lakhs;
Delhi Cloth Mills—Rs.  30,50,000;
Dempo Mining—Rs. 5 lakhs; Dempo
Company—Rs. 6 lakhs; ete, I will
take two hours to read the list, The
total amount collected comes to
Rs. 12 crores and what is the colour
of that money and how could they
give? Where are the souvenirs? Was
a letter written to the Home Minis~
ter and the Finance Minister to in-.
quire into these cases? If so, the Fin-
ance Minister must give a reply be-
cause we have given him advance
intimation jn this regard.

It is a disgraceful thing that the
Indian Tobacco Company one of the
major beneficiaries of tobacco export
and duty was exempted and a sum

ete.) Ord. & Bill

of about Rs. 90 lakhs was given just
before the Janata Party came to the
office. The dates of the notings on the
file reveal that it was done in a
matter of hours so that they could
take money, because they know they
were going out of power. That is
why, I say this black bond is a big
hogwash and nothing but that, I can
say, I remember that famous car-
toon by Abu Abraham in which he
said, “Black money wrapped in
Khadi becomes white”. (Interrup-
tions) He is not trying to do any-
thing. They are trying. They are
involved. I tell you one thing. Pre-
cisely, that is why the then Prime
Minister in 1970 suppressed the
Wanchoo Committee’s interim report.
Mr. Wanchoo was the Chief Justice
of India and in the interim report
they stated that demonetisation
was ...(Interruptions)

MR. SPEAKER: Is this a conjec-
ture? )

SHRI JYOTIRMOY BOSU: No. I
have every document. She tried to
pressurise them not to submit the
interim report and also to make no
mention of it in the final report
that such a report about demone-
tisation was sent. This report was
laid on the Table of the House.
by this humble self on the 18th
August, 1972, Hats off to Patils and
others. (Interruptions)

AN HON. MEMBER: When? (In-
terruptions)

SHRI JYOTIRMOY BOSU: On
the 18th of August, 1972, (Interrup-
tions.) Mr. Finance Minister, you
have a large Secretariat, you must
work. (Interruptions)

PROF. MADHU DANDAVATE
(Rajapur): I was g witness to it.
(Interruptions)

SHRI R. VENKATARAMAN: 1
cannot work as fast as you do.

SHRI JYOTIRMOY BOSU:. She
failed to pressurise the Committee
as they were non-official members.
Do you know, Sir? The Cabinet Min~
isters did not know. I might take the
names of many Ministers, I would
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not mention all the names, Some of
them are still sitting here not with
the Treasury Benches but with the
ruling party, Including a famous
economist like Dr. V. K. R. V. Rao.
He told me: ‘Please give me a copy
of the report. I have not seen it.” He
was the most eminent economist of
that time, in the Cabinet. He was
not consulted and that is how em-
barrassing it was to the then Prime
Minister—the proposal about demo-
netisation—because of her radical
pretences ghe wag talking about
gocialism. And what was the recom-
mendation? I am quoting from the
report;

‘On November 12, 1970 the Di-
rectors’ Enquiry Committee, popu-
larly known as the Wanchoo Com-
mittee, submitieg an interim report
to the Government of India. While
submitting the report the Com-
mittee reported: “We decided
therefore to address ourselves to
the task of making an interim re-
pori{ on matters which called for
urgent remedial action and could
not wait until our final report—the
Committee report said—one subject
which needs immediate attention
was Dblack money had been cut-
ting into the vitals of the economy.”
They further went to recommend

the following:

‘After careful consideration we
have come to the conclusion that
some remedial measures should
have been taken immediately if the
problem is to be tackled effec-
tively'.

In their interim report they re-
commended three measures.

1. Demonetisation, 2. Ceiling on
cash holdings and 3. Acquisition of
immovable property. These are the
things they have recommended. It
was impossible for them to do so,
because if they did it, they would
have committed harakiri., In May,
1871 she had an election. She knew
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for 1971 elections g lot of money was
needed, And, what was the money?
It was to be only black money and
nothing but black money. There-
fore, I say, they are the product of
black money. When they talk of curb-
ing black money it is :nothing but
bluff, the biggest fraud they are
committing on the people.

The Santhanam Committee Report
had pointedly revealed this earlier in
clear language. But they did not
take notice about this. 'This is the
person now at the helm of affairs,
Mr. Venkataraman. .,

SHRI R. VENKATARAMAN: Be
sure of your dates, because you
will be caught!

SHRI JYOTIRMOY BOSU: Ex—
and now—this is the person now at
the helm of affairs. Mr, Venkatara-
man, I take it, carries out her wishes
only, Mr. Venkataraman has got a
new boss, Mr. L. K. Jha. We know
his antecedents. We know his con-
nections in the big business and jute
tycoons—the story of diamond neck-
lace and Scotch whisky cases; we
woulg not elaborate on that here.

Just a month before the session,
they brought this ordinance. Couldn’t
they wait for this session to start?
Could they not bring a full-fledged
Bill? What was the hurry? Because
her part of the deal with the big
business and her policy and philoso-
phy in life had been to run with the
hare and hunt with the hound. And,
this is the hog-wash and nothing but
that. The mighty financial {ycoons
and godfathers——they must get a
share of the loot, money out of sugar,
money out of edible oil, money out
of kerosene. Al]l the money must
come to their hearth. Otherwise, how
can this dynastic democracy survive?
Sir, a floodgate of pernicious conces-
cions were given. The bearer bond
totally is a gelf-defeating exercise.
If you have gone through the
papers, you will notice—Mr. Venkata-
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raman will kindly agree, I
am sure he will agree—that it is a
super-protected international currency,
a super-protecled international
currency which took its  birth
from dirty money, pernjcious money,
the blood and sweat of the
working class and the poor people's
money. Thousand rupee currency is
legal tender. You peed to record your
name jn the bank, although I know
there was & secret directive that if
a Minister's private secretary wanted
to cash thousang rupee notes, the
banks will not note the name. If you
want, I can try to get a copy of that
also! Bul outside, what are the sti-
pulations? The bearer bond system is
outside the very taxation system.
They have said clearly it is outside
the very taxation system, What are
the things? No questions asked, No
tax on interest, No wealth-tax. No
gify tax. No estate duty. Bank over-
draft as collateral security, as usual
If you give dowry, it cannot be
touched. No ban on taking it out—
Mr, Venkataraman, that is the most
dangerous concession that you are
giving—nmo ban on taking it out of
the couniry. Can you take out legal
tender? Can you take out a bundle
of currency, showing it to the customs
officer? No. If you take out and then
You are caught in the aircraft, you
can be hauled up, prosecuted and
punjshed. But if you fake out a
bundle of bearer bonds worth Rs. 10
croreg and show it to the cusioms
officer saying, “I am taking out the
bundle”, he has no law till today
which can authorise him to prevent
you. Therefore, Sir, it enjoys diplo-
matic immunity also. These black
bonds or bearer bonds—that I call
black bond, not deliberately but it
comes OUGt of my mouth—are pur-
chasable by any currency in the
world. Do you know that you are
putting your neck and hand in the
fire together? This black bond will
gather wool as it changes hands.
That provision jig clearly indicated in
the Bill. It will generate more black
money. That is the provision in the
Bill. After years, 10 years, Rs. 10,000/-
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will become Rs. 50,000/- for her. This
year’s inflation we are apprehending
will be 25 per cent Ang what about
the poor white moneyed man—man
with limited shown, visible income?
He loses everyday & percentage of
the money. Here are the criminals,
economic offenders and looters pros-
pering on the sweat and blood of the
people. They are flourishing with the
help of Mrs. Gandhi, Venkataraman
and Company Limited.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Unlimited!

SHRI JYOTIRMOY BOSU: Yes,
unlimited.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
Your ways are unlimited,

SHRI JYOTIRMOY BOSU: I wish
Mr. Stephen was adequately reward-
ed for the services rendered.

SHRI C. M. STEPHEN: 'That is
the basis on which you are working
with your party.

SHRI JYOTIRMOY BOSU: I try
to make the House understand the
simple thing. Would it not be the
most convenient paper or document
or asset or exchange or exchange
order or legal tender, whatever you
call it, for any power who woulg be
wanting to subvert our democracy in
the country? Would not the CIA
buy these bearer bonds, buy crores
once the Supreme Court judgment
comes out?

DR. SUBRAMANIAM SWAMY
(Bombay North East); KGB also.

SHRI JYOTIRMOY BOSU: I do
not know about KGB. But I know
CIA’s activities.

Then, Sir, just before the last elec-
tion how did the price of Indian
rupee gppreciate in the international
market? And that has to be done
in a clandestine manner. How many
countries have financed elections in
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this country for various reasons and
interests of their own? Sir, today
they have no difficulty at all—buy
bearer bonds and dump it. When time
comes, send the bearer bonds which
are the second super-protected dip-
lomatic jmmunity—Indian currency.
This is the creation and contribution
of this wretcheg Government that
claims {o have the popped up sup-
port.

SHRI R. R. BHOLE (Bombay
South Central): Wrelched language
also!

SHRI JYOTIRMOY BOSU: Yes,
wrelched language. It will protect the
corrupt Ministers, Therefore, the
jrritation I agree. (Interruptions)
But sugar Reddy you do not get into
this. He is neithcr a Minisler nor an
official. Corrupt Ministers and officials
will buy bearer bonds and keep
them with their mother-in-laws—
lawful or unlawful it does not matter.
And if a raid iz conducted by the
anti-corruption department or by the
vigilance all that they will be re-
quired to say is that these bearer
bonds belong to my mother-in-law.
They do not ask what sort of mother-
of mother-in-law because that is not
within their jurisdiction. Wonderful
arrangement {o protect all and sun-
dry with one object-—fo remain per-
petually in power at the cost of
everything they like of the country.

Sir, for multi-directional trade
operations, every Indian buying
foreign gssets in the country in in-
dustry, plantation, of collaboration
agreement, there is a black deal
There is a deal which is below the
table. Now they will have no prob-
lem. They would not have to take
trouble in paying premium to Hong-
kong and Tangiers dealers. They
will be able to do it sitting here.
Parcels of black bonds will go out.
It will change hands, It will be
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treated as Indian currency enjoying
diplomatic immunity,

As far as control of economy is
concerned, thig will add fuel o the
fire through generation of additional.
credit and proliferation of black
money. Honest tax-payers keep their
savings in cash zt home. There are
income-tax raids because I have seen
as Chairman of PAC that in many
cases, raids are conducteq without
any rhyme or reason—vendetta, just
to pressurise the man, humiliate the
man. It is the practice in this coun-
try. If this man has cash, if over the
yvears, he has saved the money, he
would not be able to get out of the
income-tax officer. But if this man
has a pile of black bonds in his
locker—marked “for custody of black
Bonds; how much? Rs. 5 crores—the
income-tax cfficer cannot even ask a
guestion. So, I would like Shri Ven-
kataraman to give a direction to the
General Insurance Company to in-
sure even its coverage free of charge,
even against theft, fire, burglary and
loss in transit! I do not know why
this has been left out,

Let us see wHat the ex-Chief Jus-
tice of India, Shri Waachoo, had
stated.

Wanchoo
bearer bond

“According to the
Committee, the
scheme"”

—it was said years ago, Mr.
Venkataraman, years ago—

“the Dbearer bond
poor substitute
scheme.”

MR. SPEAKER: One minute, Mr.
Bosu. I would like to point out to the
House that we have got four hours
time.

SHRI JYOTIRMOY BOSU: Five
hours.

DR. SUBRAMANIAM SWAMY:
Four hours,

SHRI JYOTIRMOY BOSU: Five
hours. Who told you four hours?

scheme is a
for a disclosure
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(Interruptions) No, no. At 4 O'Clack
we adjourn.

MR. SPEAKER; Even
have to allocate....

SHRI JYOTIRMGY BOSU: I am
the Mover of the Motion. I can take
time.

MR. SPEAKER: But we have to
decide.

then we

SHRI JYOTIRMOY BOSU:  But
no unnecessary interruption.

MR. SPEAKER: Do you think it is
an unnecessary interruption?

SHRI JYOTIRMOy BOSU: That
would not make them Ministers, and
that is the only thing that I wanted
to say.

“According t{o the Wanchoo
Committee, the Bearer Bond Schme
is a poor substitute for a disclosure
scheme, as it can cover only the
black money, which is not invested
and is Tying in cash. Further, the
investment of black money in such
bonds will not connect it up with
any particular source of income
and, as such, it does not offer to
the investor immumity from inves-
tigation ang proper assessment of
the jncome from that source and
penal consequences.”

This is what is stated by the Wanchoo
Committee, headed by a former Chiet
Justice of India.

As it is, the currency in circulation.
the latest figure as on 31st March
1980 is Rs. 11,821.14 crores. I have
the break-up, according to the Re-
serve Bank of India Bulletin, but it
is difficult to analyse it. There you
have got hundred rupece notes and
ten rupee notes, which are predomi-
nant figures, ang fifty rupee notes
also. I do not know why you are
deliberately omitting the figures of
demonetised one thousand, five thou-
sand and ten thousand rupee notes
and why they are not taken into
account,

ete,y Ord. & Bill

SHRI R. VENKATARAMAN :
Because, they are not in circulation.

SHR; JYOTIRMOY BOSU: 1 am
not saying that you have to include
that in the currency in circulation
but there should have been a foct
note, giving the details. I do not ur-
derstand why this is not being give'.

Mr. Venkataraman, you Kkindly
hear me, the national income statis-
ticg of Government and private in-
come will throw light on this more
clearly and only it can reveal how
much of the currency is in black to-
day. The total black wealth, not
black currency but black wealth
through GNP etc. is round about
Rs. 30,000 crores, and that is the
modest estimate. I can assure you
that nobody can calculate it. The
correlation of household income and
wealth surveys—Y haye got the
latest, and the source is the Central
Statistical Organisation ang the
Planning  Commission, 1976-77—
shows the figure at Rs. 1,42,000 crores
and ten top families own 56 per cent
of the wealth, according to the Na-
tional Council of Applied Economi-
Research. Black wealth means gold
jewellery, commodities, trading as-
sets, movable and immovable pro-
perty, productive and sick units.
Therefore, the volume of black
wealth is anybody’s guess. They are
only doing an exercise to protect
those that landed with cash ang allow
them to go out and come in as they
like, to help themselves.

Sir, in reply to Unstarred Question
No. 139 dated 26th July 1977, it was
stated:

“Birla Group: During the finan-
cial year 1976-77, total additions to
tye income declared and proposed
under Section 144B of the Income-
tax Act in the varioas cases amount
to Rs. 27.59 crores”—Birla Group
alone—"152 penalty proceedings
under Section 271/272 of the In-
come-Tax Act have been initiated.
In 6 cases penalties totalling
Rs. 1542 lakhg have been levied.”
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“Bajoria-Jalan Group; ....157
penalty proceedings for tax evasion
have been initiated. In 40 cases
penalties have been levied. 17
prosecutions....”

“Shriyans Prasad Juin Group :
Total additions to income declared
and proposed under Scction 144B
of the Income-iax Acl amount to
Rs. 5.66 croreg in 8 cases. 13 in-
come-tax/wealth tax proceedings
have been reopened. 5 penally
proceedings for concealment of
income have been initiated.”

Then J. Dalmia Group. It is a long
list. T would not like to go into de-
tails.

MR. SPEAKER: Please conclude.

SHRI JYOTIRMOY BOSU; I will
take a little more time.

MR. SPEAKER: But I have t{o give
time to others.

SHRI JYOTIRMOY BOSU: I will
take a little more time because I am
the mover of the motion.

MR. SPEAKER: 1 have given
enough already.

SHRI JYOTIRMOY BOSU: No, Sir,
It is always given.

He has not said how the bearer
bonds will mop up the rural rich
and how the rural rich will
be touched by the bearer bonds.
It is a huge sum. The 1971 Reserve
Bank of Indiz 10-yarly Debt and In-
vestment Survey shows Rs. 82,000
crores only. The 1981 figure will come
out again. The urban black money
converted into the rural agriculture-
oriented wealth is a flourishing
scheme nowadays. Sir, they are only
beating about the bush and at the
periphery—a drama where 5 rogue
clephant s being trieq to be con-
trolled by its tail. How will you
repay after 10 years—you are silent
over that—to those who are buying
black bonds in foreign currency?
How will you tackle the balance
of payments problem at that par-
t'cular year and at that particular
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point of time? Sir, it is a great fra-
ternity, you can even protect black
money owners abroad. Explain why
you have extended it outside the
country. Why is it that you have ex-
tended it outside the countiry? The
laws of the country may not exempt.
Their countries’ own laws may not
exempt. This will make financing
or espionage etc. easier. Why the
penal provisions are pot there clear-
lv? The wholec operation is done
surreptitiously in a clandestine man-
ner., The Auditor General’s Report
is there and there are many other
things. I would only like to say that
in the earlier fiasco, three schemes
vielded only Rs. 90 crores and the
figure of Rs. 1600 crores given in
1976 is a total fraud by the Minis-
iry’s Board of Direct Taxes. The
amount of Rs. 840 crores was not con-
cealed income, but it was concealed
wealth, Rs., 746 crores was mainly
out of raids, not wvoluntary disclo-
sures. How much of black money,
Mr. Venkataraman, you have allow-
ed the cement, sugar, paper and
edible o0il manufacturers or dealers
to generate? Mr, Venkataraman,
kindly tell ug one thing that you have
heard the name of National Iearld
Associated Journals Limited. Now,
we have got documentary evidence
to prove that that National Herald
has, in the books of accounts, got
Rs. 82,67,476 in black money,

In reply to Rajya Sabha Short
Notice Question No. 2 dated 12th of
Maren 1979, it was also disclosed:

“Miscellaneous receipts to the
fune of Rs. 35.15 lakhs between
1974-75 to 1076-T7.”

Only in two years’ time it was
Rs. 13.15,000. So, a person who is
generator of black money is heading
the Government. A person who lives
on black money possesses black
money. 1 have got the Annual Report
of the National Herald Associated
Journals Limited which shows how
they got miscellaneous receipts of
Rs. 14,08,000 for the period ending
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31st March 1977. Wonderful system.
Do you know what they do? They
create phony agents all over the
country. In Ranchi their circulation
is 2,000 copies, in Maharashtra, in
one day there is a circulation of
2,000 copics. Money comes pouring
in and goes into miscellaneous re-
ceipts. Sources have got to be dis-
closed. That is Prime Minisler
Indira Gandhi's papcr ang you ex-
pect us lo swallow that they want
to curb black money? So, I oppose
this BIill lock, stock and barrel

MR. SPEAKER: Resolution mov-
ed:

“This House disapproves of the
Special Bearer Bonds (Immunities
and Exemptions) Ordinance, 1981,
(Ordinance No. 1 of 1981) promul-
gated by the President on the 12th
January, 1981.,”

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): I beg
to move:

“That the Bill to provide for cer-
tain immunities 1o helders of Special
Bearer Bonds, 1991 and for certain
exemptions from direct taxes in re-
lation to such bonds and for matters
connected l.hcrewith, be taken into
consideration,”

This Bill seeks to replace, with some
minor modificaliong of a clarificalory
nature, the Special Bearer Bonds
(Immunilies and Exemplions) Ordi-
nance, 1981 which was promulgated by
tha Presidenf on 12 1-1981,

The circumstances which necssitated
recourse to legislalion by an Ordin-
ance have been explained in a State-
ment placed on the Table of the House.

SHRI JYOTIRMOY BOSU: I am on
a point of order,

SHR] R. VENKATARAMAN: Let us
share the point of order.

MR. SPEAKER: Order, please,
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AN HON. MEMBER: He js perspir-
ing.

SHRI JYOTIRMOY BOSU: There
are ignorant fellows in this House,
Little knowledge is dangerous. They
think they know too much.

SHRI R. VENKATARAMAN: The
very fact that the Bonds were put on
sale on 2nd February, 1981 so as to
realise a significant amount through
their sale before the ¢ lose of the fin-
ancial year provides ample juslifica-
tion for promulgation of the Ordin-
ance. Further any measures for
mopping uyp black money or dealing
with it in any other manner can be
tuken only in a sudden and surprisc
move. Thig surprise eclem2nt could
have been ensured only through an
Ordinance.

I am sure that all gections of the
House will agree with me that the
problem of black money has assumed
serious proportions and poses a threut
to the national economy. The causes
for generation and proliferafion of
black money are complex and wvaried.
A comprehensive analysis of the genc-
sis and growth of black money and
the related problem of tax evasion will
he found in the Report of the Direct
Taxes Enquiry Commiltee referred o
by my Iriend repeatedly ie. Wanchoo
Committee Report. It has been argued
that high rates of tlaxation have prc-
videq a powerful urge for suppress.ol
of income and the consequential gene-
ration of black money. Government
have taken note of this aspect and
have come forward with progressive
measures in this direclion. Last year
ihe maximum marginal rale of tax
was brought down from 72 per cent to
€6 per ceni i.e. by rc®uction of 10 per
cent surcharg® -Mr. Bosu did not
kear and, therefore, laughed out of
turn. And this ycar the surcharge on
companies has been reduced from 7.5
per cenl to 2.5 per cent. At the same
time, we have removed 14 lakh asscs-
sees from the purview of income tax
so that ifie Department can now con-
centrate on bigger cases. Fuither
steps in this direction would depend
cn the response Goverimient gets from
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the community to the steps which I
have already initiated.

The fact that there is unaccounted
money circulating outside the banking
system is not denied and that it exerts
un healthy pressure on the economy is
alsp evident. In order tp mitigate
these pressures, it would be necessary
to mop up the liquidity in the economy
which is dome through open market
borrowings. Goernment floats loans of
various kinds or securities from
time 1, fime and thus reduce
liquidity in the system, Varia-
tion in the interest rates is another
device that is often used. In order,
however, to immobilize the wunac-
counted money circulating outsice the
banking system some other measures
are necessary and the scheme of
Bearer Bondg is one such measure,

The suggestion that black money
can be flushed out by granting immu-
nity to the offender is nothing new and
has been tried out at various times in
our country as also g number of other
countries. As early ag in 1951, a
scheme popularly knowp as ‘Tyagi
Scbeme‘, was tried out. Under this
scheme, apssessees who made a true
aisclosure of past concealmenis and
allowed the Income Tax Department to
verity the same were assured that no
prosecutions would pe launched against
them and that penalities would be
mitigated.

The mnext Voluntary Disclosure
Scheme was iniroduced by the Finance
Act, 1965, under which persons could
bring unaccounted money into their
books by paying 60 per cent of the
amount as tax. No questions were
askeq regarding the nature and source
of the income. Another scheme in
troduced in 1965 wag what came to oe
known as the ‘Block Scheme'. Under
this scheme, people were gallowed w0
disclose such concealed income which
had not already been detected by the
authorities gnd the persons were given
immunity from imposition of penalty
or prosecution in respect of the dis-
closeq amount. Immunity from prose-
cution and exemption from taxation
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was also given in certain cases of un-
disclosed income invested in National
Defence Gold Bonds, 1980. The last
voluntary disclosure scheme was in-
troduced in 1975 under which the dis-
closed income wag taxed at gratuated
rates varying from 25 per cent to 60
per cent,

Even in this House, some hon, Mem-
wrs of the Opposition have suggested
that black money holders may be
allowed to invest this money in indus-
trial and housing schemes. This sug-
geztion, however, suffers from the
drawback that no penalty would be
levied on the persons holding black
money gnd further this would accen-
tuate pressures on the prices of scarce
and essential commodities like, steel,
cement, coal, etc, Under the Bearer
Bonds Scheme g measure of sacrifice
is being extracted and at the same
time this money will be immobilised
from circulation through unauthorised
channels in 5 manner detrimenatal to
the interests of the community.

Similay gchemeg of tax amnestirs
have also been offered in several
countrleg from time tp time. The

terms offered in such amnesties usu-
ally econtain an immunity from prose-
cution and penalties and the applica-
tion of a compound or comoosite rale
of tax to amounts of income or assets
not reported in tax returns eariier.
Aparl from India, Pakistan and Eri
Lanka it is understood that tax am-
nesties in some form or other have
beepr offered in the last 30 years in
some other countries too as, for cx-
ample, France, Malaysia, Argenatina,
Israel, Phulippines, Indonesia, Brazil
and ;taly.

These Bonds of the face value of
Rs, 10,000/~ have been issued at par
wilh a maturity period of 10 years.
On maturity, the holders of the bonds
will be entitled to receive Rs. 12000/
for every bond. To enable persons to
subscribe or these bonds, an original
subscriber or the possessor of these
Bonds will not be requiréd to disclose
the source of acquisition of such Bonds,
The mere fact of being in possession of
the Bonds will not make the possessor
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liable o tax, penalty or prosecution
under the Direct Tax Laws.

May 1 stop here? 1 thought Mr.
Jyotirméy” Bosu is really one of the
persons whg is sure of his facts and

always prepares very well. He put a
Question for Answer on 20ith February,

1981 in which he asked about this
very question:

“(a) total sale of Special Bearer
Bonds..."”

“(b) whelher any restrictions hav?
been imposed by law prohibiting
taking Special Bearer Bonds outsi ic
the country.”

The Answer which 1 have given 'S
this.

SHRI JYOTIRMOY BOSU: I do not
accept that.

SHRI R. VENKATARAMAN:; You
saw that and yet you repeated the
argument? I have betier appreciation
of your abilities,

SHRI JYOTIRMOY BOSU: That is
your observation. I woula nof like to
counter you because of your age.

SHRI R, VENKATARAMAN: Thank
you. At least you respect somethig
in the world.

The Answer given is:

“In view of the provisions in sec-
tion 19 of the Foreign Exchange Re-
gulation Act, 1973, no person can
take the Bonds out of India exc:pt
with the general or special permis-
sion of the Reserve Bank of India.”

You put questions bul you never
care {0 read answers.

SHRy JYOTIRMOY BOSU: 1 duid.
Your Bill does nol provide anythinz,
your Special Bearer Bonds Bill cues
not say anything at all

SHRI R, VENKATARAMAN: I am
reminded of Goldsmith’'s poetry about
‘Village School Master':

“Growing rich on 40 pounds &
vear, THough vanquisheq will srgue
still.”

71 LS—10
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The premium payabls on the re-
demption of the Bonlils will be f:ce
from income-tax and the value of the
Bonds will be exempt from wralth t x
Transfer of the bonds on resale will
not attract liabilily towards capital
gains tax. Similarly, transfer of the
bonds by way of gift will be free from
gift tax.

I would like to stress that the Specia)
Bearer Bonds Scheme will Le com-
pletely independent of the Tax System.
No holder of the Bonds will be e titled
to claim any set-off or relief in any
proceeding under the Dire*t Tax Laws
on the ground that he had subscribed
o or otherwise acquired the bonds.
It will not also be possible for any tax
payer o claim in hig wealth-tax
assessment procexdings that any as el
owned by him has been converted
into bonds.

I want to make it clear that, if o
person has Rs. 10 lakhs of declared
wealth and if he goes and says thal
he bhag bought Rs. 5 Jlakhs or Rs. 2
lakhs worth of these Bonds. fhen he
will still be assessed tg the origiral
wealth of Rs. 10 lakhs and the fact
that he has bought these Bonds will
not be taken jnto aecount. That ig the
meaning of the fact that this will Le
outside the tax gystem and will no1 be
taken into account for tax purposes.

SHRI JYOTIRMOY BOSU: I have
patiently lListened to whatever you
said, Mr. Ventakatraman, pboul ne
derogatory....

SHRI R, VENKATARAMAN: No;
please cxuce me: that was not what
I meant, Afier all, you must 1ike
something when you give sy muth

SHRI JYOTIRMOY BOSU: XKinalv
answer this quesfion. When you are
allowing the people residing in foreign
countries, foreign nationals and na-
tionals of Indian origin. to buy thesc
Bonds 1n foreign exchange, how
do youy propose to reiul.ite {le inflov
and outflow of this?

SHRI R. VENKATARAMAN: I will
expose that ignorance alsp lafer oS
and when I come to it.
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cally ‘no’; theoretically ‘ves’.

SHR; R. VENKATARAMAN: I will
come to that. I am not going to leave
any one point unanswered. 1 have
never done it

SHRI JYOTIRMOY BOSU: Excl-

lent. T am very glad that you ae
here.

DR. SUBRAMANIAM SWAMY
(Bombay North East): What about

(‘sssngp aircraft?

SHRI R. VENKATARAMAN:; You
atc like a leap-frog. You jump from

the subject which wou are dealing
with,
DR. SUBRAMANIAM SWAMY:

Mental agility. I rome from the sin.e
part pf the couniry s you do.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SIRI
MAGANBHAI BAROT); What a con-
tract!

SHRI R. VENKATARAMAN: Fur-
ther, it will not be possible for any
person to claim in respect of any period
upio its maturity thai any sum cre-
diteg in his books of account or other-
wise held by him represents the amount
1eceived by him gp the transfer of
these bonds. It will, however be open
to investors {0 bring the money receiv-
ed on redemption of bonds in their
books of account without gitracting any
ftax liability.

I would like fo gubmit that the Spe-
cia] Bearer Bonds Scheme is only one
of the measures which the Govern-
men¢ is taking for dealing with the
evil of black money. You cannot
expect the Government {o disclose all
their schemes.

We expect to raise about Rs. 1.000
crores from the sale of these Bonds—
Rs. 200 crores in 1980-81 and Rs. 800
crores in 1981-82. Subject to the usual
small marginal error pf estimation in

MARCH 18, 1981

Bonds (I'mmunities 292
ete.) Ord, & Bill

all such matlers, we have no doubt
that this amount will materialise. 1
would like to remind the House that,
under the Volunlacy Disclosu.e
Scheme implemented in 1975-76, about
Rs. 700 crores of undisclosed income
was declared for purposes of taxation
under the scheme.

SHRI JYOTIRMOY BOSU: What
was the PAC Report under the chair-
msnship of Mr. Narasimha Rao?

SHRI CHITTA BASU (Barasat):
What about the PAC Report?

SHRI R. VENKATARAMAN: You do
not understand. ...

SHRI JYOTIRMOY BOSU:. That
was a hoax.

SHRI R. VENKATARAMAN: Please
hear me fully. Under the Voluntary
Disclosure Scheme which was imple-
mented in 1957-76, the gmount dis-
closed was about Rs, 700 crores; T did
not say that the tax realised was
Rs. 700 crores. What is this? You
do not hear me even! I am very carc-
ful about my words Mr. Jyolirmoy
Bosu.

SHRI JYOTIRMOY BOSU: M1i. Ven-
katraman, Rs. 74§ crores were mainly
out of raids and not gut of Volunlary
Disclosure Scheme. If you read the
Comptroller & Audifor General's Re-
port on thig, you -/ill see this. If you
read the PAC's Report under the
chairmanship of Mr, Narasimha Ran,
your colleague in the Cabinet, and with
members like Mr. Vasant Sathe, you
will see this. Yoy think that you
knoy, everything and that the gthers
do not khow anything. I am very
SOrry.

SHR] R. VENKATARAMAN: That
now buy for Rs. 1,000 crores. That is
There is g difference hetween ‘amount
disclsed and ‘tax realised. I have
said that the amount disclosed is
Rs. 700 crores, and if they had disclos-
ed Rs. 700 crores at that time, they can
now buy for Rs. 1,000 crores. Thal is
my point.
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SHRI JYOTIRMOY BOSU; Again
you are misleading the House. I{ was
out of raids to a great extent,

SHRI R. VENKATARAMAN; That is
all right, I will proceed. I can never
salisfy Mr. Jyotirmoy Bosu.

MR, SPEAKER: Do not iry.

SHRI JYOTIRMOY BOSU: 1 did not
tell, Mr, Barot, about Free Press jour-
nal, Why are you getting agitateo?

SHRI MAGANBHAI BAROT: Den't
worry. Don't fhr:aten.

SHRI JYOTIRMOY BOSU; Whe ¢ is
the threat?

SHRI R. VENKATARAMAN: The
anticipated mobilisation of Rs. 1,000
crores from these Bonds hag enabled
me to maintain developmental outlays
at a reasonable level without having
to resort to additional taxation of con-
sumer goods or larger deficil finane-
ing.

Eiuthey of these ourses—larger taxa-
tion or deficit financing—would have
hurt the middle and poorer sections of
the gociety apart from defeating our
ceniral objective of promoting econo-
miec growih with stability. In consi-
dering the present Bill, I would hke
1o request the House 1o kecp this peis-
pective in view,

The low rate of return on the bonds
ensures that a sacrifice is made by the
purchaser. Discounted even at the
relatively low rate of 7 per cent per
annum, the present value of Rs. 12,000
receivable after ten years would Le only
Rs. 6100. Therefore, a person pur-
chasing the bonds is actually parling
with R& 3,900. If regard is had to the
fact that in trading and other activities
in which black money is generally
deployed, the return is gar higher
than 7 per cent, it will be appreciated
that we are in fact realising what
amounts to gn effective rate of tax on
evaded income which is not altogether
unreasonable. Now, if I buy Bonds
for Rs. 10,000, actually what they will
get at the rate of 7 per cent will only
be that on Rs. 6,100, they will get
Ra, 12,000. Therefore, I said that I
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have really collected indiiecdy from
that person Rs. 3,900 by way of tax.

The scheme has been criticised in
terms of equity. But the question of
eguity has to be viewed {rom a wider
angle. In a situation where Ulack
money poses a grave threat {o national
economy, any measure which serves to
abridge the scope for ils harmlul
deployment must be considered Lene-
fictal to the community as a whole.
To lhe extenl il helps the Governmnt
in filling ihe gap belween ils revenue
znd  inescapable expendiiure, the
scheme obviates the need for further
taxation and deficit finanting which
will hit the econonucaily wenker secC-
tions of the society. Equity has,
therefore, to be viewed from the angle
of net socjal gain,

So far as the honesl tax-payei is
concerned, I aon't think thal any Gov-
ernment have done as much as I have
done in the last ‘wo Pudgels that I
have presented. Reduction 15 the
rales of income tax from 1he levels
of 1979-80 enhancement of exemp‘ion
limit, larger incenfives for savings and
raising of the limits of standard deduc-
tion—these are some pf the measures
which highlight our tonrern for the
honest tax-payer. It shall also be my
endeavour to minimise the inconven-
ience to the honest tax-payer through
simplification of the tax laws.

The only other valid point which
requires gnswer in the half an-hour
speech of Mr. Jyatirmoy Bosu is: how
will you repay the foreign subscriLeis?
If he has read the Bill, he will note
that we are repaying only in rupees
and we are nof bound to repay in
foreign exchange. Therefore, the
auestion does not arise.

Sir, T hope therefore the Bill will
receive the support of all seclions of
the House as representing a realislic
ond imaginative measure for mobilis-
ing resources for economic develop-
ment and rendering innocuous a part
at least of the black money which is
now being utilised for socially harm-
ful purposes.
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Sir, I move.

MR, SPEAKER: Motion moved:

That the Bill to provide for certain
immunities to holders of Special
Bearer Bonds 1991 and for certain
exemptions from direct taxes in re
lation to such bonds and for matters
connected therewith, be taken into
consideration.”

SHRI T. R. SHAMANNA (Banglore
South): I beg to mave:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th April, 1981."
(1)

MR. SPEAKER: Now, Mr. Ram
Jethmalani.

SHRI RAM JETHMALANI (Bom-
bay North West): My friend, Mr.
Bosu suggested an alternative defini-
tion for the Special Bearer Bonds,
1991 which the Government proposes
to issue. 1 have been wondering
whether the suggested alternative
itself is adequate.

Mr. Venkataraman, the TFinance
Minishter, for whom I have great
respect ig a very honest and good
man.

MR. SFEAKER: Before you pro-
ceed further, I would request the hon.
Members to be brief.

SHRI RAM JETHMALANI: Can
you tell me as to how much time you
propose to give?

(Interruptions).

SHRI JYOTIRMOY BOSU: It was
decided in the Business Advisory
Committee that we shall give a
minimum of five hours for the Bearer
Bonds Bill? But because yau made
room for the Gujarat debate, with
great anxiety we said that we will
stop at 4 p.m.

MR. SPEAKER: We gid it last
njght but you circumvented it other-
wice ... (Interruptions). Now, there
can be a way out. After the debate,
we can sit for one hour., Yesterday
we agreed because the House was
consuming time in that. We ecan
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accommodate everybody. Dan't
worry. We will take five hours, You
will be having dinner here, Don’t
worry.

SHRI RAM JETHMALANI: I take
it you are gerious.

AN HON. MEMBER:
assurance?

= T faer® w1 (81sfiq3) -
T q9 $ are T @5
MR. SPEAKER: I have been
assured. On behalf of the Minjster,
I am conveying the assurance to hon.
Members. Everything is taken care
of.

SHRI RAM JETHMALANI: I have
just said that the Finance Minister
wag an honest and a good gentleman,
(Interruptions) I suggest that con-
sistent with the honesty which he has
always displayed the definition of the
Special Bearer Bond in the Bill must
be substituted by another definition
which I very respectfully suggest and
commend for his consideration.

“The Special Bearer Bond is a
document evidencing the indissolu-
ble relationship of special affection
common enterprise and remunera-
tive cooperation that has existed
and will continue to exist between
the tribe of highbrachet tax
dodgers, high-powered foreign ex-
change racketeers, international
smugglers and trajned practitioners
of graft and corruption on the one
hand and successive Congress Gov-
ernments om the other.,”

Is that an

Sir, in this condition which I recom-
mend and commend  Theartily there
are some Kkey elements—one is the
woncept of indissoluble relationshjp
and the other iz the tribe that we
have deseribed; the thirg is the pur-
poses of the successive deals that have
been struck between the Government
and this tribe.

Sir, 1n this country, we rarely blame
our own faults we have developed the
habit to blame our destiny and, in
tune with this habit, this national
habit. Mr. Venkataraman or Mrs.
Gandhi's Government has adopt-
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ed the technique that whatever be
the misfortune of the country it is a
misfortune brought about by the pre-
vious Janata Government. But, Sjr,
fortunately, so far back as generation,
existence or circulation of black
money is concerned, even this Gov-
ernment which has very scant regard
for truth ang history has not becen
able to blame the Janata Government
as the source.

Sir, it is worth recalling that even
as far back as 1946, black money was
detected to be in circulation in this
country and the volume of that
money at that time wag estimated o
be Rs. 48 crores. But, Sir, after the
Congress Government came 1nto
power In 1951 they started with the
first wvoluntary disclosure scheme.
Here, I have a bone to pick up with
Mr. Venkataraman. He said that he
would use four methods of dealing
with {these people—samae, dama, bhed
and danda. I went io ask the hon.
Minister in which order he would use
these methods—right from the top to
botlon or from the bottom to the top.
Sama means persuasion. Has he
triedthis? Bhed means creating dis-
sention by diplomacy among the
ranks. Has he ever tried the method
—danda, that is, punishment, I would
deal with the methods of which he
talks so glibly. (Interruptions).

SHRI R. VENKATARAMAN: The
last two are kept in reserve—bhed
and danda.

SHRI RAM JETHMALANI: What
about the third?

SHRI R. VENKATARAMAN: Sama,
Dama, Bhed and Danda—third and
fourth are reserved.

SHRI RAM JETHMALANI: Out
of the four which one you have tried
so far. I want to suggest that the
law of this country permits only one
method and one method alone and
that method is the method of investi-
Bation, trial and punishment and con-
dign punjshment at that, Methoq of
‘Danda’ is the only one known to law.
Mr. Venkataraman with his usual
honesty has made an admission that
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so far as law enforcement machinery
is concerned, law has never been
enforced against this tribe of peop'e
and the only method they have adopt-
ed from the very beginn.ng of the
Congress governments is to try tihe
method of ‘Dama’. The first schemne
of voluntary disclosure came i 195l
Voluntary disclosure schemes have
been acknowledged by all experig
including the appointed authorities and
investigation commission not to be a
method of solving this problem, Sir,
a Voluntary Disclosers Scheme is a
venerea)] disease of the economic body
and the Congressmen have time and
again opted for this and the and the
disease has flowished and grown.

8ir, the Public Accounts Commitice
of 1978-79— 1 believe either M.
Stephen or Mr. Venkataraman should
be at least gssociated with this docu-
ment on page 157 says:

“th_ Committee do not think that,
in their effort to raise adequate
resources for developmental pur-
poses, Government are justified in
creating 5 situation where partly,
as a result of excessive rates of
taxation large amounts of un-
accounted money are found floating
and the entire economic atmosphere
gets vitiated and in the process th2
growth in the rate of collection of
Direct Taxes is adversely affected.”
The Committee had also expressed
the feeling that the present system
of levy of taxes was “onrous and
complicated” and that the collection
of taxes hag not been efficient.
Otherwise there would, the Com-
mittee had pointed out, be no need
to introduge Voluntary Disclosure
Schemes.”

Therefore, Sir, I thought that instead
of adopting this kind of illegitimate
remedy. Government should have
tighteneq its enforcement machinery,
should have made its officers a little
more honest, should have prevented
the coming into force and introduction
of these voluntary disclosure schemes.

Then, Sir, at page 159 Committce
very forthrightly said:
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« . .the three Voluntary Dis-
clasure Schemes put together was
a more Rs. 267 crores. Total tax
vield thereon was stated to be
Rs. 6123 crores....Committee had
strongly opposed the idea of the
introduction of any general scheme
of disclosure of concealed income
“gither now ar in the future”
because they were convinced that
“any more disclosure schemes would
nol only fail to achieve the intended
purpose of unearthing black money
but woulg have deleterious effect
on the level of compliance among
the tax paying public and on the
morale of the adminjstration.
Government decided to accept this
recommendation.”

Before these Committees the Govern-
ment itself gave evidence that what
has beep disclosed is only a tip of the
iceberg and, therefore, you see that
from 46 crores which was the estimat-
ed amount in 1946, the amount has
now become enormous and this
Scheme expects only Rs. 800 crores
to be unearthed. It is still supposed
to be a tip of the iceberg. Thousands
of crores of black-money are in cir-
culation in this country and there
have peen four voluntary disclosure
schemes so lar and this is the fifth
voluntary disclosure scheme which has
been brought in. Therefore, am I or
am 1 not justified in complaining that
instead of effectively eliminating this
menace and prosecuting and punish-
ing people you have all the time
indulged in paying them ‘Dama’ and
vou have been’ paying them ‘Dama’
since 1951, And you are giving them
Dana. You are being asked now in
the year 1981 after 30 years of ex-
periencing, what this Dana has
achieved. Therefore, Sir, my first
submission js this, that you must trace
the source of this black money. The
sources of black moncy are described
in the definition. You must try to
deal with these persons and unless
you deal with these persons you are
not going to achjeve any purpose at
all. I gaid that this is a case of
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special solicitude towards this tribe,
1s it not a case of special solicitude
for this tribe? Take one example.
Look at things from the point of view
of a person who has worked himself
to death. 9 person has worked from
morning to night; he has burnt the
midnighy oil, the midnight lamp.
After getting hard-earned money he
has gone and paid the Government
70 to 80 per cent

Louk at it from that point of vicw,
from the point of view of that man.
Why docs he not say ‘I have been a
fool all my life; I am a complete fool.
Now I must stop foolery hercafter
and I must now look forward lo the
next Disclosure Scheme; during that
time I am going to eain tonnes of
money. I have only to earn the
special solicitude which is forthcoming
from the Finance Minister and this
Government. Should I not do this?
So, this scheme is not only going to
have the negative cffect of not pro-
ducing the money which my learned
friend thinks it will produce, but it
will have the contrary effect that
honest tax-payers hereafter will not
pay the money which they otherwise
would have paid. Therefore, Sir, this
unhely conspiracy must come to an
end. And when 1t comes to an end
yvou will realise that your economy
is beginning fo improve.

Lastly 1 want io put one question
for reply from the hon. Minjster. The
previous Voluntary Disclosure
Schemes produced little. Three
schemes upto 1971 produced only
about 200 crores. The 1975 scheme
was during the clourse of the emer-
gency. Along with inducement there
was the element of intimidation as
well from that great city of Bombay
you secured only about 2.75 crores
and Sir, it was a damp squib, a
mouniajn in labour, giving birth fo a
mouse. And I want to ask with this
previous experience how did the
Finance Minister arrive at the con-
clusion that this scheme now is going
to produce Rs. 800 crores and reduce
the budgetary deficit? This estimate
means two things. ‘There are two
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inferences. Sir, I will stop with this.
The first inference is that it is a
guesswork; he is living in a fool’s
paradise and wants to make himself
happy in the thought that Rs. 800
crores is going to come from some-
where. But, Sir, I believe that Mr.
Venkataraman is too wise to live in
a fool’s paradjse; I have much greated
respect for him. I believe, Sir, that
this Rs. 800 crores; is a figure arrived
at after striking a deal with known
and identifiable holders of black
money and they know how much
money is available and those persons
alone are going to purchase and buy
these bearer bonds. Thijs is conclusive
circumstantial evidence, in the light of
previous experience. This is only
to benefit your friends, your patrons,
your election supporters, all those
people connected with you and who
have black money. Now they will
come forward and produce this
Rs. 800 crore. The Government will
now become a custodian of black
money. Now the Government will be
in the employ of these smugglers and
racketeers; it will hold their money
and alsu pay them some reward at
the end of ten years. The bond I
spoke of will remain indissoluble as
it has renwined indissoluble since 1951
and you have made it sure that it
will last for the next two Elections.

SHRI ARIF MOHAMMAD KHAN
(Kanpur): I rise to support the
Special Bearer Bonds (Immunaties and
Exemptions) Bill, 1981. But before I
deal with my points, I would like to
thank you for giving me the oppor-
tunity of hearing two distinguished
speakers. One used the word
‘wretched’. Mr. Jyotirmoy Bosu used
that word. After hearing these two
distinguished gpeakers I was wonder-
ing about one thing, judging things
from their performance. Mr. Jethma-
lani was himself part of a Govern-
ment for nearly three years. Mr.
Jyotirmoy Bosu, has his Government
in West Bengal today also. e
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Judging from their performance,
one can come to the conclusion that
politics in India is not too bad a pro-
fession. If they win, jt has many re-
wards and if they lose they can
always assume this holier than thou
attitude, start giving sermons, enginecer
agjtations and indulge in the game
of de-stabilisation. As I said in the
beginning, I do not wish to emphasise
the reasons for this. (Interruptionj.
The reasons are very obvious. The
circulation of black money is im
langerous proportions, This is an
accepted fact. Many questions are
asked in every session of Parliament.
The Government is criticised on this
account ang this is also a fact that
though thig huge amount is in circula-
tion, we do not have any evidence of
it. Since thjs is the situation, che
black money like the proverbial sword
of Damocles is hanging over the
nations economy. I think that the
situation demanded some special
efforts and I congratulate the Finance
Minister on coming out with this
scheme. Sir, I think it is very reali-
stic because we cannot take anostrich-
like approach and refuse to fact reali-
ties. As I said earljer, the reasons
are very obvious. The objectives:
have also been stated in the State-
ment of Objects and Reasons. The
objects are to control the liquidity of
the economy, curb prices, curb infla-
tion and mopeup black-money for pro-
ductive purposes.

After going through the objects and
Reasons of this Scheme, I do not find
that there is any scope for any valid
ground to oppose this scheme. In:
this connection, I would like to quote
here the famous words of Thomas
Jefferson:

“If no action is to be deemed
virtuous since malice can imagire
a sinister motive for it, then there
never was a virtuous action”.

I welcome thjs scheme and as the
hon. Finance Ministet, himself had



303 Special Bearer

[Shri Arif Muhammad Khan]

said, this is a necessary evil. Unfor-
tunately the situation demanded that
some such tyvpe of action should be
taken by the Government. This
s me 15 being criticised on moral
grounds, on cthical grounds and on
various other grounds by the people
who hive no mo.ls themselves, I
may lso tend to agree that there may
not pe much moral virtue in +his
schem» since like any other plan of
amnesly, it suffers fiom inequity. 1t
may be described as a concession {o
blackmarketeers, it ean bhc described
as a surrender to black-markctcers.
They can say it is a gift to the tax
evaders. But in a larger perspective,
when the overall well-being of the
economy is considered, can anyone
deny the fact that the prevailing
<itaation demands gome  hitherto
untried and extraordjnary special
effort of the hon. Finance Min:ster
for which he descrves congratula-
tions?

I am sure that the objects which
he has outlined are for reducing the
magnilude of the finances flowing to
the parallel economy, to mop up the
black money for the productive pur-
poses and to curb the inflation At
th, introduction stage, the hon. Minis-
ter referred to sama, dana, bheda and
danda. Shri Ram Jethmalani also
referred to that ip his speech. If the
hon. Finance Minister uses the carrot
and the stick with discretion, I am
sure, it will definitely yijeld the
desired results. It is not only the
carrot, but the stick is also needed.
It should be possible for the Govern-
ment to ferret out the large chunks
of black money through this scheme.

In this connection, I would jike to
draw the attention of the House to a
letter which has appeared in the
Enonomic Times af 18th February,
1981, in which it has been pointed out
tnat the Bearer Bonds are uot freely
available in Calcutta, People are
going to purchase ti~ Barer Ronds
but specially in Calcuita these gre not
frecly available. This is not my in-
sinuation, put this is zs per the letter
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which has appeared in the Economic
Times of 18th February. I would
like the Finance Minister to ensure
that the forces whijch are out to
subvert this scheme and creale de-
stabilization do not succeed in their
design. No must also ensure that
these forces do not cnter into a con-
spiracy with a small section of public
officers, otherwise why 1n Caleuita
alone, are the Bearer Bonds not
avajlable? It must be ensured that
people who want to cooperate and are
ready to buy these Bearer Bonds are
able to purchase these freely.

SHRI SOMNATH CHATIERJEE
(Jadavpur): Is it the reason why
they want to topple the West Bengal
Government? ....(Interruptions),

SHRI R. VENKATARAMAN: [
ithought, they will be very cager about
this because Ashok Mitra wants a
shate in it.

SHRI ARIF MOHAMMAD KHAN:
It wag said at the introduction stage
and [ heard today again Shri Jyolir-
moy Bosu suggesting demonetimation.
I am glad that the Finance Minister
has not yuleg outl the possibililty of it,
but 1 agree that today the situation
does not call fop it. This extracrdi-
nary device should be reserved for
extraordjnary times. This suggestion,
if accepted, would disrupt the economy
for monthg and that is precisely the
purpose and object of Shri Jyotirmoy
Bosu in suggesting demonetization.
We must control the forces whose aim
is not to curb the inflation or check
thijs blackmoney, but whose purpose
is only to create disruption.... (Int-
erruptions) and de-stabilisation also, if
I may say so,

The objectives, the merits and the
reasons concerning this scheme are
very obvious angd I need not emphasise
them jn detail, but I would only like
to make certain suggestions. In the
first place, the Government should
step up pressure on the big black
moncy barons with g series of puni-
tive measures to compel them to avail
themselves of the immunities offered
by this scheme. They should intensify
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incometax raids. The hoarded stock
of scarce commodities must be seized,
the known blackmarketeers and
hoarders must be detained under laws
which we have recently enacted 1o
deal with them, and strick vigilance
must be observed on banking opera-
tions to ~ontain Benami transactions,
Sir, I am saying it because news is
appeating that in some States the
grain merchants are competing with
the Food Corporation of Indja in
stovking joodg+ains, specially wheat
and pulses, and storing them at
strategic points with the intention of
releasing them after creating artificial
scarcity. Surely the Government
must have got complaints that in many
warehouses the-e hoarders have
cornered grains in the namec of small
fatmers. So, Government should give
netessary nstructiong to the officials
to Jdeal with the situation.

Szeondly banks., Benam,; transac-
twn is ~omething of which, atter the
bearer bonds, people ate trying to
talie advantage. Governmeni must
aiso talzp noie of these complainis
that some unscrupulous cmployees of
evep nalionaliseq banks gre helping
big money-lenders and tax consul-
taals to conduct Benami transactions
on hechalf of their tax-evading clients.
Sir, I would also urge the Govern-
menl to tighten supervision of such
dubious banking operationg and ex-
ercise grcater check on jmport-export
trade und foreign exchange thransac-
tions.

Sir, the Revenue Intelligence
Enforcement Directorate ang othes
Government agencies should also be
asked to keep a close eye on how the
promoters of new industry are obtain-
ing big loans from public financial
institutions and making these enter-
prises generate black money even
before going into production. I think
this is an effective exercise to mop
up black money, put we should also
make cfforts to check it at the stage
of peneration and seg that it jg =aot
accumulated. There are many in-
stances where in the company floated
by big houses, they make one unit
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sick. The same management them
floats another company and secures
loans from some public institutions and
again indulges in corrupt practices,
I would suggest that if necessary the
law must be amended and the names
of such defaulters must be published
and there must be a legal check on
their getting further assistance from
public financial institutions because
these private limited companies have
a sort of ingenuous device for obtain-
ing individual profit with out indivi-
dual responsibiljty.

I am sure that these steps will have
a salutary effect and will be able fo
prevent  black money generation,
especially  when  this  Government
under the dynamic leadership of Smt.
Gandhi is determined and is doing its
bhesit to get rid o[ the atmosphecre of
stagnation and the scarcity created by
thiee preceding years of gold auctions
nnd drift in national banks,

Finally I would submit that
this tax ocxasioa leads to  the
menance of  blackmonev. 1 um
sure that this is not the only
and final slep in the armoury of the
Finance Mumster for fighting the me-
nace of black mone:. I am sure he
will consider other proposals also pro-
posals which can help tackle the
generation and accumulation of black
money, besideg checking and control-
ling 1t. [ would like to congratulate
him on coupling this special Bearer
Bond with his budget proposals for
revising the direct tax rate, I would
urge him to give it more thought and
come out with certain other measures.
As I saig earlier carrot and stick bHoth
are needed to deal with tax evaders
ang black money barons,

I support this Bill in the strong be-
lief that this Government will succeed
in checking and mopping up black
money, and will also come out with
other measureg to check thp genera-
tion and accumulation of  black
money. Thank you very much,

MR. DEPUTY-SPEAKER: Now
Dr. Subramaniam Swamy, Your parly
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has been allotted very little lime. 1
doa’t want to mention the time,

DR, SUBRAMANIAM SWAMY
(Bombay North East): Sir, with you
in the Chair, I expect always gene-
rosity.

Here is a photostat copy of the
Bond Certificate—a black bond in a
white paper. 1 am not required,
under the law, to disclose the source
of this, And it is made out in a form
as if it will be framed in a glass and
hung in the drawing room of Mr.
Veakataraman,

Mr, Jethmalani and the speaker
earlier. Mr, Jyotirmoy Bosu have
made mince-meat of most of the argu-
ments put out by the Finance Minis-
ter, So, it is going to be much easier
for me to continue the mincemeating
process. I agree with the Finance
Minister that black money iz a serious
problem. It ig there not only in this
country; but ] would say that even
countries like Russia and China arce
today having problems of black
money, The Chinese themselves have
published in the Beijing Review that
they are having problems of black
money. So are the Russian. Anybody
knows it. There is no country in the
world which does not have the black
money problem, The real question is
how to tackle it. This is the fourth
attempt. The previous three attempis
have been failures, by all independent
accounts. Not only that., We consider
them amoral and infructuous,

What we fing by axamining the
names ig that those who disclosed in
1951, also disclosed in 1965,
and also in 1975. The purpose
of the voluntary disclosure scheme is;
once you disclose, you are not going
to do it again. That is the implication.
But here, we find that Ganga Saan
has been administered three times;
and 1 am sure in the Special
Brearer Bonds also, the same people
are going to be involved,

He talked about amnesty, It is
wrong Amnesty is given once, It
cannot be given over ang over again.
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And that is the key part of it, That
i why the Public Accounts Com-
mittee said that this should never
be resorted to again,

The Finance Minister has  intro-
duced a new terminology into the
profesision of economics. We know
that when we discuss Indian economy,
we always talk about poverty line:
people living helow the poverty line.
Now 1 fingd in the class room there
is a new terminclogy. People living
below the poverty line, and people
living above the Bearer Bong line.
And so—of course, all the pcople who
are above the Bearer Bond ling are
absent today 1 would nol say too
much about that part of the sociely.
QOur society has been divided into
three parts: those above Bearer Bond
line, those below the poverty line, and
those who have been squeezed every
day by the Finance Minister in
between; and that is the poor middle
class.

SHRI JYOTIRMOY BOSU: He
belongs to the Youth Congress....
(Interruptions)

DR. SUBRAMANIAM SWAMY:
Therefore, what is the provocation
for this? What brought it about? Who
suggesteqd it to you? Why this excite-
ment? Why this hurry? And by your
own admission, since February 2nd
upto now how many crores of rupees
have you collected? Rs, 50 crores, of
which Rs, 35 crores are from Delhi
alone. The city of Bombay is totally
obvious that there is something like
this, It may be Rs, 65 crores, but it
is not going to be near Rs. 200 crores
by the end of this month, nor ig it
going to be an extra Rs, 800 crores
after the beginning of thig financial
year. So, whal is the provocation? He
was in such a hurry, I want to know
how it is possible that people will
buy this ridiculous thing when ‘he
probability of detection is so small.

T did a scientific analysis and calcu-
lation using the probability theory
which unfortunately our Finance
Minister does not know because he
is educated in the Keynesian economy
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which ig of graphs and verbal prose,
whereas I am a mathematical econo-
mist who has been trained in the
modern method of the probability
theory and so on. (Interruptions)
According to the probability theory,
unless the probability of detection is
over 75 per cent, nobody would buy
the bearer bonds unless he has some
ulterioy motive; the ulterior molive
being that these people have got his
name in advance and tell him, “Buy
so many bearer bonds and put 10 per
cent in my pocket”, I do not know if
this is the approach, a threatening
approach, “either you pay or there
will be a raid on your house”; But if
it is purely a voluntary approach,
this can never succeeq because the
probability of detection in India to-
day is nol even 10 per cent, How many
blackmoney people today are afraid
that they will be caught? There are
none, I know Bombay. Bombay isa
great Capital for many things includ-
ing generation of blackmoney, I am
not doubting it, In fact, it ig much
better than Calcutta, Calcutta is a
black hole; there is mothing much
there, (Interruptions) I do not blame
Calcutta for it alone, but, nevertheless,
the fact of the matter is that there
the probability of detection to day is
so low that no one is going to crop
up unless there is something behind
it. I would like to know, first of all,
what provoked him. We must have an
idea how much blackmoney there is
in the country.

Now the United States is also haviﬁg
the problem of blackmoney, So, their
Parliament unlike pur Parliament has
brought out an excellent publication
called “The Underground Economy
after the hearing before the Joint
Economic Commitiee of the Congress
of the United States, not your Con-
gress. (Interruptions) Some pecple are
new; they may not know the differ-
ence between your Congress and the
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Congress there, This report dated 15th
November is an excellent report which
1 urge the Finance Minister to read,
not the Change in Economy of 1930
but the publication, which will give
you a precise method for calculating
blackmoney. If you use that method
in relation tfo the Indian economy, it
turng out that there is Rs, 18,000
crores of blackmoney in this economy.
The Finance Minister is quite con-
tent with taking out Rs. 1000 crores
and that foo on paper. He has mnot
got more than Rs. 60 crores, So,
where is the provocation? Therefore,
what is the basis?

Thig is a wonderful piece that they
have circulated. The reasong given for
immediate legislation in the State-
ment of Objects and Reasons are: the
budgetary deficit the need tn  im-
prove the Government's financial po-
sition and canalising money into pro-
ductive purpeses, I am concluding. I
know you are looking very impatient,

MR. DEPUTY SPEAKER: 1 will
give you some time,

DR. SUBRAMANIAM SWAMY: 1
will remember it when I become the
Deputy Speaker next {Interruptions)
If this is the objective, T would say,
this shows complete bankruptey; this
is total financial prostitution. Is this
the method to improve the financial
position of the Government? Is (his
the method to reduce the budget de-
ficit? Can anybody say that with a
straight face, specially a religious
minded person like him  (Interrup.
tions) An Ayyangar Brahim on lop
or that! ( Interruptions}

MR, DEPUTY SPEAKER: He has
nol gaid that,

SHRI JYOTIRMOY BOSU: 1t
should not be said. (Interruptions)

DR. SUBRAMANIAM SWAMY:
Mr. Arun Shourie has written an ox-
cellent article in the Indian Express
about the CIA and KGB. I do not
know why he has not been glving a
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certificate to the KGB, not a bond
certificate, but a general certificale
that they are not indulging in it. I
do not know; maybe a new party
policy, but the fact of the matter is
that both of them are likely to purchase
a huge quantity; that is what he
says. He ig a reputed economist. He
is a very kaowlcedgeable person, ihe
has been writing in a good newspaper
like the Indian Express. Therefore,
the Finance Minister must come for-
ward and assure this House that
there is no danger of foreigners get-
ting hold of this.. Therefore, I con-
clude by saying that there are many
better wayg of obtaining black money
without this financial prostitution
and open admission of bankruptcy.
So, I clearly am not in favour of
demonetsation. I wag not even in
favour of demonetisation of the
thousanq rupee notes. That took
place during the Janata rule, But, un-
fortunately one member of Mr. Jeth-
malani's party came running to
Finance saying that there wag a cer-
tain lady in the then Opposition who
wag salting away huge amounts of
money in thousand rupee notes in
Nepal and therefore, it was done.
Nor am I in favour of demonetisation
of hundred rupee notes, That will
create chaos in the country. What I
am in favour of is, honestly, First of
all, tax reform. Every time you lower
the tax the revenue has gone up. 1t
is an important thing. It never hap-
pens in any other country. It is only
in thig country that every time you
lower the taxes the revenue goes up.
Yoy read the Chokshi Committee Re-
port, not Keynesian economics, You
read the Chokshi Committee Report
or the Wadilal Dagli Committee on
licences and subsides. And most of
all, the legitimisers of black money
are our political parties during the
time of elections. Let him remove the
ban on company donations to political
parties. Let ug find out which com-
pany is giving how much money to
which political party. You will be
surprised that the country’s capita-
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ties like his, but also to other par-
ties also, and all of them are taking
I am telling this, I know that for a
fact, It is a pious non-sense, How
much money have the capitalists
given to his party? I know that com-
panies give donations. Ang that is
why I say, ‘Remove the ban.’ Let the
money given by companies to political
parties be published. Let ug find out
who ig giving. (Interruptions)

SHRI JYOTIRMOY BOSU: Wwill
that prevent anybody?

DR. SUBRAMANIAM SWAMY: At
least, we will know where you stand.

Therefore, that is the way, We poli-
tical parties, put pressure on them.
Remove that. Remove the anomalies
in the tax system, This quibbling will
disappear. This is a wrong approach;
not by these quibbling ways, This is
a wrong approach. This is an open
admission of bankruptcy and there-
fore, I totally opposc this Bearer
Bonds Scheme of the Government.

(Interruptions)

MR, DEPUTY-SPEAKER: Shri R.
L, Bhatia.

MR. DEPUTY-SPEAKER: Shri
Shiv Kumar Singh. (Interruptions)

AN HON. MEMBER: I wanted o
show how popular it is  (Interrup-
tions).

SHRI JYOTIRMOY BOSU: I have
sought to find out. (Interruptions)

We parted company, That is all now
there. (Interruptions)

SHRI RAM JETHAMALANI: It
has found itg last resting place.

s foy w3 Py sweT  (dEE)'y
AT TSy wgigw, 6w
Pt alewm faw, 1981 # @ &*
LA E |

I T A W gt gE- P2
sfa faq # gwwet 7 g9 w5t
Pawelt & qix oww @ o g 7@ €A
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I 1 STl F FIHAT I ATE Hie Rl
STt @l Wi WaaT § 6 Slm oF 0w
S ET
SHRI SOMNATH <CHATTERJEE
(Jadavpur): Mr. Depuly-Speaker, Sir,
so far as this Bill s concerned, we have
heard the hon. Finance Minister justi-
Iying this measure as necessary in the
context of the budgetary deficit. Sir,
he said that to avoid imposing fresh
taxation on the commoa people it was
thought necessary that some btlack
money that is openly circulating 1n this
country be brought into the coflers ol
the Government. It 1s not so much for
the purpose of containing inflation in
this country nor for the purpose of
bringing to book the vilest perpetrators
of economic crimes in this countiry.
this Government knows that a huge
amount of black money is circulating
which is owned, self-confessed and
within the knowledge of modern econo-
mists, as Dr. Subramaniam Swamy
says. But his views are so distorted
and he is congenitically so anti-people
so far as left parties are concerned. He
cannot see things in the proper per-
spective.

THE DEPUTY MINISTER IN THE
MINISTER OF FINANCE (SHRI
MAGANBHAI BAROT): What 3 com-
pliment to hig own colleague! (Inter-
ruptions).
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SHRI SOMNATH CHATTERJEE: He
for whom it is meant does nol object.

Why do you object?

The position is this. Fle says that
it is Rs. 18000 crores. Nobody knows.
Mr. Jyotirmoy Bosu says that it is
Rs. 30,000 crores. The Minister ought
io have betler information. If they
are candid enough they should share
that with us.

SHRI JYOTIRMOY BOSU. 1 will i eat
the Finance Minister's point on the
customs and taking it out. (interrup-
tions).

SHRI SOMNATH CHATTERJEL: Let
us take it that we do not huave presonal
knowledge aboul the guantum.

SHRI MAGANBIIAI BAROT: I d¢
not know as much about black money
as my friend knows. (Interruptions)

SHRI SOMNATH CHATTEJEE: They
do not know the quantum of it. They
know, how much they 7et. The position
is that even i we {oke the lowest
figure—Dr. Swamy was, il seens Lo
me, doing some soitl of tlight rope
walking today—of Rs. 18,000 crores,
what 1 am objecting to is that you
evolve a scheme with the object of
geMing not even a pittance of it. Rs.
1000 crores in two years—I mean in
the rest of this ycar and next year-
you expect to get with what ohject?
And what impact will it have on the
parallel economy in this country? Our
young friend here—he was making a
gallant attempt to support a bad cause,
doing a difficull job—after the initial
hesitant support which he gave to thls
Bill, also felt that certain basic actions
should be taken to stop this menace.
Do you not know who are the persons
from whom who vou are expecting this
money? Do you nt know who are
the persons who have kept their taxes
outstanding? Is it believeable in this
country that taxes cannot be reaiised
from those monopolists, big business
houses like Tatas and Birlas—the lists
are almost ceremoniously given to us
every year because questions are put—
who have got crores of rupees worth
of assets which are known and un-
known? Can this Government not
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even realise the assessed lax forgelting
the black money? What is the oustand-
ing income-tax and wealth tax? We
would like to know that from this
Government. Out of that, can they not
realise this, that they must take re-
course 1o this perniciods scheme to meet
their budget deficit and pat them-
selves on their hack that they have
evolved a scheme by which they have

avoided new taxes on the common
people?
I was astounded when the hon.

Minister, Shri Venkataraman, for whom
I have the highest regard, as all of
us have, said that this is a measure of
sacrifice. This is the attitude of Gov-
ernment of India to black money
holders, tax dodgers, tax evaders that
they are supposed o he ruakmg @
sacrifice by purchasing these ponds
and with this attitude you are appro-
aching this problem of solving the
black money economy in this country.
Therefore, I would like to know from
this Government whether the Finance
Minister will follow up this measure
with danda or donda, whatever it
may be. If at all he follows that, has
he not got the powers in hizs hands
even now? Even today he can say
“Please behave; if you do not behave,
then we shall take punitive measures”.
Does the Government not possess all
these powers? Then why did it not
act upon those powers? Now the taxes
outstanding are of the order of Rs.
1,000 crores, and these are 0t from
very ordinary people but from a hand-
ful of people. In this context, if people
say that this is an opportunity given,
on the basis of an understanding, to
a section of ithe people who are hold-
ing the country to ransom, on the
basis of a secret arrangement bet-
ween the ruling party and those
people, how can you blame them?

Today is the 18th »f March and
within the next 13 days the Finauce
Minister expects to get another Rs. 140
crores or Rs. 150 crores and, on the
basis of that hope, he has prepared
the budget, when the matter is before
the Supreme Court and 3> many serious
questions of law have been raised. Is
this the way the budget of this coun-
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try has to be prepared? Now, i{ these
Rs. 200 crores do not come. then they
will have to initiate new taxation for
the common people to Guear. Sir, we
do not understand it.

They are creating division among
the people, between those who pay
tax and those who do not pay tax,
and this Government is asking for
massive blessings from those people
who have been openly and with im-
punity violating the laws. I do not
know in what paradox or fcol's para-
dise they live and I do not-know what
sort of situation they exvect to evcive
out of the generous gesture of this
Government to these people in this
country. So many wvarticulars have
given by Shri Jyotirmoy Bosu and by
other hon. Members. [ do not wish to
quote them now, but there are certain
very basic questions invelved. Today
he is giving total exemption from
future liability, immunity not for
present disclosure but for past mis-
conduct, saying “we shall not put any
questions”. The income will be mnot
taxtable under the Income-tax Act, if
it gets routed through the bearer
honds, there will we no gift tax and it
will not be included in the wealth tax.
Not only the past sins have been
washed away but aisn for the future
and aew class of citizens is being
created in this country.

Somebody generated hlack money by
avoiding taxes, by getting vecourse to
all sorts of dubious financial 1 ansac-
tions. Now the Government saws if
vou imvest it ‘'n these bonds I shall not
ask any questions as to the source.
where you got it from. Thougn we do
not azrez wila him and we whole dis-
sociute ourselves fraom  that conceptl.
we can understand it  Bui if il be-
coma2s a while commodity, tnen in the
futuie it is immune f.rom all taxation
laws w.owiov the cun, so far as Indian
laws are concerned—no
ro weatth tax, no gift fax and no estate
duty.

[ do not know whether in this coun-
try anybody has gut spare idle white
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maney. Bul if one has and he purchases
with that white money he has to pay
wezalth-tax; if he makes a gift out of
his money, disclosed money., he hnss to
pay gift-tax; if he dies and keeps
white money, his estate has to pay
estate duty. But if, with the same while
money, idle white money, you purchase
the bearer bonds, they will become
immune from all taxation in this coun-
try. A wonderful class of citizens is
created, who are not subjected to any
laws.

There is no limit to investment in
these bonds. Therefore, economically
it is an obnoxious thing, a nionstrosity
financially and it is impossible to be
regarded as a means of bringing about
budgetary conirol, be it the Keynesian
economy, or the modern economy, or
whatever it is. Speaking for myself, 1
have no doubt in my mind that this is
being perpetrated as something by way
of return to some friends of theirs.
Otherwise, they cannot have any im-
pact on the economy of the country,
when you are nibbling at it. hoping to
get Rs. 1,000 crores in onc¢ year, when
the money in circulation is to the tune
of Rs. 20.000 crores. It is not even nib-
bling at a problem.

Then, what will happea to ithe Rs.
19,000 crores out of the Rs. 20,000 cro-
res of estimated black money and
what will be its effect on the common
people, who are at the recciving end?
You are patting on your back vcur-
self that you have exoneratel 15 lakhs
of peovle from taxation. Rs. 80 to 120
is the maximum saving whicnh they
have got. Now these blick money-wallas
are increasing the prices, iuflation is
raging and this saviag of Rsg 90 by
the middle class people will e caten
up in no time.

The efore. we are  ovposed 1o this
on principle: we are o»po:zed to it as
a mechanism which any Government
can think o". We are saring that if it
is believed by the ruling party that by
giving cencessions to a section of the
people who are holding the ccontry to
ransom, who have fatiened themselves
on the blood and sweat of the ordio-
ary people of this country. who have
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of this country, the economic laws of’

this country, if you think that by mak-
ing concessions to them you wiil bring
about a change of heart or you will
pring about a difference in their me-
thod ot functioning, you are complete-
ly wrong, you are not only fooling
yourself, but you are fooling the coun-
try. Therefore, we believe that the real
intentjon is, the real basis is that there
is some quid pro quo in this matter
and that i1s being returned. And there-
fore, I want to say before I conclude
that political parties who have to run
their elections on the basis of money
will go to them and there, Dr. Subra-
maniam Swamy does not know that
there are political partics who do not
go to such type of people, they fight the
elections with the contributions o. the
people, with their participation.

14 hrs.

SHRI RAM PYARE PANIKA
(Robherisgany): Dr. Sunramaniam
Swamy knows you well ang your party.

(Interruptions)

SHR] SOMNATH CHATTERJEE: You
know me well, you know my Ifriends
well. (Interruptions). You make friends
wilh Dr. Swamy, I do not mind.

Therefore, that is not Lhe whole thing.
About those who are monopolising,
Mr. Bosu has made out a list. ..

MR. DEPUTY-SPEAKER: NobLody
spends more than Rs. 1 lakh during
the elections. Why this discussion?

SHRI SOMNATH CHATTERJEE:
Bir, I find here also e was hopelessly
out of the mark, he was off the mark.
Then you have no know!ledge of the
expenses incurred by a candidate, by
a Leit party candidate.

MR. DEPUTY-SPEAKER: But this
is the account we are giving.

SHRI SOMNATH CHATTERJEE: I
am not, at the moment, crossing swords
with you. You are now in the exalted
position.

Therefore, what we are submitting is -~

that this Government should not have
surrendered in this shameless munner
to a handful of people in this country
who  are holding the country to
ransom.

8ir, I oppose this Bill on principle
and I do sincerely hope and believe
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that this will be struck down by the
Supreme Court of India and this Gov-
ernment will realise that they have
been trying to fool the people of this
country and probably they will give
them some other incentive, some other
prizes when this Bill goes or when this
law goes. For this return or their con-
tribution to the election fund, they
should not play with the people of the
country.
ot e w@rd ofoer (gEdwi)
JuTTH ARy, AR faw Wl
H gror S faw ¥w frar mar @
% gaeT g FwdA X ¥ fad
gST gHT § | WIT WAy § fF wdt
Y FAC NE@ gWT, HRX AFAE
faer a&t & =@ gd-sgaeqT § fafwew
R 7 oSt we A, g afoed
% ogew SAar g fr @ T

age fwmem &1 #§ UwT AE
aT 1| & Fgar wgar § fF W7 ag
fasr AT &, WAC TWE SIvAT W

fatndt == & &0 =n=r=ﬁ=r =t sytfa-

g7 &g, SR @I gEFaw

=|H vE @ A ’

DR. SUBRAMANIAM SWAMY: There
is no quorum in the House. It is very
important Bill. I do not think the
House should take it so lightly,

MR. DEPUTY-SPEAKER: Let the
quorum bell be rung.

Now there is gquorum. Let Shri
Panika resume his speech.

1
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SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. TDeputy-Spezker,
Sir, my young friend, Mr. Arif Moham-
mad Khan, was to quote Jafferson and
watch his action. I think, we have a
Finance Minister who is trying to make
thieving and tax-evading o virluous ac-
tion.

1 heard his speech gnd, m the course
of lis speech, as kind of 1mpiession
that he tried to convey to us was that
this particular Ordinance and the Bill
are coniributing or are producing a net
social gain to the commun:ity. In other
words, those who provide him with an
opportunity to produce this measure,
first as an Ordinance and then as a
Bill, are people who are contributing
to creating more wealth and providing
the Government with in opportunity
to get a lot of money and use ihat
money, as he of course would like to
put it, for greater national wealth.

1 am aware that Mr. Venkataraman
is always very correct in ilhe things

thal he says. I must also confess that
it is very often a pleasure 1o listen to

him. But today, I was surprised at
some of ithe statements that he made.
For instance, he started by saying,
“We had to come with an Crdinance—
you are gall attacking the Ordinance—
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because we had to do somthing sudden
and with surprise.” I would honestly
like to ask the Finance Minister, say-
ing Rs. 200 crores in the course of the
financial year ending 31st March, 1981
and Rs. 800 crores in the next financial
year, that is, another twelve months,
what is sudden and what is the sur-
prise? Where is the suddenness? Sud-
denness of what? And surprise to
whom? To those who have accumula~-
ted money which they were waiting to
convert into white? What kind of a
surprise? What surprise did he spring?
I am really amazed at ithe wuy Mr.
Venkataraman has today tried 1o ex-
plain away an Ordinance that is not
satisfiable in any circumsiances It is
particularly not justifiable when the
House was about to meet. If he had
any ideas of mopping up of black
money, he could have come before the
House, had a fullfledged delLle on that.
Since they keep on talking how the
Opposition. over the last three decades
in this House and outside made a lot
of constructive suggestions which they
would like to accept, to converl black
money into white, he could have a dis-
cussion on that. Then the Finance
Minister went on to say somthing
which rather amused me. The Finance
Minister said and I quote him:

‘] have in the course ol the Busiget
on which we are still going 1o have
discussions on the grants in th: Fin-
ance Bill, exempted |1 lakh tax as-
sessees so that the Devariment may
concentirate on other cases.”

This is a revelation fo vs! I thought
that you are giving relief to the people.
Or is it that you are trying to kill two
birds at one stroke? Bu! here you have
a Finance Minister who then said that
he was giving relief to 11 lakhs of
tax assessees and today he gets up in
this House and says that hc did this
because he wanted to spare the staff
in the Income-tax Department to have
to go after the big fish. -

I am sure you don’t believe Mr.
Venkataraman, with al] the sincernty
and with all the genuineness at your
command, in any case I am sure you
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don't believe, that there are reports
that some of your own VIPs have
been fraternising with people who are
not only evading taxes ovut are also in-
dulging in importing or exporting con-
traband. But that is not the issue just
now.

The Finance Minister alse juslified
this measure by saying that a lst of
tiquidity will ve mopped up. Are you
trying to mislead the House, Mr. Fin-
ance Minister, when you make that
statement? Because you have said that
these bonds can act as collateral. You
have said that 60 per cent worrowing
is possitle against these bonds.

Now, let us understund this. Who
are the reople that are zominz to sur-
render this money? They are the peo-
ple who over a period of time have
generaled Llack-money. Threy are not
people who do not know haw to handle
money or how to use money to cicate
more mo»ey. And now you have the
Finance Minister t{elling us tha. an
person who goes and su.ren'els hs
black-money will then be able to go to
the vaul, use thal as seccurily ond get
60 per rent money, with which he can
carry on his frade. In nther words, yon
are enaling penple wha have used
their infelligence, who have used their
talents. to generate black-money. The
fact that they are intellizent people,
that they are talented oeople, that they
are paid people who are c¢apable of
taking i{he entire Government and the
entire {ax enforcing machinery for a
ride, is not disputed by you and you
come forwnrd with a measure like this.
So, in eflect, the sole argument that
vou are trying to mop up liaqmdity
does not really hold xater because
there will be more money coming in
and vou will only be enabling these....

MR. DEPUTY-SPEAKER: 1f{ T re-
member correct. the Finance Minister
said that there would be money com-
ing from the bank. A0 per cent for pro-
duciive punoses. That is what the
Finance Minister said.

SHRI GEORGE FERNANDES: I ac-
cept that position and I will come to
that.
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SHR]I JYOTIRMOY BOSU: We are
not living in a fools paradise.

SHRI GEORGE FERNANDES: After
all, where is black-money generated?
That is the main point that I want to-
make, Mr. Finance Minister. You said
that we gare interested in moping up
the bhlack-money. You used Sama, Dana,
Bheda, Danda theory also here. But
where is this black-money being gene-
rated? Mr. Finance Mimster, what is
the black-money that is being geneva-
ted today? This is a straight question
and I am sure you are capable of giv-
mng a very straight answer to this
question My modest ostimate—people
have made their own estimates and
anybody can make an estimate of
this—is that anywhere petween Rs. 25
crores to Rs. 30 croces of black-money
is heing generated in this country
every day. And you krow the key
arcas in which this "“lack-money is
heing generated: steel, cement, paper,
sugar, coal, and then, of course, you
have smuggling activities that take
place on a very large scale.

The most imporfant of all is the
building industry in the metropolitan
cenires of this country. I would like
the Finance Minister {o sav that it is
not Rs. 25 crores hut it is R-. 2-1/2
crores I would like to have a debate
on this if he is prepared, a public de-
bate in this House or a public debate
outside or a private discussion, so
that we may identify what are the
areas where black money is  heing
generated, if he is genuinely keen on
putting an end to black money. There
are hon. friends, Members of this
House, who talk about polit'es and
hlack money, parties and black money,
being inter-related. But T would not
go into that. Let us fake this basic
question how and where is the black
monev heing generated in this coun-
try. This is not an issue that is top
secret. And if we can identilv  those
areas, then what is it that is nreven-
ting the Government from tackling at
source these areas where Lblack money
is being gcnerated and putting and
end to this seourge at that point? If
it is agreed—I assume that it is agreed-
on both sides of the House that this
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48 an issue on whicn wnere must be
saome commonality of approach, lthen
T would like the Finance Minister to
‘tell us why it is not possible. I will
make a submission here. Everybody is
referring to the 1975 or 1976 scheme,
whether it is Rs. 754 crores or how
mmany crores, how they were secured,
and so on. I sat in Government for two
and a quarter years I asked my
Government to disclose the names of
those who had declared their black
smoney. My Government refused to do
it

MR. DEPUTY-SFEAKER: You said
that last time also.

SHRI GEORGE FERNANDES: I
am making this point because 1the then
Finance Minister was to say, “Govern-
ment has made a commiiment; there
is a commitment in Parliament; there-
fore, we cannot diselose this"..

SHRI JYOTIRMOY BOSU: Then
you should have resigned.

SHR] GEORGE FERNANDES: We
are not discussing Minis*er’s resigna-
tions here; I am discussing a prohlem,
and my point is this. Even my Gov-
ernment, which had the obportunity at
a poiat of time to strike at the root,
refused {0 do it. Therefore, I would
like the hon, Finance  HMinister, for
whom I have the gretest respeet, {o
tell us where he thinks one should
tackle, becausc, when some of us, men
like me, made an effort, we [failed.
My Party, my Government, we have
agitated this issue in every forum, but
we have failed. we are still where we
were., On a modest estimate, belween
Rs. 25 and 30 crores of black money
are heing generated todayv. So, when
the Firance Minisfer iz now coming
forward with this Bill, it only seeks to
convert the hlack money inta white
apd it does not 1iry to attack the
sourca of black money, What you are
in fact trying to do is to perpetuate
‘the system, perpeiuate all that is
crealing black money fn this country.
Xet us face this.

The other hon. Members have
®poken about the incentive that you
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are giving. In face, it is an incentive.
I am sure the Finance Minister can-
not dispute this. Hon. Members on the
other side may otherwise defend this
Bill; they may defend it; they have
got their Party and Party whip; they
may go ahead defending it. But my
point is this. Can any hon, Member in
this House state that this Bill and all
that you are now seeking to do with
these Black Money Bonds— is not
going 1o be an incentive to create fur-
ther black money.

SHR1 JYOTIRMOY BOSU: It will,
if will and it must,

SHRI GEORGE FERNANDES: Let
some one tell me that this is the
reason why it will no more make it
profilable for people 1u generate
black money. You make that state-
meat. Then we will understand it. So.
it is not going to touch at the rooti of
the problem. You are not prepared to
touch at the root of the nroblem.

Therelore, S8ir, arises z yuestion.
What is all this intended for? [ think
the hon. Mr Panika was heard to say
that if Mr. George Fernandes has nol
made the statement that he made
about seizing the black moacy st the
gate of the hanks and if the mater had
not gon» to the Supreme Cuurt, much
more money would have come., I want
1o make that stalement again in this
House and I will continue i) make
that siatement =ot only fromy this
House, but T am guing to adress seve-
ral thousands ol Young neople in the
Boat Club and I will alsa {~11 them
that one of the programmes for my
Party youth to underiake is to stand
outside evry counter of the banks
which are sclling these black meney
honds and snatch the money awayv from
and siaich the money away from
those who c¢rme {0 hand over thar
money. I want to goon record
on this jssue right here—why fear in
this House—that we would like to
snatch away that money—the moneyv
not t{he bonds—snatch away and
go to a Police Station and
surrender to the Police and say, ‘Here
I have pot the black money which was
sought to be surrendered to a bank,
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and let us see who goes and files an
FIR. You want to make them anony-
mous? You want to make {lem face-
less people? You have produced a
beautiful document here, Mir Finance
Minister. T would certainly like to
konw who are the people, who are the
faceless people, who are the facreless,
nameless characlers who want fo seek
shelier behind this beautiful docu-
ment. I would therefore like them {o
go to the Police Station and say, ‘Here
js a young man who has robbed me
of the money. I have come {o file a
First Information Report. Arrest
him.'...(Interruptions) Sir, he is an old
friend of mine. Though he is a mem-
ber of the Youth Congress (I), he is
an old friend of mine. We are now
getting inlo the same age-group. pDon't
WOrry.

Sir. I make this statement. I would
like the youth of this country and I
would like anybody who is concerned
with the wvalues in this country to
come out and campaign on this issue,
and not to make this issue ouly 3 sub-
ject of debate in this House to score
points,

1 am not certainly trying, Mr. Fi-
nance Minister, to destabilise. I think
some one has said that all that they
are interested is to destabiiise. If your
case is that if you do not get your Rs.
1000 crores, it will destabilise wyour
Government, I am wvery happy. I
want your Government to fail I
never said that I wanted your Govern-
ment to succeed. 1 want your Go-
vernment to fail. There are no two
views on this. Why are you geiting
excited, Mr Barot?

SHRI MAGANBHAI BAROT: I said
that the grapes are sour.

SHRI GEORGE FERNANDES.
Grapes are sour? I eat very sweel
grapes. T do not eat very sour grapes.
Where is the question? We are not in-
terested in your Government, Do
you think that we want your Go-
vernment to carry on? Do yoX think
we wanf your Goverament to do all
this havoc?! We want your Govern-
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ment to go. We will do everything to
see that your Government goes.....

AN HON MEMBER: It will not go.

SHRI GEORGE FERNANDES:
People wil] decide..... People will de-
cide. There were others before you
came into this House, there were
others who spoke with the same arro~
gance and you know what happened
in 1977. Read contemporary history. It
you are not capable of reading history
at least read the newspapers. Go tio
the students, go to the villages, go ta
the people, talk to them and ithey will
iell you what they feel about  your
Government.. ...

MR. DEPUTY-SPEAKER: You said
you have got a meeting at the Boat
Club

SHR! GEORGE FERNANDES I can
sec how concerned you are about my

activities. But, Sir, when they inler-
rupt me, I will have to say these
things.

1 would like the Finance Mini.fer

therefore that if he is genuinely kcen
of mopping up the black money do twn
things. One is: don’'t make ihese
bearer Bearer Bonds. Ask the people
to :identify themselves gnd let the
country know who thes: honest crooks
are. You want to finish black money™
Yc 1 wa it to hit at th> root? I am sure
you don't want to treat the symptoms
mlv Sir, if there s a genuinencss, if
there is a sincerity #nd if there is a
seriousness then ask the people to
identify themselves. After all the
Finance M:nister said—let me remind
the hon. Minister that in 1976 it was
Rs. 756 crores. You tried to refute my
catsomed colleague... .

SHRI R. VENKATARAMAN: 1 am
sorry. I did not say that we got Rs.
750 crores. I only said that the amount
disclosed was Rs. 750 .rores.....(In-
terruptions)

SHRI GEORGE FERNANDES: Any
way that is not the issue. Rs. 750
crores came to be disclosed.

Therefore, if Rs. 754 crores were
disclosed in 1976, I am assuming that
some years later, a lot more money
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will come to be disclosed. You do not
make the bearer-bond people to dis-
closed their identies. IL.et them tell us
who the people are? Why don't yYou
mention their names? Why do you
want them to be faceless and name-
less because they are characterless?
The second request I maike to the hon.
Minister is: since you are a better
performing government and since yours
is a government which is committed
to do good things, wiil you, Mr.
Finance Minister, publish the names
of those who disclosed their mcney in
1976? Will you? Don’t tell i:ae that
‘you did nct do it I told you we
failed. I failed. Will you do it? Will
you let the names be knawin of those
great philanthraphists, the titled
great neople some c¢f whom are great
men? w ho disclosed these Rs, 754
crores? After all wherefrom does the
money come? This money comes from
the poverty, from the misery, from
the disease or from the wretchedness
of the people. That is what the money
is. What else is your hlack mcney?
This is a black money. Therefore, Sir,
this is one positive point that 1 want
the Finance Minister to answer.

I will conclude now. I will not take
much time. I know you want to pass
this Bill by 4 O’ clock. I am also aware
that they are not going to speak
on this Bill. 1 am aware
that thev would like this debate tn
collapse. Would you like this Bill to
be passed without even a debate?

MR. DEPUTY-SPEAKZR: We have
to take up another imvortant subject.

SHRI GEORGE FERNANDES: 1
know. They have allowed five hours
for this.

I would like the Finance Minister
to answer my point. Another point is
this. Why not try the same method
on which the British tried to get
money, namelv by conferring titles on
the pecople? We did away with these
honours at least you have now restored
the Bharat Ratna award. Why not,
say, for Rs. 5 crores, disclosed, every-
body will be given the Bharat
Ratna? When you are asking them to
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get away with this at least these re-
ceipients of the titles will be enabled
to sit in the company and they will
be in the same row—whether it be the
National Herald or the Prime Minister
—as the Prime Minister who has her
Bharat Ratna? Why not? Perhaps the
British suceeded in getting tha money
from the people by conferring the
titles. In the same way, yvou may also
succeed in making the peopla to dis-
close their names, They will be in the
same row as the Prime Minister in all
public fuactions. That is the title
which our Prime Minister culy has
got now.

SHRI ARIF MOHAMMAD KHAN:
Why don’t you mention the Indian
name?

SHRI GEORGE FERNANDES: 1
am suggesting to the Finance Minister
my last point. Are you, Mr. Venktat-
raman, now trying to forzive all those
who have earned the biack money, the
people who have robbed and who
have cheated the exchequer and the
people who have robbed and cheated
the ordinary poor people of this coun-
try? Will you show some generosity to
the poor pickpocket also for a change?
I am told that there are a number of
them in various lock-ups in this coun-
try. I think the punishment is  from
six months to one year for these small
manipulators or frauds the least that
you could do is to celebrate this Bearer
Bond Bill that you have now trought
forward which the hon. Members on
the other side zre supporting. I am
sure they will at least like to celebrate
this by declaring these sma!l pick-
pockets free. After 2ll you punish
those who pick the pocket ¢f somebody
invelving Rs, 5, 10 or 20. You are a
lawyer, Dr. Subramaniam Swamy and
you know that under the Penal Code
how many months of imprisonment
are given to these people? But what
about the frauds committed by those
involving additional = amounts of
money? How wmany years of punish-
ment are given? If somebody picks the
pocket amounting to Rs. 5/~ or so, you
send them to jail.
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SHRI X. A. RAJAN (Trichun): I
support the Statutory Resolution
moved by Mr. Jyotirmoy Bosu and I
oppose the Motion moved by the hon.
Minister. The various ethical, moral,
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political, constitutional and economic
aspects have already been brought out
by the hoa. Members who have porti-
cipated in the discussion. I would like
to start by saying that this is only a
premium on dishonesty. You are only
giving respectability to tax evaders,
You are making the black beaut’ful.
Now the Minister is indulging in an
Operation-Laundering. thereby mak-
ing the dirty, clean.

Sir, let me now trace the history of
these scheines and let me point out
whai has been the experieace of these
schames. | quote from an Article.

“In 1946 Government resorted to
demonetisation of high denomination
notes. 5 years later in 1951 the
Government was inclined 1o take a
more conciliatory attitude and intro-
duced Valuntary Disclosure Scheme
(VDS). The penal provisions of the
law were suitably relaxed to fac li-
tate the disclosure of
suppresscd income, In 1956 tihe
Government iniroduced a second
Voluntary Disclosure Scheme. This
scheme popularly known as the 60-
40 scheme provided for the payment
of 69 per ceni of the concealed in-
come as lax and bring th2 balance of
40 per cent into the books of the as-
sessees. Closely following this vet
another scheme of voluntary  dis-
closure familiarly known as the
‘Block scheme' was brought in, under
which 1{2x wrs nuvahle at rates
aoplicable to the blork of concealed
income disclosed and not at a ilat
rate as under 1he earlier 60-40
scheme.

All the three voluntary disclosure
schemes however did not bring out
much of the concealed income. The
three schemes put together broupht
out only Rs, 267 crores which was
only a small fraction o: even the
most conservalive esl mate of the
concealed inceme during the 15
years, 1951—65.

As against this the concealment
deducted by the Income-tax Depart-
ment in ordinary course during the
five years 1965 to 1969 was Rs. 161
crores and taxes and pecalties on
such conclealed income worked out
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to Bs. 105 crores or about 65 per cent
of the income detected.

The relatively poor fare of the
three Voluntary Disclosure scheme
was due to the fact that much of the
income disclosed under them had
been either already detected or was
about to be detected.”

Sir, this is the history o2 the social
steps which he has taken. I say it is
an exercise in futility. In this connec-
tion, I would quite here the relevant
porifon of the Wanchoo Commiltee
Report:

“We have carefully considered the
pros and cons of this suggestion.
The bearer bonds scheme is a poor
substitute even for the disclosure as
it can cover only black 1auney
which is not invested and is lying in
cash., Further, the investment of
black money in such bonds will nol
connect it up with any part’-
cular source of income and,
as such, it does not offer to the in-
vestor immunity from investigation
and proper assessment of the in-
come from that source and penal,
consequences. The investor cannol
alsp remain completely anonymous
from  the income-tax department
when he sells the bonds or raises
loans on their security or offers the
interest from such bonds for iexa-
tion. These aspects will melitate
against the success of the scheme
even within the limited sphere of
persons having unaccounted cash.
Making the interest tax free would
tantamount to allowing a high rate
of interest and would defect the
very purpose ot offering a low yleld
on the investment. On the other hand,
if the interest is taxable ithe chances
are that most of the investors taking
advantage of their anonymity would
not diclose the interest income and
the scheme might, in fact, lead to
further evasions and bufld up  of
blak money.”

Apart from this, I would just read
out another gquotation of the speech
made by the hon. Finance Minister in
this House a few days bLack:

T - T
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“While demonetisation may resuilt
ih the public losing confidence in the
currency, legitimisation of black
money may encourage people to
more and more accumulation of
black money.”

Mr, Deputy-speaker, Sir, this Bearer
Boad Scheme keeps pemodlca‘ly to
turn black money into white money
with full officia]l blessings and that in-
ducement and concessions {5  those
who break the Tax Laws. I iwould like
to conclude by saying that various
Finance Ministers had taken steps in
this direction in the pasé and they had
miserably failed. We have to :idenlify
where this black-money is being gene-
rated. It is certainly in the tirade,
among the film magnates and also
among the corrupt paliticians. So,
this is not only relevant with India
but it is the case with all the capita-
list countries. Therefore, unless you
take some drastic measures to see that
the economic changes are made in the
system, those people who hold black
money cannot be caught. This is an
in-built mechanism in bhlack-money.
Unless you go deep iato the mailter,
deep into the malady. you won’t able
to be mop up black money. With all
your pious wishes, this is all an exer-
cise in futile.

SHRI XAVIER ARAKAL (Ernaku-
lam). Sir, I oppose the Resolution
moved by Mr. Jyotirmoy Bosu and 1
support the Bill moved by the hon.
Finance Minister. Talking about the
money, one eminent economist has said
like this.

“Money is a singluar thing, It
ranks with love as man’s greatest
source of joy. And it ranks with
death as hig greatest source of
anxiety.”

These fwo aspects of money have
been well explained in the previous
speeches of the hon, Members here, It
cannot be denied that black money is
crealing a serious threat to cur ecc-
nomic developmeat and growth.
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In this connection, I would lik: to
refer to the reports of the Ayyar Com-
mittee in 1936, the Nicholas Kasldor
Committee in 1956 and the Wanchoo
Committee in 1971, All these Commi-
ttees have highlighted the problems
of black money. The Wanchoo Com,
mitiee Report hag very claborately
dealt with the problems, the source
and the net effect of black money.
Those who had the privilege of posses-
sing that report, or who have goae
through chapler 2, will understand,
what is the real black money and what
is the role of black money in destroy-
ing our economic growth. Of course,
there is a posilive side of it also as
far as the growth of economy is con-
cerned and I am not denying that,
But as far as our economic policies and
programmes are concerned, its effects
are Jisastrous. It has been very apily
described by the hon. Finance Minis-
ter in his budget speech, paragraph 28.
The hon Members, who have not
gone through that, may kindly do it
now to fully appreciate this sspect. It
is, therefore imperative that the velo-
city and rotation of black money ought
to be curtailed. Nonae of the hon.
speakers have suggested any coucrete
steps which are conducive to our na-
tional growth. I heard what Dr.
Subramaniam Swamy said in a laugh-
ing manner and Shri George Fernan-
des’s brilliant suggestions, which only
feels will follow....(Interruptions).

In this context, T would like io high-
light one aspect. According to the
report of the Comptroller and Auditor
General of India, as on 31-3-1980, over
Rs. 1011.85 crores are in tax arrears.
I have said repeatedly in this House
that the machinery to assess and to
realise the tax arrears should be mo-
bilised in a strong manner. Though I
agree with the principles and the
procedure adopted in this Bill, at the
same time, I would emphatically de-
mand that the machinery to assess
and to realise the tax arrears shculd
be mobilised to mop up the money.
Some hon. Members may ask, why I
should talk about the arresars of tax
here. May I ask them: Ts it not a fact

etc.) Ord. & Bill

that it also generates black money?
More money, as the hon. Minister has
said, creates problems of liquidity ra-
tio and this has to be brought at par
with the economic growth and plann-
ing. If you envisage that the liqui-
dity should be controlled, the pronoun-
ced principles of efficiency, production
and credit system, as stated ia  the
budget speech, should be strictly {fol-
lowed. Should we not, {1herefors,
think of that aspect also and see thal
the arrears of tax do not generate
black money and undesirable economic
growth? Quite a number of hon. Mem-
bers have highlighted the aspect how
the black money affects the e¢conomic
growth.

For whose advantage it is? It is
not for the common man’s advantage.
The benefit is not going to the com-
mon man. There iz a moral turpitude
in this matter. I agree. The society is
contaminated with this. We are part
of it. But what is the solution to get
out of it? Sir, action must he t~ken by
the GGovernment. Can you disagree on
the principle that the black money
should be curtailed? Therefore, I say it
is a first step towards that object.

Sir, the Statement of Reasons for
immediate legislation by Ordinance
has said:

“to intensify and to invest, into
productive purposes money is re-
quired.” R

Are we serious about that aspect,
Sir? Have we invested our eronomic
resources in a productive manner?
Therefore, my submission is that this
aspect also has to be looked into. I
fully agree with the step taken by the
Government. As a common man Wwe
have to do a re-evaluation of our priori-
ty investment, the productive invest-
ment and unproductive aspect of our
economy as well. These things create
the sum total of all this money. No-
body knows what ig the quantum of
black money, but everybody Xnows
there 18 a parallel economy in our so-
ciety. Nobody disputes on that point.
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Therefore, my submission s that
nobody can stop the growth of block
‘money. Ewven in Russia it has not
done it; in Ching it has not dome it.
No economic system has devised any
system to stop the growth of black
money. It has been pereunial in our
society, But my suggestion is that it
is high time that Government should
take a serious note of tnis. As the
Hoa’ble Finance DMinister has stated
in his Budget speech, if necessary,
proper, effective, punitive measures
should be brought in I hupe that the
Government will come forward with
such a strong measure and help the
economy and the common man to
grow into prosperity.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Mr. Deputy-Speaker, Sir,
since this is an immoral Bill, there-
fore, I am also standing as a hurdle in
the way of passing this Bill. Bui, Sir
1 know that this Government is quile
capable of removing such hurdles by
using its black and cruel hands, be-
cause this Government is committed
to corruption. When 1 say this Govern-
ment is commitied to -corruptioa, I
remember a scandel in which Llack-
money has been accumulated bty  the
politicians of the ruling party. For
example, Sir, this Thal-Vashet Hazira
scande! T wanted to refer. Therefore,
1 support this statutory reselution
moved by Hon'ble Jyotirmoy Bosu and
oppose this anti-national, arti-people,
black Bill. Sir, this Bill is mothine but
it is only to pive inrenfives to all
sorls of corrupt, dishonest and anti-
national peonle. Blackmarketeers pro-
fiteers, hoarders, smugglers tax-eva-
dors and such tvpe of corrupt people
who have accumulated black-money
will be hemefited hy this Rill. That is
why I am opposing this Bill. People
fer] that the ruling marty politicians
will take this money from people who
have earned it through wrong means.
That is why this Bill hos been brought.
There was ne occasion to bring in this
Bill. When Parliament was going to
meet the ordinance was vpromulgated
then. This Bill should not have been
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brought in because this matter is al~
ready before the Supreme Court.

15 hrs.

The Budget hag also been prepared
on the basis of this Bill. Suppose
tomorrow the Supreme Court declares
this Act—null and void, what will
into an Act—null and void, what will
happen ult'mately? The entire budget
which is already inflationary, wil
become highly inflationary  because
Rs 1,000 crores are expected from
these black money bonds, which will
be purchased by people who will be
faking them from the banks.

It is expected that Rs. 1,000 crores
will be found. Suppose the Supreme
Court gives a decision against it, what
will ultimately happen? The Buaget
will become highly infiatlionary. That
is why the Government’s proposition
is completely wrong, and I think this
Bill js ultimately going to create a
great economic crisis in this country.

Suppose agencies like C.ILA and
others—KGB or any other agency.
Tr Subramaniam Swamy will be hetter
informed about all these agencies—
purchase these bhonds, Ultimately
what will happen? After some time.
they will paralyre the entire economy
of our nation. This is a great threat
to our economy. I feel that this Bill
will generate further black money. In
my ppinion, de-monetization of Rs 100
—currency notes would have been a
hetlter method 1o unearth black money.
Our Finance Minister feels that our
economy will get paralyzed it we do
that. Perhaps Dr, Swamy also feels
like that. But it is not correct. It
would have given more benefil to this
country. That is why this is an obno-
xious and useless Bill which is going
ultimately to harm our economy.
Therefore, 1 oppose this Bill.

MR. DEPUTY-SPEAKER: Now WMr-
Daga. You will have to complete
within 5 minutes.
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ter made a Statement not only today
but on warlier occasions also, bat I
mention his submission today that
black money has assumed alarming
proportions. But my grouse against
him is that while he accepts that black
money operation has alreaay assumed
alarming proportions, the method he
ras chosen to fight it is not at all
aavisable. He is making an eTort to
remove the gcourge of black money
but my grouse is, my allegation is, that
th.s instrument will further strengthen
and will further spread the operation
of black money. Therefore, this wolicy
which is now being followed is not
to eliminate or eradicate the operat.on
of black money, but give an incentive
for the growth of black money and it
ig detrimental to the cause of national

etc.) Ord. & 'Bili u
economy. The real nature of the Bill
ig to be realised and ynderstood. And
1 do not ke to describe it in my own
language. 1 prefer to quote certain
ed.torials of our country’s news
papers. Owners of the black money
have never had it g0 good'. This is
the editorial comment of the Times of
Indig of January 30, I would also
quote the opiniop of another financial
paper;

“Hoarders, racketeers, black mar-
keteers and the over expanding po-
pulation of black money operstors
could not have dreamt of a betier
method or gift than the bonanza
uffeed in th2 form of Bearer Bonds
of Mrs. Gandhi’s Government.”

This is the editorial comment of the
Business Standaerd. Therefore, it is
not my idea. I do not like to cnticise
it with some innovationg of my own.
It has been described in a very prorer
way in a proper perspective by these
national papers, which are not in an¥
way sympathetiec lo this side oi ours.
Therefore, the basic objective n? the
Bill is quile clear. And the basic ob-
jective of the Bill has heen very aptly
described by my hon. friend Mi. Jeth-
malani. I want also tp add gsirength
to his observalion that this bearer
kond is really a bond of the ruling
rarty. The bond between the ruling
party and the tycoons of the country
and the tax evaders. Therefore, it is
the bona that you do not like to break.
You do not like to twist that pond ard
unless and yntil you dissolve that
bond, uynless and until you delete this
black money the black money geners-
tion cannot be stopped. I expect that
the Finance Minister will do  some-
thing to the causes which led to the
black money operation. He cannot.
He cannot. But let me say what is the
basic reason of the generation of the
black money. The economic policies,
the fiscal policles pursued by this
Government for the last 30 ¥ears are
the basic reason for the creation, gene-
ration and proliferation of the black
money. The basic economic and fiseal
policies are responsible for it. I
am quite sure that none of
them will agree with me that
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this black money operation
can pe stopped and eliminated gnd era-
diceted only by economic ang fiscal
policies which have got an anti-imperi-
alist and anti-monopoly direction.
But you are committed to an imperi-
alist economy, you are committed tp &
monopolistic economy, you are com-
mitted to develop capitalism in this
country, you are committed to corrup-
tion. Thereore, it ig not possible for
you to eradicate, to stop the genera-
tion of black money. Therefore, this
instrument as is being proposed now
is not at all an instrument to liguidate
or even tp curb or lessen hlack money,
but it is an instrument which will lead
to further proliferation of black mcney.
Argumentis have been advanced how it
will lead to proliferation of Dblack
money gnd 1 do not want to repeat
them. 71 would pnly mention who are
the benefilries of this Bill. The major
beneficlaries of this Bill are those who
are highly placed in the administrative
heirarchy and politicians.

AN HON. MEMBER: What about the
bureaucracy in West Bengal?

SHRI CHITTA BASU: West Bengal
bureaucracy is also bureaucracy.
Therefore, don’'t think that that
bureaucracy is different from bureau-
cracy elsewhere. We very often hear
of pay-offs and kick-backs. This Bill
does not provide anything to bring
them under the net of taxation. I am
afraig that by the overation of this
Act, even the Act fo deal with corrupt
practices will become ineffective in
certain cases, becauge by virtue of this
Act, the possessors of these bonds are
kept beyong the pale of the entire tax
laws of our country. Therefore, many
corrupt practices, many allegation of
corruption against many highly-placed
people will be peyond the pale of laws
of faxation and black money will be
further proliferated.

Certain observations have been
made regarding the quantum of money
disclosed during the Voluntary Dis-

dosure Scheme, 1975. It {5 a very

etc.) Ord. & Bill

important question in the sense that
Mr, Pranab Mukherjee made a state-
ment in this House In January K 1976,
giving the informat'on that the dis-
closure wag of the order of Rs. 741
crores. The Finance Minister also is

tp that view. I would only
quote g cerfain portion from the 122rd
Report of the P.A.C.:

They observed:

“The representatives of the De-
partment of Revenue also concealed
in evidence that the actual adaition
to economy and net wealth is not
Rs 841 crores, but it may be of the
order of Rs. 200 crores,

The Committee are unabple io dis-
pel their suspicion that a deliberate
attempt was made to magnify the
achievements of the Scheme nearly
four times and thereby misled the
Parliament and the peocple.”

Thig is alsg a part of the 123rd Report
of the PAC. Therefore, Sir, it is an
attempt on ihe part of the Govern-
ment to magnify the achievemen: of
this kind of voluniary disclosure
scheme. Already there were four such
sthemes. This js the fifth one. This
kind of voluntary disclosure scheme
is not going to curb the cperaton
of black money. This is not
geing to stop the genration of
black money. For that much more
1ndical measures are necessarv. 1
would only hope that the Finance
Minisler sincere as he is, honest as he
19 and as he is aware of tlie cause of
operation of black money, would come
with a more comprehensive measure,
more radical measure and eradicate the
growth of black money.

Therefore, I am opposed fo thig Bill
mainly on ihe ground that it is not
going to curb generation of black
money. I support the Statutory Reso-
lution moved by Shri Jyolirmoy Bosu.

SHRI R. VENKATARMAN: Mr.

Deputy-Speaker, Sir, very early in my
parliamentary career....

DR. SUBRAMANIAM
When wag it?

SWAMY:
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SHRI R VENKATARAMAN: In
1950, when you were not horn. Sir, I
was sent on a Commonwealth Parlia-
mentary Delegation and | went to a
country where they took me o, what
is called, a cave of glow-worms, It
was a cave in which there was g Iot
of glow worms, saparkling like dia-
monds. Then, along with me, was Mr.
Deifenbaker, who later hecame the
Prime M:nister of Canada. When we
were speaking later at one meeting,
Mr, Deifenbaker, said I would like to
borrow these glow-worms because, if
You make a noise, the glow-worms will
stop shedding their light and it will
become dark. He said: I would lik~
to take these glow-worms to my House
and to give them to the Speaker so
that. if he shows it, the members of
my House may hecome silent. 1 was
speaking after him. I said I will
horrow the glow-worms f{o: ano‘her
reasons, that they will shed lighi wth-
out heat.

The debate in Parliament ghould Lo
like glow-worms, shedding o lui oL
light w.hout heat., This i: a vay
simple Bill.

PROF. MADHU DANDAVATE

(Rajapur): Light is the next stage of
heat.

SHRI R. VENKATARAMAN: That
is why I said glow-worm is a thing
which sheds light withoyt heat,

It is a very simple Bill. There is
absolutely no reason why we shoula get
g0 emotionally upset over this. The
fact that there iz unaccounted money,
money circulating outside the panking
system, is not denied. Also, the fact
that it is causing havoe in our econo-
my is not denied. The point really is
this. The black money, or unactount-
ed money, money circulating outside
the banking system, goes and exerts
pressure on scarce commodities,  If
there is a shortage of sugar, it goes
and huys sugar and thus accentuates
the shortage. If there is a shortage of
pulses, it goes and buys pulses and
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thus accentuates the shortage." It is
causing much graver damage to society
than mere inflatjon, caused by an-
extra circulation of resources. We
have done our best to arrest this, or
control this. I may tell you that
during the year 1980 we had increased
the number of searches. As against
2,000 searches in 1979, we conducted
3,060 searches in 1980 and seized a
numher of books‘ records, unaccounted
money etc.

DR. SUBRAMANIAM
Prosecution.

sSWAMI:

SHRI R. VENKATARAMAN: But it
hag not touched the frinjs oi the p.c-
blem.

SHRI JYOTIRMOY BOSU: It was
done f{ar o conzideration. We Iin w
that.

SHRI R. VENKATARAMAN: I ig-
nore all interruptions.

SHR1 JYOTIRMOY BOSU: If incon-
venient,

SHRI R. VENKATARAMAN: T shall
reply to Mr. Basu separately.

SHRI JYCTIEMOY BOSU: Then I
have the right of reply.

SHRI R. VENKATARAMAN: The
idea of floating bearer bonds is not
new, Even in the period of the Con-
situation Assembly and in the Provi-
sional Parliament and ever thereafter,
people then silting in opposition used
to suggest and there were any num-
ber of suggestions, that on way of
moepping this liguidity is by issue of
bearer bonds,

SHRI JYOTIRMOY BOSU: Open-
ing the flood-gates.

SHRI R, VENKATARAMAN: Even
in the Wanchoo Committee Report,
which is quoted time and again, Mr.
Chitale wrote a dissenting note—I
hope people have read it—in which he
has said agajn that one of the ways in
which you can handle, and to some
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extent control, this black money cir-
culating™. outside the banking system
ig through the issue of the bearer
bonds. Therefore, it is not as if we
have done something which is not
considered by people to be one of the
methods by which this evil .could be
tackled.

A point which was made by Shrj
Somnath Chatterjee, Shri George Fer-
nandes and a few others is that you
are not doing anything tp check the
further growth of black money; even if
you say you are frying to handl: the
situation, you are not doing #nything
to prevent the growth of black
money and so what jg the use of this
It is a very legitimate argument,

All the earlier reports dealing wilh
this subject, the PAC reports as well
as the Wanchoo Cummitiee Report,
have stated that cic of the main
reasong for growth of hlack money is
the high incidence of taxation. Shri
Jethmalani has very forcefully stated
today the effect of the high level of
taxation. If you look at my budget pro-
posals in the last two years, they go
on the basis of a certain philosophy
which reduces direct taxes. Last year
we increased the exemption limit to
Rs, 12,000. At the same time, we e-
duced the maximum marginal rate of
tax, as well as the surcharge which
is levied on income-tax, by ten per
cent so that right from the small man
who pays income-tax, right from
Rs. 12,000 onwards to the maximum
man who pays 72 per cent, they get
a ten per cent recuction, Actually,
the maximum rate was reduced from
72 per cent to 66 per cent. This
Year 1 have, again on the same
fines, exempted people up to Rs,
15,000 and in the corporate taxes T
have given relief of 5 per cent in the
surcharge, reduced it from 7.5 per
cent, to 25 per cent. You cannot
give all the tax reliefs in one year.
I will have to go step by step in such
8 way that I am able to absorb the
loss  of revenue by other means by
which I can make up the loss. 1If
the economy behaves like this, if

71 LS—12.
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the strain continues, I can assure the
House that I will continue this trend
in such a way that the maximum
income-tax payable in this country
would be 60 per cent and possibly, the
maximum corporate tax payable
would be 50 per cent. But it would
certainly depend on the way in which
the economy behaveg and in order to
do that, I must take a number of
steps and one of the steps is to re-
duce the liquidity in the country
now, increase the availability of re-
sources in such a way as to counteract
or counterbalance the loss of re-
venue that would occur by following
a policy of having a fair tax system
in the country. Nobody can say that
in a welfare State as we have where
we give free education, free medical
aid, subsidised food and subsidised
controlled cloth and all that, a 60
per cent rate of tax is levied. On
the countrary, last year, I remember
Mr., Somnath Chatterjee and a num-
ber of friends on the other side criti-
cised me for having reduced thz in-
come-iax, the surcharge, and said
‘you have given concessions to the
well-to-do people who can afford.”

DR. SUBRAMANIAM SWAMY: You
cannot please all the people at the
same time.

SHR] R. VENKATARAMAN: I only
pointed out the argument. I do nol
want to say that everybody said that.

My point here is that in order to
do that, I may go for and have a tax
system which will not generate any
black money. I should creale the
conditiong by which the new or fresh
black money will not be generated.
Therefore, to say that I have not done
anything at all to stop further gen-
eration of black money ig not correct,
We are going on the lines and the
lineg we have taken are step by step
and I also indicated the steps by
which I proceed further provided
again the economy behaves and the
responge is good, Otherwise, somebody
asked ‘What will you do if the Sup-
reme Court strikes it down and your
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bonds are not valid? Well the first
option is to levy tax.

DR. SUBRAMANIAM SWAMY:
The option is to resign.

SHRI R. VENKATARAMAN: Then
the very object which you people
said, namely, of preventing the gro-
wth of black money or preventing
the accretion of black money will be
defeated. You must be consistent.
You cannot be contradicting yourself
in the same speech. You can at least
contradict yourself in different
speeches and at different times,
(Interruptiong).

Now, the second point which was
raised was that these bonds will not
reduce liquidity (because you can offer
ihis as a collateral security. Sir,
these bonds can be offered as colla-
tera] for productive purposes within
the parameters fixed by the Reserve
Bank in their credit policy. The pre-
sent credit policy is that we give
assistance for production. We put
severe restrictions on trade, on hourd-
ing on cornering of goods
ete. I these bonds can be
produced. then 50 per cent of it
will be given provided it has gone for
production of goods and  services
according to the parameters laid down
already by the Reserve Bank in res-
pect of credit for praductive purposes.
Now if I do not give this, what is the
use? 1 must bring this black money
which is now circulating in a manner
which is prejudicial to the economy,
to a field in which it will be produc-
tive and useful to the economy. It will
come to the economy in such a way
that it will produce goods and
it will be useful On the
other hand it does not pro-
duce goods it goes and corners goods
ang then accentuateg the price rise.
It is a diversion from that unhealthy
and improper utilisation to a healthy
and proper utilisation viz. or the pro-
duction of goods and services,
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Shri George Fernandes made a
point that 14 lakh assessees have been »
exempted for the purpose of giving
them relief etc. One event or one act
can have several consequences. I hope
he understands that. One act viz,
giving exemption to the middle clas-
ses hag several consequences, One
of the consequences ig it will reduce
the burden on the Income Tax De-
partment. Income Tax Department
will be able to concentrate more on
the larger incomes which are not now
assessed properly for want of time,

Another point which was made«
wag that there was no need for the
Ordinance, Here I have a very sim-
ple answer. We wanted to take
credit for certain sums of money for
the year 1980-81 as well as 1981-82.
In order to do that we had to issue
something sufficiently before. This
is number one.

You connot print bondg without
the authority or unless I have an
Ordinance, I cannot print these bonds,
After we got the Ordinance, we prin-
ted the bonds and then made them
available on the 2nd February. 1981.
This again had been done earlier.

In all these matters unless you do
with suddenness it will not be possi-
ble for you to catch a certain measure.

DR, SUBRAMANIAM SWAMY:
How much have you collected so far?

SHRI R. VENKATARAMAN: Rs.
65 crores. It is coming at the rate
of Rs. 2 to 3 crores every day and..

SHRI JYOTIRMOY BOSU: How
much in foreign exchange?

SHRI R. VENKATARAMAN: I
have no figures now,

But for the matter being pending
in the court I have every confidence.
Even now I may be able to get Ra.
100 crores. Even then it will go a
long way to reduce the deficit. (Inter-
ruptions).
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bay and....

DR. SUBRAMANIAM SWAMY:
Mine is g growing city and hisis a
~declining city. It depends upon the
.dynamism of the people of that city.

SHRI R. VENKATARAMAN: I
Shall deal with two points. I have
to finish before 4 o’Clock. (Interrup-
tions).

SHRI JYOTIRMOY BOSU: Like a
‘magician pulls a rabit of the hat
(Interruptions).... .Every time.,

SHRI JYUTIRMOY BOSU: Rs. 82
lakhs, (Interruptions)

SHRI R. VENKATARAMAN: Al
.of us know that the magician is only
playing a trick, There is neither a
rabbit nor the hat.

SHRI )YOTIRMOY BOSU: Here is
the rabbit—Associaed Journal Annual
Report of Account, (Interruptions)
Mrs. Gandhi....

SHRI H. VENKATARAMAN: So
far ag the allegation that the Prime
Minister suppressed the Report of
the Wanchoo Committee I may state
that the questions were asked as
early as 25th May, 1971. The questjon
was asked on 256th May, 1971 and the
answer was ‘“the Direct Taxes En-
<uiry Committee has recently submit-
ted its interim report.”

“(b) and (c) Some recommendations
of the Inlerim report are ynder ex-
aminstion.”

Thizs is the Answer dated 25th May,
1971,

Again the matter was pursued
and a Question was asked. This was
on 3rd August, 1971, The then
Minister of Finance, Mr, ¥. B. Cha-
wvan, answered like this:

“One of the recommendations in
the Interim Report of the Direct
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Taxes Enquiry Commitiee is that
the Income.-tax Act should be
amended to empower the Central
Government to acquire immovable
propreties which are the subject
matter of transfer at priceg which
correspond to those disclosed in
the instruments of transfer. The
Government have accepted thig re-
commendation.”

That is, buying a thing at the false
valuation given.

“A Bill to amend the Income-
tax Act for the purpose is expected
to be introduced in the current
segsion of Lok sgabha'

Then, it goeg on to say:

“Other recommendations concern
demonetisation and related matters,
On this, no action is contempleted.”
Therefore, where is the question of
supression? The Question was ans-
wered.

SHRI JYOTIRMOY BOSU: I will
satisfy you.

SHRI R. VENKATARAMAN: It is
only if sombody says that he has not
received the report...(Interruptions)
They say that they have received the
report. No Government can be com-
pelled to accept the report. The
Interim Report wag not accepted, You
may criticise the Government for
not accepting the report. You say,
it must be accepted. It is the judg-
ment of the Government to accept it
or not, It cannot be a charge. You
cannot, say that they have suppressed
the report merely because they have
not accepted the recommendations,

Similiar is a charge about the
National Herld;” What really hap-
pened was that they did not suppress
anything. The National Hrald re-
ported to the Income-tax people and
said, these are the business incomes.

* SHRI JYOTIRMOY BOSU: And
source?

SHRI R. VENKATARAMAN: They
sald, these are the business incomes.
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SHRI JYOTIRMOY BOSU: I will
read out,

SHRI R. VENKATARAMAN: This
is one of the rare occasiong on which
you have a right of reply after me,

SHRI JYOTIRMOY BOSU: You
have invited trouble now.

SHRI R. VENKATARAMAN: You
cannot wait, You are always so
ebuliicnt that you cannot even res-
train yourself for a few minutes,

On this, the Income-tax Officer
said, “No; these are undisclosed in-
comes.,” They went in apeal and the
Appellate Commissioner accepted the
plea that these are business incomes,
Therefore, you cannot go on challeng-
ing or questioning everybody in the
world except yourself. I do not want
to say very harsh things. This is
very wrong, You say, the Income-tax
Officer is bad; that man is bad; every-
body who does not agree with you
is wrong. How can Government
function? I am not an Income-lax
Officer. There 1s an appelate auiu0-
rity, The income-tax Appellate Autho
rity accept it as a business income,
Then. the contention raised by the
National Herald was accepted, Whaat
is the secret about it? Therefore,
there wag neither a hat nor a rabbit
out of it.

At the same time, I must confess,
it is not as if I am not fully aware
of the feeling of the House as well
as of the hon, Members. I do not say
that this Bill can be justified absolu-
tely on equitable or moral grounds.
But it is the exigencies of the circum-
stances in the country, a very difficult
economic situation and the problems
that the Finance Minister had to face,
necessity of trying to control in gome
form or other the liquidity in the
economy and to find some solution
or other, that compelled me to take
resort to this course. If I had not
done this, what would have happeff
ed? You say, it is a sin to convert
this money into bonds, If I had not
done it, I would be lving with sin.
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This money will not be tapped in any
other way, It will continue to operate
jn the way it is doing. It will con-
tinue to do havoe, You want ‘his
kind of a gtate of affairs to continue.
1 vou say, that is your preference,
then, when you come to power, you
opt for that kind of life.

DR. SUBRAMANIAM SWAMY:
The CIA ang KXGB have cornered the
market,

SHRI R. VENKATARAMAN: I do
not take notice of such trifles

SHR{ JYOTIRMOY RBOSU: It is
very interesting, I would like first of
all to dea] with the National Herald
because I really did not expect that
he woulg really walk into my trap.
If you please refer to the Short Notice
Question No, 2 in the other House,
the reply is:

“Miscellaneous receipts to ithe
tune of Rs. 35 to Rs, 50 lakhs »et-
ween 1974-75 and 1876-77 in respect
of which sourceg of such receipis
are not available”

Not available. It clearly says so,
What is that money that is at their
command? That is blackmoney, That
is why the sourceg cannot be dis-
closed. Now I will come 1o the docu-
ment, Generally, we trust the annual
report of accounts of the Associated
Journals Ltd, Lucknow. If you come
to the page, the appropriate page,
you will see in......

SHRI R, VENKATARAMAN: Do
you deny that the Appellate Commis-
sioners, the Income-tax Commis-
sioners, have accepted the statement
of the National Herald that it |is
businesg income?

SHRI JYOTIRMOY BOSU: With
out casting any aspersion on the Ap-
pellate Assistant Commissioner, I can
say that there is no official in the
country who dare say anyting against

excepting between 1977 and 1979.
(Interruptions)

MR. DEPUTY-SPEAKER: Order,
order,

SHRI JYOTIRMOY BOSU: Associa-
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ted Journalg Miecellaneous receipts,
Mr, Finance Minister, you see that is
the most interesting thing,

SHRI R. VENKATARAMAN: You
know Appellate Authority has held
that all the arguments put forward
are not relevent,

SHRI JYOTIRMOQOY BOSU: I am
taking it on my shoulders to prove
that this ig black-money.

SHRI R, VENKATARAMAN: This
is not the forum to say anything.
{Interruptions). The point is if Ap-
pellate Authority agrees, we do not
know. (Interruptions).

SHRI JYOTIRMOY BOSU: On
what date (Interruptions). Who will
go against Mrs, Indira Gandhi?
Which  Officer has the courage?
{Interruptions).

SHRI R. VENKATARAMAN: If he
suspects the officers of the Govern-
ment, I have every reason to suspect
him also

SHRI JYOTIRMOY BOSU: I am
telling this mmoney (Interruptions).
Accept it. I am proving it.

Mr, Deputv Speaker, the receipts
up to 31st March, 1977, that is almost
up to the end of the previous regime
wag Rs. 14,88,000/-. Now, you kindly
see the fun. From 1-4-1976 to
81-3-1977 that iy when they were out
of power, the amount comes down
to Rs, 74,800)- This is all the black-
money that has gone into the National
Herald. Tt started with Rs. 100, Ac-
cording to their advertisement, they
say the market value of their wealth
is Rs, 8 crores. that is on 2lst
November, 1977. Therefore, I do not
wish to enter into argument. You
kindly gracefully take it. The Natio-
nal Herald money ig nothing but
black-money entereq into the buoks of
account, Now I am saying.. .

SHRI R. VENKATARAMAN. 1
deny,
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SHRI JYOTIRMOY BOSU: You go
on denying, But, I take the responsi-
bility for it. Let us have a debate
on this, Now, Mr, Finance Minister
for whom I have genuine regard. I
am not a hypocrite. I do not pretend.
1 do not wish to offeng him at any
time, I do not wish to make him
feel bad about me. I assure you, Mr.
Finance Minister,

In the morning, you thought you
are slafnting at me. I wag a little
surprised. I do not understand, In
the air-ports and sea ports, the Cus-
toms people have a list of items
which cannot be exported, taken out,
as a personal baggage or otherwice.
Is that true ur not? Now, the Customs
is in the List or mot, the Customs
Officers, under the fiat of an execu-
tive order, they have been fully told
that you cannot take out Indian cur-
rency beyondq a certain limit, What is
the limit? You can buy 3 pounds or
5 pound al the air-port and
that is about it. I have consulted
Customs Officer. Then and then only
I venture to say that bearer bond
ig mot included in banned list,

SHRI R. VENKATARAMAN* Again
I ask: Was this answer not given to
you?

SHRI JYOTIRMOY BOSU: After
reading the answer, I verified 1t.

SHRI R. VENKATARAMAN: Do yuil
say that the answer is incorrect?

SHRI JYOTIRMOY BOSU: No, |
am gaying I have asked ... .

SHRI R. VENKATARAMAN: What
are you gaying? Excuse me, You
speak to your heart's content,

SHRI JYOTIRMOY BOSU: You :o-
ally some times get derailed (Inter-
ruptions) You have got your chelas,
the hulla Parly Thal is their contri-
bution.

MR. DEPUTY-SPEAKER-

Order,
Please,
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SHRI JYOTIRMOY BOSU: Mr,
Finance Minister, after reading the
question I got in touch with some
Customs people and I said, “If I take
out a bundle of Bearer Bonds, can
you show me an authority or a Gov-
ernment order by which you can
prohibit me from taking them out?”,
and they gaid, ‘No, Sif". That ig the
answer. (Interruptions) I have to
borrow from you or from Madam
Gandhi because the National Herald
will be buying the Bearer Bonds,

Therefore, Mr. Finance Minister,
what you have stated in the morning
sounds clever, but lacks substance, It
is not correct,

Secondly, you have said....

MR. DEPUTY-SPEAKER: You do
not believe the M:nister's statement,
but you believe the Customg Officer’s
statement.

SHER1 JYOTIRMOY BOSU: 1 am
not obliged to reply to you.

MR. DEPUTY-SPEAKER: I have
only observed.

SHRI JYOTIRMOY BOSU: If vou
only knew things, definitely 1 will
talk to you,

MR. DEPUTY-SPEAKER: 1 have
only observed; I am mot asking for
a reply from you.

SHRI JYOTIRMOY BOSU: Mr.
Finance Minister, the second thing
I asked you was, “Why on earth did
you make these Bonds available for sale
abroad? Why did you want to sell
them in exchange of foreign currency?”
What is the answer? No answer has
been given. I may tell you, Mr.
Tinance Minister: at least give the
Devil its due; I have been a skull-
digger as Chairman of the Public Ac-
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counts Committee and 3s Chairman of
the Public Undertakings (ommitiee.
Once you allow foreign exthange to.
get out of this country or come into-
this country, it will have its patural
movement: you cannot stop it.

PROF. N. G. RANGA (Guntur):
Today it is irrelevant.

SHRI JYOTIRMOY BOSU: I am
telling you, this money, if it is bought
in foreign exchange, will go out of
the country with compound interest
and in the meantime it will make 20
trips, or so through the hands of
smugglers, and the country will be
paying for it. That js why, precisely,
I have raised this. But, there is no
answer as to why it has been made
saleable abroad.

Mr. George Fernandes spoke about
the area of generation of black money.
My friend, although he was Minister
of Industries, forgot to tell one thing.
The basic area js jnflated cost of
production and deflated gsales revenue.
There are other areas to but these are
the basic areas. And, Mr. Finance
Minister, I produceg a document this
morning, AICC Souvenir, collection
of Rs. 10 crores, Rs. 12 crores. That
is the colour of that money? A letter
was written to you and your Govern-
ment, a letter was written to the
Government. What inquiry hag been
instituted? What have you done
about that? You cannot touch them
because all the major contributers”
names are in that, If you touch them,
your future will be dry. Therefore,
your lipservice of control of black
money is nothing but hypocrisy, Mr.
Venkataraman, I gm very sorry to say.

I know Mr. Venkataraman’s philo-
sophy a little bit. He has a right to
have his own philosophy. His philo-
sophy is the philosophy of the Forum
of Free Enterprise. Mr, Venkatara-
man’s philosophy is the philosophy of
the Forum og Free Enterprise. He
does not understand that Forum of
Free Enterprise meang freedom to
loot, freedom to exploit, freedom to
make profit. He gays that it is a
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simple Bill. But ‘simple’ for whom,
My, Venkataraman? Simple, for the
clasg that your leader is gerving to-
day, your party is serving today. It
is simple and good for them,

Now, he talks about accentuation
of shortages. How can he prevent it
when he has granted advance over-
drafts, when he has allowed the banks
to grant overdrafts, against collateral
security of these Bonds? How can
You stop? Is not & cement-manu-
facturer a black-marketeer at the
same time? Is not a sugar-manu-
facturer a vlack-marketeer at the
same time? 1Is not a paper-manu-
facturer a Black-marketeer at the
same time? You are granting him
credit for production against these
Bearer Bonds black money and you
are then saying that you are mopping
up the surplus money from the
bazaar. What a joke it is! Mr. Ven~
kataraman, you go and try to teach
in a primary school and not to every-
body here.

This Bearer Bonds idea was very
much dissected and commented upon
by the Wanchoo Committee, What
was their report? 1 quoted in
the morning. They are totally
opposed to the Bearer Bonds. Is it
not so? Yet, you have got your case.

Mr, Venkataraman, 1 want to be
educated by you. What js the diffe-
rence between a Bearer Bond and a
legal tender? You tell me what the
difference js.

SHRI R. VENKATARAMAN: Why
not Mr. Jethmalani help him? You
are on the same side. You want to
be educated? Please sit down. I will
tel] you....

A legal tender must be sccepted by
everybody but a Bearer Bond need
not be accepted by everybody,

SHRI JYOTIRMOY BOSU: A legal
tender can be....

SHRI R. VENEATARAMAN: Must
be.

etc) O & Bill

SHRI JYOTIRMAY BOSU: So a
legal tender must be going to the
black-marketeers and the Bearer
Bonds can go to the criminals anly.
That ig the gifference, I understand it.
I agree. I stand educated. So, jt will
not be checking the growth of black
money but it wil] help the prolifera-
tion of black money as I have just
quoted the cases of sugar, paper,
cement and what not.

You have raised the exemption
limit to Rs. 15,000, Mr, Venkatara-
man, I know you were a Member of
the Planning Commission. You
understang economies very well and
much better than I do. I do not
understang it at all. Nothing at all
I know. What was the purchasing
power of Indian rupee when the
lowest taxable limit, ie., the floor
was fixed? And what is the purchas-
ing power of the Indian rupee to-day?
Have you given any relief? You have
given no reljef at all to the common
man.

Mr. Venkataraman should under-
stond that as long as this, capitalist
system lives, you have to live with
black money and where the profit is
the only motive, you cannot do away
with black money and if you do
away with the black money, Mr. Ven-
kataraman, you and your leader and
all your chaps here will vanish from
this House. You must be sure about
that. You will absolutely vanish.

You talk of welfare State. Mr.
Venkataraman, if you analyse the
Budget yourself, Xkeeping your con-
science clear ang forgetting that you
are the Finance Minister, you szee
how much you are spending for
education and how much for health.
Even now in the CGHS dispensaries
there was no medicines available gt
the present moment there budget is
exhausteq forget about the dispensaries,
what about schools, ete., etc.? The
Finance Minister wants us to live in
a Fool's Paradise, but all of us may
not agree to do that.

I would only say a word about the
suppression of the report. I will
finish with that. What a baseless
thing was put before the House—
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[Shri Jyotirmoy Bosul
Mr. Venkataraman, you have taken
the House for a ride. I am very
sorry to say that. Sir I come to

the Lok Sabha Debates of May 17,

1972..........

SHRI K. LAKKAPPA (Tumkur):
It was denied already, Sir. Even on
that day—in 1972 I was in the House
—you raised it and it was den.ed and
the saine thing is repeated here.

MR, DEPUTY-SPEAKER: Both
of you are in the same place.

SHRI M. M. LAWRENCE (Idukki):
The only difference is that while Mr.
Jyotirmoy Bosu was in the same
party, Mr. Lakkappa was not in the
same Party.

SHRI JYOTIRMOY BOSU: We are
old friends.

The Lok Sabha debates of May LT,
1972, Thiru Venkataman 1 beg
of you. This is what this humble
sely said;

“SHRI JYOTIRMAY BOSU. The
report of this #ligh-power Com-
mittee you even did mot publish,
You did not publish the interim
report saying these are the recom-
mendations. There iz a skeleton in
the cupboard.

SHRI Y. B. CHAVAN (the then
Finance Minister): You have never
run an administration. So you
don't know,

Such reports are not published.
Even if these things are to be In-
plemented, they are not announced
like that. Do you expect that in
1971 when the country was at war .

Then I intervened:
“SHRI JYOTIRMOY BOSU: On

7th December you pressuriseq them
not to publish the report.”

The reply was:

SHRI Y. B. CHAVAN' Whon the
country is facing an emergency, a

MARCH 15 1881

Procurement price 368
for wheat & barley (St.)
crisis, you want to demonetise the
curreny and create =a no-confl-
dence in your own currency?”

“It is a mosi childish thing one
can think of.”

This is an admission that this in-
terim report is a suppression.

I do not wish to proceed any fur-
ther.

1 oppose this pernicious Bill and I
oppose it lock, stock and barrel,

SHRI R. VENKATARAMAN: Mr,
Bosu will go to Heaven because he
called me so many times as the Lord
ot Tirupati.

SHRI JYOTIRMOY BOSU: You buy
your ticket first,

16 hrs.

STATEMENT RE. PROCUREMENT
PRICE FOR WHEAT AND BARLEY

MR. DEPUTY-SPEAKER: Rao Bir-
endra Singh wil] make a statement
regarding the procurement policy for
wheat and barley,

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Sir, I rise to announce the
following decision taken by the Gov-
ernment in respect of pricé policy for
wheat and barley for 1980-81

(Interruptions)

MR. DEPUTY-SPEAKER: He is now
making statement at 4 O'clock. Just
a minute. Please listen. I think it has
already been announced that the
Minister is to make a statement.

(Interruptions)

Please sit down, I ask him to make
the statement.

SHRI RAMAVATAR SHASTRI,
You should not do like this.

MR. DEPUTY-SPEAKER: Please
sit down. 1t has already been circul-
ated. (Interruptions).

ot Tw teelty qreenr (g
qq owET ot 4 ™ @ e oA
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MR. DEPUTY-SPEAKER; It bhas
already been circulated that at 4 P.M.
he will make g statement. You will
please sit down.

RAO BIRENDRA SINGH: I an-
nounce the following decisions taken
by the Government in respect of
Price Pol'cy for Wheat and Barley for
1980—91 crop season...(Interruptions)

(Interruptions) **

MR. DEPUTY-SPEAKER; Only the
Minister’s statement will go on re-
cord, Nothing except the Minister's
statement will go on record.

RAO BIRENDRA SINGH: (i) The
procurement price for wheat has been
increased from Rs. 117/- per quintal
last year to Rs. 130/- oer guintal this
year. This amounts to a total increase
of Rs. 13/- per guintal over the price
paid last year and Rs. J/- per quntal
higher than the recommendation made
by the Agricultural Prices Commniission.

(ii) The issue price of wheat for
Public Distribution System will be rai-
sed from Rs. 130/- per quintal to Rs.
145/- per quintal with eflect trom Ist
April, 1981.

(iii) The issue price for Roller Flour
Mills will be Rs. 155/- per quintal with
effect from 1st April 1981.

{(iv) The present policy of free move
ment of foodgrains, includirg wheat,
throughout the country will pe continu-
ed. However, to maximise procurement
of wheat, Government will if neces-
sary, impose levy on traders.

(vy As regard Barley. the support
price has been fixed ai Rs. 105/- per
quintal as against Rs. 85/- per quintal
recommended by the Agricultural Pri-
ces Commission

16.03 hrs.

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF BSPECIAL BEARER
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BONDS (IMMUNRITIES AND EXEMP-
TION) ORDINANCE, 1981 AND SPE-
CIAL BEARER BONDS (IMMUNITIES
AND EXEMPTIONS) BILL—contd,

THE MINISTER OF FPARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): Now, you have to put the
Special Bearer Bonds Bill to the vote
of the House,

MR. DEPUTY-SPEAKER: I shall
now put the Statutory Resolution to
the vote of the House

The question is:—

“This House disaproves of the Spe-
cial Bearer Bonds (Immunities and
Exemptions) Ordinance, 1981 (Ordi-
nance No. 1 of 1981) promulgated Ly

the President on the 12th January,
1981

The motion was negatived,

MR. DEPUTY-SPEAKER: Before I
put the Motion for consideration, of
the Bill, to the vote of the Haouse, there
is an amendment which kas to be dis-
posed of.

I would like to know from Shr1 T. R.
Shamanna whether he would lLke to
withdraw it.

SHR1 T. R. SHAMANNA: No, Sir. I
want to speak.

MR. DEPUTY-SPEAKER: You can-
not speak. You can speak on Clauses
and not now. I will put the amendment
to the vote of the House.

Amendment No. 1 was put and nega-
twwed,

st ATy wivee sTeRt (daae)
JUTAH  WEIAA, WL IX qH g, T
Toqy wiwigT agt Fear e ?
(ma')

SHRI JYOTIRMOY BOSU: At 4 P.M.

the discussion on Motion on Gujarat
has to be started...(Interruptions).

MR. DEPUTY-SPEAKER: I want to

complete it. | want to take the sense of
the House.

**Not recorded.
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oft vy wivee wreft : T A
WD ' T® & vaw Wy g ?
(Interruptions),

MR. DEPUTY-SPEAKER: Please sit
down. All of you please =1t down. The
Minister wants to say something.
Please allow him to have his say.

(Interruptions).

SHR] BHISHMA NARAIN SINGH:
Mr. Deputy-Speaker, Sir, thus
Motion is very important and, there-
fore, I do not want that there should
be two opinions or controversy about
it. Since we have got majority discus-
sion on Bearer Bonds -could have con-
tinued and voting would have taken
place. But I do not want 1t. The issue
is important and you can postpone the
discussion and take up the Motion on
Gujarat.

MR. DEPUTY-SPEAKER: Now the
House will take discussion on the Mo~
tion on Gujarat. Shri Ram Vilas

16.08 hrs.

MOTION RE. SITUATION ARISING
OUT OF AGITATION AND DEMONS-
TRATIONS RE-RESERVATION OF
JOBS FOR SCHEDULED CASTES AND
SCHEDULED TRIBES
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ot w7 v | W wifew afyeret &

L] o '
ﬁwﬁng?%Eu) rieg

Nothing in this article or 1n clause
(2) of article 29 shall prevent the State
from making any special provision for
the advancement of any socially and
educationally backward classes of citi-
zéns or for the Scheduled Cas‘es and
the Scheduled Tribes.

woT AgT, W 16(4) F oiyg--

Nothing in this Article snall prevent
the State from making any provision
for the reservation of appointments or
posts in favour of any cackward class
of citizens which, in the opiaion of the
State is not adequately vepresented in
the services under the State.

‘Untouchahility’ is abslisheg and its
practice in any form is foroidden. The
enforcement of any disability arising
out of ‘untouchability’ shall be an of-
fence punishable in accordance with

The State shall promote with special
care the educational and ecornomic in-
teresizs of the wesker sections of the
people, and in particular, of the Sche-
duled Castes and the Scheduled Tribes,
and shall protect them from social in-
justice and all forms of exploitation,

1614 brs.

[SHR1 CHINTAMANI PANIGRAHI in the
Chair]
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[ < faerm areraT]

¥ amoaft § 1 AR o wwEw W
QT T 08 FEAT AT & | HETA
ga& A 7 99 fag Trog war A gF ATy
fear qr forq & qsaw ¥ TR TH
1YY A FATH ISMAT 91 NI g AA
€ ¥ gwr & 9 a7 g AWt A
g7 WY @ 97 & wETA HAY &Y
Iq ¥ F T wwr aft g W
waTT qAl A AP ® ¥ wgar §
fs greadi, wifzafadl st swaNT
qd & AR #) gwEATHl w1 FATHA
& AfwA waT A o ¥ S
¥y WER FeHE A fRgr 9«
FT TS AW TG FI WTHT FATAT FIFAT
g + % gqoar wgar § fx @i
At T TF HiWw FF X FT A0
T §FAr §

“Mrs. Gandh: today held at the same

time that because of this polcy, gen-
uine merit should not suffer”,

% aT TECIE A AT E

“Mrs. Gandhi’'s remark made at a
meeting of the Congress{l) Parliamen-
tary Party lawyer members was the
first indication of a certain change and
modification of the Government line
held out so far that the policy of reser-
vations is not negotiable,”

2w fegw ofefeafs & & @1 =7
TAIT W g RE fs
uF qaS g€ g fam ® w17 57
qitr fageraig @9 v & | uw
Frr AMfagqea gaT & WX 3w
® ®TOT L WUFY Y vEr &)
A qIqTrq & frar @ g0 ¢ 5
A WfvT  ®7 wax w30, wdawar
T 677 TR WX w9 @ A
grraat, aifeafenY &1 fogwa W@
o @R | ¥ gwar wgar  §
fe & a7 & ag 87 ™ ™
Fa7 wgga € & ¢ *EY duwr @y

gt & fs W AT & wWywr §
I wy S A A @7
wt grwaetat @ Wi wig
qF ay aff <¥ & ? wff wow ey
g faurrea feafa ar dar a@F @17 =i
&7 TwEY A9 TS & |

w S WY ug wgx § 5 wyghm
wifedt, waarfedl, fred ot wix
RIENE & & a9 § T
€ % g fer WY w37 9T 5 2w
F1 AATT FT JNET WY X T, [HT
WY 34 5 3w wwar  wr Ad ?
wrz w9 zH wfag ¥ Ay F 4
FYf ITFTTHIT A ITAE FWTE
TF WA & AWO ¥ owar
ST @ ar g s g &Y
ST § | I A §F o IgA
"iY sufwe @y € fs 77 W uER
frw g& 0 ¥ ¥ A g @, AT
st owm & 0 ¥ OH 3w
gz P FTAT FT A Proge
F o9 F IW E LT TFET §
fady F I F SN gz § Trag
fragws  FmaYT qr‘r LEF S
gedl & 7 W™ W wTED
TRT ¥ wT G9ww §  qEfiv
fraar & 1+ dEger wre Wi
resy afAwT F e M 5y 93)
FET F DO T AT Tiw wvwr
¥ FT & T FEwA ¥ e
fear smar & 1 W @ o1 FT ¥
TINTT FAAT & | A AT wTE w9Y
& 7T ¥feww ¥ 30 e g7 W
IMHTT I 1T IJgq T w7 /AT
T & ) e garo 45 9WEE
HI¥ 9T 59T THET A9 o4,
IR gurafes W v &, wrde wo
Tho ¥ meflz B W Wg A7
AL H faw oWt & & v oWy
9% merw B weT & 0 Sfwd o
qY A WA T T (A AAT
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wg AR gy srar ¥ 8 S
fax W ¥gr 91 9N W@ A vyt
¥ & @ W gfea Y@wed ¥
! Frq Ay " Ax 7 1 wfew
FEYQ W oAl TR
o 1 xuf? N srdgwan
as fear s & I9N ww &
| gR W R Ay oAy W
fr o degee 3T whaT @,
IaR wraeer gfeawri frar w@e
g fomed ataw ¥ fa e,
forwafrr grar gegd & wiw
7%, ¥fwx finz oz Wewa & farg
famr grm A&y @+ wady 7g f¥ @
A W' § Afww sy @ for fee
gt & 1 O 7z WA A A ;T
W@ ¥ @ adqr wyfam ¥

1%

el E-

¥ g F9 I g 91, 9T TG
Ha, W WASH AT AqTE ZA, qI
A FAW T2 HF TAwW, 1970,
A ars alr gOw N ¥ gy fr
wEl w9 ATT ¥ avgs g &
Ffew ol Fidd W% AN WA g A
AfT & WFET A I4W ST & |
uF FAET 4T g, AT fagre &
WAATA TRAGC WY I AT ST
g & wusaer faesfaersa &
fiafewa e gur At gur  faady
BT {1Ift ¥ AR A YT &7 B FT
fear war | fewfadi & o Elo
w1 ¥09 fagr W7 whr 7 f5 6
¥ wrfagt It A9 | 97 IAF AT
wt af @ feadT 67 X qg 9™
HT A AT A @ A qg BA €
w¥ 1 st ¥ g o XY § o)
¥ AT FE4TT #Y ZA@Y WA § )
el § gk fold werf @ s
aft g ot @ ATE oA ¥
T ¥ ¥ ¥ fqd garsewee
3T &\ W W AAnPa

_ wgt #3 amw owWr
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feardt a @ faar omdm WX
ot Farg & feay qmdar 0 Wi W9
g gy @ fa Afer N T W
fagr argwr 1 fagre ¥ fafger
favefraray & agt st wrfegt afz
TET WA S AT § M Yr qede
v a=x qq w7 fadr wd &,
afer ax fafqar fewafeeras ¥
0 s atdr g ar gsw arfa
AN IR PYE 1 ww yg A
g x4 § A FY g7 fuw@ w57
d fo aqQat ® grq9 wrq grer ?
g arz qear B, Affam v Tar
wawy 3 ? usvaa d #r faa@
¥ ¥7 quar @ 7 Afew Iasr
aqsr wrE fxar wer o« T oaAvg
waw F wx Fiz & v Faife
a8 darsfax sidr wfa &
T 1 ogATIr wgAT ¥ i omm oA
g A FTdawRAT &, AfHA o
F€l g8 A& ¥ 1 A gary arer &
AT AT OFT I @y g, W
afgrg saqear @ ¥ va av
1oy @ v gfrar ¥ agy wRawE)
2w ag & S fax as qEW
T | dmAre 'fET g7 AT g
gt & @ gsx arfx ardi ® WA
F w99 WA AT W4T 3 FE SV
fe oY ®IT HLT F Ve[ WA
®rar & Iqer afigr N foo
/AT § 1 AXAT g WA B AR
fo feam wfrzs ® T xv @«
qar | A uw sfawd et w®
ufgsrr fRar mar @ 5 2w =
wr ¢, frnd fad otr gawy

gty zay & fad T wF war
avdr § 1 Air
13 5,000 ¥ ¥ I My FAA
g fs g0 oy FfRMeaw & f»
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also enjoy reservation in recruitment
services proportionate to

made in allotment of permits or licen~
ces that may lie in the zift of Govern-
ment but do not require any technical
skill exploitation.”

Frrr Y Sraaw & fem dax
L Eruag W § Fgw g PE
7 tgw Pewms &g U ft =
Ty} s<or Pag &t &1 fezem
(easum) Ferfeg s, 7 i< ame
g vT, W UG 9T @5 O oAIeaw
/T ST QE -

SHRI BUTA SINGH: Chaudhury
Charan Siongh has gone osn reco:d with
regard to the guestion «{ reservations.
I am just trying to ascertain from the
hon. Member whether he has also. . . .
(Inerruptions)

sft viw Pawmg owEw 0 sEEY
7 @gl f& gae @t & faw
TguEE FEY AL AeIeT A B

aqa & fag da g af=% gama
#eT gg ot FgaT & 1% ~IRA~, @rer
vz & Wt gawt Poaes fary s
IT PHET FATEW @ Far O PTwEw
FHifsr 1 W TRT ;. Atvesl @
Tt PmT €

“While the socially and educaliona-
lly backward classes (other than
the Scheduled Tribes and Scheduleq
Castes) both Hundu and Muslim,
constituted more than half of our
people, they have little place in
the administrative map of the
country and therefore, smarting in
a sense of injustice and depriva-
tion while the Lok Dal regards that
reservation cannot be a permanent
feature of our arrangement, there
is no alternative to the policy of
professional opportunities. At least
25 per cent of Groups A and B
Group jobs in the Central Govern=-
ment services will therefore be
reserved for young men and wo=
men coming from: these classes as
recommended by the Backward
Classes Commission appointed in
the fifties by the Union Govern-
ment itself, under Article 340 of
the Constitution "
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MR, CHAIRMAN: Motion moved:

“That this House expresses 1ts
concern at the situation arising out
of the agitation and violent demons-
trations against reservation of jobs
for Scheduled Castes and Schedu-
led Tribes in Gujarat, Rajasthan
and other parts of the country.”

MR. CHAIRMAN: There are some
amendments,

SHRI BHERAVADAN K. GADHA-
VI (Banskantha): I beg to move:

That in the motion,—
udd at the end—

‘“and resolves that all political
parties in the country and all sec-
tions of the society shoulq join
not only in condemning the agi-
tataion but also in lending their
active support to the Central
Government in tackling the situa-
tion go as to restore peace and
normaley” (1).

SHRI NAVIN RAVANI (Amreli): I
beg to move:

That in the motion,—
add at the end—

“and resolves that all political
parties in the country and all sec-
tions of the society should support
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the Central Government as well as
the State Governments in tackling

the situation so as to restore
peace and normalcy.” (2)
MR. CHHAIRMAN: Shri Eduardo

Faleiro—abgent

SHRI SURAJ BHAN (Ambala): I
beg to move:

That in the motion,—
add at the gnd—

“and is of the opinion that there
is no controversy as far as the re-
servation for Scheduled Castes
and Scheduled Tribes as provid-
cd in the Constitution is concern-
cd but certain difficulties and
disparil es have croppedup in its
implementation in various States
which has led to agitations for
and against reservation ‘his
House, therefore, appeals to all
leaders of agitation to witndraw
their movement and resolveg Lo
appoint an all party Committee
of the House for removal of diffi-
culties ang disparities in imple-
mentation of reservation and
safeguarding the interestg of the
weaker sections of the society.” (4

MR. CHAIRMAN: Prof. Ajit Kumar
Mehta—absent.
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T wt it g ) (sew) ToTE w5
INFTW@ A § | (weww) =T
I g f% ows fafaet, s ue-
fafreaw, awd awax e Tibew
g 1 (=raum)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): May I make an
appeal? The debate should not, bhe
an acrimonious one. It has been in-
tended to discuss the problem in its
entirety with all “eoolness. I will only

request hon. Members opposite....
(Interruptions).

SHR1I RAM JETIIMAIANI (Bom-

bay North-West): Request your peo-
ple first, (Interruptions)

SHRI P. VENKATASUBBAIAH:
When Mr. Paswan was speaking, no-
bodv from this side interruption him..
(Interruptions)

SHRI RAM JETHMALANI. I can
give the names of the Ministers who
are involved, But I am keeping quiet.
Pleasc ask him not to throw stones,
(Interruptions)

= wteem qeaw ;. wwEla o,
AN AErgeat ot 7 v foar g
o AET FqFAT g, P AT W/ wie-
fem =7 331w Tw v = =gt
W 9 Pt & o P g0 W
w6 ¥ a2 g At w AT 7 e
fFAFg@mRadT T ATR&R g O
19 P’ ot T 1 AfieeT 93 w57
g fear | S demar €7 $8 gt
g | (saEve)

SHRI P, VENKATASUBBAIAH:

1 did not say anything against you,
What I gaig is that while you were
speaking, nobody from our side irter-
rupled you.
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aud #ga g P oaw wwmam & st Woer ®. Tl ;. wwmly
gay ¥ afan | gw a9 qifed fw wgtaw, ¥ g @ @ ur fF I o
AT A W7 ET W &, SUM @ WA Ig eI @1 @ % &, Ug
Pfrm e giasar g 1 ag et & YTr 9% T AT, ¥ I UEA &7
AT H &g § & I g 7=t F @t e 1tge P& s 8 w7 A g
T, MM R @C ! AT o fyodt ol ® @i ww &, 9w
AT B FUWT T 9T GTIH1 Tget T I @ dfeww wEew
AE ¥ TF I JEM T AT I & ET gt P T At gee AR
f T g, AW @1 fager 7, P areerr ST} @ At faw At
gr M TgT ¥ AW @ wg FT A & FTYHC g, I§ T4
¥Ha g | wEMAT W OJW { S gfayr a1 I, WA SY-RTY THOE
sgal & fo o gwar @ Paam g 7 Fgr P& o Pt gl
FAwEd, Iq R AfAg A g ®wIE ®H G FTT H a9g d
Fg | T AT Y FE L FTCE I gT WTAT § of g% 9§ T ST
T HOEW TF TEC W1 et T 7 It sTEe &1 A @ TN, afs
xﬁ'qmm ﬁTfi{G_'lTE\TETE‘ faet =1 JF T, T FT

SHR] BHERAVADAN K. GADHA-
VI: We do not want to make this de-
bate acrimonious; nor do we want
that.... (Interruptions) so far as this
debate is concerned, But I would
certainly say with all the force at
my command that when these forces
are speaking with a double standrad,
naturally, if I do not expose them,
then I am not doing my duty,

MR. CHAIRMAN: He said that he
is not making any aspersion, (Inter-
ruptions) .

st T Taeme qreww : ool
TEED, AT TR THT § T @Ay
T TaaEr wT, fard w7 ghoomt
FafT e g7 1 (saEvr)

fﬂ’llmhg: g w7 & g1 fawm
'

SHRI P. VENKATASUBBAIAH:
This is very unfair. Noce of our
members is against harijans or against
reservation. The stand of the Gov=-
ernment has been made very clear.

None of our members is against hari-

Jans or against reservation.

*
13
%
3
.gi
a3

TET RS AT wIEq AT gWElAT
FG ® fag g € ot . .

sge, & T TAW WA HT |
(srerure)
PROF, MADHU DANDAVATE

(Rajapur): Let there be a
between the Bhartiya Janata Party
and the Congress.

SHRI N. K. SHEJWALKER (Gwa-
lior): Sir, under rule 353, it is per-
missible to say anything against a
person who is not present here, with-
out the previoug permission of the
Chair? ’
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SHRI BHERAVADAN K. GADHA-
VI: I have not blamed anybody.
(Interruptions)
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MR, CHAIRMAN: You have al-
ready taken 16 minutes Your time is

over, Please conclude. (Interruptions).

SHRI BHERAVADAN K. GADHA-
VI: That is why 1 have moved an
amendment to know the bona fides of
all the parties whether they would
condemn the agitation and help res-
toring normalcy and law and order in
Gujarat (Interruptions),
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¢ ...1 am unconcerned with the
question of what place untouchab-
les will have in any political cons-
titution that may be drawn up.
Everyone of the arlificial props
that may be set up in the constitu-
tion will be broken to bits if we
Hindus do not wish to play the
game .. This removal of untouchabi=-
lity is not to be brought about by
any legal enactment,

“It will be brought about only
when the Hindu conscience 1s accus-
ed to action ang of its own accord
removesg the gshame....”

“You must not ask the Hindug to
emancipate you as a matter of
favour. Hindus must do so, if they
want, in their orwn interests. You
should, therefore, make them feel
ashamed by your own purity and
cleanliness....”
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*SHRI KRISHNA CHANDRA
HALDER (Durgapur): Mr Chairman,
Sir, I would like to speak today in
the language of Kabiguru  Rabindra
Nath Tagore, that i> in Bengali.

Sir, we are today discussing a reso-
tution which seekg to take into con-
sideration the agitation and the riots
that are taking place in Gujarat and
other places where brother is being
killed by another brother. The main
objective of our discussion to my mind
is to consider it ag a nationa] issue
and we have to adont a constructive
attitude and try to find out how best
we can solve it. With pain and

1 Situntion arising PHALGUNA 27, 1802 (SAKA) out of agitation 402
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anguish I have to say that in Gujarat,
the birth place of Mahatma Gandhi
where he had launched the ugitaiovn
for the upliitment of tiw pecple Le-
longing to the Scheduled Castes and
Scheduled Tribes, n agitation is going
on for the last two months over the
question of reservation for these peo-
ple mm the field of education, c.aploy-
ment and promotion and whether such
reservations should be or should not
be there, Sir, I would not like to
take the time of the House for quot-
ing statistics because my frieng and
the mover of the motion Shri Paswan
has already done it. The real question
is that in Gujarat todaythe down
trodden, poor, oppressed classes and
all those belonging to the lower strata
of the society, and those belonging to
the Scheduled Castes and Scheduled
Tribes who work in fleld and in fac-
tories and who keep the life line of
the nation going by upkeeping pro-
duction are being harassed and op-
pressed, they are being physicaily at-
tacked and their houses anq mohallas
are being burnt down and the flame
of hatred ig spreading towards Rajas-
than, We have to assess the back-

ground of such events and factors
that are contributing to such ugly
incidents. Sir, we live in a society

which ig divided on class and caste
basis where the rich fatten themsel-
ves by the labour of the poor, where
the people belonging to the Schedul-
eqd Castes and Scheduled Tribes are
treated as hated untouchables and
suffer from multifarious disabilities, It
is because of these disabilities that
the Constituiton of India has pro-
vided for safeguards which will lead
to the development of these down
trodden people. Therefore, what I
want to say is that day by day on the
hand the economic condition of these
meglected and oppressed people of
the Scheduleq Castes and Scheduled
Tribs is deteriorating and on the other
hand the army of unemployed peo-
ple in the country is swelilng fast.
There ig acute unemployment among
the Scheduled Castes and also non-

*The original speech was delivered in Bengall.
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Scheduled Caste p2ople and employ-
ment is becoming scarce and limited,
When this is the real situation, in-
steag of trying to find a basic solu-
tion to it, we are trying to evade the
real problem ang are trying to find
alibi and shortcuts. Ii is this decep-
tion, which hag lead to the happen-
ings in Gujarat and Rajasthan. The
queslion that arises next is how the
people of the Schaduled Custes and
Scheduled Tribes can earn their
emancipation, How can they be freed
from all social and economic d.sahilities
and discriminations. Sir, we firmly
believe that the path to freedom for
all these neglected people lies in a
joint struggle where the people of
the Scheduled Caste and Scheduled
Tribes should join their brothers be-
longing to the non-Schedule! Casles
and who live below the poverty line,
the minority Muslims and the poor
caste Hindus below the poverty line
should all join together and lauach
a relentless war 1gainst .11 social and
economic disparities, against all ex-
ploitation against all forms of injus-
tices and pull down the barriers that
keep a vast majority of our population
under bondage and economic fetters.
It is in this joint struggle lies the
hope of emancipation for all. We
also feel that the constitutional pro-
visions for safeguard and reservation
for the Scheduleq Castes and Schedu-
led Tribes people as conferred in
Articles 16 and 353 should also con-
tinue because even today in Andhra,
Tamilnadu, Gujarat and Rajasthan
such people are being denied the
basic human rights, they still toil and
suffer and the bondage of slavery and
they live in a society where the
laws are inequitous towards them,
While we support reservation, we
cannot shut our eyes to the realities
of the situation Yecause we have to
make a realistic assessment to find
out how far over all these 33 years
these reservations have helped the
people for whom they are meant in
forging ahead and compete with
others on equal footing. Needlees to
sav with progress i shamefully neg-
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ligible, Still we feel that with these
reservation they would be able to
go ahead and improve gradually. We
also feel that all efforts should be
made to set right the misunderstand-
ing and in the matter of promotions
also there should be reservation for
the qualified and competent members
of the Scheduled Castes and Schedu-
led Tribes, We also feel that for
Post Graduate education for the boys
belonging to the Scheduleq Castes
and Scheduled Tribes with minimum
qualifications, there should be reser-
vation and we suppori it. But I have
no hesitation to say that the greatest
weakness of the democratic move-
ment as a whole, lies in the facts that
we have failed to assess rightly the
hopes and aspirations, pain and agony
of the Scheduleg Castes and Schedul-
ed Tribes people and we have failed
to enthuse them to link them with
the democratic agitations of the
working class—the labourer, the pea-
sants and the workers and we have
failed to link them with these move-
ments and consequently we have fail-
ed to bring them to national main-
stream_ Therefore, I would like to
say very clearly that mere expression
of sympathy by the ruling clasg and
the people in Government for these
people will not help them to solve
their problem. What is needeg is a
firm will and an action oriented plan
which should take into consideration
their difficulties and solve them

17.28 hrs.

(Mr. Speaker in the Chair)

Mr, Speaker, Sir, I would appeal ‘o
all my friends belonging to Schedul-
ed Castes and Scheduleg Tribes and
their leaders that they should not
keep their brothern delinked from
the united struggle of the vast majo-
rity of the have nots for more than
50 per cent of our population live
below the poverty line, There are
many progressive elements among
the caste Hindus who are against
caste gystem, We have to take them
also along with us. Only by joining
such a joint struggle they would be
able to free themselves from the
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social injustices to which they have
been doomed, and can free themselves
from the banes of untouchability.
This is the basic problem ang this is
the basic solution thereto. I would
appeal to Babuji to take to thig right
path. Bul the most important step that
should be taken in this direction is
to introduce land reform in the coun-
try and give land to the tiller and
tho-e beloaging to the Scheduled Cas-
tes and Scheduled Tribeg people, Ii
gives me a great sense of pride to say
that the Government of West Bengal
ig pursuing this path in a very effec-
tive manner. By introducing reform
in the Bargadari system, they are
distributing land to the landless
majority of whom belong to Schedu-
led Castes and Scheduled Tribeg 3ir,
before the mid-term election of 1880,
Shri Bhola Paswan Shastri, Chair-
man of the Scheduleg Castes and
Scheduled Tribes Commission had
pgone to West Bengal and  highly
praised the work done by the West
Bengal Government for the Schedul-
ed Castes and Scheduleq Tribes, peo-
ple through lang reform. During
January, 1981, Shri Shastri visited my
constituency and seen for himself
how pattas of lang were being given
to thr Scheduled Castes and Schedu-
led Tribeg people. Once again he ex-
pressed hig full satisfaction on this
account T will say that through =a
proper land reform and through a
joint struggle by the exploited peo-
ple we can end social and economic
Injustices which continue to victimise
the people belonging to the Scheduled
Castes and Scheduleg Tribes. Along
with this iy needed an urgent mea-
sure nationalise the industries of
the monopolists, It is these monopo-
lists ang the feudal element in the
country who will always trv to baffie
a joint struggle of the exploited peo-
ple against the exploiters. It is these
elements who will try to keep them
divided. It is thege elements who
will engineer hatred amongst the
different sectiong of the exploited
class and engineer riots in the coun-
try. They are diverting the siruggle
for emancipation. There are the di-

versionary tactics of the vesteg inter-

ests which are responsible for the
happenings in Gujaral, Rajasthan,
Jamshedpur, Aligarh, Moradabad and
in Assarm, Sir, from the floor of this
Parliament, I will appeal to the peo-
ple of Gujarat and Rajasthan, in fact
to all the peopie of our country, that
they should immediately put an end
to the frairicide. At the same time
I will appeal 1o the Government that
they should call a conference of all
the political parties to arouse nation-
al consciousness which alone can curb
the ugly divisive forceg and which
can infuse sanity among the elements
which are indulging in riots on the
reservation 1ssue, Let therc be an all
out effort from a mnational plane to
solve the present problem. And by
tackling the basic problems, we should
launch a joint struggle comprising all
the Members of the Scheduled Castes
ang Scheduled Tribes, those belong-
ing to the multitude under the pover-
ty line to declare war against pover-
ty and eradicate all social evils and
economic inequalities and exploita-
tfion. We have 1o create a society
free from exploitation. I would
therefore say: Come one—come all
Come Hindus, come Muslims, come
Christians—come one and come all.
Let us arouse the national conscious-
ness. Let us forget our differences
of our parties. Can we not do it when
the fire is ravaging the country in
Gujarat, Jamshadpur and in Assam.
As elected representatives of the peo-
ple do we have no responsibility
towards the nation? If we fail to
rise to the occasion, posterity will not
excuse us. If the vested interests,
the divisive and the communa}l forces
feel that they can put off the revo-
lution of exploited against the exoloi-
ters for all times to come, them I
must say that they are living in a
fools paradise. If we cannot stoo fra-
tricide in Gujarat, Rajasthan, Mora-
dabad, Jamshedpur, UP. and Kash-
mir then we will have tn pay a very
heavy price for it. Out ot this fire
will emerge men of gold who will
not be known as members of the
Scheduled Castes and Scheduled Tri-
bes they will not be known as zamin-
dars and the tillers they will not be
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known as Caste Hindus or Muslims
but they will all form a society where
every individual will enjoy equal so-
cial and economic status and they will
be individuals all equal to one another
and where the society will take care of
his needs, his educalion and his deve-
lopment. I will appcal to all political
parties and particularly to Govern-
ment to adopt this path because Gav-
ernment has greater responsibility
then all the rest. I am sure that 1if
the Government adopts this path no
opposition party will ever oppose
them. I hag hoped that when Lhe
Parliament is discussing a matter of
national importance the Prime Minis-
ter, Shrimati Indira Gandhi will be
here in our midest but gshe is not
here, 1 fee] sorry for this but let us
not forget that the time is fast run-
ning out. We must call a national
convention for all political parties
and arouse national consciousness and
with thig national approach lead the
country through the darkness of the
tunnel to the bright sun-shine of
equality for all individuals. We
should end thase riots and Parlia-
ment shoulg give proper direction and
leadership to the nation. If we fail
" to do it then the peoples faith in Par-
liamentary democracy will gnd. They
will take to the path of revolution,
set a new social order and create a
new society where everyone wili be
equal and there will be no exploita-
tion, no class hatred, no inequality
and no untouchability.

SHRI C. D. PATEL (Surat): Mr,
Speaker, Sir, I will confine myself to
the agitation in Gujarat. So far as
the agitaiton in Gujarat iz concerned
we have to see the root cause o¢ the
agitaiton and will have to go deep in-
to it. But one need not bother to
probe deep into it The wvery read-
ing of the agitaiton will show as 10
what was the root cause of the agi-
tation.

So far as the reservation of seats
in post-graduate medical course is
<oncerned it started in the year 1975

- and at that time there was Governor's

rule. After the Governor’s rule when
Janata came over they ratifled the
action taken by the Gowernor. Nuw,
there was no agitation from 1975 1o
1981 and the agitation started in the
year 1981, Sir, this is because Mr.
Solankis government has taken over
and they are toying with the idea of
toppling Mr, Sclanki's government.
There were two agitationg which
were sought to be made out political
issueg but when they failed in those
agitations they came up with this
agitaiton,

Sir, I will not go in detail so far
as the carry-forwarq system or inter-
changeability law are concerned.
These are the issues which have bcen
discussed thread-bare but so far as
the demand of the medicos is con-
cerned I will illustrate my point by
giving one example. So far as Ahme-
dabad B. J. Medical College is con-
cerned there are 65 seats in respact
of post-graduate studies. Out of
these sixty-five if the present rule is
to be seen and carry-forward system
is to be allowed then there are thirty-
eight seats for non-reserved catego-
rieg and twenty-seven seats for re-
served categories t.ecause of icre~cing

with the carrvforward s* etem
ten seats have gone, So forty-
eight - seats are for nol-reser-

ved categories. OQOut of these sixty-
five only seven seats are today [filled
up by reserveq category. Now, they
say that fifty-eight seats agre for non-
reserved categoriegs and geven for re-
served categories, are mnot enough.
They said that on the question of me-
rit, the meritorious students should
not suffer. Then the Gujarat Govern-
ment said that they are going to raise
the seats. Then the question of sclec-
tion of subjects came. They said:
We don’t mind if you raise the num-
ber of seats: but we are not ready to
allow the selection of subjects chal-
lenging the roster. So far as the
Medico’s demand of Housemanship
and Registership is concerned, this
demand ig most unreesqpable. This
demand cannot be accedeq to, It goes
at the root ~f the policy of reserva-
tion and go it, cannot be accepted So
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far as the policy adopteg by the Guja-
rat Government as a whole is con-
cerned, I submit that there should not
be any effort to bypasg the policy of
reservation. The Gujarat Govern-
ment only wanted fo see that merito-
rious students should be accommo-
dated and meritorius students should
not suffer. These steps taken by the
Government of Gujarat were taken
only to protect the interests of these
meritorious studeni;. But that is not
at all deirimental t{o the interests of
the reserved categories like schedul-
ed castes and scheduled tribes, So,
Sir, the action which hag been taken
by the Government is Gujarat is cor-
rect. The action has been rightly
taken by the Gujarat Government,

'"hen I come to the agitaiton part
of it. So far as agitation is concern-
ed what happeaed wag this, In addi-
tion to agiiation simultaneously, they
chailengeq thig thing in the Gujarat
High Court also. There were various
judgementg in this respect from 1962
till 1981 from various High Courts
and in the Supreme Court. Now, Sir,
the recent judgment of the Gujarat
High Court has not been challenged
in the Supreme Court. Now they say
that they will take the issue to the
Streets. This is not democratic. The
cardinal principle of democracy is
that if a person or a group of per-
sons are aggrieved about something
then the only course left open for
them ig to go to a Court of Law
where it is required to be challenged.
They have challenged it right from
1962 till 1981, as T mentioned earlier.
My friend Mr. Chatterjee has gquoted
some parag from the Supreme Court
Judgment. All those judgments go
to show the ratio decidendi laid down
by those judgmentg that reservation
is a fundamental right and it has got
to be protected. Sir, it hag been
enshrined in our Counstitution and it
has been accepted by all. If any law
is unconstitutiona] or invalid, then,
remedieg to challenge it in a Court of
Law are there and that can be resort-
ed to. And if the law is ultimately
foung by the Courts to be legal and
wvalid, then, the other alternative in

democratic pattern, ig the Elections,
You can challenge it democratically
by way of Elections. In Gujarat
what has happened? We have had
three elections so far in Gujarut with-
in one year. In 4 those e« {ion that
particular section whaich is clamouring
for all these things got de-
feated, Since  they could not
succeed in any courl of law or
in any of these thrce elections hell so
far in the course of one yar, they are
now loviag with the idea of creating
some {rouble or the other for the
Gujarat Government. [{ is an uierly
undemocratic way of dealing with
things. Sir, take th 1975 incident or
episode. It had been widely and sys-
tematically propagatd that in 1975
Mr Viswanathas, who was the lhen
Governor of Gujarat, wanted bis son
to be admitted and that is why these
things were done. Now immediate-
ly there was a Press Siatment which
was issued categorically stating that
his son was not to be admitteq in
1975: his son was alre.dy admitted in
1973 and so on. The then Governor
Mr Viswanathan does not belong
to anyv scheduled caste or scheduled
tribe. But unnecessarily this sort of
propoganda was carr::d1 on and it was
proveq how this propaganda was false
and malicioug

With regard to the preservalicn of
law and order and preventing atroci-
ties on Harijans, I am very definite that
the Gujarat Government and the pre-
sent Chief Minister have dealt with
the situation very ellfectively and very
deffly and diligenily.

So far as Ahmedabad is concerned
there are 18 police stationg under the
Ahmedabad Police Commissioner’s
jurisdiction and out of 18 police sta-
tions there is no curfew in 14 and
curfew ig there only in four of these
police stations and they are the hot-
bed of RSS elements which are creat-
ing such troubles to dislocate law
and order; that is why in those poc-
kets the agitaiton continued. My res-
pectful submission is this. Now, they
are not getting popular support so far
as Gujarat people are concerned. So
far as the law and order gituation is
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concerned, my esteemed friends have
submitted in their glorious speeches
that theie were atrocilies on the Hari-
jans. But 1 would reiterate that so
far ag protection to the Harijans ave
concerned, not only the Harijans but
all classes of people are concerned,
they are being protected well. So far
as the Gujarat Government is concer-
ned, my submission ig that there is no
atrocity made on Harijans. So far as
the DPolice ig concerned, a very sys-
tematic move is being made that lhe
Police is being attacked by the agita-
tors. (/nterruptions) Now, our res-
pected Member Babu Jagjivan Ram
has made a reference regarding one
memorandum circulated by one Shri
Daya Bhai Parmar, ex-MP, who be-
longs to the Janata Party. That me-
morandum was not supplied to the
Home Minister and the Chief Minis-
ter of Gujarat and as soon as tihis
fact brought to their notice they im-
mediately contradicted the words
which were sought to be put in their
mouth. It was cirenloted in Delhi and
not in Gujarat. But I agree with the
principle envisaged in the Memorsan-
dum. The Chief Minister of Gujarat
and the other Ministers of the State
Government have declared very cate-
gorically and in an unequivocal ferm
that they would rather quit power
than accept the abolition of the reser-
vations. We will not budge an inch
in thig respect. This fact was not
brought out in that memorandum.

My respectful submission to every-
one in this House as also outside is
that we will have to view the situa-
tion very seriously. This attack will
shatter the very fabric of the society
and the very fabric of the democratic
set up. So far as Gujara. is concern-
ed, so far ag South Gujarat is con-
cerned, so far as Surat and Bulsar
districts are concerned, at least 75 per
cent of the population residing in
those districtg fall in the reserve cate-
gory. There iz not a single village
in Bulsar district where the popula-
tion coing under reserved category is
not less than 50 per cent. They are
challenging the vary fabric of the

society ang the democratic pattern
that is followed in this country, We
do not know where this agilailon
will lead us to If these things are
allowed to continue, then this will
lead us to a caste war which will uiti-
mately result in class-war. It is very
urgent that this agitation =suould be
called off immediately. So far as this
august House is concerned, everyone
should ceademn the present agitation
in Gujarat.

My last point is this, So far as the
agitation is concerned, with all sin-
cerity, 1 submit that thig will lead us
to a very dangelous ang disast.ous
situation which will not be in the
inimest of the country as a whole.
If it flares uplo the rest of the State
and to the neigh%ouring States, then
in that ecase we will be inviting a
caste war and class war. If the upper
class is the wrap, then the wett is the
weaker section. So, the fabrig is to
be kept in tact without ignoring a
single section of the society. This is
a very serious mattey and it is re-
quired to be dealt with in all ser.ous-
ness, My respectful submission is and
1 would appeal to this august House
that we mav all unite together and
condemn the agitaiton with one voice.
A particular section s interested in
this and they are toying with the idea
of toppling the State Government.
That must not be alowed. We must
rise to the occasion. T most sincerely
pray and hope that the hon. Members
would agree to this so that the situa-
tion is not allowed to worsen,
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SHRI INDRAJIT GUPTA (Basir-
hat): Don't spring a Resolution on
ug suddenly, without letting ug see
the draft, Everybody wants a Reso-
lution, a unanimous Resolution. But
don’t suddenly produce a Resolution
and say, “Pass it."

wE T4 § W W afad o
we have not been consulted jn draft-
ing a Reolutions, Sir, they want to
spring a surprise.
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& &% ¥ qwrr fear f& wrohw
wvar  qréfael & gEiE @t g
a7 §, dpgx AT W gaAar T8
wrr & fwc WY weAAT Wgw A
qI7 F AT XF A w1 qAT
aar fexi, g (A T @ qgare
g

QF FAAI QEET : |1 73} Ffgq

=) gew fogret awia ;o gw #
g Hgar, wrEqd |

Lo B o &)W
fireger s Wk fag¥qs wrgsw
¥ faenfaat i1

SHRI A, K. ROY (Dhanbad): Do
you support the steps of the State
Government,

SHR!I ATAL BIHARI VAJPAYEE:
Yes, I do support them,

SHRI A, K, ROY: We do not sup-
port it. This js nothing but a surren-
der,

garafe wdrza ;. we [T )
Y vew fagrdt wwiat o & oy
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[t wer fagr &t wrwid ait]
& &t fow ag ¥ waww frerer A
g, § T TR IIE AT ATET
‘I
“Dr, Murgesh Vaishnav, president
of the action Committee of the agi-

tating medicos, welcomed Mrs. |

Gandhi’s statement in Delhi that
meritories students should not suf-
for due to reservation.’

Dr. Vaishnav said, “we would
like to congratulate her for taking
a bold stang on the reservation
issue®
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SHRI V. KISHORE CHANDRA S.
DEO (Parvathipuram): I rise to speak
on this subject. Let me first make it
clear that my party has always taken
a definite stand on this issue support-
ing the concept of reservations which
has also been incorpoisted in the Con-
stitution. It was out of historic necessi~
ty that these reservations had io be
included in the Constitution. This con-
cept had to be introduced because cer-
tain castes in our country have suffered
for centuries. They suifered the wrath
of feudal society and of economic ex-
ploitation and social degradation for
several yvears. Tt was hecause of this
that the founding fatherg of our Con-
stitution introduced this concept of re
servations for certain backward castes
and classes,

It has been 33 vears since we achie-
ved independence. I  would like to
know to what extent' these disparities
have been removed. I would like to
know from the Home Minister whether
he is prepared fo 'ay a white paper on
the Table of the House stating when
these reservations were implemented,
in which state, to what extent and in
which areas. We shal! be exiremely
grateful if you ask the Minister to lay
a white paper to enlighten the Mem-
bers of this House on these points. I
would expect a specific reply from him
as far as this is concerned.

To-day we have this problem bet-
ween the Harijans ang the down trod-
den castes and the rest of scciety. There
are economic reasons for this. These
people have been economically very
backward and socially depressed for
such a long time. Unless the economic
condition of the Harijans and other
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backward classes is improved, this
problem is not going to be solved.

Therefore, today, there is a lot of re-
sentment gamongst the unemployed
youth in general and specially so
amongst the Harijans, Tribals and
backwarg classes.

The Government has to bring out

some specific programme {o give some
sort of hope to these youngsters, the
youth, about their future. about their
employment prospects and about how
they will be able to improve their
economic condition. It is only when
their economic conditioa improves will
these disparit}es decrease.

As far ag Gujarat situation is con-
cerned, it has already been delated in
this House. So, I do» not want to
repeat all that "has been said during
the earlier debate and also today re-
garding the causes or the reasons due
io which Gujarat trouble sparked off.
1 also do not wani to repeat about
various atrocities tnat are being com-
mitted on Harijans. We have lLeen
reading about it in the newspapers
and this House has also discussed it
several times. I do nol want to take
ithe time of the House by repealing
these matters.

What 1 would lke to say about
Gujarat is, after the trouble arose,
what did the State Government do at
that time. Some medical students
wanted a seat for a blind hoy who had
secured more than 66 per cent marks.
Later on, of course, they sgreed to give
a seat. Why was it not done earlier?
At that time, the Provincial Armed
Constabulary of Gujarat was also dis-
armed. As a result, the police were
completely demoralisrd when the agita-
tion sparked off. The police force had
been completely demoralised. The
Centre had completely failed to give
support to the State Government in
controlling the situniion st that time
The Ministers of the ruling party, both
at the Cenire and in ihe Stale were
speaking in two voices. They were
giving different statements publicly
and also privately.

MARCH 18, 1981
ete, re. reservation of jobs for SC&ST (Mot.)

out of apitation 4°

Just now, the hon. Member, Mr.
Atal Bibari Vajpayee, read out from
the Indian Expres a statement in
which the leader of the agitators had
welcomed a sttement of the Prime
Minister, I mean, about anti-reserva.
tion. This sort of a thing gives.room
for a lot of suspicion. The Govern-
ment should not only be free from
this kind of a suspicion bSut they
should also appear to be free from
this kind of a thing.

A lot of controversy has been going
on between the Ministers of the State
and also of the Centre, specially in
Gujarat. I do not want to go into
those details. It is nol proper that
this kind of person:l feelings should
be given vent to, specially in this kind
~f an agitation which is taking place.

Now, it has spead to Rajasthan. The
whole sgituation, the law and order
problem in the country, is being com-
pletely deteriorated and becoming ex-
plosive. The leaders Jike Mr. Jagjivan
Ram and Prof. Kurien bad also visited
Ahmedabad and they reported that the
situation continued to be grave. Even
now the situation in Gujarat continues
to be tense. The police firing is re-
ported every other day. What have
the Government done so far? It is
not a question of only Gujajrat or
Rajasthan. The entire law and order
situation in the country has been
deteriorating. Assam situation, for ex-
ample, has been allowed to drift for
a8 long time as g result of which we
see posters in Kammalaka asking non-
Karnataka people to get out of the
State,

What I am trying to say is that the
law and order situation is geiting ex-
plosive in the country. The Chief
Minister of Maharashtra, the other
day, received a Shiv Sena procession
and also addressed them. There is no
point in apportioning the blame to
Opposition, as far as ihese things are
concerned. This sort of an allegation
can only be construed as an aitempt
to blackmail the Qgposition at the ex-
pense of Harijans, Tribals and other
weaker sections of people.
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of jobs for SC&ST (Mot.)

PROF. MADHU DANDAVATE (Raja-
pur): This House has got certain con-
ventions developed over the years. Sir,
whenever there had been an aggression
on the country, this House has risen
like a man and I am sure in the present
crisis, when the weaker sections of the
society are involved, whether we be-
long to this side of the House or we
belong to that side of the House and
no matter whether one Party is in
power or the other Party is in power
or whether one Party is in the opposi~
tion or the other Party is in the ap-
position, I hope and trust we will rise
like one man and staxl by the weaker
sections of the society not only in
Gujarat but elsewhere also. Sir, last
time, I had said that wha* had happen-
ed in Gujarat was a thin end of the
wedge. The aberration will not remain
regtricted only io Gujarat, it will go
to the other parts of the country. It
is not an aberration of one particular
state but it is an averration of mind.
Mind is not restricted to a State but
it gets engulfed to the entire country
and that is what hus happened to-day;
it has gone to Rajasthan; it has gone
to Uttar Pradesh and it is likely to
go to other parts of the country and,
therefore, it is very necessary that we
look at the entire problem as a
national problem and, in the perspec-
tive of a national problem, we try to
solve this issue.

19 hrs. .

Sir, as far as this problem is con-
cerned, I wish to make it clear that
when I say that all parties should take
it as a national outlook, as far as we
are concerned, we have made it expli-
citly clear that the commitment to the
policy of reservation 1is a historical
necessity; it is a national commitment
and it iz a constitutional obligation. I
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fully agree with my Iriend, Shri Daga
that all of us when we have entered
this House have taken the pledge to
abide by the provisions of the Consti-
tution. Therefore, we have to uphold
this Constitution. Since we have to
uphold the Comnstitution, we have to
stand by the commitment to the Con-
stitution and we have alse to stand
by the interpretation of various pro-
visions of the Constitution. These were
coniroversies regarding réservations
and those controversies have gone to
the Supreme Court. Lect us not forget
that the Supreme Couri has also given
their judgment and when we say that
we are committed to the constitutional
obligation, we are also committed to
the interpretation of the constitutional
obligations in this couniry and, there-
fore, we stand by that commitment
also.

Sir, very often, 1t is pointed out that
it 13 not only the caste aberration but
also eoonomic problem. That has to
be taken note of. All I wish to bring
to the notice of tnig Ifouse is that
leaving aside only a microscopic mino-
rity, I dare say, that as far as sche-
duled castes arve concerned, the caste
iz co-terminous wilh the oppreassed
class, That ig the essential feature of
the schrduled castes. To say that by
getting certain jobs the scheduled
castes have been converted into an
elite I think is again a distortion of
facts. Scheduled castes have not been
converted' into an clite class; they con-
tinue 1o be co-terminous with the
oppressed-classg in the society, There-
fore, as far as the scheduled castes
are concerned, I do not distinguish Let-
weent the economic aspect and the
caste aspect at all and, therefore, that
particular point has to be noted com-
pletely. This is another aspect. There
are certain class sspects on our poli-
tics and on our economiics. But, as
far as their socinlogy is concerned,
sorme people, no matter whatever be
their economiic status, certainly feel
that stigma is attached to therh by
dint’ of their birth. It is’ this policy
based ot birik which has to He .Jdes-
troyed and we are determtined to see
thiat' custe policy based on the birth is

tuation drising MARCH 18, 1981
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destroyed irrespective of whatever re-
solution or motion we may adopt in
this House. Unfortunately, in the
Hindu Society, people tell us that what
is written in the Gila, in the Upani-
shads or in the Vedas is ithe quintes-
sence of Hindu religion. But, let me
say on behalf of the Scheduled castes
in this country that they do not under-
stand the quintessence of Hindu re-
ligion through the message of Gita,
through the message of Upanishads
or through the message of Vedas but
they understand Hindu religion by the
manner in which the members of the
Hindu society behave with the popula-

tion in the rural and wurban areas.
That is how they understand the
Hindu religion. They do not under-

stand the Hindu relizion on the l.asis
of the scriptures; they understand the
Hindu religion on the h=sis of the be-
haviour of the upper class Hindus
with the scheduled custes in this coun-
try. So that particular aspect has
to be taken note cf I am sorry that
I find that some seciions of the Hindu
religion give up this religion oand
accept some other religion. That is
how their Problems are solved ] sav

that they are not solved even when
they become Budihisl; becuuse they
say that these are schedule. C(asles

Buddhists; even 1if they become Chri~
stians, they are told that these are
caste-Hindu Christians; these are sche-
duled castes Christians. Even when
they embrace Islam peopla do not for-
get that they are those Muslims who
have come from the scheduled castes,
So that stigma Lhat is attached Ly
birth does not get erased at all. Qur
society, particularly Hindu society, 1s
based on Chaturvarnya. If one is
born in one partcular community then
he is destined to take a brooms-stick in
his hand and sweep the roads; if he
is born in ome pa-ilcular communitly
and caste then he is destined to take
a barrel of a gun and become a war-
rior; if he is born in one particular
community then he is supposed to be-
come a pandit. He is supposea to he
come a pandit no matter whether he
has knowledge or not but because he
is born in one pacticular community
he is supposed to be a learnegy man.
Because he is born in a particular
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community he is destined to purchase
the Special Bearer Bonds, That js how
cértification takes place and unless
we try to destroy chaturvarnya what-
ever legislation you may have and
whatever constitutional] amedments
you may make and whatever historical
necessity you accept it will not be
possible for the scheduled castes to get
justice. Therefore, let us try tv go to
the root of the problemm and destroy
the system of Chalurvarnya which is
at the reot of the entire injustice to
the society. That ‘s what I want to
say.

Let me point out one more aspect
to which I had made a reference last
time. Sir, it is no more a problem of
admission to the post-graduate medi-
cal ecourses. It has extended to the
job opportunities also. I will repeat
what 1 sald las time. Equality of op-
portunity will not he able to give
benefit to those who have lagged be-
hind for centuries ard centuries to-
gether. They are to ve brought at par
with otherg by giving them perferen-
tial epportunities, While giving them
preferential opportuaities some other
sections may suffer but we have to suiler
for the sing which we have committed
for thousands of years and for that
if we suffer we should not be sorry
at all. We should not have u feeling
of anguish. Rather we feel that we
are getting rid of the sins which we
committed for thousands of years.
Therefore, preferential opportunities
to the oppressed sections of the society
are highly necessary from the sociolo-
gical point of view. In the field of
Sport if there is a handicap race in
sociological fleld alse handicap race
in the society has to be admitted. That
is why these preferential opportunities.

Sir, wrong figures are quoted ang 1
would like to put the record straight.
From the time this particular reser-
vation system in lhe posl-graduate
scheme ef medicine bas been intra-
duced actually 857 seats were available
and out of that only 37 semis have
beunwhm.‘llsﬂlleddp. Qut of 857
only 37 wese avmilable and, au such,
37 have been filled up,

Now, this point has to be explained
to the youth. I do not blame every

section of the youth bocause some-
iime they are misguided. There are
certain prejudices. There are frustra-
trone due to unemployment. All those
problems are there and whenever
they are frushrated with einployment
thev try to seex solace in lem-
porary solutions not realising that
in trving to have temporary soclutions
they are trying to create problems for
eternity. Now that particular aberra-
tion 1s thete. That hes to be removed
and for removing tlal one gparticular
aspect 1s io je notel Very often, a
campaign and a slanderous compaign,
goes on to the effevt th'i when Sche-
duled Castes and Scheduled Tribes are
given certain opportunities, in that
case, the quality suffers. Sir, at one
stage fortunately or unfortunately I
happened to be a Railway Minister and
I know how many accidents have
taken place and ! had carefully gone
into the figures to find out who are
responsible tor these acvidents I would
like this Government to go and ex-
amine the statistics and they will
know the situation. Were the Sthe-
duled Casie drivers respousible for
these accidents? No. They will not he
able to justify that at all It :s only
a false and slanderous campaign which
is being carried on Sir, if one hap-
pens to be absent-minded, he is ahgent
minded, whether he happens to Le a
Scheduled Caste or a Profossor. And,
Sir, a Prolessor is supposec to be pro-
verbially absent-mindec.

MR. DEPUTY-SPEAKER: With the
exceptiion of Prof. Madhu Dandavaie?

PROF. MADHU DANDAVATE: No,
Sir, I don’t want to exclude myself
also. Therefore, Sir, as 1 was pointing
out, this wrong campaign is going on.
I demand: Have a statistical study.
Have a sociological study. Try to find
out how many wvatients have died at
the operation table hecause the doctor
or the surgeon happened to be a sche-
duled caste or a scheduled tribe per-
son. Try to find out how many acci-
dents were there hecause the driver
happened fo be a scheduled caste or
a scheduled tribe. You will ind that
these statistics will nof justify the
types of slanderous campsigns that
are going on agaiast the scheduled
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castes and the scheduley tribes. And
therefore I would demand this. There
is a Scheduled Castes and Scheduled
Tribes Commission. It has &lready
been appointed. Let that Scheduled
Castes and Scheduied Tribes Com-
mission go into this problem. Lei them
also go into the problem in Gujarat
and elsewhere, how many people have
been killed, which are the
that have suffered the most when a
there is a
clash with the police, the police try
to fire; sometimes there 15 resisiance;
some paolice might be hit. Try to find
out in all these disturbances which
are the seclions that have lost the
most. It will be an interesiing study.
Let the Commissirma for the Scheduled
Casles and Scheduled Tribes do that.
Let there be one moie effort at the
national level by the Governmant.
There zre various p:rlies As rightly
pointed out already, the policy of re-
servation has not 'ecn eflectively fol-
lowed =1l over. T:¥ to find oui how the
reservation polices arg implemented in
the different States. And you will find
the need for streamiininz and rationa-
lising the reservation policy in diffe-
rent States. The policy 1s not at all
rational. It is not streamil‘ned. There
is need for that. And if anybody de-
mands that there shoulil be a siream-
lining and rationalicing ol the policy
of implementation, it should not he
construed to mean that onc wanis to
do away with the reservation policy,
but what he wants is only to know
how it is implemented, whether there
is any lacuma, whether there are
any anomalies—these have to be in-
vestigated. And a policy has not only
to be laid down in the Constitution,
but, it has to be affeciively implemen-
ted.

Sir, I shall conclude by reminding
this House about n monumental book,
ithe book on Mahatma Gandhi, written
by his former Secretosy Pyarelal. He
hes written a beautiful preface to his
book. And in that book he says that
when some distinguished dignitaries
from other parts of the world come
over here, they are taken. {o the

szctions

Ganhiji’'s Samgdhi, they see various
projects, they see the Ave-star hotels.
This is what Pyarelal, Gandhiji's Sec-
retary has wriften in his Preface to
the book ‘Gandhiji—The Last Phase’.
While they return back to their coun-
try, they say, ‘We have seen India;
but where is Gandhiji's India? When
these visitors visit Gujarat, Rajasthan,
U.P., Bihar and other parts of India
we do not want tbese tourists to go
back to their countries and say ‘We
have seen India, but where is Gandhi’s
India?” Let us shuw them the whole
India of Gandhiji, Madam Gandhi,
I am not referring to you, I am referring
1o Mahatma Gandhi. When they go back
from this country let them go back and
say: ‘We have seen Mahatma Gandhi’s
India. We are proud of Mahatma
Gandhi’s India.’. So, let that be the
message when the tourists go back
from our country. And if that is to
be done, the policy of reservatiols
which has been the national commit-
ment of all the parties has to be
effectively implemented, that has to
be rationalised, that has to be stream-
limed ang I hope and trust that with-
out any barriers of political par'ties n
this House, when we close thig dis-
cussion, we will adopt some motion un-
animously which will reflect the un-
animous mind and the national mind
of the Lok Sabha represents the na-
tional sentiment of the country.

—

SHRI R. R. BHOLE (Bombay South
Central): Sir, 1 am very happy to see
that on this guestion »f th: Scheduled
Castes and Scheduled Tribes, the
House is almost unanimous. Sir, the
question before us and also hefore the
country is not as narrow a question as
this question regarding reservations
for those weaker scctions. The impor-
tant question which is very important
and serious one. Are we in thig House
ang in this country to raise the
standard of the 60 per cent of the
people who belong to poorer and
weaker classes? Are we now going to
raise their standard of living, their
economic and social conditions and
educational standards? Another point
in issue is: do we want to keep up
the national integration, the national
unity as before or not? So much atro-
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citieg are committed on these poor and
helpless people in the villages as adso
in towns. We would like also to know
whether the scars which are left in the
minds of the large sections of the
people in Gujarat and elsewhere would
be allowed to remain or would not be
allowed to remain. These are, in my
opinion, some important questions
which the Governmeit has to consi-
der. We are bound to raise their
standards in respect of their social,
edycational and economic status. The
founding fathers had drafted the
Indian Constitution keeping all these
ymportant peoints in mind and it was
also the view of Pandit Jawaharlal
Nehru when the amendment to our
Constitution was made with the addi-
tion of Article 15(4). The question,
therefore, as to whether we owe alle-
giance to the Constitulion or we do
not owe allegiance to the Conslitution
is also involved. All these questions
or issues are to be thrashed out and
solved. I am glad to know that these
questions are tackled harmoniously in
this House and everybody appears to
be of the view that 1hese poor and
downtrodden sections of the society
must be elevated to the level of other
people.

Sir, there is a whispering going on
in this House. In fact a propaganda
1s going on that ofter 10 years ihe
Scheduled Caste people in all the ser-
vices in the Government organisations
will be over revresent and then
the general category people will mno
more be in the services, At the outset
I must say that the Scheduled Caste
employees in the Government services
are perhaps not more than 3 per cent
or 5 per cent. So far as the number
of Scheduled Caste pcople employed
in various Governmeat organisations
1s concerned, it mav hacdly be 01 per
cent of the total population of the
Scheduled Castes. I will now give the
figure as to what exactly the progres-
sive representation of the Scheduled
Caste and Scheduled Tribe people in
Central services are during the period
from 1965 to 1978. In so far as the
Central Government services are con-
cerned, the percentage in the Class-I

posts of the Scheduled Castes is con-
cerned, it was 1.64 per cent and for
the Scheduled Tribes, it was 0.27 per
cent. In class II, the representation of
the scheduled castes was 2.82 per cent
and that of the scheduled iribes. 34
per cent. In Class [Ii, it was 8 88 per
cent and 1.14 per cent and in Class
IV, it was 17.75 ver cent ard 3.39 per
cent respeclively. This was the ratio,
from which one could easily conclude
that it was nothing, almost zero. What
is the state of affairs now as on 1-1-
1979, In Class I services, the represen-
tation of the scheduled castes is 4.75
per cent and that of the scheduled
tribes is .94 per -ent. In Class, 11,
the scheduled castes are 7.37 per cent
and scheduled tribes 1.03 per cent. In
Class III, the percentage is 12.55 and
3.11 respectively. In Class IV, the re-
presentation of the scheduled casies
is 19.3¢ per cent and that of the
scheduled tribes is 519 per cent.

I must also bring {o the notice of
the House the representation of thesc
people in the publiz sector till now.
I have got the figures as on 1-1-1978.
The representation of the scheduled
casteg in Class I posis is 2.35, in Clase
II 4.22, in Class III 16.73 per ceui and
in Class, 1V, it is 23.75. The represen-
tation of the scheduled tribes in Class
I posts is 0.52 per cent, Class 1T .95
per cent, Class III 7.80 per cent and
in Class IV, it is 9.51 per cent,

Thus, it will be seen that the re-
presentation of these weaker sections
of people even after a period of 33
years of independence is alinost 3 per
cent or 4.5 per cent in the various
classes. Therefore, the propuganda
that is being carried on that in ten
years time, the =zchedulci castes and
scheduled tribes will be all over and
the others will be nowhere is a vicious
propaganda.

There iz another point which I
would like to mention and that s
about the reason for this violence
which is taking place in Gujarat. The
Gujarat Government has almost soived
all the problems that were facing the
medical students. 1 do not think
there is anything left now to be solved
so far as the issues that were reised
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by the post-graduate medical students
are concerned. But it dose appear that
there are some antfi-social and ant-
national elements who are interested
in seeing that nothing is given to
these classes, or that the Government
should be defamed. That is the reason
why violence in these days is Leing
committed in villages. Violence is not
committed by these medical students
I am sure, the violence is also not
committed by the college students.
What have the villagers gone? They
are not students in the medical college
or in any college. This violence,
atrocities, burning of the houses of
the poorer sections in the villages is
not by the post-graduate medical
students or some other studonts, but
by some elements who are interested
in seeing that the solidarity of our
nation is violated by caste war. I must
also bring to the notice of the House
that there is social boycott of these
weaker sections in scme of the villages
ol Gujarat. I think it is high time the
Government of Gujarat takes up this
18sue, because such boycolis can easily
be said to be an offence committed
under the Protection of the Civil
Rights Act But uptil now at any rste
the report is that n» such offenccs are
registered against the villagers who
are socially boycotiing and killing
these people. These are the matters,
Sir, which I thought, I should bring to
the notice of the House. Bat at the
same time we must see that this
national  solidarity remains, this
national integration remains, these
poor people are brought to the level
of the other better people; and until
and unless these resarvations are there
for some time, these poorer people will
never be able to rise to the level of
the others. Otherwise, if they are not
allowed in any educational inslitution,
it is possible Sir, these peuple will
Start thinking that the old era of
Mapusmriti is coming because we are
not allowed to join auv college or any
school. The sort of mental attitude
and suspicion should not be allowed
to grow amongst these weaker sections.
Sir, I know this House has taken up
this problem very seriously. It will

tackle also very taetfully and see that
these poorer and rlowntrodden sections
do not suffer the violence and hadships
which they are at present suffering.
Sir, I have done

SHRI INDRAJIT GUPTA (Basir-
hat): Mr. Deputy-Speaker, Sir, I
believe that there is an exercise
underway to enable this House to
adopt a unanimous resolution and !
hope that the effort succeeds. I see
quite a number of drafters at work, and
I hope the effort succeeds. In that
case, I think very many speeches are
now no longer required. It is not the
first occasion when the Fundamenta.
Law of our land as enshrined in our
Constitution is being challenged by the
thousand-year old Law of Manu. This
is not the first time when it has
happened in our country. S8ir, the
roots of this problem have been spokey,
about here by so many Members
The roots are not to be found jn thi.
question only on reservation of jobs
the roots lie in social nad economic
oppression. And I am acutely con
scious of the fact that this social ane
economic suppression, oppression, ex-
ploitation which exist in our gociely
are not going to be overcome in a day
and it is not going to be solved even
by a resolution of this August House.
But the compulsion of the moment is
that fire is burning, a conflagration is
going on in the Western part of our
and North Eastern part of our coun-
couniry and it is cur bounden duty
to do everything possible to see that
that conflagration is put out.

Something happened in the Eastern
and North Eastern part of our coun-
try, which has stjll not subsided, which
has been going on and on for over
one and a half years. I do not go
into the merits o¢ that question, but
there is no doubting the fact that it
is something which has threatened
the concept of national unity apd
national integrity that we all cherish.
And now at the other opposite end of
the country, on the Western side, we
find something similar happening,
taking yp a different kind of issue,
Sometime when passions cool down,
may be, you should do some assess-
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ment, some study of the fact of how
it {s that for example in Assam this
issue, which later became such a big
issue of agitation, the so-called
foreigners® issue was never raised 1ill
1980. Elections were held in 1977,
Assembly elections and Lok Sabha
elections were held in 1978 on the
basjs of the same voters’ list. Nobody
ever raised this question of foreigners,
and raised it to the level of a State-
wide disturbance. But suddenly from

1980 it began.

Thig question of reservation in post-
graduste medical colleges is also, as
you have heard here, something which
was introduced by the Janata Gov-
ernment in 1975. Then how is it that
nobody picked it up and made it into
such an issue of conflict and clash till
19807 So, I suspect very strongly—
and I have no means of proving it;
but I suspect very strongly—that it
is not simply just a maiter to be
studied on the surface. There are
some forces at work in our country—
we have saig it here many times
before—who are out for destabiliza-
tion, for wrecking the unity and
integrity of this couniry. And there
may be internal forces; there may be
external forces at work also.

I must say one thing which, I hope,
will not be taken amiss. At this
particular moment when the fire has
been 1lit in Gujarat, and the fire is
burning and attempis are made to
spread the fire even into adjacent
Stateg like Rajasthan and so on, with
all due respect to the Prime Minister,
I don't think that this wag the correct
moment for hey t0 come out with the
statement about merit, and the fact
that we are always for merit also; we
don't want to denigrate merit, Who
wants to denjgrate merit. Nobody.
Bt:lt this statement in which ghe has
said, “this reservation was meant to
be a sort of a crutch to help weak
People to walk; but we should not get
usef'l to crutcheg for all times to come,
etc."—well; it js all right, of course,
in theory. I am gure the people who
are concerneq themselves don’t want
the crutches for all times to come;

they want to come up to a status of
equality with other people and throw
away those crutches. But let ug be
practical. Is there any such prospect,
realistic prospect in the neary fulure?
Can you see it before you? It will
take a good long time. So, I would
have preferred it if the hon. Prime
Minjster had saig this some other
time. Yes; some other time she could
have expresseq these thoughts. Why
1 am saying this, ig this: at this par-
ticular moment her coming out with
this statement may be misuysed and
distorted by people there who are
interested in keeping this trouble
going. If they mre only temporary
crutches, well, why not try to see that
these crutches are done away with?
But this House at least—whatever
anybody may say outside—cannot,
under any circumstances, make any
sort of a compromise with any ques-
tion of diluting or weakening or
giving up of the policy of reservatjon
which has been adopted in the Con-
stitution and by this House. As was
mentioned here, some years ago, i.e,
18 or 19 years ago when the aggres-
sion had taken place, we adopted a
resolution, with everybody standing.
We passed a resolution standing here,
and took a pledge in 1962; and it is
my humble request—you may ignore
it—that at thé end of to-day's discus-
sions we do the same and adopt a re-

lution which, I fervently hope we
will be able to do. Here too, as aggres-
sion is being committed. A war has
been declared against the Harijans,
scheduled tribes and the poorer
sections. Then let us, to-day also,

ve some encouragement and strength

those people by passing that resolu-
tion, with everybody standing up in
this House. T would suggest that,
humbly.

Now, the figures have already been
given. 1 gdo not wish to repeat them
apout the actual state of affairs in
Gujarat ag regards these reservation
of seats; and how ridiculous the posi-
tion js. Anybody can say that they
have been threatened, gswamped by
Harijans or CS & ST people. Only 25
per cent of seats, 110 geats out of
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347 in the Post Graduate courses
were kept reserved; and out of them,
as somebody said here, only 37 seats
have been filled and the rest has
been added to the general quota. Out
of 737 posts of Professors, Assistant
Professors, Associate Profesors and
Tutors in five medical colleges, only
22 are helg by SC people and 2 are
held by ST people, This is the reality;
and on the face of it, I am afraid, I
cannot approve of the attitude of the
State Government; on the fact of
these facts, I cannot approve of the
action of the State Government in
trying to appease these agitators by
giving them farther concessions, in
doing away with all that, what is
transferability ang carry forward and
all that which were all there. It has
not helped to quieten the agitation.
In fact, some people feel that by their
agitation we have been forced to give
certain concession; if they intensify
this agitation, they will get some
more. So, thjs policy of appeasement

i: no good and I certainly condemn

Mr, Vajpayee had mentioned this
fact. 1 am also going to mention it
and them you can see how the
chauvinistic feeling of some upper
class is; how far it has gone, They
object to these reserved seats, but
they do not object to what are called
donation geats which are given Ly
doners by pay!n.g money; they do not
object to that? (Interruptions)., They
only objert to the seats which are
kept reserveq for SC&ST people.
(Interruptions) That is exactly what
I say.

The state of administration there,
of course, should be explained to us
in more detail by the hon. Home
Minister. What ig going to happen
now? Can we rely on this adminjs-
tration and the condition in which it
is to thandle this situation? Mr.
Daga had made very serious charges
there about wvarious bureaucrats,
officials, police officers and others who
may be actually colluding, because

this is not our first experience of riots
and disturbances, Weaker sections,
Harijang, and Muslims know to their
cost that in all caseg when such
circumstances develop, how at least
a part, I do not say the entire adminis-
tration, but certainly a part of the
administration and certainly the police
force do not play a role which they
are supposed to play in the Secular
States. The same thing is found by
our people who have been there.
Mr. Bhupesh Gupta also went there
personally. He had heard endless com-
plaints about how some incidents took
place which were situated a long
distance away from the Harijan
basteeg but the police had gone 1o
those bastees and beaten up peoble
there and arregted them. I, as a
trade unionist, am also deeply dis-
tresseq by the fact that the workers
have been so seriously givided that
the Ahmedabad textile mills came {0
a stop because all the workers of the
Spinning Department who happen to
be Harijang refused to go to work,
because there was no proteclion.
They said, “Until we get protection
and normalcy is restored, we cannct
go to work in the mills” Almost the
entire labour force of the Spinning
Department in the various textile
mills stayed at home and could noct
go to work and as & result of that,
the mills were closed.

Normally, of course, when produc-
tion in the mills gets interrupted by
such factors, then the mill-owners are
very anxious to see that somehow
or other normalcy is restored, pecause
they suffer some loss because of that.
But this time I find that nothing is
there of that sort. Nobody is bothersd
about it. Some guspicion is deflnitely
aroused.

I was very agreeably pleased, 1
should say, to hear the gpeech made
today by my friend Shri Atal Bihari
Vajpayee, and I wish that the senti-
ments which he expressed here and
the appeals that he made here were
also faithfully followed hy the
followers of his party down below. 1
am not saying that for scoring a point.
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We have got our own reports. Our
people are there, Our people have
visiteq those areas. I do not doub}
Shri Atal Bihari ¥ajpayee's honesty
or veracity at all in this matter and
I am very glad that he has spolen.
the way he spoke. But you see that
in all parties there are people who do
not follow what their leaders say.
Al] I am saying is, here a fire is
burning; a fire is burining, Thercore,
I would be very happy if what he has
said here is really followed by his
followers down below. RBecause that
is not our report at all,

This problem of some posts and
some seats and all that is not going
to solve this problem. That is all I
wish to say. It is a much deeper
problem, social and economic problem
in our whole society and there is a
type of informal reservation of seats
also which is not sanctioned by law
or by Constitution but there also we
find that the same mentality operates.
Can I give you two examples of
Scheduled Tribes and Adivasis, partj-
cularly of the Santal Paraganas and
Chota Nagpur of Bihar? You see,
there is an agreement there that if
the lands of these people are acquired
in order to construet a project, a
bublic sector project or a something,
then, at least apart from compensation
that is given for the land which is
statuorily given, at least one member
of each family which is dispossessed
will be given a job in that project.
That is a type of—you can call—
reservation. It is a sort of promise
of reservation without any law
behing it to justify it

Recently, a couple of weeks back,
an incident took place at Balrampur,
in Hazaribagh District firing took
bPlace and people were killed. It is
only due to the fact that the Central
Coalfields which is a public sector
undertaking and which iz a party to
this agreement, declded not to im-
plement it. Naturally, people get
excited and agitated and there was
some trouble and firing took place and
people were killed. And in the
?-'astm Coalflelds near Lalmati they

are carrying out this agreement
fajthfully. Somebody here decided
that they would not follow it up.

What is happening in Jameshedpur?
There are 10.000 contract labourc-s.
The point jis, they are Adivasis and
tribals. They are scheduled Tribe
people and their welfare has to be
looked after by our Government.
There was an agreement signed in
Jamshedpur by all the managements,
of TELCO, Tin Plates TISCO; every-
body is a party. I have a copy of the
agreement with me, signed by them,
that in those jobs which are per-
manent jobs, of a perennial nature
the contract labour will be absorbed
as regular workers, in those jobs.
TELCO has formally carried it out,
Tin Plate has carrieq it out, the Tube
Company has carried it out. But
Mr. Rusy Modi, Managing Director
of TISCO, he refuse to carry jt out.
They are Adivasi workers. It ijs some
type of employment opportunity
opening for them. They are getting
agitated. Police did a lathi charge.
Our veteran Kedar Das died as a
result of it. Ig it a joke or what?
Whom does this Rusy Modi want to
win over? 1Is he trying to win the
Government over, or Mrs, Gandhi over
by issuing a statement? “Out. It
Is all a conspiracy of the Communists.”
The Adivasis, poor down-trodden con-
tract workers are wanting to get the
jobs which they were promised and
Rusy Modi, because he is the boss of
Tatas the Government is afraid of
laying a finger on him and he is
allowed to get away with this kind
of contemptuous attitude towards
these Adivasis and Scheduleq Castes
people. A debate or a resolution here
may not solve the problem, but all
we can do, is, let us pass a resolution.
That is good, as far as it goes.

I do not want to take more time,
but I will end by making two sugges-
tions. One, I have said already. If
you adopt a resolution, please consider
at least whethey we should pass that
resolution in all due solemnity by
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standing up, as we did at the time of
the Chinese aggression, 1 also con-
sider this to be gn aggression on a
huge section of our people who happen
to be downtrodden,

Secondly, I endorse the, suggestion
made by a member over there that
instead of each of ug belonging to
different parties visiting Gujarat
separately and coming back and
issuing a press statement or holding a
press conference—you cannot prevent
anybody doing that, but why not for
a change—I would have liked it to
have happened in Assam also last
year, if we could have done that—let
the top leaders at the national level
of all those parties who have gont a
firm commitment to secularism and
to those principles which are enshrin-~
ed in our Constitution, who are for
national unity and integrity, let all
those leaders from that side and tihis
side—] am prepared for it; our party
1s prepared for it—let us go together
in one common mission or group to
the affected spot. Let us go together
and gppear before the people together
and appeal t{o them. What will they
do to us? Will they attack us? Let
them attack us. Will they throw
stones at us or beat somebody? We
should say, we are prepared for it
But if we go there together and tour
those affected places together like
that—please don’t say ‘security’, this
ang that; Mahatma Gandhi had the
courage to do this kind of thing all
by himself when there used to be
trouble anywhere—if we go together,
I am sure it will have a big, decisive
impact on the people. It will be
possible to isolate the real people who
are trying to create trouble and it
wil] make sense to the general mass
of the people who are good people—
some of them may be misled—but
peace can be restored; normalcy can
be restored. I would commend from
my party that course of action for all
of ug to follow,
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should not further deterjorate the

situation that may be prevailing in 20 hrs.
Gujarat, Therefore, I woulg very
much like to say, let us not give im- . MR. DEPUTY-SPEAKER: Please
portance to emotions, but to reasoning. sit down. I appeal to you to sit down,
(Interruptions). On the previous
=it wef i (FawE) : I- occasion the hon. Speaker allowed five

e ﬂ*{f’e‘d‘, 7w T f= o hours' djscussion. We have now
A o #, gw ww 3 P = e allowed another discussion to solve

. -~ the problem, not to fight among
g @Y T gET ¢ i IR ?QE:' ourselves. ! t
i gW OWT UX OW (Interruptions).
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“In the evening, around 6 p.m.
about 460 women and children were
loaded in two trucks and one BSP
Bus and taken to the forest of Man-
pur, about 40 kms. away from the
township. These women and
children were forcibly left behind
by the police in the deep {forest,
which is wolf-infested, at the banks
of Kotri river, which is dry.
Women and children were literelly
draged out and thrown out in the
open, Many women and chjldren
sustained injuries. They were left
in groups at three different places-
KHARGAON, PANKHAJUR AND
KOTRI RIVER. In a taped inter-
view, many women and children
broke down while narrating their
harrowing experiences, They had
to treck back to their destinatjons.
Twelve women and children were
still missing at the time of writing
thig report. There was no water in
the vicinity. While tracking back
to their destination, many stopped
the Transport Bus coming from
Manipur, which wag also the last
bus. The Bus driver and conductor
refused to take any of these
labourers, as they had been in-
structed by the police not to help
these labourers trecking back to
Dalli-Rajhara.

The women complained that the
police had misbehaved with them,
threatening fo shoot them. While
many children, who could not re-
main hungry for such a jong time,
hag to be fed with leaves etc.”

They had to be fed with leaves,
ete., from the forest,

SHRI ERA ANHARASU (Chengala-
pattu): Who is the author of the

Report? Are we to believe the Re-

MARCH 18, 1981
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port? What ig this? How is the
Deputy Speaker allowing such a Re-
port? What is the relevaney of the
Report? Deputy Speaker should ask
these things, (Interrupgions),

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): What is thise

MR. DEPUTY-SPEAKER: 1 would
very much like that extraneous things
are not brought. All the hon. Mem-
bers may kindly not bring in exire-
neous things.

SHRI GEORGE FERNANDES: We
are not bringing any extraneous
things. There is nothing extraneous.
These are Harijans and adivasies and
the treatment you are giving. i

MR. DEPUTY-SPEAKER: ]s that
the situation unfortunately in Gujarat.

SHRI INDRAJIT GUPTA: Union
leader has been detained under the
National Security Act. He was lead-
ing the movement of these workers.
That cannot be denied.

MR. DEPUTY-SPEAKER: 1 want
to ask you is it because of this that
Gujarat trouble started?

SHRI INDRAJIT GUPTA: Is Re-
solution about only Gujarat? (Inter-
ruptions).

SHRI GEORGE FERNANDES: Do
you want to treat symptom and not
the disease? (Interruptions).

MR. DEPUTY-SPEAKER: I would
very much appeal to you, let us not
take political advantage., Every one
of us ghould feel ashamed as to what
is happening in Gujarat, Rajasthan
or Uttar Pradesh. There is no two
sided opinion on this issue. Every
one should agree. Let ug discuss it
in a cordial atmosphere so that we
can fing a solution to this problem.
That is what I want.

(Interruptions)

When we do not allow discussion there
is big furror and when it is allowed,
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it further damages the situation.
Therefore, 1 would make an appeal
that these discussions are allowed
only to discuss and find a solution to
the problems of this country.
(Interruptions)

Mr. George Fernandes has mentioned
about it in the course of his another
speech, 1 have heard, (Interruptions)
I am only trying to help you so that
there js a cordial atmosphere and we
discuss it in an impartial way.

SHRI GEORGE FERNANDES:
“While many children....(Interfup-
tions).

MR. DEPUTY-SPEAKER: Why do
You mention it here? You mention
it on gome other occasions. This is
not a correct procedure. If he wants
to read the report, wherefrom is the
repot?

SHRI GEORGE FERNANDES: This
is the report from the People’s Union
of Civil Liberties. It is headed by a
former judge.

MR. DEPUTY-SPEAKER: You
place it on the Tpble of the House. I
shall see the authenticity of it and
then only you can continue with it.

SHRI GEORGE FERNANDES: I
will place it on the Table of the House,
(Interruptions).

MR. DEPUTY-SPEAKER: It is
not a correct procedure. You place
it on the Table of the House, It will
be examined I will not allow you to
reag that report.

THE MINISTER OF HEALTH AND
FAMILY WELF (SHRI B. SHAN-
KARANAND): y I tell the House
that Mr. George Fernandes is making
capital out of the issue of atrocities
committed on Harijans....(Inferrup-
tions).

MR. DEPUTY-SPEAKER: He
cannot read the report. He wijll place
it on the Table of the House, I will
see the authenticity of the report and
then only 1 will allow it,

SHRI GEORGE FERNANDES:
Under what rule? You can ask me to
authenticate the report. How can
you say, 1 cannot yead from the
report?

THE MINISTER OF COMMUNICA-
TONS (SHRI C. M. STEPHEN): It
cannot be placed on the Table of the
House. ... (Interruptions).

MH. DEPUTY-SPEAKER: If you
want the rule, I can tell you the rule.
Under residuary rules. I will not
allow it.

SHRI B. SHANKARANAND., Mr.
George Fernandes, don't play with
the live of Harijans.. (Interruptions),

MR, DEPUTY-SPEAKER: You can
continue with your speech.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Whatever he has
read must be expunged from the
record. (Interruptions).

MR. DEPUTY-SPEAKER: 1 will
go through the proceedings. You
continue your speech.

SHRI GEORGE FERNANDES: On
what? (Interruptions).

MR. DEPUTY-SPEAKER: You
continue your speech on the Motion.
1 appeal to Mr, George Fernandes to
cooperate.

PROF., MADHU DANDAVATE
(Rajapur): You can ask him to
authenticate the report. How can you
prevent him from reading the report?

SHRI ATAL BIHARI VAJPAYEE:
How cn you prevent him from read-
ing the report?

SHRI C. M. STEPHEN: He should
be relevant, he cannot pe irrelevant.
(Interruptions).

MR, DEPUTY-SPEAKER: I will
not allow it. (Interruptions). I have
already said that Mr. Gearge Fernan-
des cannot read that report. He can
only speak on the Motion.

SHRI INDRAJIT GUPTA: Under
what rule can you prevent him from
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reading the report? (Interruptions)
MR. DEPUTY-SPEAKER: You pro-

ceed, It is not the atmosphere......
(Interruptions).

AN HON. MEMBER:
possible?

How is it

PROF, MADHU DANDAVATE: 1
am rising on a point of order. Any
Member speaking in the House on
any subject is entitled to make quo-
iations, Someiimes one makes a
quotation from the book and some-
times from a report. All that is
done. If anybody has a doubt, all
that he can go ig that he can demand
that it may be laid on the Table of
ithe House, He hag to authenticate
it.

MR, DEPUTY-SPEAKER: When
he began to read that report, I did
not object to it. Then he read the
report. I found there were certain
allegations, some ill-treatment to
Adivasis, they were threatened and
all that, When he reag that, I found
that there were so many objections.

Mr, Dandavateji, do you agree that
what he reag is relevant? I will not
allow anything today. He takes
political advantage. (Interruptions).

SHRI GEORGE FERNANDES: Do
you want me to speak what you like
me to speak? I want to speak. Not
that you want me to speak or they
want me to speak.

AN HON. MEMBER: Under what
rule you prevent him from speaking?

SHRI P. SHIV SHANKAR: Mr.
Deputy-Speaker, Sir, the Resolution
before the House is that this House
expressesg its concern at the sitgation
arising out of the agitation and vio-
lent demonstrationg against reserva-
tion of jobs for scheduled castes and
Scheduled Tribes in Gujarat, Rajas-
than and other parts of the country.
Other parts of the country is with
reference to the reservation of the
jobs. This is the iIssue,

Sir, it thip ig the issue, may I bring
to your kind notice Rule 179;
“The discussion on a resolution
shall be strictly relevant to and
within the scope of the resolution.”
If this is the Rule, he cannot say
anything and everything under tihe
Sun,

MR. DEPUTY-SPEAKER: Your
point of order is in order,

point of order is in order. Mr. Ferna-
ndes, you continue your speech.
(Interruptions).
MR, DEPUTY-SPEAKER: I rule his
point of order as in order.

AN HON. MEMBER; What is the
point of order?

SHRI GEORGE FERNANDES: Will
you please tell me what I should
speak? Please tell me my speech., I
am not accustomed to reading my
speech, Please tell me what I should
speak. [ will repeat that. You say
and I will repeat. (Interruptions) you
say, Mr, Deputy-Speaker, what I
should speak and I will repeat.

MR. DEPUTY-SPEAKER: Please sit
down.

SHRI GEORGE FERNANDES: 1
will not sit down,

MR. DEPUTY-SPEAKER: Then I
Will call the next speaker.

SHRI GEORGE FERNANDES: How
can you? I am on my legs. How
can you prevent me from speaking?

MR. DEPUTY-SPEAKER: I have
asked you to proceed. But you are
refusing to proceed.

SHRI RAM JETHMALANI: How
can you sustain a point of order be-
fore you have heard every one?

MR. DEPUTY-SPEAKER: Nobody
need speak on the point of order.

SHRI RAM JETHMALANI: The
Law Minister got up on a point of
order, (Interruptions).

MR. DEPUTY-SPEAKER: I will al-
low only if T want to know the opi-
nion. I can give my ruling, and I
have given. Now he can continue.
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SHRI RAM JETHMALANI: You
must hear us,

SHRI GEORGE FERNANDES; Mr.
Deputy-Speaker, please do not com-
pel us to take steps which we would
not like to take., We want to res-
pect your office, we want to respect
the Chair, Please do not act as the
stooge of these people. (Interrup-
tions) '

MR, DEPUTY-SPEAKER: I am
sorry; this expression will not go on

record.
(Interruptions),

MR. DEPUTY-SPEAKER: Mr,
George, are you going to continue your
speech?

SHRI GEORGE FERNANDIS: Bir,
I say 1 respect the Chair....

MR. DEPUTY-SPEAKER: Do you
want to continug your speech?

SHRI GEORGE FERNANDES: 1
want to,

MR. DEPUTY-SPEAKER: I do not
mind whatever you call me. That is
allright. You continue your speech.
You are my good friend. That is
alright, (Interruptjons)

AN HON. MEMBER: You cannot
say under the rules, I am quoting a
specific rule. (Interruptions)

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Before I
start speaking, I want to draw the
attention of the hon, Members oppo-
site to the words that have been used
and the attitude that is being  dis-
played before them. I am not mak-
ing any comment. I just want you
1o note it. Why did we have this
debate? I am not interested in the
specific words used in the Resolution
or the motion or whatever it is. As
you yourself have stated—even though
I was not in the House, I was listen-
ing to th peeche till I came here
and, of course, after I came here—
with some minor exceptions and tau-
nts, to which I do not want to
refer now, I do not think this is im-
partant in the context—there was a

4

genuine desire that we should come
to some understanding, that  we
should, if not take some action, at
least exhibit an attitude which would
try to help to defuse the situation in
Gujarat and in other places where
such incidents are taking place This
was the purpose of the debate. Quite
often when people want a discussion
we are hesitant to allow it, it is
not bcause we are worried about what
they will say or the criticism they
will mount but because of this doubt
that the situation may become worse.
This i# a moment when tension s
high on this particular issue on all
sides, At first I had not thought of
speaking, but after hearing my hon.
friend opposite and also Shri Vaj-
payee, I thought I should say a cou-
ple of words. Anyway, I am not on
that issue now. I am not speaking
on the question of reservation, I think
that our attitude has been made very
clear in quite unambiguous terms in
this House, in the Rajya Sabha and
in all outside forums.

SHRI RAM VILAS PASWAN:
Merit.

SHRIMATI INDIRA GANDHI: I do
stand by what I said on merit. 1
think the whale point of what we are
trying to do, the manner in which we
are trying to help—I admit that we
may not have succeeded and we may
not have done it fullv. But the point
is that merit exists in all our people,
but merit has not always been able
to come up because opportunities
were denied. This is the whole ques-
tion. Why do we have reservations?
1t is not for the fun of having reserva-
tions. It js because certain opportuni-
ties and privileges were denied 1o
groups of people that we wanted to
help them to make up. That is what
I meant. There is no question of
removing reservations or suspending
any other help. These wera measu-
res to help certain under-privileged
communities. So long as their posi-
tion does not improve these measures
and others will have to be taken.
Otherwise, we would not have con-
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tinued reservations. We could have
very well said, “‘We have tried for 15
vears, 'That is over and we do not
continue, But we have 'continued
them because we found that the need
still exists. But, at this moment I
do not want to discuss this guestion.

Let us recall how this present situa-
tion was sparked off. 1 agree with
the hon, Members that there is a
fbasic attitude. There is discrimina-
tion in thought and action and such
attitudes of mind have to be fought
by us, My attention was drawn to
the case of a handicapped young
man who secured a first class and got
a gold meda}l but this particular post
to which he aspired was a reserved
one. But that was no reason to
start an agitation. In no way do I
support the agitation or what they are
doing. But when there is such a
case, we should look into it and see
whether some way out can be found.
This is all that I meant. I do not
think that there was any misunder-
standing about my words, either
amongst the MHarijans or others. I
am sorry that some people have
sought to create that misunderstand-
ing. However, that is beside the
point. The point is;: what are we
trying to do in this debate? Has Mr.
George Fernandes’s gpeech helped in
creating the atmosphere which all
members, even including Mr. Vajpayee
have tried to create?....

PROF. MADHU DANDAVATE:
Why ‘even’?

SHRIMATI INDIRA GANDHI: I
think an hon. Member opposite hin-
ted at what I mean by ‘even’. I do
not want to elaborate because I do
not think that we should get into
polemics.

The other question is: just when we
are thinking of rising together to pass
a particular resolution, is this the
atmosphere to create? This is  the
point which you, Sir, were trying to
make. This is the point which all
of us want % clarify. I have not seen

this particular report which Shri Fer-
nandesg is reading. Mr, Chairman said
that the hon. Member has quoted
from it before. Hon. Member could
have mentioned it at some other time
but not at thi pariculars moment when
the entire objective is to create an
atmosphere of calmness, of cool-
ness, of co-operation, o solve a
question which is not merely confined
to Gujarat or Madhya Pradesh but
which is a national question. Apart
from the atrocities, the hardships
which the Harijans or the tribals in
other areas have suffered, there is a
bigger question.

The hon. Member opposite referred
to national intergation, What is hap-
pening now is striking at the very
root of national integration.

These are the matters we have to
consider, I can only add my voice
and appeal that the hon. Member
opposite. ... Sir, in spite of your al-
lowing me, to stand, he has not yiel-
ded......

SHRI GEORGE FERNANDES: I
thought the Prime Minister wanted
to make some submission on the point
or on something that I had said ....
(Int2rruptions)

SHRIMATI INDIRA GANDHI: No,
I am not making any such points.
That is not important.

MR. DEPUTY-SPEAKER: I am
very happy that you are at least
smiling now. Mr, Fernandes,

PORF. MADHU DANDAVATE:
Neither of them is yielding.

SHRIMATI INDIRA GANDHI: !
wag asked to speak. Before I sit
down I want to make one more point.
So far as I have heard the speeches,
I have not heard from any Member
whether he is supporting the bandh
on the 25th or whether he iz willing
to call for itg withdrawal, Thijs
point needg to be clarified.

SHRI GEORGE FERNANDES: I
think Mr. Deputy-Speaker let me
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first of all state that I did not intend
to say what I said about you,

MR. DEPUTY-SPEAKER:
you very much,

SHR] GEORGE FERNANDES: Hav-
ing said that, I would also....

MR. DEPUTY-SPEAKER: You are
withdrawing it.

SHRI GEORGE FERNANDES: Yes,
Sir. Having said that, I would like
to submit—I think the Prime Minis-
ter....

SHRI RAM JETHMALANTI: This is
the effect of the Primz  Minister's
speech. At least this had a good
effect.

N41RI GEORGE FERNANDES: I
think the Prime Minister made the
point that the issue is not Gujarat or
what is happening there glone but it
i so much a basic question. That is
precisely what I wag trying to dis-
cuss. Only the Prime Minister un-
derstood me and none else under-
stood me.

SHRIMATI INDIRA GANDHI: 1
entirely agree with the hon. Member.
But I object to his manner of putt-
ing it.

SHRI GEORGE FERNANDES: 1
am glad that we always differ on the
manner of putting things. This is
nothing new. This has been going
on for gevera] years, But, I am glad
she confirms again what I said that
she is the only person who differs
with the manner of putting things.
All the rest of it she did not under-
stand and she was keeping on wav-
ing her hands and ssking us to keep
quiet. But the irreprehensible
Minister who never makes the tele-
phones work came up with a howler.
which I do not know whether you un-
derstand or not.

MR, DEPUTY-SPEAKER:
remain in Gujarat,

SHRI GEORGE FERNANDES: Sir,
I will read the last gentence.

Thank

Please

MR, DEPUTY-SPEAKER; There
will be confusion.

SHRI GEORGE FERNANDES:
There is no confusion on the issue.
This is what the Prime Minister said.
This is an issue which will have to
be settled.

MR, DEPUTY-SPEAKER: 1 am
making an appeal to you. Please do
not read that.

SHRI GEORGE FERNANDES:
There are no sentiments involved. We
are concerned with certain basic pro-
blems at the moment which are
bothering the country. If someone
comes with a document and cjuotes it,
it is smid that he cannot quote this:
that cannot be quoted What the hon.
Prof. Dandavate said wag a yuyotation
frim Shrj Parelal or whatever js said
by the hon. Member from the other
side.. . (Interruptions)

Please

MR. DEPUTY-SPEAKER:
be relevant to the subject.

SHRI GEORGE FERNANDES; I
think that point has been cleared. The
relevancy has been resolved. It is
relevant.

SHRI HKL BHAGAT (East
Delhi): Sir, Rule 353 is clear that
anything said should not be defama-
tory.

MR. DEPUTY-SPEAKER: 1 will
take care of it, Mr. Bhagat. This is
my personal appeal to you Mr.
George, Please do not spoil the good
atmosphere.

SHRI GEORGE FERNANDES: I
do not want to got into this situation
of the socalled atmosphere. Let me
be frank., Let us not fool ourselves.
There is nothing called atmosphere
everywhere. We look at each other.
I am not interested in that kind of
a situation. I am interested in deal-
ing with the basic problem, That is
the harijans and adivasis and shudras
in this country are af the receiving
end in every sphere of life and in
every sphere of activity. That is a
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fact. There are atrocities against
harijans and when the present Prime
Minister wag in the Opposition, she
had to go through muddy area and
then get on the back of an elephant
to have a look at the way the hari-
jans were dessimated in Belchi. They
had been dessimated in Pipra and
they had been dessimated in Afalta
and they had been dessimated in
umpteen different places, How can
you therefore separate these two
issues? How can you say that let us
discuss Gujarat and create an atmos-
phere or look at each other? How
can you say that let ug forget all that
happens everyday? Let us not for-
get the shooting of the adivasis in
Goa and everywhere. Let us not for-
get the kind of harassments with
which the adivasis were subjected to
at Teliraja. How can you? Babu
Jagjivan Ram hit the nail cn the
right spot. Two days ago or three
days ago, he spoke perhaps in Luck-
now and he hit the nail at the right
spot. How can you run away from the
realities? How can you run away
from these facts that in this country
ihe ‘Shudra’ is at the receiving end.
It he is at the receiving end socially
for centuries and now when you try
to provide him with some economic
relief people are trying to deny him
that economic relief which the Cons-
titution and the will of this House
expressed at varlous stages provided
him with.

This, Sir, is the crux of the prob-
lem. Therefore, looking at the Guja-
rat problem in isolation will not take
us anywhere, There is no differing
in so far as the broad sentiments
that are being expressed are concern-
ed but unless you bring about a de-
bate and not merely a debate but a
qualitative change in the attitudes of
those who because of caste and money
—and, perhaps, to some extent be-
cauge of English but primarily because
of caste and money—have cornered
power and authority in this country.
There js no solving the basic problem
which one sees everywhere of which

Gujarat is but a symptom. As Mr.
Vajpayee wished to say every parly,
every organisation, every com-
munity, every town, every vil-
lage and even a tfrade union which
is a class organisation js today divi-
ded on some of these issues which
are related not merely to economic
but to basic social problems. There-
fore, while we want that problem in
Gujarat be resolved the resolution of
Gujarat will not come about—we have
this problem evrywhere-—unless
everyone here, every political party,
commits to certain basic and redical
changes that are necessary and those
radical changeg not only in the social
and economic life of this ecoun-
try but in the total appro-
ach in terms of dealing with
people, in terms of talking to people
and in terms of putting across. As
Prof. Dandavate wished to say that
ultimately people judge the whole
system, the whole social system in
this country and not what iz written
in the scriptures but how people are
being treated in everyday life

Let me alsg make the point that
mere equality of opportunity in the
Indian situation is once again trying to
fool those who haye been denied that
equality of opportunity for hundreds
of years. This country needs to ac-
cept as a matter of principle preferen-
tial opportunities, special opportuni-
ties, to those who have been denied

these opportunitieg for genera-
tions.
Therefore, Sir, while I would go

along with any Resolution that this
House unanimously wants to adopt
I would also urge that the issue be
discussed in all its ramifications if
necessary. If there is going to be a
difference of opinion amongst us let
the difference of opinion be expressed
because it ig being expressed outside
thie House everyday by all of us. So,
let it be expresed and while commit=
ting ourselves to the equality
of opportunity let us also find out to
what extent preferential opportunities
could be given to those who have
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been denled these opportunities for
generations, Thank you.

MR DEPUTY-SPEAKER: On the
Congress (I) gide, thereq are many hon.
Members who wanted to speak, But
they are not pressing as it is already

8-48,
(Interruptions)

MR. DEPUTY-SPEAKER: Every-
body has taken part in the discussion.
He is moving hig Substitute Motion.

SHRI R. N. RAKESH (Chail): We
wil] take only a few minutes.

AN HON, MEMBER: Members from
Opposition have to speak.

(Interruptions)

MR. DEPUTY-SPEAKER: Only
from the Opposition side. Every hon.
Membber will take only 3 minutes,
Shri Rakesh, Please t{ake only 3
minuteg and conclude,
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SHRI CHITTA BASU (Barsat):
The situation which hag developed in
Gujarat and which is likely to spill
over to other parts of the country
pertains to a fundamental issue, What
is at stake today is the basic values
of life? What is at stake today is
the basic concept of national integra-
tion? ‘The SC&ST are an integral
part of the Indian society, rather to
say the Indian nation-hcod. Unfor-
tunately, the history has it that the
vast masses belonging to SC&ST
have been subjected to various kinds
of social disabilities and inequalities.
They have been victimg of socio-eco-
nomjc exploitation for ages together.

Now the principle of reservation is
not only a constitutional obligation
but an article of faith. It is the
commitment of the nation, Now a
movement has already started to do
away with the reservation. Assum-
ing that the reservation is a gift, as-
suming that the principle of reserva-
tion is something by way of a gift of
one section of society to another sec-
tion of society which is weaker,
this concept is pernicious. The prin-
ciple of reservation iz not a matter
of grace, ig not a matter of greed, is
not a matter of gift, but it is a legiti-
mate right of the SC&ST who have
contributed to the existence of the
Indian nation, This fundamental
basis has to be understood; and if we
can understand this fundamental basis
of society, then we can change our
attitude towardg them. Unfortuna-
tely, the upper caste still believe that
they are merely an object of pity,
that they are merely an object of
grace. That attitude has to be chan-
ged. Thier flesh is the flesh of the
Indian nation-hood; their blood is the
blood of the Indian nation-hood. We
cannot emerge ag Indian nation-hood
excluding this section of our Indian
population, That being so, the prin-
ciple of reservation ig our national
commitment.

It is good and gratifying to know

MARCH 18, 1081
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that the Home Minister made g state-
ment saying that the principle of reser-
vation is not negotiable. For me it
is not adequate enough. The entire
Parliament should again proclaim
that, in no circumstances the princi-
ple of reservation enshrined in our
Constitution cannot be done away
with unless and until these vast mas-
ses of our people require it. It  is
not a question of time; it is not a
question of the time limit. So long
ag they are not brought on par with
other sections of the society, this
principle of reservation should con-
tinue. Unfortunately, some theories
are being advanced. The theory of
caste, the theory of merit, the theory
of econome criterjon all are there.
Allow me to say permit me to go on
record that these are alibis to dilute
the basic principle of reservation which
is of a preferential nature. There
should be a preferential system. It is
not only a quesion of a college. There-
fore, I urge upon the Prime Minister
that she should not fall a prey to this
kind of theories of economic criterion,
theories of class, theories of merit,
That goes against the very principle
of reservation which is meant basi-
cally and completely to the princi-
ple of preferential treatment to this
weaker sections of our community.
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wat (oft sfen ATOgw feE) ¢ v s
St 7 wg At P g 1. . . (ST

q‘rmhru;wm:tm ar
femaw g1 sk 39 & @W @T
FETH I 4T, FT PAHAT IW W
g 7

e AwETEY
Col

st T faery qdR ¢ ao €Y @@
gitom P& s w1 swifoe” Pemm
g ! Fur foodtaw ot w W, wwww
Tt P @M ! o 9w
TN g A Ay gt Fasn gifug?

MR SPEAKER: It is qute clear
The Resolution is quite clear

=t Yw Paory qeaw ;0 s oy
Fga § @ I FAwT qwe Pw Pooat-
T HL THEA FTAT @A 7 (wwwwrr)
amET foar g8 wPaw =ar og go- o -

MR SPEAKER: It 1 with the con-
sent of all the partieg it has come out.

st T Py arewT : gw A a®
qiferdt

MR SPEAKER: Do those hon
Members, who have moved their
amendments, want to withdraw them?

SHRI RBHERAVADAN K GAD-
ITAVI: Sir, I do not want to press my
amendment No 1

SHRI NAVIN RAVANI: Sir, I do

not want to press my amendmenti No.
2

SHRI SURAJ BHAN: Sir, I do not
want to press my amendment No 4.

MR. SPEAKER: Have the hon
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[Mr. Speaker]

Members the leave of the House to
Pwithdraw their amendments? .

. SEVERAL HOY. MEMBEES: Yes.
MR, SPEAKER: All right.
Amendments Nos. 1, 2 and 4 were,

by leave, withdrawn,

MR. SPEAKER: I shall now put the
Government amendment moved by
Shri Zail Singh, to the vote of the
House, the question is;

“That in the Motion,—

after “expresses its concern”

for “at the situaijon arising out
of the agitation and violent demon-
strations against reservation of
jobs for Scheduled Castes and Sche-
duled Tribes in Gujaral, Rajasthan
and other parts of the country”

Substitue: —

“and anguish over the situation
prevaliing in Gujarat over the re-
servation issue. It reiterates its
firm commitment to the national
policy on reservations as enshrined
in the Constitution. Th: reported
incidentg of violence destructiong of
property and atrocities againsti
Scheduled Castes and Scheduled
Tribes are against our very culiure
and go contrary to the principle of
non-violence which the Father of
the Nation preached and for which
he has sacrificed his life, To up-
holg our tradition, it is the pri-
mary duty of every citizen to sirive

oMGIPMRND~L—71L8—27-6-B1— Bgo

Situation arising  MARCH 18, 198}
etg,re. reservation of jobs jor SC&ST (Mot,)

out of agitation 500

for restoration of peace and nor-
maley and make united efforts a
the national level.”

SHRI INDRAJIT GUPTA: Let u:

stand up and adopt it.

MR, SPEAKER: It is unanimously
passed, by standing up.

The motion was adopted.

MR. SPEAKER: I will now put the
main motion, as amended, to the vote
of the House. The question is:

“That this House expresses it:
concern and anguish over the situa-
tion prevailing in Gujarat over the
reservation issue. It reiterates
its firm commitment 10 the national
policy on reservations as enshrined
in the Constitution. The reported
incidents of violence, destruction of
property and  atrocities against
Scheduled Castes and Scheduled
Tribes are against our very culture
and go contrary to the principle of
non-violence which the Father of
the Nation preached and for which
he has sacrificed his life. 'To up-
hold our tradition, it is the primary
duty of every citizen io strive for
restoration of peace and normalcy
and make united effors at the natio-
nal level.”

The motion was adopted
21.27 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clock on Thursday,
March 19, 1981/Phalgune 28, 1092
(Saka),
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